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LOK SABRA DEBATES 

I 

LOK SABHA 

Friday. August 19, 1988/Sravana 

28, 19 J 0 (Soka) 

The Lok Sabha met at E!<.l'en 01 the Clock 

[MR. SPEAKER in the Chair] 

OBITUARY REFERENCE 

[English] 

MR. SPEAKER: It is my sad duty to 
inform the House of the demise of Shri 
Rananjaya Singh who was a member of the 
Central Legislative Assembly representing 
the then Faizabad Division of the erstwhile 
United Provinces during December 1926-
May) 930. Later, he served as a member 
of the Legislative Assembly and Legislative 
Council of Uttar Pradesh during 1951·57 
and 1958-62 respectively. He was eJected 
to the Third Lok Sabba (J 962-67) from 
Musafirkbana constituency of Uttar Pradesh. 

An agriculturist by profession, he took 
keen interest in the spread of education and 
social reforms and was associated with a 
large number of ~ocial and educational 
institutions including the Banaras and 
Lucknow Universities, the Kasbi Vidyapeetb 
and the tbe All India Hindi Sahitys Samme­
Ian in various capacities. 

A social worker, he worked untiringly 
for prohibition, prevent jon of child marriage 
and social uplift. 

An able parliamentarian, he thad beeD 
member of the tben Empire ParliameDtary 
Association during 1927·47. As member 
of Lok Sabba, be made valuable contribU­
tion to tbe proceedings of the House. 

Shri Rananjaya Singb passed away at 
Amethi on 4 August, 1988, at tbe age of 
89 years. 

We deeply mourn the loss or this friend. 
I hope the House will join me in cODvcyinl 
our condolences to tbe bereaved family. 

Tbe House may now stand in ailence 
for a short while in memory of the decoased. 

The Members then $tood in silence 
fur a short while 

---
ORAL ANSWERS TO QUESTIONS 

[English) 

Tasar production In 0, i5~a 

·325. DR. KRUPASJNDHU BHOI : 
Will the Minister of lEXTILES be pleased 
to state : 

(ll) whether the tasar production bas 
been declining in Ori!-sa in tbe Jast few 
years; 

(b) if so, the reasons therefor; 

(c) the year aince when the production 
bas been showing decliniog trend; 

(d) the steps takeD by Union Govern· 
ment to increase tasar production in Orissa? 

THE MINISTER OF TEXTILES (SHill 
RAM NIWAS MJRDHA): (a) to (d). A 
Statement i, given below. 
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Statement 

(a) to (c). Tasar production in Orissa 
bas been showing a decHning trend since 
198 ~ -8 6. This trend is attributed to 
depletion of nature grown tasar food plants 
near tribal dwellings. 

(d) In order to supplement the efforts 
of the State Government; the Central Silk 
Board bas set up the fonowing units for 
development of tasar industry in the State: 

(J) ~ Basic Seed Multiplication and 
Training Centres one each at 
Sundergarb, Newrangpur. Palla· 
hara, Baripada and Lahuolpara. 

(ii) 1 Regional Tasar RcseDnh Staticn 
at Baripada. 

(i ii) J Research Extension Centre at 
Bangriposi. 

(iv) 1 Reeling/Spinning Demonstration­
Cum- Training Centre at Fakirpur. 

(v) A Raw Material Bank (Sub· Depot) 
at Rourkela. 

Besides under the Indo-Swis'! Technical 
Co- operation Progtamme, an lrstcr- State 
Tasar Project is being implemented IfI 01 ir.;sa 
to increase the area under TascH Food 
Plants and to provide supportjv~ int I as­
tructure. 

DR. KROPASINDHU BHOJ: I have 
asked a very colourful question. 

MR SPEAKER : You are a very 
r('llourful person. It automatically provl!s. 

DR. KRUPASJNDHU BHOI : This 
question pertains to tht; productIon of ta~ar. 
As you know very we11, in India ladies and 
gents wear tasar and silk on alJ Hl1"Plciou'l 
occasions. Unfortunately. the answer is 
very dry and without any information. 

MR. SPEAKER: I hear that Rajas­
thani people are colourfu). How en n he be 
coJourless ? 

DR.') KRUPASINDHU BHOI: Sir, 
being an Indian, ] am also a Rajastbani. 
Sir, the development of sericuiture is a 
very-very important thing for our country 
because hy promoting its export, we can 
earn a Jot of foreign exchange. But un­
fortunately. the Government which should 
take cognisance of the sericulture industry 
or sericulture in our country, is depending 
only on the World Bank, lRDP and others. 
The State exchequer is not spending for the 
tribal people who grow many varieties of 
thi~ flJant. I would like to know from the 
Hon. Minister what is the present position. 
He is telling tbat in 1985 ~nd 1 (186 its 

production has declined, but 8S far as my 
information goes, in 1985 -86, more than 
46,000 tonnes of this silk was collected and 
marketed in Or issa. But at present it if, 
only 12.000 tonne~. What is the reason 
behind this? The reason attributed in his 
answer i" not satisfactory_The reasons 
attributed throughout the whole ~ountry are 
the same. 1 he flora and fauna and the 
geological forma f lon are the satre as in the 
North-Eastern States acd other States. 

SHRI RAM NIWAS MIRDHA: Sir. 
Orissa is one of the important tasar silk 
producmg Stat~~ in the country. After 
BIhar. it come, s@conu and It gives employ­
ment ro about 50,000 tflbals. Tasar is 
produced from a variety of tree called 
Arjuna which grows In the forest. Thele 
are nllmber of ~chcll1es of the State Govern· 
ment, of the Planning (ommission a~ also 
of the Central Sdk Bo.nd to promote pro~ 

duction of tasar in Ori~4OI:l and all other 
States It j.;: not true that we are depending 
wh ,ldy on the World Bi;lnk for our pro­
jeet~. th(! State Government itself is also 

spendmg. Just to give one examp'e, the 
Planning C( mmi(\sion al)ocatt'd Rs. 76 laks 
in 1987-H8. against which the State Govern­
ment booked expenditure of Rs 8'3 Jakhs. 
There i~ a project calkd Inter-State Tasar 
Dt velopment Project. of whiCh Orislla also 
i!l a part, and Jot of progress has been 
made under that project. When I said that 
the tasar production is falling, It fell in tbe 
year198~-86 and 1~86·87. Because of 
the drought condition) the trees could not 
be sustained and, therefore. the production 
fel1. Butin 1987·88, jtha~againstarted 
pick ing up and the varions schemes that I 
have mentioned in my answer, would, I 
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hope, further increase tbe production of 
tasar in Orissa. 

DR. KRUPASINDHU BHOl: Sir, I 
would like to mention that his Min istry 
has given mucb more importance to the 
North-Eastern region and they are going to 
spend Rs. 600 crores in a phased manner. 
Like that, they arc getting World Bank 
assistance for seven States. Though West 
Bengal and Orissa and North Eastern States 
are planting the~e trees, why is bh Ministry 
adopting stcpmotherly attitude towards 
Oriss 1 where the geological formation for 
plantation of all the four varielies of silk 
tasar bas been neglected. and why under 
tbe various schemes that be has mentioned, 
a very meagre amount is going to be spent '1 
Onssa is very famouse for tasar. Mr. 
Kritdrtha Acharya got Padma Bhushan 
from Pandit J tlwabarlal Nehru for this. The 
doth is very costly and hand-woven. So, 
why not give more importance to it and in· 
elude it under the World Bank a'isistance 
scheme? The Government of India can 
also allocate separate funds for this. 

SHRI RAM NIWAS MIRDHA: Sir, 

we have allll.;att.!,l fLlnd~. the State Govern­
ment hal) allocated funds and the Central 
Silk Board has also allocated funds. We 
have established a number of institutions, 
but mere injection of money would not help 
the matters. It take~ a long time for lhe 
afforcqallon of th"'se tree') First the nUl s· 
cries have to be rai"lcd then they have tC' be 
sown in blocks. So, whatever the State 
Government ia prepared to absorb, so far 
as production of tasar is conc~rned, I think 
we would be able to help them in this res­
pect. The figure of Rs. 600 crores which 
the Hon. Member mentioned. is not for 
North-Bast or for any particular States: it 
is for a number of States for which the 
project has been drawn. 

The World Bank is in con~ultatioll With 

us. No finaJ decision has yet been taken. 
But one Meneral observation I can certainly 
make that in Orissa as far a'i Ta~ar develop. 
ment is concerned, we WJIJ be able to help 
as much as the State Government and the 
local infrastructure can abl)orb. 

[Tranl/ation] 

SHRI MADAN PANDEY: Mr. 
Speaker, Sir, many times this issue bas 

been raised in the House tbat tbe Central 
Silk Board is doing injustice to North India. 
It bas only one office and tbat is in Baola­
lore. The bigh officials are guilty because 
the areas like north·east Orissa and Dehra­
dun in Uttar Pradesh are at a wide distance 
and the Centra) Silk Board Office in Banga .. 
lore cannot do justice to them. Keepiol 
this fact in view, will the Hon. Minister 
make arrangemonts to open an office of tbe 
same level as in Bangalore at such a place 
in north r ndia or form ao organisation to 
have proper monitoring at places in north­
east Orissa, Uttar Pradesh and Rajasthan. 
I regret to say that the funds granted by tbe 
World Bank are invested in 8angalore wbere 
tbe State Government itself has been keen 
in its further development. It hardly matters 

• if tbe Central Government makes any or 
less dLwelopment there. Keeping tbis fact 
in view will the Hon. Minister give an 
assuran~c to tbe effect tbat aD office of tbe 
Central Silk Board wit1 also be openod In 
north India '1 

SHRI RAM NIWAS MIRDHA: Sir. 
the hcadq uarter of the Central Silk Board 
is localco in Bangalore because most of tbe 
mulberry silk is produced in the states of 
Karnataka. Andhra Pradesh aod other 
soutbern states. 

SHRI MADAN PANDEY: I am not 
ask iog for its closure. 

SHRI RAM NIWAS MIRDHA: It is 
for tbis reason that the headquarter of the 
Central Silk Board is situated tbele. But 
that does not mean that orber States are 
being neglected. Wherever the headquarter 
may be, its offices and research institutes 
have been opened in every state and all the 
schemes are formulated by themselves 
For instance, Uttar Pradesh is a large State· 
but it produces just 22-25 tonnes of mul· 
berry silk. The Central Government have 
been urging the State Government to pay 
attention fa this matter. The total con­
sumption in Varanasi per year is 2000 
tonnes. So Uttar Pradesh and other states 
have to make a major contribution in tbis 
regard and in regard to tbe state of Orilla. 
the Central Government is ready to Issilt 
the State Government. which attempt to 
formulate schemes for its further develop· 
ment. 
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SHRI MOUD. AYUB KHAN: I am to 
atato tbat it il a fact tbat a lot of potential 
is available in Jammu and Kashmir for the 
development of silk and tasar. I would 
like to know wbat measures bave exclusi­
vely been taken by tbe Central Government 
and tbe Silk Board for development of silk 
industry there? 

SHRI RAM NIWAS MIRDHA: Sir, 
the production of silk in the State of Jammu 
and Kasbmir bas declined to a areat extent, 
for wbicb there arc maDY reasons which I 
do not want to discuss in detail at present. 
Firatly, tbe State Government bas developed 
a monop)y in this regard and thus the gro­
wers are not given any incentives. Tbe 
State Government used to pay just Rs. 25 
per kl. wbicb was increased to Rs. '0 per 
kg. in response to our request. Now tbey 
ha ve made some changes in tbe policy. Tbe 
State of Jammu aod Kashmir bas' been 
included in the list of tho .states for which 
world Baok's assIstance bas been sought 
aDd the Central Goverl1ment wants that tbe 
production tbere should rather further in .. 
crease. I bope that the State Governments 
are fully cooperating in the implementation 
of the scbemes so far formulated and as a 
result tbereof we will achieve coosiderable 
IUCCCtI in this field. 

Increase fa Prices of raw ma terlal used 10 
textile mills 

+ 
*.427. SURI BALWANT SINGH 

RAMOOWALIA: 
SHRI RAM DHAN: Will tbe Minister 

of TEXTILES be pleased to state: 

(a) whether the price of tbe raw 
material used in textile mills have increased 
during the last six months ; 

(b) if so, the names of the raw material, 
prices of which have increased and tbe 
extent of increase in the prices tberoof ; 

(c) the measures taken by Government 
so far to check increase in tbe prices; and 

(d) the details of the results achieved 1 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) to (d). A 
statement is given below. 

Statement 

Comparison 0/ prices 0/ different raw materials for the textile industry in 

February, 1988 and July 1988. 

Items 

1 

Raw cotton 

Cotton yar" 

Poly IViscose :Blended yarn 
Poly /Cotton Blended yarn 
Viacoae Staple Fibro (Pure 

Staplo) 

Polyester Staple Fibre 

Acrylic Staple Fibre 

Viscoao Pilament Yarn 

Wt. average prices (Rs. per kg) 
------

February. 88 July, 88 
(6.2-88 ) (23·7-88) 

2 3 

23.90 22.20 

50.59 46.21 

88.54 79.08 
80.83 85.01) 

27.17 ~O.15 

70.92 66.29 

67.'5 68.00 

82.12 95.80 

% variation 
July, 88 over 
February, 88 j 

4 

(_)' I l 

(-) 8.65 

(-) 10.68 
(+> 5.15 

<+) 10.96 

(-) 6.52 

<+) 0.36 

(+) 1$.81 
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----- - ~---------------,-------------------
4 I 2 3 

-- -------
Nylon Filament Yarn 183.~3 J 61.66 (-) 11.91 

Polyester Filament Yarn 168.00 149.50 (-) 11;01 

P.O.Y. 149.25 132.25 (-) 11.39 

Texturiscd Yarn (84-D) 174.81 156.47 (-) 10.49 

Imported Merino wool 

(Australia) 114.75 110.67 (-) 3.55 
.. 
Indian Raw Wool 

(Bikaner white) 44.00 44.00 (-) 9,09 

It will be seen tbat the prices of most of 
the major raw materials used by the textile 
industry have evinced a declining trend 
between February and July, 1988. 

From among the measures, tbe tbird is : 
"Duty freo import of one lath bales 
of medium!long staple cottoD hal 
been permitted." 

The above is mainly as a result of the 
followina measures taken by Government to 
check the rise in raw marenal prices :-

(i) Exports of the staple cotton have 
been suspended since July, \987. 

(ii) Import of cotton on Advance Licen­
sing Basis against exports of cotton 
yarn. cotton fabrics and made- ups 
bas been permitted. 

(iii) Duty free import of one lakh bales 
of medium/long staple cotton bas 
been permitted. 

(iv) During the current financial year, 
large number of uscai concessions 
in respect of various mao-made 
fibres/yarn have been announced. 

SHRI BALWANT SINGH RAMOO­
WALIA: S(r. while replying to the question 
the Hoo. Mioister bas said: 

"It will be seen tbat the prices of 
most of the major raw materials used 
by the textile industry have evinced 
a declining trend between February 
and July. 1988." 

He bas also stated: 

"The above is mainly as a result of 
the following measures taken by 
Government to check the rise in raw 
material prices." 

It means, to keep the prices of raw 
materials down, the Government of Jodia 
allowed the import of cottOD. It will 
certainly affect the indigenous growers, indi­
genous producers of cotton. We may not 
allow this type of situation to continue for 
a Ion" time. Wbat steps are beiD~ taken to 
ghe incentives to our own farmers to go fo. 
long staple cotton etc. and to avoid stoppinl 
this import of 1008 staple cotton ? 

[Translation] 

SHRI RAM NIWAS MIRDHA: Mr. 
Speaker. Sir, it is tbe policy of Government 
to produce more and more cotton In tbe 
country and to ensure remunerative prices to 
the growers. If you Jook at the record of 
the previous year, you would find that tbe 
prices of cotton had increased so much that 
in regard to tbe yarn, Handlooms aDd 
Powerlooms bad to suffer a lot of hardsblp_ 
So tbe provision has been made under which 
tbe co-operative mills and the mills uDder 
the State Government bave been permitted 
to import one Jakh bales of cotton, so that 
they can further suppJy yam to the wea'e"­
societies. No private trade or general mnl. 
have been permitted. Only autborj,ed co. 
operatives or corporatioD mills havo beeo 
permitted to import 80 tbat tbey caD supply 
yarn to the weavers. We do not want that 
cotton should be imported Fortunatel" 
there bas been adequate raiofaU this yeat 
and there will be enouab production allO. 
We hope tbat we will not have to impon 
this Jear. 
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saRI BALWANT SINGH aAMOQ· 
WALIA: Mr. Speaker, Sir. tbe Hon. 
Minister bad attempted to provide raw 
material at cbeap rate so tbat tbe prices of 
do, b may not increase, But the boo. 
Minister himself admitted. 

(English) 

Mr. Mirdba told: 

" .; ... synthetic manufacturers generally 
have Dot passed on the benefits of 
duty concession. te tbe consumer 
despite assurances chat tbey would 
do so." 

[Translation) 

At an other place he said: 

[English] 

..... Textile Policy 1985 to create the 
availability of cloth at affordable 
prices has been defeated as a cartel of 
12 to 13 man-made filament yarn 
producers have failed to pass on the 
Rs. 640-crore worth of benefits 
granted to them in the budget for 
198 ~-89 .• ." 

[ Trans/allon) 

We provide cbeap raw matenal for 
production of cloth. But some manufacturers 
indulge in bungling and do not pass on the 
benefits to the public. May I know the 
measures whicb bave been taken in this 
regard? 

SHRI RAM NIWAS MIRDHA: Mr. 
Speaker, Sir, adequate concessions were 
given to tbe weavers Jast year and it wall 
hoped that these concessions will further 
be increased for further passing on the 
b~nefit to the consumers. But it has not 
bappencd to the desired extent. A committee 
under the chairmanship of the Textile Com­
missioner was set up for monitoring. Its .. 
meetioB is heJd every month which is atten­
ded by all the people concerned. We want 
tbat the concessions provided by tile Govern­
ment should be passed on to tbe consumers 
and these sbould not be pocketed by 
middlemen. 

[TranI/alton] 

SHRI RAM DHAN : Mr. Speaker, Sir, 
Recently Hon. Minister has told us tbat a 
provision bas been made to import one 
lakh bales of cotton to make available raw 
material on cheaper rates to Handloom 
and Power loom workers. Last year, tbe 
cottOD production was very less due to 
drought and weavers could not be provided 
with raw material on cbeaper rate. In view 
of thIS, weavers are on the verge of starva­
tion in different parts of the country. 
Whenever weavers delegation wants to have 
an appointment -with HOD. Minister and 
wants to put their problems before him. 
be is not available. In such a situation 
when weaver~ are making every efforts to 
attract the attention of Government by way 
of demonstrations and other means, I may 
ask tbe Hon. Minister as to whether an 
enquiry committee will be set up to look 
into the eoad ition of weavers all over the 
country so that their condition could be 
improved? Will some policy be framed by 
means of which the poor weavers may not 
have to face starvation? 

SHRI RAM NIWAS MIRDHA: Sir, 
the Government bas to take care of the 
interests of cotton growers as well as weavers. 
The intention of the textile policy of the 
Government is that there should be co­
ordlDation between the interests of weavers 
and cotton growers and consumer~ should 
alo be benefited. 

Last year prices had increased manifold. 
The cotton growers got huge profit that is 
why they have cultivated cotton in a big 
way tbis year. Even then we have taken 
many steps to protect their interests. We 
are also examining 8S to how to check the rise 
in prices. First of all, in July, 1985 the 
Government imposed a ban OD cottOD 
export because of continuous increase in its 
prices. Besides, this, the Government asked 
tbe cotton exporters to import cotton from 
foreign countries under tbe policy of 
Advanced Licensing and export its yarn or 
cloth to the foreign countries so tbat our 
export may not be affected. We also want 
that there should not be any more increase 
in prices of yarn for handloom weavers. 
A. far as the question of duty-free is con­
cerned. the Hon. Members raised objections 
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IS to why one lath bales of cotton were 
imported duty free? They imported duty 
free because tbe Government wanted to help 
particularly tbe weavers i.e. hand loom 
weavers. The policy of the Government is to 
take care of the interests of both the cotton 
growers and the weavers working all over the 
country. 

SHRI BALASAHEB VIKHE PATIL: 
Mr. Speaker, Sir. the whole question hour 
of every Friday is devoted to the discussion 
on Textile Industry, It proves that unemploy­
ment is increasing in Textile Industry which 
shows that our textile policy bas been failed. 
I would like to know-

[English) 

Export of su!plus cotton has been suspended 
since July. 1977. 

[Translation] 

Our poliLY of cotton export is not a 
long- term po1icy and therefore \\ e may not 
get any buyer even if we wish to export. 
Last year you had promised to frame a 
long term polley for the export of long and 
medium staple. What are you doing for 
it? Why dId you not bonour ycur promise 1 
Because of this, prices of fal meTs' prcduce 
will come down and the inerease in the 
prices of present crop IS also necessary 
otber~wise the farmer will incur loss. Tbe 
lot of our country and its people cannot 
be improved until a long term policy in 

respect of prices and (xport is formulated. 

SHRI RAM NIWAS MJRDHA: Mr. 
Speaker, Sir, Textile Department has not 
only one division, CoHon growing and 
handloom weaving are also par lS of textile 

[Engl,sh) 

SHRI BALASAHEB VIKHE PATIL: 
AU are facing crisis. 

SHRI RAM NIWAS MIRDHA . It is 
a balanced policy. 

[TranI/alton] 

There are a nUlDber of sectors witb eon .. 
fiiclinl interests. We have to take care of 
an of them. Just DOW HOD. Member bal 
aiven a contradictory statement. We bave 
to see as to how tbings can be co· ordil1ated. 
Whenever bu,b a situation arises now),ou 
see when we imposed a restriction <'n export, 
Hon. Member wants to know as to why 
this restriction has been imposed '? There­
fore, it would not be proper to formulate 
a policy keeping in mind only one sector 
and it is pot possible also. We want to 
implement a policy which takes c~re of the 
interests of all tbe sectors and we arc 
fo]fuwing the same policy. 

[English) 

DR DATTA SAMANT: For tbe 
cotton garmcl,1ts and cotton yarn and COltOD 

cloth, thefe is a terrific potential. Even it 
has cro~sed thr Government target of 
Rs. 2,500 crores. We are exportins and 
for the cotton garments, 8 shirt which is 
exported- I am dealing with many of the 
uniom--costs more tban Rs. JOO/-. The 
cost is not even Rs. 30/-. This export 
business is done by all the millowoers, 
MafatlaJ, HindustaD Levers etc. who are 
getting the whole advantage of these exports 
and further you are giving them concession 
becallt"e they are exporting. Rut, for tbe 
Rs. 100 - or Rs. ]50/- for which ore shirt 
of cloth is exported, you can very wen givc 
good rate to the cotton growers and to tbe 
mill workers and to those who are stitching 
the cloth. The whole potentia) aDd tho 
whole advantage is going to the big bouses. 
those who have closed tbe mills and who 
are exploiting the workers I would like to 
know whether Government is going to SJudy 
tbis and mooitor all tbese rates for the 
coU(\n growers and the workers. 1 raised 
this is\ue many times You can do lot of 
Rood things. All the money IS belDl earned 
by the big houses because of tbis policy. 

MR. SPEAKER: As we have laid, 
prices must be maintained and we sball do it. 

SHRI RAM NIWAS MIRDHA: We 
have done a lot of good things and one of 
them is tbat tbis )'car the), bave iDereasca 
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the minimum support price for cotton to 
• quite considerable extent. The increase 
Is much higber tban last year and we want 
that tbe cotton arower bas to let more than 
bil due and he should aet remunerative 
price. That is the policy of the Government 
and we are implementing this policy. As 
regards tbe price of exported shirt etc., if 
an importer wants an expensive shirt, what 
ia tbe barm in sending it to him? 

Review of Narmada Salar Project 

*329·A. PROF. MADHU DANDA­
VATE: Will the Minister of WATER 
RESOURCES be pleased to state: 

(8) whether according to the Jatest 
thinking on the storage planning of Narmada 
Sa.ar dam, lowering the dam height by 56' 
would greatly reduce the submergence of 
forest area and the number of affected 
villaRes and 'people without affecting con-
8umptive use of water for irrigation. drinking 
and industrial Use; 

(b) jf so, the details thereof; and 

(c) the steps taken tp review t he project 
in order to avoid environmental disaster? 

[7;0"'/01 Ion] 

THE MINISTER OF STAlE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (8) There 
is DO such propoClal now under consideratioD. 

(b) Does not arjse. 

(c) Narmada Saaar Project has been 
cleared from environmental angle subject to 
certain stipulations to be complied pari 
passu with the progress of the project. 
Theso conditions are regularly monitored 
by tbe Narmada Control Authority. 

(En,ll,h] 

PROF. MADHU DANDAVATE: I am 
ratber surprised at tbe casual manner in 
which the Hon. Minister has replied. This 
is the problem on which tbe national debate 

amongst environmentalists, ecologists and 
.1so tho action groups representiDI interests 
of displaced persons is going on. The reply 
to tbe question is, 'Does not arise' and 
'There is DO such proposal'. I would Dot 

like to quote the source. But I would like 
to ask tbe specific question (Interruption,) 
I would like jO ask the supplementary 
question. (Interrupt/o",) I have attended 
the zero hour and I am a ware of the zero 
hour. 

MR. SPEAKER : There are other papers 
also. 

PROF. MADHU DANDAVATE: I 
would like to quote tbe documents because 
she bas said tbat there is no proposal. I 
would not like to quote the source of tbe 
secret documents. I would like to ask a 
specific question as to whether it is not a 
fact that an uptodate duta in respect of 
hydrology and environrrlental impact indi­
cated through the broad study as mentioned 
in tbe queation that if you reduce the height 
of the dam by S6' ... 

MR. SPEAKER: Is it S6 inches? 

PROF. MADHU DANDAVATE: It is 
S 6 feet. (lnterruptlOns\ I was saying that If 
it is reduced by 56', is it not proposed, 
through concrete data made available to 
YOll that while on the one side the water 
for irrigation, drif'king and industrial 
purpose, supply from Narmada Sagar etc. 
will remain in tact and at the same time 
is it not a fact tbat on the basis of the 
papers and suggestioDs made to you, tbe 
gross submergence under Narmada Saaar 
will be reduced from 91 300 hectares to 
3S,60J hectares? Is it not a fact that jf 
you reduce the height, the forest area that 
is likely to be submerged will be reduced 
from 41.000 hectares to 8075 hectares? 
Is it' not a fact that if you reduce the 
height. the number of affected villages will 
be reduced from 254 to 77? And, is it 
not a fact that tbe population affected will 
get reduced from 90,000 to 20,000 ? So, 
if these ~enefits are going to be accrued, 
will you kindly rrad the papeTs that are 
already presented to you, stuey them and 
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I ·d·· d f d app y your mID ••• an come Ol'war 
with concrete solutions? 

[Traillat Ion] 

SHRIMATI KRISHNA SAHl: Mr. 
Speaker, Sir t first of all 1 seek your protec­
tioo as tbe HOD Member bas asked many 
questions. 

MR. SPEAKER: He has asked severa] 
questions in one question. 

(Interruptions) 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir, Hon. Member is 8 very 
experirncoo and learne'd man. I agree that 
he knows many tbing"'. But I want to tell 
one thing tbat he jc; a bit weak in arithmalic. 
I am sa),ing this becau\e of his statement 
"I have made a study (\Ild I also know as 
to bow this recommendation was made." 
First of all. 1 want to correct his arithmatic. 
He hall mention~d 56 feet but 56 feet has 
no where been mentiont.d. The matter of 
46 feet came up before the Ministry of 
Environment before according its approval 
8S to what would be tbl! effect of reducing 
level of full fe''\ervoir from 8 60 feet to 
814 feet This was in tbe form of their 
suggestion. This ~spect was examined not 
once but several timeq. The technical experts 
looked into this asrect ~everal times and 
Centra] Water Commiso;;ion h~1) also investi· 
gated. I want to tell the Hon. Member that 
every scheme has both good and bad points. 
When we are m(.,de'rnisin~ and taking up 
a very big project viz. 'Narmada Sagar 
Project', I want to tell you its advantages 
also. If F.R l. is reduced Py 4(; feel-from 
860 feet, the life storage, capacity of 
reservoir will be reduced from 9750 million 
cubic metre to '420 million cubic metre 
which means that only 15 PCI cent of usable 
\\-ater will remain. What is the need to 
start such a big project only for 15 per cent. 
The total irngation capacity of the three 
related projects viz. Narmada Sagar, 
Onkareshwar and Sardar Sarowar of 
Narmada Basin will reduce to S. 3 lakh 
hectare from :t 0.1 lakh hectare. It means 

**Expunged as ordered by tbe Chair. 

tbat if riaatiob capacity will aJso bo rcd~d 
in hectares and a crop wortb Rs. 250 croto 
per year will DOt be produced and power 
generation will be reduced to 2,600 millioo 
unit from S,700 milIion unit. which meJQ, 
that only S5 per cent will remaiD. fJo~d 
control capacity wlll also be reduced. As 
regards sumberpence, I want to teU you 
that the water level bas increased up to 
853 feet in monsoon. So, only that much 
area will be covered. The level of water in 
flood on F.R.L. is 860 feet which will 
increase only upto 861 feet. Therefore, it 
caa also control flood. The submersed area 
referred to by you was 3S.700 hectare in 254 
villages which will be reduced to 9' ,000 
hectares in 77 villages. Ooly 2.0,000 persons 
wi1l be flood affected instead of I lakh and 
29 thousand persons. I have explained 
everything in detail. 

[English] 

PROF. MADHU DANDAVATB: First, 
I do not accept these fi~ures btcause copcrete 
data has t-eeo submitted to them aDd I 
would like to furni~h further documents . 

[Tranl/allon] 

MR. SPEAKER: Please aet it checked 
for upper level contains more water. 

(Engli .• h] 

PROF. MADHU DANDAVATE: My 
second supplemantary is still more drvastat­
ing. As far as this project is conccrned. if 
the project is implemented, there will be 
certain ecologica) and environmental losses on 
the one side and if the project i. to be 
constructed, there Will be a certain construc­
tion cost. I would like to koow from the 
Hon. Minister whether it is 8 fact that 
the documents made available by the 
Department of Environment, Valley Develop­
ment Authority. reveal that, whereas the 
entire cost of construction of this project, 
the entire Narmada Valley Development 
project, will be of the order of Rs. '2 S .000 
crores, the eovironmenta) and ecological 
lossess will be Rs. 30.923 crores, tbat is, 
Rs. 5000 crores more. In view of this, will 
you ensure tbat the cost· benefit ratio is 
properly assessed? Since about one million 
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people are likely to be displaced from the 
entire vaney project, also prQper steps 
must be taken to ensure that there is no 
dispJacement and dest.uction of the liveli­
hood of one million people in the area 
concerning this particular project. 1n that 
direction I want to know what are the 
concrete steps that are suggested before you 
try to implement tbis project. 

(Translation 1 

SHRJMATJ KRISHNA SAHJ: Mr. 
Speaker, Sir. earlief the cost of thIS project 
was Rs. 1 393 crore but the revised cost 
comes to about Rs. 2400 crore now. as 
per information received by us. 

MR. SPPAKER: There is a great 
difference between 24()O crore and 2S.COO 
crore. 

It must be R8. 2,500 crores •.. 

PROF. MADHU DANDAVATE: It 
bas been printed also Rs. 25,000 crores. 

MR. SPEAKER: It cannot be. 

PROF. MADHU DANDAVATE: It 
is for tbe entire Narmada Valley Develop­
ment Project. 

[Tra.ulalion) 

SHRIMATI KRISHNA SAHI: It is a 
matter of aritbmatic. When 46 can become 
56 then tbere can be difference In it also. 
It is an estimated cost, we have not received 
full drtatls as yet. Therefore the figures 
quoted by Hon. Member in this regard 
cannot be accepted. His second supple­
mentary Is regarding environment. The 
Ministry of Environment and Forests 
sanctioned this projecl in June 1 987 only 
after studying aU tbe aspects. 

PROF. MADHU DANDAVATE: 
Please let us know whether the environment 
COlt is 30,923 crore or not? 

SHRIMATI KRISHNA SAHI: As I 
~ave e4lfJier told you tbat we have not yet 

received details of the lotal cost. I do Dot 
know from where be aot these details but 
I want to tell this much tbat a meeting was 
beld on 13 April, 1987 which was convened 
under the Chairmanship of Hoo. Prime 
Mini8ter and attended by tbe Chief Ministers 
of all tbe concerned States, Ministers of 
Water Resources and senior officials of Centre 
and states and the Forest and Environment 
Department bas cleared it only after look .. 
ing into all aspects. Now if Hon. Member 
wants to know tbe details about the decisions 
taken there, for tbat I want at lea~t 15-20 
minutes, then I wsll be ab1e to read out al1 
the d elaHs. 

[English] 

PROF. MADHU DANDAVATE: Half 
an Hour discussion may be allowed. 

[Translation) 

SHRI R. L. BHATJA: He is alwa)'s 
after Half-an- bour discussion ... (Intetrupllon$) 

[English] 

PROF. N. G. RANOA: You can sit 
and discuss it. Why do you want Half an­
Hour discussion? 

(TronJ lal ion) 

MR. SPEAKER: J will think about 
discussion later on. Fir')t of an you wilhraw 
your remarks. 

(In t errupt ion s ) 

MR. SPEAKER: So, you have with. 
drawn your remarks ... 

(Inlerruptlon3) 

MR. SPEAKER: Sbri V. S. Rao .. 

[English] 

Export Processing Zone at 
Visakbapatoam 

"'330. SHRI V. SOBHANADREES. 
WARA RAO : Will the Mmister of 
COMMERCE be pleased to state; 
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(a) the latest stale of establishment of 
the Export Processing Zone at Visakba­
patnam; 

(b) whether Government of Aodhra 
Pradesh haa agreed to place at the disposal 
of Union Government the land identified by 
the team of the officials of Union Govern­
ment; and 

(c) if so, the likely date by which the 
E"port Processing Zone Will come into 
being? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE tSHRI P.R. 
DAS MUNSI): (a) Government have agreed, 
in prmclple, to tbe lo~ation of a possible 
Export Processing Zone at Visakhapatnam. 
The modalities of Implementing tbe possi­
bility are related to an mdepth study of the 
relevant techno-economIc feasibility and tbe 
experience gamed JD tbe workmg of the 
existing Zones. 

(b) Yes, Sir. 

(c) It is not possible to indicate a time 
limit III thi" regard, at this stage. 

C)HRI V SOBBANADREESWARA 
RAO: Sir. 1 would lIke to know from tne 
Hon. MlOister wbether It is not a fact tbat 
a team of officIals flom Governmenl of 
India bad gone to Visakhapatnam and iden­
tified an area of about 570 acre& suitable 
for 10';o.1t108 the Export ProcesslOg Zone and 
the SLate Government has agreed to place 
this t..lOd at the disposal of tbe Government 
of India at a nominal price and wheth~r the 
State Government also communicated Us 

willingness to agree for actu.al payment to 
go by the arrangements enterej into by to.; 
Government of Iud,,, 'Nlth llocveral o.bu 
State Governments as b\ppened in tbe 
estclblishm~nt of E<port ProcesiJOg Zone. 
If so may I know the reactions of the U l1ion 
Government to tllese propJHis from the 
State Governments'? 

SHRI P. R. DAS MUNSI: It is 8 

fact that the C~ntral Government officials did 
ViSlt AnJllrcl P"J.J.::~b co find Ql.lt vacilus 

sites with tbe help of the 8tate Goverllment 
aDd the State Government did offer cortain 
sites. One of tho sites, as I mentioned 
earlier named JaSlarajupeta in Nafa va was 
selected by the State Government and our 
officials liked that area very much. 

RegardiDS the price modalities,· I may 
inform the House tbat the State Govornmcnt 
did suggest Rs. 40,000 per acre tbe cost of 
the land on a term of f. 0 per cent cub down 
and rest in 99 years by our side, while 
the price of the land iD West Bengal zone 
was Rs. 25.000 per acre; in Madras it was 
Rs. 66,000 per acre. However. this is 
correct that we had visited and we lot offer 
of the land and we ha vo received tho 
report. But witbout examining the eotire 
feasibility of the techno-economic aspect of 
the entire zone, keeping in view tbe new 
four zo les. it is difficult to arrive at a con­
clusion at this stage. 

SHRI V. SOBHANADREESWARA 
RAO: The Hon. Minister has told tbat in 
principle the Government has agreed for 
setting up the Export Processing Zone and 
the Unll.ln Minister of Commerce bad made 
thiS announcement OD tbe very Floor of this 
House and it is more than a year This is a 
centrdlly located place between Calcutta and 
Madras Processing Zones. ADd Aodbra 
Pradesh produces large quantities of Mangoes 
and other frUit, vegetables, marine products 
and there IS already a huae facility built up 
for cold storage. In view of all this to , 
promote exports, because our targets are 
also qUit: bigh. to encourage these e&portl 
from Andhra Pradesh and other adjoioioa 
States, will the Government take a positivo 
decision before tbe end of this financial 
year? I would Hke to know categorically 
from the Hon. Minister. 

SHRI P. R. DAS MUNSI: Sir it il 
f · • a act that In Andbra Pradesh, tbero is lot 

of eXl'ort potential in various fields lik.e otber 
States. And we have a deep concern for ic. 
It is al~o a fact tbat in so far as East Coast 
site location in Vlsakbapatoam is conceroed . . 
It IS a w,Joderful tite. There is no doubt 
ab()ut It. But our experience in otber four 
new zoncs, wllere wc bave invested heavily is 
that. unfortunately, it is not yet gettloa us 
as hopeful returns as WAS oxpected at tbo 
momCQ\. Tboro Iro VlriOQ 'r'I~OQ'. W. 
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do not like to propose any project elsewhere 
just in tbe name of a project but we would 
like to bave a very sound footing for its 
economic viability t return and the export 
potential. Taking an tbese factors ioto 
account, tbe GoverDment will come to a 
deci~ion at an apPlopriate stage. It is 
difficult for me to comment at this stage that 
it will be done at a particular point of time: 
in that case I will be misleading tbe House. 
The HOD. Member will appreciate tbe pro-

blem. 

SHRI C. MADHAV REDO): T~ 
aOD Minister bas replied that for deciding 
about tbe location or the Export Processing 
Zone at Vishakapatnam. the performance of 
the otber five Bxport Processing Zones will 
ba kept in view. He also said that their 
performance is Dot very happy. I would 
like to know whether the Government has 
second thoughts about tbe whole question 
of Export Proce~sing Zones. If SOt what 
would be the reperoussioD on the export 
front because of the abolition of the Export 
Proces-siDg Zones, as it seems the Govern­
ment is thinking now ? 

SARI P. R. DAS MUNSI: While I 
have said that the new zones are not doing 
tbat well 1 did rIot mean that we have 
abandoned the idea. We are trYJDg to find 
tbe loopholes where We can give more 
infrastructural support and more inceOllves 
to strengthen them The Hon. Member 
would be aware that in our new policy we 
have extended for furlher five years the 
income tax fclcllities in the free trdde ZODes 
as we give hundred percent in the export 
oriented zones. It is not that we will aban­
don tbe idea or have second tbought about 
it. Precisely tbe fact is that tbe experience 
that we are gaining in the four new zones 
will lead us to decide tbe fUfther course of 
acrion in proposing a new zonc. In that 
case we will be so solid in our ground tbat 
no sucb loopholes would occur in the pro­
POled zone. That is exactly the experiment 
of the other zones. (Interruptions). 

SHRI BHATTAM SRIRAMA MURTY: 
The Minister pointed out two aspects; one 
is tbe techno-economic feasibility. As far 
as that is concerned, Jet me make it very 
clear tbat after establishing tbe economic 
feasibility alone the question of establishing 

free trade zones was accepted in principle. 
Th'erefore, where is the question of re­
examination of the matter at aU ? 

The other aspect is the question of 
obtaining the experience of the other free 
trade zvn~s. As far as that aspect is con­
cerned, it is very well established that the 
Government themselv~s have fully been 
satisfied with the workiog of the other free 
trade zones, They have also in principle 
decided to develop the second phase of tbe 
free trade zones as weB. In view 0( that, 
why not the Government take a decision in 
this regard as soon as possible? 

SHRI P. R. DAS MUNSI: I have 
already replied the whole question. Loca­
tion of sites is a different aspect and the 
techno-economic feasibility is a different 
aspect, thougb it is a part of the whole 
exetcise, In so far as the location of site is 
concerned, Vizag wa~ very much there. In 
so far as other aspect is concerned, we need 
to gain more exper ience from the other 
zones; tbat I have already informed the 
Hothe. 

SHR I K. S. RAO. Now tbere is a 
revelation that the State Government bas 
agreed to give ~OO acres at Rs. 40.0(10. It 
i~ not kn wo. Everyone of us are under 
tbe impres~ion that the State Government 
has agref·d. So far as the Government of 
Indla'~ positIOn IS concerned. as tbe Minister 
just DOW told, Vilag is a wonderfu1 place for 
the location. We all know very wen that 
the Chief Mini~ter of Andhra Pradesh 
survive'S only on tlnding fault witb the 
Government of India every day ... (Jnterrup­
'inns), .. 

SHRI M. RAGHUMA REDDY: How 
i" it related to the question Sir? (lnterrup-
110113). 

SARI V. SOBHANADREESWARA 
RAO: Is it a supplementary question? 
It is highly objectionable. (Interruptions) •.• 

[Translation] 

. MR. SPEAKER: Let them say, what 
dIfference does it make? (In/~rruptions) 
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(English] 

SHRI K.S. RAO: I wish to k.now from 
the Han. Minister, two yean have passed 
(Interruptions) after the Cabinet Minister of 
Government of India announced that Vizag is 
selected. tben why should there be a delay 
further more OD the part of the Government 
of India on the plea that there are some 
loopholes in tbe functioning of other pro­
cessing zones. As it takes some more time 
for the V izag zone to come into functioning 
by which time the loopboles of the earlier 
zones can be plugged and the vizag zone can 
function well. Keeping in view tbat I wish 
the Hon. Minister must not give an oppor' 
tunity for the people of Andhra Pradesh 
to feel that they are let down on the ground 
that there :s disparity or partiality. 

THE MINISTER OF COMMERCE 
(SHRI Dl NESH SINGH) : I would not wish 
l\ wrong impression to be conveyed to the 
House that we are not satisfied with export 
zones. 

What my colJeague has said is very 
correct that the new zones tbat have come up 
ba ve not yet given the kind of performance 
that the earlier zones have given. Therefore, 
we are trymg to ~ee whether more facilities 
are necessary so tbat new zones also catch 
up a<; quickly as possible. 

So far as V izag is concerned we have 
agreed to set-up a zone there. There is no 
doubt about it. I would Hot like the House 
to carry thIs impression. It is only a 
que~tlOn of timing and creating suitable 
facilities so tbat tbis takes off without any 
difficulty. Tbat is being considered. We 
hope this will be set-up soon. 

Sickness InsuraDce Scbeme 

• 331. SHRI ANIL BASU: Will the 
Minister of Finance be pleased to state: 

(a) whe~her the Reserve Bank of India 
is planning to introduce a sickness insurance 
scheme for small scale units and financial 
institutions; and 

(b) if so, tbe details of the said scheme? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 

FINANCE (SHRI EDUARDO FALBIRO) 
(a) No, Sir. 

(b) Does not arise. 

SHRI ANIL B \SU: Sir, I seek your 
indulgence because tbe problem of sick 
industries in the small scale sector is 80 
serious and enormous and the answer liven 
b~ tbe Hon. Minister is very indifi'.erent. In 

i) 

the year! 980 the number of sick industrial 
units in the country was around 20.000 
whereas by July 1988-that is after 8 yean­
tbe number of sick industrial units has lone 
up to about 2 Jakh. There bas been ton 
times increase during the last 8 years, that 
is, from 1 ~80 to 1988.' Further, Sir. tbis 
problem is not only affecting the workmen 
working in the sick industrial units but also 
the middle class people or the owners of 
these industrial units 1 would say it is 
affecting the whole economy of tbe country. 
It is a very serjous problem but the Govern­
ment is taking ind ifferent attitude towards 
this problem. I understand that Government 
has set up National Equity Fund in the 
year J 987 8 nd the RBI also bad issued 
guidelines to tbe commercial banks but I 
want to know what is the number of potcn­
tia lIy viable sick industrial units identified so 
far and what is the amount involved to 
revitalise these potentially viable sick indus­
trial units in the small scale sector? How 
mucb amount bas been realeased by tbe 
banks to these sick industrial units? 

SHRJ EDUARDO FALEIRO : I am 
with the member when he says tbat tbo 
question of sickness in industries is a matter 
of great concern but tbe member is not 
right in saying that Government is in(liifercnt 
to tbis. Government is very much conccrned. 
The Finance Minister bas taken stock of tbe 
situation. The Prime Minister himself bas 
issued tbe instructions in this matter. 

Now. let me first give the Haufes to the 
Hon. Member as of December J 986. Theso 
figu res are provisional and are the latest ones. 
There were 1.45,776 sick industrial units in 
the small scale the industries sector, The out­
standing amounts were Rs. 1.306 crores, It 
was 14,4 per cent of tbe total amount 
advanced. 

Sir, the question of sickness caoDot be 
solved by the insurance packase that is propo-



Oral ,Answers AUGUST 19, 1988 Written Answers 

led in the question. Tbis bas to be solved 
by different methods. Different strategies are 
contemplated. Nurs~1 of sick industries 
programme is there. This programme is 
being monitored continuously by the banks, 
by the financial institutions and by tbe 
Reserve Bank. They are taking different 
steps in tbis direction. 

SHRI ANIL BASU: My question has 
not at all been leplied. I consider that you 
are kind- hearted as well as a lion-hearted 
person. 

I asked about the number of potentially 
viable lick SSI units. 

MR SPEAKER: Is it about me ? 

SHRI ANIL BASU: Yes, Sir. kind­
hearted and lion-hearted. Tbe problem is a 
very serious one. If you are not k ind·hcatted 
and lioD-bearted,you will not appreciate the 
probJem of this sector. 

Sir, I asked about the numb~r of 
potentially viable units in the small scale 
industries sector which have been identltied 
so far. What is the amouut of funds released 
so far by the SlOP and the National Equity 
Fund to rehabihtate the potentiaily viable 
sick units? But YOU have not replied. Y cu 
simply quoted some fi&ures for the year 
1936. 

Will you please inform the House, how 
much amount you have released from the 
SIGF? How much amount you haye 
released from the National Equity Fund '! 
what is the number of potentially viable 
sick units? This is my first supplementary 
but tbat bas not been replied. 

SHRI EDUARDO FALEIRO : Tbe 
question relates to some sickness insurance 
scheme. (Interruptions.> 

SHRI ANIL BASU: That is about the 
insurance coverage to tbe sick units. 

SHRI EDUARDO FALEIRO : He is 
planning to introduce sickness insurance 
scbeme for the small scale industries. That's 
aU the question concerned itself with. He 
wants lome further information. 1 will be 

glad to give it to him and allo lAY it on the 
Table of the House. 

THB MINISTER OF FINANCE (SHRl 
S. B. CHAVAN): Sir, according to tbe 
latest data available from RBI as at the end 
of June 1987, there were l,S8,226 sick 
small scale industrial units in the country 
with outstanding amounts of Rs. 1, S42.25 
crores. Out of this. 12.062 units with out­
standing bank credit of Rs. 342.74 crores 
were considered by banks as potentially 
viable and' .39,346 units with outstandings 
of Rs. 1,059.91 crores as non-viable. Banks 
have yet to decide about the viability of the 
remaining t~, 181 units with outstanding bank 
credit of Rs. 139.60 crores. Interruption.'} 

KUMARI MAMAl'A BANERJEE: Sir, 
when Sbri S. S. Ray was tbe Chief Minister 
in 1977, the number of sick industrial units 
was 6,000. But now it has increased to 
28,900. The Chief Minister himself is sick 
... (Inte,ruptions) 

So. what steps have been taken by the 
Government to verify It from the West 
B~ogal Government and also to revive the 
sick industrial units? 

SHRI EDUARDO FALEIRO : As far as 
the financial institutions are concerne(1. tbe 
financial j"'lstitutlOn like bana.s do prepare 
some packages,t rehJbllitation packages, 
we do monitoring of the sick industries. 
potentially sick industries; we do monitor­
ing from the b~ginning when industries 
are set up. How~ver, there are respoosi. 
bilitle§ or the S tate Government for provid­
ing linkage'} so tbat the infrastructure and 
industries fructify. Those responsibilities 
must be discharged by the State Government. 

WRITTEN ANSWERS TO QUEStIONS 

Cracks in dams of Gujarat 

*32G. SHRI MOHANBHAI PATEL: 
Will tbe Minister of WATER RBSOURCBS 
be pleased to state : 

(a) whether almost all the dams in 
Gujarat particularJy iQ Saurashtra and Kutcb 
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are flowing abo\ e the danger marks and 
many of them have developed cracks; aDd 

(b) if so, the steps being taken to protect 
the village and people from the flood in 
Gujarat? 

THE MINISTER OF LAW AND JUSTICE 
AND MINISTER OF WATER RESOURCES 
(SHRI B. SHANKARANt\ND) : (a) and (b): 
Out of 86 reservoirs of ungated dams, only 
63 have flown over the spilling cre"lts i. e. Fun 
Reservoir Level (F. R. L.), others have not 
filled up to full reservoir level. In the case 
of 47 gated dams, the reservoir levels of 27 
have been regulated so as to keep a cushion 
evrn below the fuJI reservoir leveJ. 

Ho9tever, in July, 1988 flood water of 
the Mitti Dam in Kachchh District over .. 
topped the earthen dam due to heavy 
downpour, resulting in the breach. Th~ State 
Government is keeping a watch on tbe 
situation. 

Aholition of export duty 
on Coffee 

*378. SHRI V. SREENIVASA 
PRASAD: 

SHRI M. V. CHANDRA­
SEKHARA MURTHY: 

Will the Minister of FINANCE be 
plea sed to state: 

(a) whether Government have received 
reprc(jentations regarding the aboHtion of 
expl'rt duty on coffee; 

(b' if so, whether tbe small fa:mers 
and coffee cultlvat(lfs have been mainly 
affected due to export duty on coffee; ar d 

(c) the reaction or Government thereto 
and by when a final decision is likely to be 
taken in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINIS1RY OF FINANCE (SHRI A.K. 
PANJA): (a) to (c). Government have 

received representations seekinl abolition of 
export duty on coffee, inter alia, on the 
ground tbat the duty has adversely affected 
small farmers and coffee cultivators. The 
representations have been examined. Takina 
into account various relevant factoll such 
as the trend in international prices, cost or 
production, export "rospects etc, Govern­
ment have reduced the export dUh on coffee, 
from R5. 1700/· to Rs. 1 COO/~ per t.Jone 
with effect from 1 ~ th August. 98 A. 

(Trans lat io n] 

Silk Production in Madbya PradtSb 

*3"9 (H). DR. PRABHAT KUMAR 
l\lISHRA: Will tbe Minister of TEXTJLFS 
be pleased to state : 

(a) whether Goverrment are taking any 
special stt'f'S in the field of textile industry 
to promote production of silk particularly 
in Madhya Pradesh; and 

(b) if so. the details thereof indicating 
the new ",rorrammes taken up in Madbya 
Pradesh? 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHA): (a) and (b). In 
order to supplement the efforts of State 
Governmen t, the Central Silk Board has 
set up the follOWing units in Madhya 
Pradesh to promote production of Silk in 
the State: 

(I) Regional Tasar Researcb Station 
at Jagadalpur. 

(2) Tropical Resl.arcb Extension Centre 
at Katghora. 

(3) Central Tasar Silkworm Seed 
Station at Lakha. 

( 4) 6 Basic Seed Multiplication and 
Training Centre's one each at Pali, 
Bastar. Beirdadar. Ambikapur, 
Balagat, Bilaspur. 

(5) Tasar Reeling/Spinning Demons­
tration Cum Training C~Dtre at 
Champa, 
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(6) Raw Material Bank, Sub-Depot at 
Raiaarb. 

(7) Mu1berry Research Extension 
Centre at Hosbaogabad attached 
with 4 Ch~wki Repring Centres 
and 100 Demonstration Centres. 

Notification of IiceD'dog conditions 
for import of fertmzers 

from Japan 

[Eng/l"h1 

*)32. SHRI K RAMACHANDRA 
REDDY: Will HIe Minister of FINANCE 
be pleased to state: 

(8) whetber Union Government have 
notified Iicen~iDg condltioC\s for import of 
fertilizers from Japan under the grunt- in-aid 
of 600 million Yen for 1987·88; and 

(b) jf so, the details thereof? 

THE MINISTER OF STATE iN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THB MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) Yes, Sir. 

(b) The salient feature of the licensing 
conditions are as follows : 

(1) The grant aid jc; intended to be 
used for financing payments to 
Japanese suppliers for imp~rt of 
fertilizer (D A.P) from Japan arid 
services necessary fo r transporta­
tion thereof to ports in India. 

(2) The contract should provide for 
payment on cash basis i e. on 
presentation of shipping documents 
by the Japanese suppliers to the 
Bank of India, Tokyo. 

(3) The contract value (C and F basis) 
should be expressed in Yen 
currency. 

(4) Tbe contract should be entered 
into only with the Japanese natio­
nals or Japanese juridical persons 
controlled by Japanese physical 
persons. 

(S) The contracts shOUld be arranged 
in accordance with tbe agreement 

dated 21.4.88 between the Govern­
ments of India and Japan concern­
iog the grant-in·aid of Yen 600 
million for 1987-88 and will be 
subject to the approval of both tbe 
Governments. 

(6) Payments to the suppliers shaH be 
made through an Authorization to 
Pay to be issued by tbe Controller 
of Aid Accounts and Audit, Minis­
try of Finance, Department of 
Economic Affairs, in favour of tbe 
Bank of India, Tokyo. 

(7) The Japanese suppliers would fur­
nish such information and docu­
ments as may be reQuired by the 
Government of India on the one 
hand and the Government of Japan 
on the oth er. 

(8) The Japanese supplier would make 
shipping arrangements in consulta­
tion with the Embassy of IndJa in 
Tokyo 

(9) The importer is required to deposit 
tbe rupee eqUivalent of Yen pay­
ments made to Japanese suppher 
from the grant amount mto the 
Government of IndJa's account 
a)ongwitb interest charges at the 
rate of 12 per cent for the first ~o 

days and at 18 per cent for the 
period 10 exce~s thereof reckoned 
from the date of payment by the 
Bank of India, Tokyo to the 
date of actual rupee deposit. 

(' 0) The importer is to send a monthly 
report after the A uthori7ation to 
pay has been I~!lued regardIng ship­
ments and payment~ made there 
against and th~ balance left, to the 
Controller of Aid Accounts and 
Audit. Ministry of Ftnance. Depart· 
ment of Economic Affairs. 

( II) The Government of India will not 
undertake any lespons1billty for 
dispute. if any, tbat may ari5e bet .. 
ween the importer and the sup­
pliers. The provi~ion dealing With 
a settlement of disputes is t(l he 
included in the condition~ of the 
contract. 
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Crop loaol by Natfooallsed Banks 

·~33. SHRI PRATAPRAO B. 
BHOSALE : Will the Minister of FINANCE 
be ,leased to state : 

(a) whether the nationalised banks 'pro­
pose to offer crop loans to certain districts 
during the current year; 

(b) if so, the details thereof; 

(c) whether Government have placed 
certain districts in the category of thrust 
districts: 

(d) if so. the details thereof with the 
criteria thereof; and 

(e) the reasons for forming the category 
of 'thrust districts· ? 

THE MINISTER OF STATE IN THF 
DEPARTMENT OF ECONf'MIC AFFAIRS 
IN THE MIN1STRY OF r INANer: (~HRI 
EDUARDO I-<ALblRO): (3) to' C~) The 
public sector bank~ bave been providing 
agricultural credIt, 'ndudmg crop loans, 
through their branches loc:atrd in various 
districts of the country as a part of their 
normal activity. HO\\c\er from the current 
year an action plan for food groin p~oduc· 
tion is being imDJemenlcci in 1 (. (j thrust 
districts spread over 14 Statef., with a view 
to achieve a certain production level of food 
grains by the terminal }'ear of Seventh Five 
Year Plan. The principal ~trattgy in the 
frame work action plan is to capitalise on 
identified sources of immediate agricultural 
growth and therefore the a reas having such 
growth potential which can be tapped 
quickly have been preferred. 

Investment of surplufi rund~ by public 
sector units 

*334. SHRIMATI VYJAYANTHIMALA 
BALI: Will the Mini'lter of FINANCE be 
pleased to state: 

(a) whether Government are considering 
to take action against tho~e public sector 
units whi..:h have failed to invest their 
surplu"l fUDd~ in Govelnment treasury bills 
as also in public sector bonds: aDd 

(b) the names of those public sector 
units wbich have failed to strictly adhere to 
the guidelines issued by his Ministry ? 

THE MINISTER OF ST 1\ TE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHVI) : (a) and (b). No instance 
of non-adberl!nce to the guidelines has been 
reported to this Ministry. 

[Translation] 

Delay In completion of irrigation 
schemes In UP. 

*335 SHRI HARISH RAWAT : Will 
tbe Minister of WATER RESOURCES be 
pleased to state: 

(a) whether many irrigation schemes 
in Uttar Pradesh are Dot being comploted 
within the scheduled period; 

(b) if so.. the f,ames of those schemes 
and the period by which these schemes are 
behind their ~chedule; 

(c) whether Government propose to 
provide special financial assistance to tho 
State Government for expeditious completion 
of the'le project'; and 

(d) if so I tbe amount of exprnditurc 
proposed to be incurred on these projects 
during 1988-89? 

THE MINISTER OF LAW AND 
JUSTICE AND MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA­
NAND): (a) and (b). Almost all the 00-

~oing projects which C1opil1ed over to the 
Seventh Plan are genet aJJy behind scbedule. 
A statement giving information of major 
schemeq whic.h hl1\1e ~pilled over to the 
Seventh Plan and have ~ ct to be completed 
is given below. 

(c) and (d). Irrigation projects are 
funded' and implemented by the State 
Governments, and Central assistance is liven 
10 the form of block grants and loans. To 
expedite certain irrigation projects in 
drought-prone areas. an amount of Rs. 24. 
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crores bas been sanctioned by tbe PlaDning 
Commission for major and medium projects 
during 1987-88, half of which is in the 
form of drought-relief assistance aod tbe 
balance as additionality. Further, under the 
Action Plan for Foodgrain Production, an 
additional outlay of Rs. 21.S S crores bas 
been sanctioned as advance plan assistance 
during 1988"89. 

Statement 

Majof projtCIS which havt spilltd over into 
Ihe Seventh Plan and have ytt 10 

S. 
No. 

be completed 

Name of the 
Project 

~--

1. Tehri Dam 

2. Lakhwar Vyasi Dam 

'3. Gandak Phase· I 

Year/Plan in 
which started 

19"0-7\ 

! 976~77 

1960-61 

4. Sarda Sabayak ]968.69 

S. Saryu Nahar Pariyojana 1976-76 

6. Madhya Ganga Canal 1976-77 

7. Okhala Barrage 1975-77 

8. Tajewala Barrage V Plan 

9. SuheU 1977-78 

10. Eastern Ganga Canal J 977-78 

11. Bewar Feeder '978-79 

12. Madho Tanda Irrigation 19 Sf) 

13. Remodelling of Bhi0l80da 1972-73 

14. RaisingMejaDam 1915-76 

t 5. RCljghat Dam & Canals 1977-78 

16. Shahzad Dam 

17. Jamrani Dam 

18. Kanhar Irrigation 

1975·76 

1975-76 

1974-75 

19. Maudba Dam 1975-76 

20. Bansagar 1977-78 
(dam) 

21. Urmil Dam 1977-78 

? 2. Increasing capacity of 1973 -7 4 
Narainpur Pumped Canal 

23. Sona Pump Canal 1973·74 

24, Zamania Pump Canal 1976-77 

25. Increasing capacity of 1973·74 
Deokali Pump 

26. Oyanpur Pump Canal 1976-77 

27. Chambal Lift Scbeme ] 9'8-79 

28. Providing Paddy Channe Is 1978-79 
in Hindon Krisbbi Doab 

Note: , nformation regarding dates of com­
pletion indicated in the project 
reports received for Central clearance 
is only tentative and is suNect to 
priority 8ssingned by the State 
Gover~ment in the implementation 
stage. Consequently, it 1S not possible 
to indicate the exact period by wbkh 
tbe scbemes arebehind schedule. 

[English) 

Smuggling of Cigarettes 

.316. SHRI R. M. BHOVE: wm the 
Minister of FINANCE be pleased to state: 

(8) whether the smuggling of foreign 
ciguettes into the country has been on the 
increase much to the disadvantage of the 
dOD1estic industry; 

(b) if so, to what extent the duty struc­
ture on indigenuusly produced cigarettes is 
re~ponsible for the increase in smu8glina of 
foreign cigarettes into the country; 

(c) whether Government propose to 
rationalise tho excise ddty on Indian ciga· 
rettes to minimise smuggling; and 

(d) if so, the steps contemplated in this 
regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVE~UE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : (a) and (b). Available reporrs do 
not indicate any large scale smuggling of 
foreign cigarettes into the country. Since, 
smuggling is a clandestire activity. it is not 
feasible t9 estimate the extent of adverse 
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impact of emugliol on the domestic cigarette 
industry. 

(c) and (d). There is no proposal under 
cODsideration to alter the existiog excise 
duty structure 00 cigarettes. 

Reeovery of Bank credit from 
sick unU. 

*337. SHRI BASUDBB ACHARIA : 
Will the Minister of FINANCE be pleased 
to state: 

(a) tbe steps taken to recover mounting 
bank credits with sick units; aod 

(b) the amounts recovered durins tbe 
last three years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFfAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) Reselve Bank 
of India (RBI) ha, reported that ID respect 
of potentially viable sick uoits, rehabilitation 
packages are drawn wherein reliefsjconce3-
sions are incorporated to Goable sick units to 
return to health. Under the package, the 
dues of banks/financial institutions are re­
covered in a phased manner witb sUitable 
rescbeduJement. 10 respect of non-viable 
sick units, banks urulertake action as appro­
priate for the recovery of dues. which 
include, inter-alia, sale of goods hypotheca­
ted, enforcement of security available against 
tbe borrowers/guarantors, filing of suit for 
recovery, compromise settlement, etc. 

(b) As per Data Collection System of 
RBI tbe amount of recoveries from sick units 
as such is not available. 

Price. of Gold and Silver 

*338. SHRI MANIK REDDY: 
SHRI KAMMODILAL JATAV : 

Will tbe Ministef of FINANCE be 
pleased to state : 

(a) whethe( the prices uf gold and silver 
have aaain lone hiab in the countrYi 

(b) the estimated demand and produc­
tion of lold aod silver io the country at 
present; 

(c) whetber Government propose to 
import gold and silver to meet tbe demand 
of these metals; if not, tbe reaSODS therefor; 
and 

Cd) any otber measures Government 
propose to take to bring down tbe prices? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The domestic 
price of gold showed a risina treod during 
1987 and it reached peak levels in Novem­
ber. 1987. Thereafter tho prj~es have 
generally shown a declining trend. Similarly 
for silver as against the rising trend noticed 
during I 987 and upto February, ] 988. the 
price!J have faHeo moderately in the tcceot 
months. • 

(b) Government has not made any 
estim d te of the total demand of gold and . 
silver in tbe country. According to available 
information, however, the domestic' proquc­
tion of gold and silver during 1987-88 bas 
been 1873 kas. and 38,833 kgs. respC(:· 
tively. 

(c) and (d). Gold and silver are not 
essential commodities and they are possessed 
by a small minority in society and tbeir 
possession does not contribute to tbe econo­
mic development of tbe country. Govern­
ment therefore has not found it necessary to 
import gold and silver, committing scarce 
foreign exchange. to meet the domestic 
demand or to take aoy other special steps to 
regulate.the prices of tbese metals. 

Assignment of rice impo~t to MMTC 

*339. SHRI RAM BAHADUR SINGH: 
Will tbe Minister of COMMERCE be pleased 
to state: 

(8) whether Union Government haYe 
assigned import of rice to tbe Minerals and 
Metals Tradinl Corporation (MMTC); an~ 
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(b) if 10. since wheD and tbe reasons 
therefor? 

THE MINISTER OF COMMERCE 
(SHRI DINESH S l NG HI: (a) and (b). 
lOJport of cereals, including rice, are made 
by Food Corporation of India (Fe)) on the 
basis of foreign exchange released by 
Government in its favour. 

MMTC was, however. permiued recently 
to contract for import of 2CO,OOO tonnes of 
rice, on behalf of Department of Food, from 
North Korea in view of MMTC's consider­
able expertise in counter trade deal. 

Robberies/Fraud5 in Nationalised Banks 

·340. SHRI PARASRAM BHAR-
DWAJ: Will the Minister of FINANCE be 
pleased to state: 

(8) the total amount of lo~s : uffered by 
each nationalised bank so far on account of 
160t, theft and cheating, 'State-wise, during 
Jast three years; 

(b) whether in ~,ome cas(s tbe bank staff 
were also found involv~d in these offelJces; 

(c) if so, tbe particulars thereof in 
respect of each nationalised bank, year-wise, 
during the last three years; and 

(d) the action {"ken against the erring 
staff ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (d). Reserve 
Bank of Iodia has intimated that the report­
ing system for bank frauds does not generate 
State-wise information. H t)wever. : bank 
frauds reported from all over the ;,:ountry to 
RBI by public sector banks d ming the last 
3 years are as indicated b'~h)w : 

y.,a,. No. (If Bank Amannt involvl"d 
Fraud & (Rs. In crortJ) 

1985 2157 .53.48 

1986 1823 44.42 

1987 1902 40.84 

(Data Provisional) 

According to Reserve Bank of India. 
during the same period the Dumber of bank 
robberiesidacoities reponed by public sector 
hanks from all over the country and tbe 
amounts involved therein are as indicated 
below: 

Yt'ar 

1985 

1986 

1987 

No, of Banks 
robberie$/dacoilie3 

76 

106 

91 

A.mounl Involved 
(RI. I" crDrel) 

1.6' 
3,91 
7.40 

(Data Pro~ isional) 

Details of bank frauds reported by each 
bank and the amounts involved are given in 
Statement-l be1ow,. whilst Statewise break-up 
of bank robberies/dacoities is given State­
ment·H below': 

The amounts involved in cases of frauds 
and bank robberies/dacoities do not neces­
... arily represent the actual loss which the 
banks may ultimately have to suiTer, since 
b(lnks generaHy have some securities to cover 
advances made by them ar'ld tbey aho take 
insurance cover for certain contingencies. 

Re~erve bank of India bas further re­
ported that in connection with bank frauds 
during the years 1985 r 1986 and 1987, 
crimina I action and departmental action have 
been ta ken against the concerned bank 
employees. The number of bank employees 
on whom penalties have been inflicted·is 
indic~ted y~arwise below: 

Item 1985 1986 1987 

('\ 
" 

No. of bank 73 SI 88 
employees con-
vic!ed in criminal 
cases. 

r,ii) No. of bank em- 720 ~83 910 
ployees awarded 
major/minor 
penalties. 

(iii) No. of bank em· 269 291 351 
pJoyees out of (ii) 
above who have 
been dismissedl 
discharged/remove-
od from service. 
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Clerk·of6cer ratio In NatIonalised Bank. 

• 342. SHRI M. RAGHUMA REDDY: 
wm the Mioiater of FINANCE be pleased 
to state: 

(a) the clerk-officer ratio in the nationa­
Ii sed banks as per the Reserve Bank of Ind ia 
norms; 

(b) whether all the banks are following 
it; and 

(0) if not. the reasons therefor? 

THE MINISTFR OF STATE IN 
THE DEPARTMENT OF ECONOMIC 
AFFAIRS IN THB MINISTRY OF 
FINANCE (SHRI EDUARDO FAlE'JRO) : 
(8) Reserve Bank of T"dia has not prescri­
bed any norms regardirlg clerk-officer ratio 
in D8tionaJised banks. 

(b) and (c). Do not arise. 

Recommendations of Ojba Committee 

*343. SHRI K. RAMAMURTHY 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether any in~tructions~ based on 
the recommendations of Ojha Corr mittee 
which went into the problems relating to 
cotton growers, have been issued by the 
Reserve Bank of India to the nationalised 
banks for providing telicf to the cotton 
grower; and 

(b) if so, the details thereof including 
their implementation by the commercial 
banks? 

THE MINISTER OF STATE IN 
THE DFPARTMP.NT OF ECONOMIC 
AFFAIR ~ IN TilE MINISTRY OF 
FIN~NCE (SHRI EDUARDO FALEIRO) : 
(a) Yes, Sir. 

(b) Reserve Ba~k of India (RBI) nas 
issued instructions to banks for providing 
relief to cotton growers in the Prnkasam aDd 

Guntur Districts of ADdbra Pradesh. Relier 
inter-alia include:- . 

0) The Banks as a special cases Ihould 
defer recovery of principal 81 well 
as interest from the affected farmer. 
for a period of two years or tlU tbe 
next normal year whichever i. 
earlier. This relief is to be extended 
on merits of each case. 

(ii) Banks should not charge penal 
interest on dues postponed. 

(iii) Banks should 8top auctioninl of 
gold ornaments pledged with them. 
Such action be taken only 8S a last 
resort and that too after obtaining 
clearance from higher levels. 

(iv) Bank! may extend consumption 
loan facilities upto Rs ~oO/· per 
family. 

According to the reports available with 
RBI, bank. have initiated action in 8ecor .. 
dance with the guidelines of RBI. 

Cut In refinance support by NABARD 

·344. SHRI S. B. SIDNAL : 
SHRI G. S. BASAVARAJU : 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the National Bank for 
Agriculture and RUTal Development 
(NABARO) have decided to cut its refiDance 
support to the commercial banks; 

(b) if so, the details of the decision and 
the reaction of the commercial banks; 

(c) the reaSODS for this decision: and 

(d) the extent to which tbis has affected 
the rural development programmes? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MIN1SIRY OP 
FISANCB (SHRI EDUARDO FALEIRO) : 
(a) to (d). Effective from Jst July. 1988, 
National Bank for Agriculture and Rural 
Development (NABARD) blls reduced tbe 
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rate of refinance for term loaos given by 
commercial bcinks. However, tbe refinance 
rates for farm mechanisation, forest nursery, 
wasteland development 8Dd Don farm sector 
activities (outside tbe IRDP) have Dot been 
changed. The reduction in rate of refinance 
would inter alia be applicable to IRDP, 
Minor Irrigation where the revised rate of 
refinance would be 70% as alainst the 
earlier rate of 90%. 

NABARD has reporttd that the rates 
bave bCf'n amended kteping in view the 
availability of resources and demand for 
refinance. The actual lending by commercial 
banks for rural development programmes is 
not likely to be affected since the commer­
cial banks would continue to meet their 
commitments as per the Annual Action 
Plans (AAPs) for various districts. 

Payments due to Contr actors 

3218. SHRI ATISH CHANDRA 
SINHA: 

SHRI N. V. CHANDRA­
SEKHARA MURTHY: 

Will the Minister of TEXTILES be 
pleased to atate : 

(a) whether the NTC (WBABO) Limi­
ted, Calcutta bas since released the payments 
due to certain contractors; and 

(b) if so, when and if not, since when 
the dues arc outstanding, tbe amount invol. 
ved and the reasons for DOD-payment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFt­
QlJE ALAM) : (a) and (b). It is not possible 
at this stage to give information ~garding 

the oayments due to certain contractors as 
the accounts have not been reconciled mainly 
on account of the noo-cooperation of tbe 
concerned contractors. 

Impact of uptrend. In world commod Ity 
prices on Import Bill 

3289. DR. B.L. SHAILBSH: Will tbe 
Minister of COMMBRCa be pleased to 
stat~ : 

(a) Wbetber tbe uptronds In world tom­
modiiy prices are likely to push up India's 
import bill especially of foodgrains, vege­
table oils rubber and noo-ferrous metals in • 
1988-89; 

(b) wbether wheat prices ba ve surged 
23 per cent in the wake of drought in tbe 
United States of America; 

(c) the quantity of wheflt and rice 
imports 80 rar contraoted by India ; and 

(d) the estimated rise in the Import Bill 
as a result of the commodity price uptrend 
thus anticipated? 

THE MINISTER OF STAlE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS M UNSI) : (a) Yes, Sir. 

(b) International wheat prices depend 
on a variety of factors, such as available 
supplies, anticipated crop pro~pects, extent 
of purchsses by deficit countries, terms of 
international trade etc. Tbere has been some 
increase in international prices of foodgrains 
after tbe failure of rains in some parts of 
United States. 

(c) The Government have finalised 
proposals for import of two million tonnes 
of wheat and 8even ]akb tonnes of rice during 
the current year. 

(d) As the world commodity prices are 
subject to frequent fluctuations, it is not 
possible to precisely estimate the rice In 

import bill as a result of the commodity 
price uprends. 

Reported ban fin Import of Indian Garments 
by Australia 

3291. SHRI V. TULSIRAM: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether Australia has put a ban on 
import of Indian garments as reported in the 
'Economic Times' dated 26 July, 1988 ; 

(b) if 80, the details of tbe loss likely 
to be suffered by India; 
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(c) nether negotiations have beeD 
started for tbe upUftment of ban and if so, 
tbe detai Is thereof ; and 

Cd) tbe details of garments exported to 
quota and non-quota countries. country .. wise 
during the last six months ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TEXTILES (SHRI 
RAFIQUE ALAM) : (8) to (c). Australian 
Government has sought consultations with 
India for imposing quantitative restrictions 
on some of the garment items at present 
being exported by India. Consultations are 
lik.ely to be beki shortly. 

(d) A statement is given below. 

Statement 

Export of garmj>nts to quota countries and 
major non-quota COUllt",s during 

January-June, 1988 

COllltry bxport 
Quota countrie~ 

BEe 

USA 

Canada 

Sweden 

Austria 

Norway 

Finland 

NOD-Quota countries 

USSR 

Japan 

Switzerland 

Australia 

(Rs. in 
crores) 

SS6 

393 

29 

12 

8 

3 

3 

95 

40 

31 

10 

(Provisional) 

Source: Apparel Export Promotion Council. 

PlaD to double exports by Deihl Exporters 
A.8oclaUea 

3292. SHRI NARSINO SURYA-
VANSI: Will tbe Minister of COM'MEReE 
be pleated to state : 

<a> whetber tbe Delbi Exporters 
Assooiatiotl (DBA) has submitted a plea·to 
GOYernment to double tbe exportl lOa 
reducinl the imports sbarply dUriDS tile IDoxt 

tbree years; 

(b) if so, tbe details tboreof; and 

(c) the reaction of GoverDmeat there­
to ? 

THE MINISTBR OF STATB IN THE 
MINISTRY OF COMMERCE (SHR.I p.a. 
DAS MUNSI) : (a) Yes, Sir. 

(b) The momorandum included inter­
alia, suggestions for simplification of export 
documents, modification in tbe eligibility 
criteria for smaU Export Houses, extension 
of the facilities available to 100 per cent 
EOUs and FTZs to all registered exporters, 
and representations of tbe Small Scale Unit. 
00 Government Panels. 

(c) The Import Policy and procedurea 
are kept constantly under review and all 
suggestions received in this reprd are taken 
into account. 

[Translation] 

Dharoa by textile workers 

3293 (H) SHRI KALI PRASAD 
PANDBY: 

SHRI BANWARI LAL 
PUROHIT j 

Will the Minister of TEXTILBS be 
pleased to state : 

(a) whether more tban tbree bundred 
representatives of textile workers bad staled 
a dhafna on 2 June, 1988 in front of Udyol 
BhaWD, New Delhi in support of tbeir 
demands; 

(b) , if BO. the demands made in tho 
memorandum submitted by these represonta­
tives to Government; aDd 

(c) the time by which these demsDds 
aro likely to be acceptod bl Govcrbmcnt 1 
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THE MINISTER OF STATE IN 
THB MINISTRY OF TEXTILES (SHRI 
RAFIQUE ALAM) : (a) to (c). The facts 
aro beina verified and the requisite informa­
tion will be placed on the Table of tbe 
House. 

[English] 

lostaliatioD of pump liets for irrigation 

3294. SHRI SYED MASUDAL 
HOSSAIN: Will the Minister of WATER 
RESOURCES be pleased to state ; 

(8) whether Union Government have 
aiven any aid to tbe States for instalJatio~ 

of the pump sets for irrigation during 1988-
89; and 

(b) if so, the number of pump sets 
likely to be installed during 1988 M 8 9; 
State- wise ? 

THE MINISTER OF STATE IN 
THE M INISTR Y OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) : (a) aDd (b J • 

Central Government gives aid to States under 
variou s Centrally Sponsored Sd emes for 
construction of mmor irngatton works which 
includes installatIOn of pump sets on ground 
water structures like wells, tube wells, filter 
points etc. and surface water sources like 
pond, river, canals etc. For the year 1988-
89, the Ministry of Agriculture under the 
Centrally Sponsored Schemes of ass;4Jtance to 
small and marginal farmers for jncreasing 
agriculture production has proposed to 
allocate a sum of Rs. 8892.49 lakhs a", 
Central grants- in .. aid for construction of 
shallow tubewells/dugwells in the selected 
districts of following States : 

SI. No. Name of State 

1. Assam 

2. Andbra Pradesh 

3. Bihar 

4. Madbya Pradesh 

5. Maharashtra 

~. Orissa 

7. Uttar Pradesh 

8, West Bcolal 

No. of shallow 
tubewells/dug­
weI h proposed 

8148 

41.392 

I.06,S76 

30,000 

26,073 

40,236 

2,12,175 

61,274 

The districts covered in the above States 
are those which have been identified for 
Special Foodgrains Production Programme. 
For the remaining districts of the~e States and 
other States, a sum of Rs. 3S07.49 labhs as 
Central share bas baen proposed out of whicb 
70 per cent is m~ant for Minor Irrigation 
Works. Af) there are no separate allocations 
for pumpsets, tbe Statewise figures for pum· 
psets to be intalled are not maintained at the 
Centre. 

Tea Board directives for "elfare of Tea 
Garden Workers 

3295. SHRI PIYUS TIRAKY: Will 
the Minibter of COMMERCE be pleased to 
state: 

(a) whether Tea Boarc bas sent directives 
to every tea garden unit to establish and run 
Labour's Club Community Hall, Play 
Grounds. Adult Educdtlon Centre. etc.; and 

(b) the action taken by Tea Board 
against tea gardens not complying with its 
directives ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) No, Sir. 

(b) Does not arise. 

Self Employment Scheme 

3 '96. PROF. NARAIN CHAND 
PARASHAR: WIll the Minister of 
FINANCE be please to state 

(J) wbether Government have taken 
any "teps to ensure that the unemployed 
ycuth are covered by tbe Self-employmeot 
U lhuantee Scheme throughout the country 
dU[lng tbe Seventh Five Year Plan especially 
dUfmg the last three years including the 
current financial year; 

(b) if so, the number of unemployed 
educated youth (Matriculate and Graduate, 
separately) who have actually been benefited 
from this scheme, during this period, State­
wise, for each year; and 
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(c) the targets for each State durin. the 
remaining years of the Plan? 

THE MINISTER Of STAlE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THB MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO): (a) The 
scheme for providing self-employment to 
educated unemployed youth (SEEUY) intro­
duced during the year 1983-84 has been 
extended till the end of l~89·90. 

Statement 

(b) and (c). Tho data reportinl system 
under the scheme does not generate informa­
tion separately for matriculate and graduate 
beneficiaries. However. State·wise position 
of tho cases sanclioned under SEEUY 
Scheme for the years Il,' 8'-86, 1986-81 and 
1987 -88 and targets for 1988-89 is liven In 
tbe statement below. The targets for the 
year 1989-90 bave not yet been fixed. 

Statt-wl.fe por;ition of the casel sanctioned for th. year 1985-86, 1986·81 and 1987·88 
and targets fOf 1988-89 under 'he! Scheme for Self Employment lor Educated 

Unemployed Youtll (SEEUY). 

- --- -------
Sr. No. Name of the State! No. of case" sanctioned Targets for 

Union Territory 1985-56 1986-87 1987-88 1987-88 
----- -- - -------- _- ---- -- -- -

2 3 4 5 6 

1. Andhra Pradesh 16518 14919 '/421 17300 

2. Assam 4629 5837 3191 6200 

3. Bihar 26376 22560 4663 29600 

4. Gujarat 6522 4924 5133 10700 

5. Goa 84 220 132 300 

6. Haryana 4782 4808 2448 4600 

7. Himachal Pradesh 1591 1406 786 1600 

8. JdIDmu and Kashmir 1095 708 '71 1400 

9. Karnataka 12837 12100 6175 J2400 

10. Kerala 13033 1901S 9068 19950 

11. Madhya Pradesh 17224 16679 8732 17600 

12. Mabarasbtra 13848 13466 8894 15500 

13. Manjpur 1491 1493 649 1500 

14. ~1eghalaya 111 80 141 300 

15. Nag~laDd 166 129 200 

16. Orissa 8757 8620 4585 9300 

17. Punjab 11677 15037 7583 15000 

18. Rajasthan 10986 10736 5579 10300 
19. Sikkim 49 33 100 
20. Tamil Nadu 18722 18362 9278 18100 
21. TripurB 912 909 900 

,...-------- -- ---- - --- --.~-- --_.------- - - ... --...... --...._,-~---- --.. 
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t :1 3 4 , 6 

~~ Uttar Pradesh 26264 23197 13842 313~O 

23 .. West BeD.al 21885 20468 1140 24300 

:14" And.mao aDd Nicobar Island 101 80 30 100 
" 

2'. Aruncbal Pradesh 81 22 24 100 

26. Cbeodilarll 394 416 179 ~OO 

27. Mizoram 104 233 3~ 200 
28. Pondicberry 46S 480 240 410 

29. Dadra and NaBar Haveli 40 19 6 100 

50. Lakta~dweep -Not available- 50 

31. Daman and Diu -do- 50 
--------- --~ -------- - -- ------- ----------------- ---------

Malfunctl~nlDg of Regional CCI & E 
Offices 

3297. CHAUDHARY RAM PARKASH: 
Will the MlOister of COMMERCE be 
pleased to state : 

(a) whether Government bave received 
complaints of malfunctioning of various 
Reai100al Offices of the Chief Controller of 
Imports and Exports (CCI & E); 

(b) if so, tbe details thereof; and 

(c) the action taken to improve the 
functioning of the Regional Offices of CCI 
& B? 

THE MINISTER. OF STATE IN THB 
MI~ISTRY Of COMMERCB (SHRI p, R. 
DAS MUNSI) ; (a) to (c). The complaints of 
delay in the disposal of import-export licence 
appl~cations and other claims in Regional 
Offices arc received from time to time. 
Tbese are examined in consultation witb tbe 
concerned Regional Offices and disposal 
expedited. The operations of the major 
resional offices are being computerised to 
improve efficiency and increase speed of 
disposal of applications. 

Smuallng of Syntbetlc Fabrics aDd 
other arUd.. from Bangladesh 

3298. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
fINANCe be pleased to state: 

(a) the seizures of synthesic fabrics and 
other articles smuggled from Bangladesh 
during tbe period January to June. 1988; 

(b) whether the smuggliDg thereof 
throQgh the border with Bangladesh has 
increased as compared with the correspond­
ing period Jast year; and 

(c) if so, the details thereof and 
measures taken to check it ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : (a) to (c). Available reports mdi· 
catc tbat the Indo-Banladesb border con­
tinues to be sensitive to smuggling. How­
ever t since smuggling i9 11 clandestine 
activity. it is not feasible to estimate the 
extent of such smuggling across the Indo­
Bangladesh border. The value of seizure of 
contraband goods smuggled through the 
Indo-Bangladesh border during tbe period 
from January to June, 1988 and January 
to June, 1987 are given below : 

Year 

1987-January to JUDe 

1988-January to JUDe 

Value of .tllzur~ 
(Rf. I" Jakhl) 

289 

175 

The anti-smuggling drive througbout the 
country has been intensified. The anti­
smuggling machinery including that at the 
vulnerable points of the Indo-8aDJladesb 
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border baa been leared OPe Close co .. 
ordination is maintained with all the agencies 
concerned in the prevention and detection of 
amullliDI· 

Deregulation of Interest Rate Structure 

3299. SHRI H.B. PATIL : 
SHRI SWAMI PRASAD 

SINGH: 

Will the Minister of FINANCE be 
leased to state : 

(a) whether Government propose to 
deregulate tbe interest rate structure of the 
public financial Institutions and commercial 
banks charged on loans to the Don~priority 

seeton; 

(b) tbe likely effects of these proposals 
on non-priority sectors; 

(c) whether any commitree had been 
appointed to go into these proposals in 
depth and submit its recommendations in 
this regard; and 

(d) if so, the details regarding its key 
recommendations for rationahsation package: 
both tong term and ShOft term 1 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FAlEIRO): (8) and (b). The 
lending rate structure of banks is regulated 
and administered by Reserve Bank of India 
(RBn. Reserve Bank of India bas reported 
that they have no propo~al to deregulate the 
interest rates on loans to non-priority 
sectors 

(c) and (d). The Committee beaded 
by Dr. Sukhamay Cbakrabarty to review the 
working of the monetary system b'ad inter alia 

recommended the ",structuring tlf itaterest 
rate. aDd tbe need to reduce the multiplicity 
of rates. The committee, however, recoaDiIed 
the need to tontinue with the system of 
admini"tered interest rates. 

LIC LOlli' for Purch.le of 
House Flat 

3300. SHRI G. M. BANATWALLA 
Will tbe Minister of FINANCE b { r 'eaH d 
state: 

(a) tbe total number of applications IDd 

tbe total amount saDctioned during the talt 
three years by the Life Insurance Corpor.­
tion to enable individuals to buy or own a 
fla t or house; 

(b) the target in this rfiard for tbe yea r 
1988-89; and 

(c) whether the rules for t"'ese loans 
are being sought to t-e modIfied to help t!-to 
appJicants, and jf so, tbe modifications 
being contemplated? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHa. 
EDUARDO FALEIRO): (a) AI per the 
Statement given below. 

(b) The target for year 1983-89 i, 
10,000 loans under tbe Own Your Home 
Scheme. 

(c) The rules for the grant or loans 
under the OWD Your House Scheme "ere 
Ilberalised in October. 1 ~ 8 7 resulting in 
sanction of more loans in 1 ( 81-88 i e. 45 t; 
loans as against 2 I 14 loanli in 1 986-8t. 
Further a scheme for grant 0' loans rot tbe 
purchase of fiats would be put into operation 
by the Life 'nsuranQe CorpofaUon of IMi. 
soon. 
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Number of applicatiolfs received and the amount Sanctioned by LIe to Individuals 

under Housing Loan Sehemes 
---.. -----------

1985·86 

No. of Amount 
appliea- sanctioned 
tions. (Rs. in 

lakhs) 

OYH Scheme 1754 1027.94 

OVA Scheme 2 1.92 

M-I Scheme 820 83E.06 

ISH Scheme 7r8 550.12 

IEH (Flat) Scheme 54 40.69 
Agents (Club 

Members) Scheme 26 27.66 

3361 '2486.39 
- -- -_ 

Ceiling on NRI Investment 

330J. SHRI AMARSJNH 
RATH AWA 

SHRI MOHANDHAI PATEL: 

Will the Minister of FINANCE be pleased 
to state: 

(a\ the prescnt ceiling 00 the non­
resident Indians (NRI) Inve8~ment in the 
equity capital of tbe Indian companies; 

(b) whether the Working Group on tbe 
development of the capital market JS con~i­
dorin. to boost NRI investors in the g! owth 
of the capital market in the country; 

(c) if so, the details thereof; 

(d) tbe details of Government's policy to 
aHow the NRI investors to inve,t more 
money in the equity caDita1 of the Indian 
companies; 

(e) the recommendations made by the 
Committeo set up by tbe Reserve Bank of 
India to look into tbe procedural problem 
being faced by Don-resident Indians to invest 
their money in the country; and 

(f) the action taken by Government to 
implement thero ? 

J986-87 

No. of Amount 
appliea- 6anctioned 
tions (Rs. in 

lakhs) 

2114 1372.63 

2 2.16 

1089 1207.45 

820 1047 .. 79 

204 221.83 

33 36.00 

4362 3887.86 

No. of 
applica-
tions 

1987-88 

Amount 
sanctioned 
(Rs in 
Jakhs). 

452S 3310.36 

8 8.91 

271 1553.19 

967 1102.0t 

174 197.11 

29 3fl.76 

6974 6208.34 

THE MINISl ER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO : (a) and (d). 
Under the Direct Invec;tment Scheme. Non­
Resident Indians (NRIs) can invc(:t upto 
J 00 pcr cent. 74 per cent or 40 per cent of 
the j'sued capial of an Indian Company 
under diif("1 nt schemes. POllfolio investments 
by the NRIs are permitted upto 5 per cert of 
the equity capital of a company. 

(b) and (c). 1 he Working Grrup bas not 
yet submitted iiS final report. 

(e) and (f). The Committee srt up by 
tbe RBI had recommended grant of simulta­
nrous permbsion for purcbL.:t-e Dnd sales of 
qhares under Portfolio lnvestment scheme, 
simu1taneou~ permission under the Capital 
Issues (Control) Act and hecurities Contr8ct 
(Regulation) ~ct. capitalisation of pre­
operative expenses, lealease of foreign 
exchange for canvassing NRI inv('stment, 
withholding of tax on capital gains by the 
Authorised dealers at the prescribed rates 
and refund of the balance amount to the NR Is 
without a rdel ence to Income Tax Department 
introduction of Special St ries of NR 1 Che­
ques, etc. Ttct;;e tecommendations 'V.'ere 
accepted by the Gov~rnme[1t and tht'y have 
sinee been implemented. 
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ForellD Debt 

3!01. SHRI SOMNATH CHATTER·· 
lEE: Will the Minister of FINANCE 
be pleased to state : 

(8) the total outstanding foreign debt of 
India as at the end of March, ] 988; 

(b) the share of private debt (loans 
Iccured from private sources like fOreign 
banks and other) in per cent and in rupees 
in tbe total; 

(c) the share of Government debts (loans 
taken from foreign Government in this total 
debt); 

(d) the debt service charge~ as per cent 
of export~ as in 1980-8J, 1984-8", 1987-
88 and 1988-8 [) (estimated); and 

(e) what w,1I b~ the proportion of debt 
service at the end of Seventh Plan? 

THE MINISTER OF srATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTKY OF fINANCE (SHRI 
EDUARDO FALEIRO) : (8) The total 
outstanding Foreign Debt of India 00 

Government Account, Non·Government 
Account, IMF Borrowings and External 
Commercial Borrowmgs at tbe end Qf 
March 1988 is estimated to be RS.54817 
crores. 

(b) Tho Share of external commercial 
borrowing~ including private debt is estimated 
tobeR,.129S1 crures whichis2363 per 
cent of the total debt. 

(c) The share of debt outstanding on 
Government Account is 66.90 per cent of 
total debt. 

(d) and (e). Debt services ratios are 
calculated in terms of exports of good~ and 
Invisible earnings. This ratio in 1980· 81, 
1984-85 and 1957·88 works out to 9.33, 
12.20 and 23.4 t respectively. It is difficult 
to estimate accurately the debt service ratio 
in 1988·89 and at tbe end of the Seventb 
Five Year Plan because of exchange rate 
variations, exports, future Joans to be con· 
tracted and serviced, invisible earnings etc. 

FIEO 1lI8Ie.tlODI for promodDI .... ,. 

330!. SHRI MULLA'PALLV ItMilA'" 
CHANDRAN WiJI tbe MiBla1er of 
COMMERCE be pleased to .tate : 

(a) the main su,agestions put forth by 
the Federation of Indian Export OrgaDisa­
tions (FIEO) for promotiDI tbe country's 
exports; and 

(b) the specific steps taken by GofIel,D­
ment to discourage avoidable exports of I •• 
material by the public sector units, so that 
the same could be used by e~ort orknted 
units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRl P. Q.. 
DAS MUNSJ): (0) Some more IUU .. tioQ, 
of the Federation of Indian Export Organi­
sations (FIEO) put forward in their recent 
Approach Paper on Promotina Elq)orta from 
India, inter alia. include? 

(l) Deemed exports should qualify for 
being counted as export performance 
for grant of ExportJTradins House 
Certificate. 

('2) Once the exporter bas utilised duty 
paid material in exports and bal 
fully discharged the export obBaa­
tion, be should be allowed to 
dispose off the duty free material in 
tbe market. 

(3) Concept of one window clearaQCe 
may be introduced. 

(4) Movement of export ~ood. by 'road. 
rail or air should be liven priority 
and concessional treatment. 

(5) tOO per cent fiscal ~lief under 
Section 80 HHC of the income tax 
Act should be given to tbe supplier. 
of intermediate prcducts. 

(6) Benefit of Section 80 HHC sblJata 
also be extended to deemed expor­
ters and cOQSultancy aervicel. 

(7) Forein exchange released ror trav.l 
for export promotion sbould be 
exempted hom tax on for~ilD 
travel. 
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(b) Government have put a ceilinl on 
the export, by public sector units, of those 
raw materials which are required for conser .. 
vation Bod. internal use. Only those raw 
materia1s are beiDI exported freely which 
have larae reservos. 

TriPI made to Delhi by OBldal! of 
Sfate Bank of Indore 

3304. SHRI C. JANOA REDDY: WiU 
tlte Minister of FINANCB be pleased to 
atate : 

(8) the details of trips made to Delhi by 
tbe M~naging Director, General Manager~, 

Asstt. G~ntra 1 M snaRers, Per80nnel Mana­
gers and Regional Managers of the State 
Bank of Indore during the last three yean 
and tbe reasons for making these trips; 

(h) out of them how many trips were 
official and how many were unofficial; 

(c) the details with particulars of each 
category; and 

(d) the amount spent by the Bank on 
these trips by tbe officials and bow these 
trjps proved to be beneficial to the bank? 

THE MINISTER OF STATE IN THE 
DEPA.RTMENT OF ECONO\lIC AFFAIRS 
IN THE MINISTRY OF FINA NCE (SHRI 
EDUARDO FALEIRO) (a) to (d). Informa­
tion 1S being collected and to the extent 
available will be laid on the Table of the 
House. 

Decline fa trade with Syria 

3305. SHRI PIYUS TIRAKY: WiJI 
the Minister of COMMERCE be pleased to 
state: 

Cal the details of Indo-Syrian trade in 
the last three years, year-wise; 

(b) whether trade with Syria has shrunk 
to zero from some 12' million rupees in .'81, 

(c) if so, the reasons therefor; 

(d) whether Syria bas offered to supply 
rock phospbate in exchange of tea from 
India; 

(e) if so, the details thereof; and 

(f) the reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R 
nAS MUNSI) : (a) Indo-Syrian trade durin. 
the pa't three years bas been as under :-

Value in Rs. Crores 
Yt'ar Export Imports 

from from 
India Syria 

1985 86 '4.I.l 
1986-87 3.29 

(Provisional) 
1987.88 5.~5 0.02 

(Provisiona)~ 

(b) No, Sir. 

«: Does not arise. 

(d) No, Sir. 

(e) and (f). Do DOt arise. 

Study group on Finances of 
Co-operative Banks 

Total 

4.13 
3.29 

5.67 

3306. SHRI LAKSHMAN MALLICK: 
Will the Mmister of FINANCE be pleased 
to state: 

(a) whether a study group was set up by 
the Reserve Bank of India to suggest ways 
in which surplus fi"ances available with 
Central and State Co-operative Banks can 
be adequately deployed; 

(b) if 80, the terms of reference of tbis 
study group; and 

(c) whether it has submitted its report 
and if so, tbe details tbereof 1 
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THE MINISTER OF STATE IN THE 
DBPARTMENT OF ECONOMIC AfFAIRS 
IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO) (a) and (b). 
Reserve Bank of India (RBI) has reported 
that tbey had set up ao internal group on 
deployment of resources of cooperative 
banks with the following terms of reference: 

(i) To identify specific consortia 
of commercial/co-operative banks 
wbrein the shares of tbe co· opera­
tive banks could be increased or 
where co-operative banks could be 
inducted as members. 

(ii) To sel out the modalities for the 
operation of co-operative banks in 
such consortia. 

(iii) To identify other specific areas 
where the co-operatives could be 
provided avenues for investmg their 
surplus funds. 

(iv) Any other issue baving a bearing on 
the deployment of ~urplus fund, 
by co·operative banks. 

(c) The Internal Group has sin~e sub­
mitted its report to RBI for taking sUltahle 
decIsions in the matter. However I deployment 
of surplus resources of co·operative banks is 
constantly kept under watch by NABARD. 

Report on evaluation of post Command 
Area Development Authority 

3307. SHRI ASHOK SHANKA.RRAO 
CHAVAN : Will the Minister of W ATE){ 
RESOURCES be pleased to state: 

fa) the recommendation,; m3de in the 
draft report submitted to Union Govern­
ment on the evaluation of post Command 
Area DeveJopment Authority in Maha­
rasbtra; and 

(b) when the: final report is likely to be 
submitted? 

THE MINISTER. OF STATB IN THE 
MINISTRY OF WA1BR RBSOURCES 
(SHRIMATI KRISHNA SAHI): (a) aDd 
(b). Tbe main recommendations made in 
the final report submitted in March. 198. 
on Post Command Area Development 
Authority evaluation study of Ghod aDd 
Itiadoh Project. (Maharashtra) includc : 

(0 improvemcnts in tbe conveyance 
system, adequate controls for reau­
lalioD, . proper maintenaDce and 
modernisation of distribution 
system, conjunctive use of surface 
and ground water and adequate 
attention to draiDlJc; 

(ii) farmers' participatioD for diversi­
fica tion of crops and low water­
consuming crops to be eDcouraged; 
and 

(iii) a Water Management Division of 
inter· disciplinary nature to be 
constituted in the Irrigation Depart­
ment as a post·CADA organisation 
for carrying out activities for the 
optimum utilisation of water and 
to coordinate activities for develop­
ment of agricultural practices. credit 
facilities and effective extension. 

IDBI 1080 to IDICOL and Pbulbaol 
Cooperative Synthetic SpioaloK 

Mills Ltd. 

3308. SHa} CHINT AMANI lENA: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether the Latters of Intent bave 
heen issued to IDICOL and Phulbani Co­
operative Synthetic Spioninl Mills Ltd. to 
be set up at Pbulbaoi and a poly·viscoso 
yarn spinning mill to be established at 
Balangir in Orissa under proaramme of 
establishing industries in 'No Industry 
District; 

(b) whether these spinning milts have 
approached Industrial Development Bank 
of India (IDBP) for providinl Deccss.r~ 

financial assistanco. 



W,Ulen Answer, AUGUST 19, 1988 Written Answers 

tt) if so, tbe reac~ioft of the Industrial 
DlYelopm.DI. Bank of India; And 

(\iT the .e-tion prol'osed to be taken 
fly Oovernttr6nt for release of the necessary 
ftMuCJltt artfstaoce kl these units in Orissa? 

THE MINISTER OF 8T ATE IN 
THE MINISTRY OF TEXTILES (SHill 
MFiQ(J6' ALAM): (al) Letters of Intent 
~, issued' to IDJCOL t8 set up a polyester I 
'fJieoSfJ- Filament yaro manufacturing unit 
.. B\tJatJIit and a polyester Iviscose yarn 
ArtM6eturid* unit at Phulbani. Pbulbani 
~"r8'tjVt Syftethatic Spinnins Mills Ltd. 
bad been issued a Let.r 0f Intent to set up 
a synthetic yarn unit at Pbulbani. 

(b) lDlCOL/Gg-.ernment of Orissa had 
MitteD to Industrial D~velopment Bank of 
India tIDBI) seeking in principle clearance 
for tbe financing of the two synthetic 
.iOJrioa mills. 

(¢) Industrial Development Bank of 
Ioca.' bas coaamunicated to IDICOL/Govern­
meat of Orissa it~ inability to support these 
prGjclts in tbe light of Industrial po'icy of 
dOt supporting ,rass root spinninl units. 

(d) The financing of spinning mills is 
undertaken by tbe financial institutions, 
otc. aDd not by the Central Government. 

Effect of price rise on plaoned 
investment 

3309. SHill K. MOHANDAS: Will 
tbe Minister of FINANCE be pleased to' 
state: 

fa} the percontage of price rise during 
fbI Si,"b Plan and the annual increase m 
the prices duriD8 each ye,J( of the Seventh 
PJan; 

(b) bow bas tbili affected the anCUB' 
deficit projected in each budaet; 

(c) whetbar any efforts are being made 
to save 'be plan investment from the effects 
of price rise; and 

(d) if so, the details thereof 1 

THE MINISTER OF STATE ,IN THE 
DEPARTMENT OF ECONOMIC AFFAIR.S 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The requisite 
information is given jn the Table below: 

Sixth Plan 

(19&0-85) 

Seventh Plan 

1985 a 86 

1986-87 

1987-88 

1988-89 

Pelcentogl! Inc',Q" 
In the PI 

50.6 

3.8 

S.3 

10.6 

3.7· 

*Late~t available upto 30th July, 1988. 

(b) to (d). The increase in prices doet 
not necessarily affect the budgetary debcis 
as tbe impact of price rise on expenditure 
cao be offset by increase in receipts and 
other measures. As far as feasible, increase 
in Plan outlays are being provided to take 
account of price rise also: Thus in the first 
three years of the Plan 63 per cent of Plan 
outlay in ,eal terms were met. 

Rccrui tment of Inspectors in Central 
Excise Department 

[Translation) 

3310. SHRI RAM PUJAN PATEL; 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether a writt{"n test was held in 
Allahabad on 27 February, 1986 for 
recruitment to the posts of Inspectors in tho 
Central Excise Department under the sports­
men quota; 

(b) if so, the number of candidates 
selected after interview; 

(c) whether the appointment was mad. 
according to medt list; 
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(d) if so, the number of such candidates 
who bave not been appointed so far; and 

(e) the reasons for which they have 
not been appointed and lhe time by which 
tbe remaining candidates will be appointed ? 

THE MINISTER OF STATE IN THE 
- DEPARTMENT OF REVENUE IN THE 

MINISTRY OF FINANCE (SHRI A. K. 
PANJA): (a) Yes, Sir, a written test was 
held by Collector of Central Excise, A]Jaba­
bad on d7.2.1986 (not 27.2.1986) for 
recruitment to the posts of Inspectors of 
Central Bxcise under sportsmen quota. 

(b) to (e). Three candidates were selected 
and appointed in AlIahabad Collectorate 
according to merit list and keeping in view 
the requirements of the sports teams of the 
Collectorate. The remaining candidates could 
not be appointed for want of vacancies. 
However t one of the candidates was subse­
quently appointed in Jaipur Collectorate. 

(English] 

Closed textile mills in Colmbatore 

331 L SHRr C. K. KUPPUSWAMY : 
Will the Minister of TEXTILES be pleased 
to state: 

(a) the number of Textile Mills closed 
in Coimbatore; and 

(b) tbe steps being taken by Union 
Government to reopen those closed mills? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TEXTILES (SHRI 
RAFIQUE ALAM): (a) As on 31st May, 
1988. 19 cotton/man-made fibre textile 
milh were lying closed in Coimbatore. 

(b) Tbe Nodal Agency set up by the 
Government (to examine cases of sick/ 
closed textile mills aDd to prepare and 
manage rehabilitation packages for viable 
mills) has examined 4 closed mills out of 
which 3 have been found Don-viable. It bas 
been advised to examine cases of remaining 
closed mills also. A Textile Modernisation 
Fund bas been created to meet the moderni-

sation needs of weak but viable textile 
mills. A board for Industrial aod Financial 
Reconstruction has also been establisbed to 
consider tbe cases of textile mills wbich 
are referred to it under the Sick Industrial 
Companies (Special Proyislon) Act, 1985. 
Non-viable Mills may bave to close down 
permanently. 

Collection of excise duty 00 s)'Dthetlc 
detergents 

3312. SH III K. N. PRADHAN : 
SHRI GANGA RAM: 

Will the Minister of FINANCE be plea .. 
ed to state: 

(a) the total production of syntbetic 
detergents in the country and tbe rate of 
excise duty levied thereon; 

(b) tbe total excise duty collec~d in 
1987 - 88 on synthetic detergents; and 

(c) the names of the companies which 
have evaded excile duty on synthetic deter­
gents during the above period? 

THE MIN1STER OF STATE IN THE 
DEPARTMEN~ OF REVENUB IN THB 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA): (a) The current production level 
of synthetic detergents is estimated to be 
6 to 7 lakhs metric tonoes per aonum. The 
Tarift' rate of duty OD syntbetic deteraent 
is 25. per cent ad valorem BASIC plus special 
excise duty @ 5 per cent of BASIC. 

(b) As per the information available. 
the total e"cise revenue collected from 
synthetic detergents is proviSionally estimated 
at Rs. 85.04 crores durio& 1987-88. 

(c) As per tbe information received 
from 24 Central ~xcjle Collectorates. the 
companies against wbom cases have beta 
booked for alleged excise duty evasion durio. 
the period 1987 -8 8 are as und_'r : 

1. MIs NalPur Detergents. Nall'ur. 

2. MI. I' Vasant 
Ahmedabad. 

Soap Industries. 
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3. MIs Gandhi Soap Industries. 
Ahmedabad. 

4. MIs Carona Cosmetics, Kanpur. 

5. MIs Mcenakshi Soap Works, 
PODdicherry. 

6. MIs Prakash Detergents and Chemi­
cals, Kashlpur. U.P. 

The information in respect of the 
remainiog 8 (eigbt) Centra] Excise Collecto­
rates is being collected and will be laid on 
the TBbie of tbe House. 

Credit depoei t ratio in RaJastban 

3313. SHRI VIRDHI CHANDBR 
JAIN: Will tbe Minister of FINANCE be 
plea led to state : 

(a) tbe credit deposit r"tio of nationali­
sed banks, State-wise and bank-wise ; 

(b) tbe credit deposit ratio bank· wise 
and district· wise, in Rajasthan; and 

(c) the steps taken or contemplated by 
Government to improye the credit deposit 
ratio in the backward districts of Rajasthan '! 

THE MINISTER OF STATE IN 
THB DEPARTMENT OF ECONO.'dIC 
AFFAIRS IN THE MINISTRY OF 
FINANCB (SHRI EDUARDO FALEIRO) : 
(8) According to tbe information available 
from Reserve Baok of lodia the State· wise 
aod Bank-wise credit: deposie ratio of tbe 
Public Sector Banks as on tbe last Friday 
of December 1987 arc set out in the 
Statement. 

(b) Data reporting system does Dot 
provide Baok-wise and District-wise infor­
matioo. However, the District-wise credit: 
deposit ratio of all Scheduled Commercial 
Banks in Rajasthan as on the last Friday of 
December 1 ~8 7 are given below: 

District Credit -
Deposit 
Ratio 

I. Ajmer 50.93 

2. Alwar 67.61 

3. Banswlra 50.79 

4. Barmer 54.08 

5. Bbaratpur 79.14 

6. Bhilwara 130.36 

7. BikaDer 55.54 

8. Hundi 89.40 

9. Cbittorgarh 48.95 

10. Cburu 39.' 1 

11. Dbolpur 58.03 

12. Dungarpur 3'.23 

13. Ganganagar 85.75 

14. Ja ipur 58.17 

t S. Jaisalmer 32.12 

16. Jalore 88.02 

17. lhalawar 68.72 

J 8. JbuojhuDU 36.89 

19. Jodhpur 47.78 

20. Kotab 94.34 

21. Nagaur 52.65 

22. Pali 90.69 

23. Swai Madhopur 45.49 

24. Sikar 34.11 

2S. Sirohi 46.S2 

26. Tonk 57.68 

27. Udaipur SO.87 

(c) Bank have been advised to take 
effectiv.e steps to increase tbe flow "f credit 
to all productive and identified viable 
proposals in deficient areas. Banks hilve also 
been advised to maintain minimum credit: 
deposit ratio of 60 percent in respect of 
their rural and semi-urban branches sepa­
rately. 
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Statement 

Stale. wi" alld BOllk· wile credit : deposit ralio 0/ Public Sector Bank, .. a, on ,II. /a" 
Friday 0/ Dtcember. 1987 

----~--~---~ - - ------- --- -- _ ... _-- ---- .. - ---- --'" - _._._,. 

States/UTa C : D Ratio Name of the Bank C : D Ratio 
(%) \%) 

~ - - - ---- ~ --~-

Haryana 61.9 State Bank of India 66.1 

Himachal Pradesh 37.1 S.B. of Bikaner & Jafpur ('6·0 

Jammu &: Kashmir 30.2 State Bank of Hyderabad 69.1 

Punjab "3.1 State Bank of Iodor 77.2 
Rajasthan 60.5 State Bank of Mysore 74.3 
Cbandigarh 99,2 State Bnnk of Patiala S5.3 
Delhi 48,0 State Bank of Saurashtra 65.1 
Assam 50.8 State Bank of Travancore 71.8 
Manipur 64.8 Allahabad Bank 44.0 

Meshalaya 12.6 Andbra Bank 60.0 
Nagaland 43.9 Bank of Baroda 64.6 

Tripura 51.3 Bank of India 57.4 

Arunachal Pradesb 20.9 Bank of Maharashtra 55.3 

Mizoram 22.7 Canara Bank 69.3 

Sikkim 28.3 Central Blnk of India 50.3 

Bihar 34.8 Corporation Bank 59.3 
Orissa 78.2 Dena Bank 60.4 
West Bengal 47.0 Indian Bank 54.1 

Andaman & Nicobar Islands 34.4 Indian Overseas Bank '3.3 
Madbya Pradesh 59.1 New Bank of India 56.4 

Uttar Pradesh 41.2 Orientr11 Bank of Commerce .51.8 

Gujarat 54.8 Punjab & Sindh Bank 52.2 

Maharas htra 72.8 Punjab Nationl Bank 50.3 

Goa 30.8 Syndicate Bank 65.0 

Daman & Diu 23.3 Union Bank of India 50,S 

Dadra &: Nagar Haveli 71.4 United Bank of India 51.6 

Andhra Pradesh 79.2 UCO Bank 49 7 

Karnataka 91.9 Vijaya Rank 59.9 

Kerala 61.9 TOTAL 

Tamil Nadu 93.1 Public Sector Blink 59.2 

Pondicherry 51.9 
Lakshadwecp 25.0 
AlJ·lndia 59.2 

Note: Data_are provisional 
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AIllsfance under self emplo,meDt 
Scheme la Orl8sa 

3314. SHRI ANADI CHA~AN DAS : 
Will the Minister _ PI NANCE be pleased 
to state: 

(a) wbether any study has been condu .. 
cted by Government to know the implemen­
tation of self employ men t scheme ; 

(b) if so, tbe details thereof; 

(c) the number of youth in Orissa who 
have received Joan under the self employ­
ment schemes till da te , 

(d) tbe number of Scheduled Castesl 
Scheduled Tribes among them ; and 

(e) tbe number of units assisted under the 
self employment s~hemes now working in 
Orissa? 

THE MINI5TER OF SlATE IN 
THE DEPARTMENT OF ECONOMlC 
AFFAIRS IN THE MINISTR Y OF 
FINANCE (SHRI EDUARDO FALE1RO): 
(a) and \b). The evaluation of tbe Self­
employment Scheme for Educated Un­
employed Youth (SEEUY) carried out in 
one selected district in each State/Union 
Teritory had revealed that 76% of the 
beneficiaries given loans in t~e year 1983-84 
bad set up their own ventures, Furtber. 
evaluation of the scheme bas been con­
ducted in selected districts of Uttar Pradesh, 
Orissa. Oujarat and Andhra Pradesh by two 
reputed institutes viz, Giri Institute, 
Lucknow and Sardar Patel Institute, 
Ahmedabad. Oiri Institute in its report 
had indicated that 8 I % of the beneficiaries 
were unemployed and 8 4% of tbe bene­
ficiaries were repaying their loans in time. 
The hou!ehoJd income increased by 63% 
durins the first year in respect of the selected 
districts in Uttar Pradesh and Oris~a. 

(c) to (e). While no separate informa­
tion relating to the number of units actually 
working is maintained t the number of 
beneficiaries assisted under SEEUY Scheme 
in Orissa and the number of Scbeduled 
C.stes/Schf'duJed Tribes out of tbem, is 
as under: 

Year 

1983-84 

1984 .. 85 

No. of bene­
ficiaries sanc· 
tioned loans 
by banks 
under 
SEEUY 

6823 

7599 

No. of SC/ST 
beneficiaries. 

1985-88 8757 

1986·87 

1987-88 

8620 1015 

4585 737 

*Reservation for SC/ST under the 
Scheme commenced from the year 1986-
87 only. 

Bank Brancbes in Purnea District, Bihar 

33' (. SHRI SYED SHAHABUDDIN : 
Will be Mini~ter of FINANCE be pleased 
to refer to the reply given on 29th July, 
198B to Started Question No. 58 regarding 
RBI guidelines to banks regarding rural 
lending and stu tc : 

(a) the names of bank branches, located 
at rural and semi, urban centre5 in Purnca 
District, Bihar: with the names of Gram 
Panchayats inclUljcd in tbe service area of 
each branch ; and 

(b) whether the lead bank or the distrIct 
admioistr'ation has .been authorised to scruti­
nise the service area of tbe bank branches 
in a district to ensure tbat no Gram 
Panchayat, wholly or partially. is left out '1 

THE MINISTER OF STATE I'N 
THE DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FALEIRO): 
(a) acd (b). Ai) per information available 
fr:om Reserve Bank of India (RBI), the 
names of bank branches located at rural 
and semi-urban centres in Purnea District. 
Bihar as on 1 st June, '988 are set out in 
the Statement below, In term!J of guidelir.cs 
issued by RBI for allocatiun of villages to 
bank branches, all viltRges arc r,cquired to 
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be allotted to rural/semi-urban branches of 
commercial banks including Regional Rural 
Banks. Tbe service area indicates the Dames 
of villaaes covered and not the Gram 
Pancbyats. Howevers. when an vil1ages are 
attached to bank brancbes, no Gram 
Pancbayat can be 1ert out, 

Statement 

Name of banks Ibranl"hes [orated at rural and 
semi-urban centres in Purnca District, 

Bihar as On 1st June, 1988 

RURAL CENTRES 

(I) State Babk of India 

1. Anchcra 

2. Baisi 

3. Balutola 

4. Barhar 

" Bhangi 

6. Bbirbeni 

7, Bishunpur 

8, Chopra Bazar 

9. Churlibat 

10. Damaili 

11. Damgara 

J 2. Fakirtoli 

13. Galgalia 

14. Haruadaoga. 

J S. Kadogaon 

16 Kaokbudia 

17. Kbagra 

18. Machhatta 

19. Maina 

20. Natbpur 

21. Potbia 

22. Sandeep 

23. Sarsi 

24. Sirsia 

2 S. Tarabari Cbowk 

26. Ulrail Cbowk 

27. Urlaha 

(2) Allahabad Baok 

I. Barbara 

2. Belwa 

3. LasauU 

4. MabengaoD 

5. Raniaaoj 

6. Sisauoa 

(3) Bank of Baroda 

1. Basaitbi 

2. Bbargama 

3. Distoria 

(4) CaDara Bank 

Nil 

(5) Central~B.ok of ladla 

I. Baisa 

2. Bbargama 

3. Chanamana 

4. DhiahaJbaok 

S. Harda 

6. Jalalgarb 

7. Katbalbari 

8. Mabadeodiahi 

9. Palasi 

to. Rupauli 

11. Sikti 

(6) Punjab National BaDk 

I. Gokulpur 

2. KrityaDaodDalar 

82 
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(1) UCO B.ak 

t. Bath,oaba 

2. Oli.lri 

3. Goasi 

4. Kocbedamin 

~. Manharia 

d. Manikpur 

7. Mohani 

8. Rampnr 

(8) Uatted Bank or IOOla 

1. Bardel. 

2. Bi~hunpur 

3. Dbarbara 

4, JjaDsa~ 

S. Mirchaibari 

(9) Kosi Kabelriya Gramlo Bank 

1. Ajhokopa 

2. Amour 

3. Anbadhat 

4. Baghmara 

S. Aurahi 

6. Bagnagar 

7. Bahdura 

8. BaJua Kaliyaganj (Palasi) 

9. B,ua Jdgab 

O. Bardaba 

11. Barba hara 

12. Belgaehbl 

13. Bhatabari 

14. Birnagar 

IS. Boaldah 

.6. Budbia 

17. c;ba kardaba 

AUGUST 19, 1988 Written AlUwers 

18. Champanaaar 

19. Champavati 

20. Chanderdei 

21. Chhatrgachb 

22. Dangraba 

2). Dholbajja 

24. Ekamba 

2~. Gangi 

28. Garbbandanga 

27. Oarbhanaili 

28. Ghurna 

29. Gidhbas 

30. Jankinagar 

3'. lantabat 

32. lbala 

33. Jokihat 

~ 4. Kacha ri Balua 

35. Kajba 

36. KaJabaJua 

'37. Kanbaria 

38. Khajurihat 

39. Kharhia 

40. Kharudah 

41. Khawaspur 

42. KrityanandoBgar 

43. Kuari 

44. Kursakanta 

45. Kusiyargaw 

46. Lobagarabat 

47. Madanpur 

48. Mabathwa 

49. Mirganj 

SO. Mirjapur 

, 1. Mobaopur 

84 
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52. Parora 

53. Parsabat 

54. Parwaba 

S , • Pategana 

56. Pbulkaba 

57. Potbia 

S8. "Powarhali 

S 9. Ranipatra 

60. Sarsi 

I 1. Satkawa 

62. Simarbaoi 

63. Simraba 

64. Sabandarbat 

6;. Sonapur 

66. Sontba 

67. Srinagar 

68. Taiyabpur 

69. Tamghatti 

70. Tappu 

71. Terbagacbb 

71. Tikapaui 

73. Tulsiya 

74. Visbanpur Hat 

SBMI-URBAN CENTRBS 

(1) State BaDk of India 

J. Agaria (4 brancbes includinS Aari­
cultural Development branch) 

2. Banmankhi 

3. Bilawanipur 

4. Dhamdaha (Agricultural Develops 
ment branch) 

5. Forbcganj (2 branches) 

6. Jogbani 

V. Kasba 

8. i{ishaogaDj (2 braDC~s) 

9. PurDoa (4 branches including Aid­
culture DeveloplDOnt brancb) 

10. Tbakurpnj 

.l) Allahabad Baak 

J. lClsbaolanj 

2. Pumoa 

(3) J3aDk of Baroda 

1. Forbesaloj 

2. Purnea 

3. Rampur 

(8) eaoara Bank 

1. Purnca 

(5) Central Bank of India 

J. Araria 

2. Babaduraaoj 

3. Banmanth. 

4. Dhamdaba 

S. Forbeslanj 

6. JOlbani 

7. Kisbanaanj 

8. Narpatpnj 

9. Purnea (2 branches) 

(6) PlIDjab Natlonll BaDk 

1. Purnea 

(7) ueo Bank 

I. Joabaoi 

2. Kasba 

3. KishBngBn.l 

4.~. 
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(I) Valted Bank of India 

1. Kisbanganj 

2. Purnea 

(9) Kosi Killetriya Gramln Baok 

1. Purnea 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
P. R. DAS MUNSI): (a) The provisional 
estimates for the figures of export of betel 
leaves during the year 1987 88 are as 
under: 

Quantity: 13 tonnes. 

Value : Ra. 2"lakhs. 

Netberlaodl belp to cbeek drua peddling aDd (Source: APEDA) 
amuggllog question 

3116. SHRI SRIBALLAV PANI .. 
GRAHl: Will the Minister of FINANCE 
be plcased to state: 

Ca> wbether steps have been: taken in 
collaboration with the Netberlands in 
curbinl ~ druB peddling and smulgling activi-­
ties ; 

(b) if so, what specific steps have been 
taken b! botb the countries in tbat regard ; 

(c) whether ~ any agreement has been 
si,oed by both tbe countries thereon; and .. 

(d) if so, tbe details tbereof ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF REVENUE IN 
THE MINISTRY OF FINANCE (SHRI 
A.K. PANJA): (8) to (d). There are no 
formal arran.ements with Netherlands to 
combat drug traffi¢king and smuggling 
activities. However, the International 

Treaties on Drug Control provide for 
necessary co-operation in the fight against 
drua tramekio8. Whenever necessary, 
INTERPOL channels are also utilised. 

Export or betel leaves 

331 V. SHRI SATYAGOPAL MISRA: 
Will the Minister of COMMERCE be 
pkased to state: 

<a> the detailS of export. of betel leaves 
durinI198'·S8 ; and 

(b) the steps taken to increase tbe 
expo" of betollcavcs 1 

( b) The export potential of betel leaves 
is limited. Exports are, primarily. beina 
made to the Middle East countries. which 
bave sizeable ethnIc communities which 
consume this item. The consumption of 
betel lea\les being limited. no 6pecific pro­
posals for increabing its export is envisaged. 

Bank money locked up io sick uoUs 

3318. DR. SUDHIR ROY: wm tbe 
M ini~ter of FINANCE be pleased to state: 

<a> tbe amount of bank money locked 
up in sick units in the large, medium and 
small industry sectors; 

(b) the ratio of lecovery; and 

(c) the steps contemplated by Govern­
ment • to deal with this continuing poor 
recovery of advances 1 

t THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The Roservo 
Bank of India (RBI) has reported that as at 
\tl~ end of June, 1987, banks advances 
locked up sick units in the larae, medium 
and small industries sectors amounted to Rs. 
4,222.69 crores. 

(b) As per Data Collection System of 
RBI, the amount recovered as sucb from 
sick units is not available. 

(c) RBI has reported that in' respect of 
potentially viab1e sick units, rehabilitation 
packages are drawn wherein reliefs/coDcel~ 

sions are incorporated to enable sick Wljet 



Written A.nswers SltAVANA 28. 1910 (SAKA) Wr:ittell Anlwer, 90 

to return to health. UDder the package, 
the dues of banks/financial institutions are 
recovered in a pbased manner with suitable 
reschedulement. In respect of non-viable 
sick units. banks undertake action as 
appropriate for tbe recovery of dues", which 
include, inter-alia r sale of goods hypothecat­
ed, enforcement of security available against. 
the borrowers/luarantors, filing of suit for 
recovery, etc. 

Reservation for Scheduled Castes and 
Scheduled Tribes in Central Bank 

of India 

;3\9. SHRI SITARAM J. GAVALI: 
Will the Minister of FINANCE be pleased 
to state the selection area-wi~e backlog of 
Scheduled Ca.,tes and Scheduled Tribes 
vacancies from clerical to Junior Manage­
ment Grade Scale- I under State Service in 
mainstream and Cash Department respecti­
vely as on 31 st July, J 9~ 8 in the Central 
Bank of India ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE M!NISTRY OF 
FINANCE (SHRI EDUARDO FALEIRO) : 
Tbe selection area-wise backlog of vacancies 
reserved for Scheduled Castes and Scheduled 
Tribes in promotions from clerical to Junior 
Management Grade Scale-I under State 
Service in main !I1tream and Cash Depart­
mentason 31.IZ.1987, (latest available), 
as reported by Central Bank of India, was 
as under: 

(Data Provisional) 

Bombay 

Panaji 

Bhopal 

GwaJior 

Indore 

Calcutta 

Durg8pur 

Siliauri 

Gaubati 

Bbubaneshwar 

Chaodigarh 

Amritsar 

Ambala 

Hyderabad 

Bangalore 

Lucknow 

Kanpur 

Madras 

Madurai 

Coimbatore 

Cochio 

New Delhi 

Jaipur 

Patna 

4 

2 

1 

2 

1 

1 

1 

3 

1 

12 

2 

2 

2 

4 

3 

3 

2 

3 

4 

4 

2 

2 

1 

2 

3 

6 

2 

4 

1 

1 

1 

1 

1 

I 

2 

1 

1 

3 

2 

2 

I 

2 

1 

3 

2 

2 

1 

2 

I 

2 

l 

3 

1 

1 

1 

2 

I 

1 

1 

1 

1 

1 

1 

1 

1 

I 

2 

1 

---------------- Ranchi 1 

13 

2 -Selection Arca Mainstream Cash Depart-

Agra 

Meerut 

Ahmedabad 

Daroda 

Jamnagar 

Surat 

SC ST 

2 3 

1 

I 

1 

1 

ment 

SC ST 

4 

3 

2 

2 

1 

2 

1 

5 

I 

1 

1 

2 

Muzaffarpur 

Pune 

Nagpur 

Raipur 

6 

1 

3 

3 

Es:cl se duty 08 Nlrma brand toilet loap 

6 

I 

1 

2 

3320. SHRI ZULFIQUA& ALI 
KHAN: Will the Minister of FINANCB 
be ple~sed to state : 

(a) the rato of excise d Illy levied GO 
Nirma brand toilet soap; 
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(b) whether toilet soap. usins alfa 
olefin sulphonate (AO~ and active detergent 
(AD) in addition to total fatty matter (TPM) 
attract same rato of excise duty as fixed for 
synthetic detergents; 

(c) the names of toilet soaps using AOS 
aod tbe rate of duty being paid by them; 
and 

(d) whether Nirma toilet soaD uses 
AOS? 

THE MINISTER OF STATE IN 'THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF PINANCE (SHRI A K. 
PANJA): (a) I S% ad valorem Basic plus 
,% of Basic Excise duty 8S special excise 
duty. 

(b) Classification of toilet soaps would 
dep~nd on percentage of various materials 
used, synthetic or natural. It is. therefore, 
not possible to give a general c:arification. 
Each case will have to be decided on its 
own merits. 

(c) As per the information available 
from 22 Central E'tcise Collectorates the 
names of toilet soap using the A.O.S. and 
the rate of duty beiDg paid by them are as 
under: 

(i) Happy toilet 
soap 

(ii) Lucky brand 
toilet soap 

(iii) Nitma 

asscased to duty @ 
15% Basic plus 5% 

Specisl Excise duty 
of Basic Excise." 

Small Scale exemp­
tion is being availed 
of. 

1 S % Basic Excise 
,plul S% Special 
Excise Duty of 
Basic. . 

The information in respect 01 remalDlDg 
10 Collectorates, DO~ being readily available, 
Is being collected and would be laid on tbe 
Table of the Hou.~ 

(d) Yes, Sir. 

[T,.on.do I 1011] 

PUD PUD Dardba Project of Bi~.r 

332 r. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of WATER. 
RESOURCES be pJeased to refer to tbe 
reply given on 18 March, 1988 to Un starr­
ed Question No. 3743 regardilll Pun Pun 
Dardha Project of Bibar and state 

(a) whetber Union Government have 
received any further information from tbe 
Gover nment of Bihar in regard to the 
observations made by the Central Water 
Commission in connection with tbe above. 
mentioned project; and 

(b) if so. the time by which this project 
will ~ be approved ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) No, 
Sir. 

(b) Does not arise. 

Officers of State Bank of Indore Staying 
tn Hotels 

3322. SHRI RAJ KUMAR RAI: 
Will the Minister of FINANCE be pleased 

to state : 

(a) whether the hiah ranking officers or 
tbe State Bank of Indore stay in top botels 
instead of Asiad village Guest House, New 
Delhi; 

(b) if so, the reasons therefor; 

(c) whether steps are being taken by 
. Government to ensure that in future these 

officers stay in the guest houses; 

(d) if so. the date by which such 
measures would be implemented; and 

(0) if,oot, tbo reasons therefor? 
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THE MINJSTER OF STATE IN THB 
DEPARTMENT OF ECONOMIC AFPAIRS 
IN THB MINISTRY OF FINANCB 
(SHRI EDUARDO FALEIRO): (a) to (e) 
State Bank of Indore bas reported that the 
bank bas since decided to use the Bate, 
situated in Asiad Games VilIaRe which was 
initially intended to be used as Guest Houfie. 
for residential purposes. The bank bas also 
clarified that the' Senior Officers on tour to 
Delhi stay in Hotels according to tbe tariff 
approved by Government. 

fEngllsh) 

Gold haul In Cbandlgarb 

332~. SHRI MURLIDHAR MANB: 
Will the Minister of fINANCE be pltased 
to state: 

(a) wheth·r a biggest gold haul bas been 
made in Cband ,garh in the third ~eek of 
July, 1988; and 

(b) if so, the details thereof and the 
number of persons arrested in this con­
nection ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MJNISTI~Y OF FINANCE (SHRI A.K. 
PANJA): 'a) and (b). The Hon'ble Member 
of Parliament IS presumabJy rderring to ahe 
seizurl.! made the by Officer~ of Dlre .... lorafe of 
Revenue Intelligence at Matheri and Kuruk­
sbetra in Haryana. In these ca~e. 771. gold 
bi~cuits weighmg 10 tota'1 each worth Rs. 
'.71) croreo;; approximately were seized. 10 

person I} found to be involved in the cases 
were arrested and also detained under the 
provisions of Conc;ervation of Foreign Ex­
cbange and Prevention of Smuggling Acti­
vities Act, 1974. 

Mobile polling bootbs for relDote areas 

3324. SHRI V. S. KRISHNA IYER: 
Will the Minister of LAW AND JUSTICE 
be pleased to state: 

(a) whether it bas come to t he notice 
of Governmeo~ that the people in remote 

villages are Badin. it difficult to exercise tbeir 
franchise for eJections; and 

(b) if so, wbether tbere is an) proposal 
before Government to arrange for mobile 
polling boothq to belp the people to exercise 
their franchise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICB 
(SHRI H. R. BHARDWAJ): (a) and (h). 
Being conscious of the difficulties of tbe 
people in remote villages, it bas been tbe 
policy of the Election Commissioo to locate 
po1ling statioDs witbin tbe easy reacb of tbe 
electors. In some cases. polling stationl 
have been located inside those areas where 
vulnerable section of tbe population is 
congregate"'. The Election Commislion bas 
aho already instructed the Chief Electoral 
Officers to set up m()bile polling Itations 
in all those areas where the voters experience 
difficulties in freely exercising their votes. 
The matter is also kept under constant 
review by tho Eleclion Commission and 
apj')ropriate instructions are conveyed to 
the Chief Electoral Officers as aod when 
neces·ary. 

[Translation] 

D A. in~ta Iment due to Central 
Government employees 

3325. SHRI MANVENDRA SINGH: 
SHRI RAMASHRAY PRASAD 

SLNOH: 

Will tbe Minister of FINANCE be 
pleased to state ~ 

(a) whether one more instalment of 
dearness allowance to the Central Govern­
ment employees bas become due from 1st 
July 1 CBS; and 

(b) if so, tbe time by which this instal· 
ment wi II be paid by Government and tbo 
rate tbereof ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THB MINISTRY OF FINANCE (SHRI 
B. K. GADHVl) : (a) Yes, Sir. 

(b) The matter is under consideration 
and. decision will be taken shortty. 

Creatloh of supernumerary polis 

3326. SHRI MUHIRAM SAIKIA: 
Will the Minister of FINANCE be pleased 
to state: 

(8) the circumstances that warrant cren­
tion of supernumtrary posts in Central 
Government Minic;tries/Departmeots; and 

(b) the details of norms and procedures 
which govern such creation of supernumerary 
posts? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDJTURE IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GADHV 1) : (a) and (b). Ministry of 
Finance have issued instructions for creation 
of Supernumerary posts. in circumstances 
luch as to accommodate Permanent Govern­
meat .ervants wbo are substantively reduced 
to a lower post on account of inefficiency 
or misbehaviour and for whom permanent 
posts in the Jower service/grade/time.scale 
etc. are Dot available; permanent Govern. 
ment servants who vacate their posts as a 
result of dismissal, removal or compulsory 
retirement but arc later reinstated after 
tbe expiry of a period of more tban one 
year, etc. 

Since it is Dot possiblo to give an 
exhaustive Jist of circumstances io which 
supernumerary posts may be created, Ministry 
of Finance have given broad principles 
loverning the creation of sucb posts as 
indicated below : 

(i) A supernumerary post is normally 
created to accommodate the )jen of 
an officer, who, in . tbe opinion of 

tbe authority competent to create 
lucb a post, is entitled to hold a 
lien Bgainst a reaular permanent 
post but wLo, due to non·avail .. 
ability of a regular permanent post, 
cannot have bis lien Dgainst such 
a post. 

(ij) It is a shadow post, i.e, no duties 
are attached to such a post. Tbe 
omcer. whose lien is maintained 
against such a post, generally per­
forms duties in some other vacant 
temporary or permanent post. 

(iii) It should not be created in circum­
stances which, at the time of the 
creation of tbe post or thereafter. 
would lead to an excess of tbe 
working strength. 

(iv) It is always a p:oemanent post. 
Since. however. it is a post created 
for accommodating a permanent 
offic~r till he is absorbed in a 
regular permanent post, it should 
not be created for an indefinite 
period dS other permanent posts 
are. but should normally be created 
for a defioite and fixed period 
8ufticir-nt for the purpose in view. 

(v) It i~ personal to the officer for 
whom it is created and no other 
officer can be appointed against 
such a post. It stands abolished 
as soon as the officer for whom it 
was created vacates it on account 
of retirement or coofirmation in 
another regular permanent post or 
for any other reason. Since a 
supernumerary post is not B work­
ing post, the number of working 
posts in a cadre will contill ue to 
be regulated in a manner that if 
a permanent incumbent of one of 
the regular posts returns to the 
cadre and all the posts are maDDed, 
one of the officers of tbe cadre 
will have to make room for him. 
He should not be shown against 
a supernumerary post. 

(Vi) No extra financial commitment is 
involved in the creation of such 
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posts In tbe shape of increased 
pay and allowances, pensionary 
benefits, etc. 

2. Supernumerary posts may be created 
by the administrative authorities under their 
own powers to the same extent to whicb 
they are competent to create regular perma­
nent posts. Cases where deviations from 
the leneral criteria mentioned above are 
involved, they may be dealt with in consu)­
tation with the Ministry of Finance. 

3. Administrative authorities should main­
tain a record of the supernumerary posts. 
the particulars of the individuals who ~old 
liens against them and the progres:,jve 
abolition of such posts as and when the 
holder of the posts retire or are absorbed 
in regular permanent posts, for the purpose 
of verification of service for pension. 

Legislation on Securities and 
Exchange Board of India 

3327. SHRIMATI BASAVA­
RAJESWARI: 

SHRIMATJ KISHORI SINHA: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether a comprehensive legislation 
to arm the securities and Exchange Board 
of India wilh adequate powers to discharge 
its functions is under consideration; 

(b) if. so, the maio objectives of the 
legislation; and 

(c) by what time the new legislation is 
likely to be introduced ? 

THE MINISTER OF STATE IN THE 
DEPA~rMENT OF ECONuMIC AFFAIRS 
IN THE MINISIR Y OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) Yes. Sir. 

(b) The maio objectives of the proposed 
legislation wi11. inter· alia, be the regulation 
and orderly development of the securities 
market and investor prot~tioD. 

(c) The new legislation is expected to 
be introduced in ParU,mont witbin a few 
months. 

(Translation 1 

Textile mlli. la Bombay 

332R(H). SHRI VILAS MUTTEMWAR : 
Will the Minister of TEXTILES be pleased 
to state: 

(a) the number of textile mills beiDI 
run in Bombay at prescnt and the num'~er 
thereof three years ago; 

(b) the number of textile mills which 
became sick or were closed down durin, 
the Jast three years, year-wise, and tbe 
number of workers affected by it; 

(c) whether Govt)rnment are aware that 
there bas been considerable increase in the 
price of land in Bombay over the lalt few 
years as a result of which the textile mill 
owners are selling the land after cloliol the 
mill; and 

(d) if so, the steps being takea by 
by Government to cbeck this tendency? 

THB MINISTBR OF STATE IN 
THE MINISTRY OF TEXTILES (SHRI 
RAFIQUE ALAM): (a) The number or 
cotton/mao made fibre textile mills (com­
posite aod spinning) runDing in Bombay as 
aD May 31, 1985 aDd May 31, 1988 was 
50 and 49 re&pectively. 

(b) The number or cotton/man made 
fibre textile mills (spinning and composite) 
which closed down during lbe last thlee 
years in Bombay and remain closed was 2 
with 8 total labour strength of 3 ~ 0 I. Tbese 
mills were closed in March 1987. 

(c) and (d). The subject matter relatlna 
to prices/sale of land and grantinl of 
permis:iion for disposal of land of textile 
mills in Bombay comes within «be purvi~'W 
of the State GoverQmcrn. 
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ForellD e1chanle earlllDgl from 
Tourism 

3329. SHITI E. AYYAPU RBDDY: 
Will tbe Minister of FINANCE be pleased 
to state: 

<a) whether Government are giving top 
. priority to increase carninal from tourism 

as an alternative source of foreign exchange 
in view of the falJiog rate of remittances 
from the Non·Resident Indians; and 

(b) tbe concessions proposed to be made 
to attract foreign tourists. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFA1RS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
available Balance of Payment data do not 
Indicate any ran in invisible earnings, includ· 
ing remittances. Government have taken a 
Dumber of measures to promote earnings 
from tourism also. Some of these measures 
arc as follows: 

(i) Introduction by Indian Airlines! 
Vayudoot package tours at COD­

cessional rates for different categories 
of foreign tourists. 

(ii) Streamlining of air and and rail 
booking facilities at major centres. 

(iii) Simplification of entry formalities 
for fonigners in the restricted 
aceu in India. 

(iv) Introduction of 'Indrail Pass' to 
foreign tourist! and Non·Resident 
Indians against payment in foreign 
exchange. 

(v) SuitabJe fiscal incentives to travel 
agents and hotels for attracting 
forcian t?uris's. 

Export obllgatJons on buslne •• hoalc, 

3330. SHRI SATYENDRA NARAY­
AN SINHA: Will tbe Minister of COM. 
MERCE be pleased to state: 

(a) whether Government are contempla­
ting to impose export obli~tions on all 
business houses as reportet! in the 'Econo­
mic Times' of July t 7, 1988; 

(b) if so, the reasons therefore: 

(c) whether such obligations are workable 
as there is no way of shutting down an 
enterprise in case it faUs to meet export 
obligations; and 

( d) whether export obI iga I ions could be 
met if there were DO domestic surpluses ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P R. 
DAS MUNSI) : (a) No, Sir. 

(b) to (d). Do not arise. 

Competition in Fhhing and Marine 
Products Export 

3311. SHRI SOMNATH RATH : WiJ1 
the Minister of COMMERCE be pleased to 
state: 

(a) whether Indian marine products 
exports are lagging behind due to cheap 
shrimp from Taiwan and other countries; 

(b) if so, the consequences thereof; 
and 

Cc) the measures takea by the Marine 
Products Export Development Authority 
(MPEDA) to reduce operational costs for 
making marine and fishiDS products more 
~ompetjtiv~ 7 
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THE MINISTER OF STATB 11;-1. THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) to (c). Indian Marine. 
products aro not lagging behind in the 
Japanese market due to cbc8J) shrimp from 
Taiwan and other countries. According to 
available statistics, during the period from 
Ja-nuary to June 1988, Indian shrimp fetched, 
Ven 947'· per kg. in Japanese market, 
compared to the price of Yen 948/- per kg; 
for Chinese shrimp. ye~ 12811· per kg. for 
Indonesian shrimp, yen 1116 per kg. for the 
Taiwanese shrimp and yen 1493 per kg. for 
the Philippines shrimp. 

The MPEDA is encouraging the pro­
duction of valued added items like IQF 
shrimps to enhance the marketability of our 
~arine products. 

, 

Impact of exchange rate variation on 
Imports aod Exports 

33~2 SHRfN.VENKATARATNAM: 
DR. D.N. REDDY: 

Will the Minister of COMMERCE be 
pIe a~ed to state: 

(a) the effe.;t of Change~ in exchange 
rates of rupee in relation to DJlIar, Pou.ld, 
Yeo and Deutsche Mark on Indian exports 
and imports during last three yer.rs, year­
Wise; aad 

(b) tbe additional qUlntity of goods 
India had to export during that period to 
America, England. Jap 1n and West Germany 
as a result of changes in exchange rates? 

THE MINISTEa OF STATE IN THE 
MINISfRY Of' COMMBRCE (SUR[ P.R. 
DAS M UNSI): (a) and (b). Tbe exchange 
value of the rupees in fixed with reference to 
tbe exchange rate rnJvetnents of a weighted 
basket of currencici mainly of countries 
wbich are India's major tradiog partners. In 
a regimo of Jtoatiog ex.cb&nge rates it is not 
Possible to make any assessment of the 
impact of the LDllvemonts of any olle currency 
on India·s imports and eKports. 

Case of outltalloo cIIeq_ 

3333. SHRlMATI ICISHOIU SINHA: 
Will the Minister of FINANCB be pleased 
to state: 

(a) Whether any study bas boeD made b1 
the Indian Banks' Association or tho aeaervo 
Bank of Iodia to fiod out the averap time 
needed for casbio. of Gutstatioo cbeqaer. 

(b) if 80, tbo results thereof; 

(c) whetber cashing of outstatiOD Cbequel 
in the cJuatry is still a time consuminl job. 
and 

(d) if so. tbe steps beiDI taken to reduce 
this time gap ? 

THE MINISTBR OF STATB IN THB 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRl 
EDUA RDO PALEIRO): (a) aod (b). 
Reserve Bank of India and Indian Banks' 
Association bave reported tbat they bave 
not car(ied out soy survey as such to find 
out the average time needed for casbiPl 
outstation cheques. 

(c) and (d). It is tbe endeavour of tbe 
public sector banks to effect clearance of 
outstation cbeques as speedily as possible. 
Introduction of Magnetic Ink Cbaracter 
Recognition (MICR) technology, computeliis­
ation of Clearing Houses, establishment of 
National Clearing and increased use of 
courier service are measures which have ' 
been taken for qickeniog tbe process of 
collection of o'utstation cheques.' As a result, 
a perceptible improvement in clearance of 
cheques bas been reported by tbe banks. 

Excise and customs duty plld by MI'. ITC 
Limited and MIs. NTC Limited 

3334. SHRI RAM BRAGAT PASWAN: 
Will the Minister of FINANCB be plcasod 
to state: 

(a) the total amount of' excise an! 
eu~toms duty paid by MIs. ITe Limitod aod 
MIs. NrC Limited durloa 1988, 
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(b) tbe total excise and customs duty 
pendiDI realisation from these companies; 
and 

(<;) tbe measures taken/proposed to be 
taken to realise tbe outstanding dues? 

THB MINISTER OF STATE IN THE 
DEPA&TMBNr OF REVENUB IN TH~ 
MINISTRY Of FINANCE (SHRI A.K. 
PANIA): (a) MIs ITC Limited and MIs 
NrC LImited have paid a total amount of 
Rs. 378.88 crores approximately on account 
of Bacile and Cus toms duty during 1988 
(upto 31st July, 19ts8). 

(b) A total amount of Rs. 1751 crores 
approximately in confirmed and unconfirmed 
demands is considered as due from these 
Companies on account ot Excise and Customs 
duty. 

(c) Administrative, legal and other 
ateps. as considered necessary. continue to 
be taken from time to time to recover the 
dues. In important court cases~ eminent law­
yers have been engaged to defend the 
Government's stand effectively. The courts 
bfave b(cn approacbed for early hearing. The 
Adjudicatio. authorities have also been 
advised to complete the adjudication process 
expoditiously in tho Show Cause Notices 
issued to these Companies. 

SUllestionl by Election Commission 
regarding bootb capturlnll 

3335. SHRI H.M. PATEL: WHl tbe 
Minister of LAW AND JUST!CE be pleased 
to atate : 

<a> wbetber Government's attention has 
been drawn to tbe S,tatement made by tbe 
Chief EJectioD Commis'ijon~r tbat "unless 

Written Answer, 

tbe reported 8ugse,tioDs made by tbe Election 
Commission arc carried out it is not possible 
to tackle to silence booth capturinl durin. 
elections under tbe cxistin& Jaw"; and 

(b) if so, the action proposed to bo 
taken by Government in tbis regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICB 
(SHRI H.R. BHARDWAJ): (a) Government 
have seen reports in tbe Press to such an 
effect. 

(b) Various remedial measures for the 
purpose have been proposed by the Eelection 
Commission as part of the packaae of 
electoral reforms. A decision is yet to be 
taken on them. 

SC/ST Employees in Nationalised Banks 

3336. SHR! A.J.V.B. MAHESHWARA 
RAO: Will the Minister of FINANCE be 
pleased to state: 

(a) the recruitment position of tbe 
Scheduled Castes aod Scheduled Tribes 
employees in the nationalised banks; and 

(b) the percentage of tbe Scheduled 
Castes and Scheduled Tribes employees 
among total number of employees of tbe 
nationalised banks? 

THE MJNISTER OF STATE IN THB 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FJNANCE (SaRI 
EDUARDO FALEJRO): (a) and (b). 
Information available in respect of 19 of 20 
nationalised banks indicate the following 
figures with regard to the total strength of 
r;'{llployees in all cadres as at the end of 1981 
"nd the percentages of Scheduled Casts and 
~cheduled Tribes amongst tbem : 
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SI. No. Cadre Total Pereontap 01 
Strength SC ST 

1. Officers 138118 8.S86 2.248 

2. Clerks 2VS30S 14.088 3.214 

3. Sub"staff 
(Excluding 
Sweepers) 97876 21.910 4.914 

4. Sweepers 19502 44.815 3.625 

TOTAL: 530801 15.227 3.32 
------ -----------------

Special aid to Kera)a 

3337. SHR} THAMPAN THOMAS: 
Will the Minister of FIN t\NCE be pleascd 
to state : 

(a) tho amount given by Union Govern­
ment to Kcrala as special aid in the year 
1987; and 

(b) the reasons tberefor '! 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF EXPENDITURB IN 
THE MINISTRY OF FINANCE (SHRI 
B. K. GAOHVI): (a) No special Central 
assistance was given to Kerala in 1987-88. 

(b) Does not arise. 

Formation of Regional Directorates 
uoder CGWB 

3338. SHRI I. RAM A RAI: Will tbe 
Minister of WATER RESOURCES be 
plea sed to 6 ta te : 

(a) how many Regional Directorates for 
Water Resources are formed under Central 
Ground Water Board (CGWB) in the 
cOQntry; and 

(b) in view of the peculiar situation in 
Kerala, what steps have been taken by tbe 
Central Ground Water Board to help to tic 
over the driokioa water problem ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF WATER RBSOURCBS 
('SHRIMATI KRISHNA SAHI): (a) Tho 
Central ~(jround Water Board bal 11 
regional directorates for carry ins out 
national surveys. exploration, monitoriol 
and assessment of ground water resources. 

(b) In Kerals the Central Ground 
Water Board has already covered the entire 
State under systematic surveys, drilled 200 
boreholes aod f with Swedisb assistance con­
ducted a Special Project on Groun~ Water 
Resource Evaluation. 

The Board bas also completed scientific 
SOUfce finding work in 26 t problem villaSCI 
in Kerala as a part of the tecbno)oay missiOD 
on drinkioa water. 

Impact of 10" quality of Pepper 08 Export 

3339. SHaI S.M. OURADDI: Will 
tbe Minister of COMMERCB be plealed to 
state: 

(a) whether export 01 papper to tho 
United States is affccted duo to low quality; 

(b) if 10, tbe details of measures pro­
posed by bilb Jevel deleptioD to tbe Uaited 
States' in tbis reaard; 

(c) wbether a five year pIa" to 
modernise the procedure for cl.rinl 
facilities, processing aod packaaiol of 
black pepper is beiDI coDsidered CO 
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meet the tbreat to pre-eminent position of 
Indian pepper in tbe world market; and 

(d) if so, the details thereof? 

THB MINISTER OF STATE iN THB 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS ,MUNSI) : (a) Yes, Sir. 

(b) The delegation recommended that 
consignments for export of pepper to USA 
sh'luld be inspected and certified by the 
Export Inspection Agency which would 
strictly cnforce: quality conforming to those 
stipulated by tbe F.D.A. authorities in 
U.S.A. 

(c) and (d). The Spices Board and the 
Export Inspection Agency have drawn up a 
Dumber of programmes to educate the 
farmers. Intermediary traders and exporters 
in scientific post harvest handling of pepper 
"to avoid contamination. This include con­
ducting of saminars at tbe producers level, 
training programmes sod workshop at the 
exporter level to make them aware of the 
importance of quality. The Indian Institute 
of Packaging is undertlking a project for 
ascertaining suitable packaaing material for 
packing and export of black pepper in 
consumer packs. 

LoaD from IMF to meet deficit 

3340. PROF. MADHU DANDAVATE: 
Will tbe Mini~ter of FINANCE be pleased 
to state : 

(a) whether India will be tapping for 
the first time tbe international monetary 
market to meet tpe deficit in the balance 
of current account; 

(b) if so, whether tbe crisis was foreseen 
by the Planning Commission as well a8 by 
tbe Prime Minister's Economic Advisory 
Council; 

(c) if so, whether the crisis is due to 
. the failure of IMP adjustment loan of five 
billion SDR to serve its objective as well as 
the IMF/World Bank recommended liberali· 
zation io the impllrt policy of the past few 
'yoars; aDd 

(d) the steps taken to moet the crlsia 
situation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) No, Sir. 

(b) The need for careful management 
of ba]ancc of payments during the second 
balf of the 19808 had been clearly foreseen. 
Par example, the Seventh Plan document as 
weB as annual Economic Surveys of tbe 
Ministry of Finance for the past few years 
bad pointed out tbat during the Plan period 
external payment obligations would rise mor~ 
sharply because of harder average terms of 
external debt, repayment of the IMF loan, 
substantial fall in concessional aid flows and 
other adverse international factors. 

(c) No, Sir. 

(d) Steps here already been initiated to 
increase exports and other earnings, reduce 
imports of bulk commodities through tfficient 
import substitution and increase the flow of 
funds from non .. residents. Government is 
keeping a close watch on the emerging 
situation and necessary actioD will continue 
to be taken, as required, to keep the balance 
of payments situation under control. 

Export of Cardamom 

3341. PRoF. P. J. KURIEN: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the details of the export earnings 
from cardamom for the past three years; 

(b) whether lhere is a decline in quantity 
and value of exports; and 

(c) if so, the steps being taken to reverse 
this situation 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) The export of carda­
mom during the past 3 years have been IS 
follows: 
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Y.ar Qty. 
(M.T.) 

1985·86 31270 

1986"87 14'0 

1987 .. 88 270 

(b) Yes, Sir. 

Value 
(Rs. in Crores) 

53.45 

~8.49 

3.40 

(c) In addition to tbe CCS and import 
replenishment licences, the Spices Board bas 
launched a market promotion programme in 
in West Asia and North Africa Region. The 
programme includes participaHon in fairs 
and publicity campaign etc. 

Collection of loans from fishing 
companies 

3342. SHRI T. BALA GOUD: Will 
tbe Minister of FINANCE be pleased to 
state: 

(8) whether many fishing companies had 
approached the Shipping Credit and Invest­
ment Company of India Limited to grant 
mo.atorium or collection of IOBns due to 
had fishing sea~on and general depression in 
tbe fisbing industry in recent past; 

(b) the particulars companies which had 
approached the SCICI during 1987 and 
1988. requesting for re-scbed ulemcnt of 
loans and other financial concessions; 

(c) tbe particulars of companies which 
have been considered favourably by the 
SCICI for relaxation of period of loan 
collection or any other relaxation in any 
form in the year 198V and 1988 (till date); 
and 

(d) the particulars of companies whose 
request is pending for such sympathetic 
consideration? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (d). The 
Shipping Credit aDd Investment Company of 
India Ltd. has reported that it had leceived 
applications from 18 fisbinS companies 

assisted by earthwhile SDFC for considering 
grant of moratorium on collection of loans. 
As requisite informa tiOD for consideriol the 
applications for moratorium was not initially 
furnished by the companies. SCICI bad 
sough t additional information. 11 companies 
have so far furnished the information. 
SCICI has completed assessment in I espect of 
two companies. 

Extension of period of Maharashtra 
Raw CoUon Act, 1971 

3343. SHRI BANWARJ L.A.L 
PUROHIT: 

PROF. RAMAKRISHNA 
MORE: 

Will the Minister of TEXTILES be 
pleased to state : 

(a) whether the State Government of 
Maharashtra bas urged Union Government 
to extend the duration of the Mabarashtra 
Raw Cotton (Procurement Processing and 
Marketing Act, 1971 for a further period of 
10 years; 

(b) if so. the reaction of Union Govern­
ment in tbis regard; and 

(c) the time by which tbe extension is 
likely to be accorded ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI 
RAFIQllE ALAM) : (a) Yes, Sir. 

(b) and (c). The Act is valid upto 
30.6.1989. A decision will be taken before 
it expires. 

Selliog of Dbarat Mata Cinema ID 
Bombay by NTC 

3344. DR. DATTA SAMANT: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether the National Textile Cor .. 
poration has given tender for seJling Dbarat 
N'iata Cinema in Bombay whicb is exclusively 
sbowins Marathi films; 
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(b) if so. whetber Urban Development 
Department of State Government of Maha­
rubtra baa accorded its conatant; and 

(c) the aale price of tbis deal being 
received by NTC and how the amouDt is 
loiol to be utilised ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI 
RAFIQUE ALAM) : (a) Yes, Sir. 

"'> According fo Jegal advice, NTC 
does not require permission of the Maba­
rashtra Govt. for selling tbis property on 
'as is where is' basis. 

(c) Only tender bids have been received. 
The decision to sell the property bas Dot 
been takeo. 

Bank Frauds 

3345. SHRI BALASAHEB VJKHB 
PATIL: wm tbe Minister of FINANCE be 
ploased to Itate : 

(a) whether the internal ~ecurity inspec. 
tion and audit arrangements in banks bave 
proved woefully inadequate with amounting 
to RI. 22 1.69 crores in five years ending 
1986; 

(b) if so. whether any steps have been 
taken to identify tbe contributory factors 
that led to failure in noticing'~ the frauds in 
time by auditing and inspecting staff for 
fixina responsibility; 

(c) if so. tbe details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF ECONOMIC AFFAIRS 
IN THB MINISTRY OF FINANCE (SHRI 
EDUAR.DO FALEIRO) : <a) to (d). RBI 
bas reported that baoks have their own 
internal inspection/audit departments whi:h 
Inspect/audit the bank branches periodically, 
leDer.lly at in_terva)s of J 2 to 18 months. 
In the billser branches, most of the public 
lector banks also have a system of con-

current audit, Bank. also appoint external 
. Auditors for undertakins miscellaneous audll 

such as Revenue Audit etc. In addition, the 
accounts of banks' biager branches/controll­
ing offices/Head offices are audited annually 
by the statutory auditors appointed by RBI. 
The main focus of the internal Inspection I 
audit is to ensure that various prescribed 
procedures and systems are fonowed meth;u-
10usly. 

Internal audit and inspections have led 
to detections of bank frauds in many cases. 
Timely reconciliation of inter-branch accounts 
and balancing of books bas also led to 
detection of bank frauds. Wherever there 
are lapses on the part of tbe internal audit 
staff. suitable action is taken by the banks. 

[Tranl/allon] 

RealisatloD of Bank loaDS 

3346. SHRI SHANTI DHARIWAL: 
Will the Minister of FINANCE be pJeased 
to state: 

(8) wbether Government had issued 
directives to the commercial banks in the 
country to fix the target to realise the amount 
of loans advanced by them; 

(b) if so, the amount of loan which was 
to be reallsed by tbe commercial banks 
during last year, bank-wise; 

(c) wbether banks are experiencing many 
difficulties in achieving tbe target of realisiD8 
loans during this year; and 

(d) if so, the effective steps proposed to 
be taken by Government in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) to (d). Reserve 
Bank of India has reported that while no 
target as such has been fixed for recovery of 
agricultural advances but the banks are ex­
pected to take necessary steps for recovering 
their dues. 1 he demand for recovery of 
agricultural advances of publiC sector banks 
for the year ended June, 1987 was Rs. 
4415.44 crores and bank-wise details are 
given in the Statement below. 
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In order to improve the recovery of 
direct 8aricultural advances baok bave beeD 
advi.ed to take effective measures like 
streDgthening of tbe ora_nisationa) structure, 
adopting of scbematic appraisal systems, 
past lending supervision and launching of 
recovery drives witb the belp of State 
Governments. Banks have also been advised 
to create separate 'Recovery Cell' for a 
cluster of nearby branches for continuous 
aDd effective supervision. 

StatemeDt 

DImond for "CO very 01 Di"ct Agricultura1 
Advance, 01 Public Sector Banks-at 

the end 01 June, 1987. 

J. 

2. 

3. 

4. 

S. 

6. 

'. 
8. 

9, 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

Name of the B"n k 

State Bank of India 

State Bank of Bikaner 
& Jaipur 

State Bank of 
Hyderabad 

State Bank of Indore 

State Bank of Mysore 

State Bank of Pada'a 

State Bonk of 
Saurashtra 

State Bank of 
Travancore 

AJlababad Bank 

Andhra Bank 

Bank of Baroda 

Bank of India 

Bank of Maharashtra 

Canara Bank 

Central Bank of India 

Corporation Bank 

Dena B~nk 

Indian Bank 

Amount 
(Rs. crores) 

1080.18 

577.S 2 

77.77 

25.19 

48.43 

4~.77 

2S.68 

22.99 

S2.14 

1 S 3.87 

221. 73 

273.07 

11.00 

365.84 

240.02 

4'.12 

62.61 

1~9.63 

19. 

20. 

21. 

22. 

23. 

24. 

2'. 
26. 

Q7. 
28. 

Iodian Overseas Bank 

New Bank of India 

Oriental Bank of 
Commerce 

Punjab National Bank 

Punjab It Sind Bank 

Syndicate Bank 

Uoion Bank of India 

United Bank of Jndia 

UCO Bank 
Vija,a Bank 

217.72 

3'.58 

43.93 

287.]0 

56.S I 

251.14 

210.03 

80.71 

141.95 
, 49.01 

Total Public Sector Banks 44' 5.44 

Note: Data are provisional. 

Export of Textile. 

3347(H). SHRt MADAN PANDBY; 
Will the Minister of TEXTILBS be pleased 
to state: 

(a) whether there hag been unpreceden­
ted increase in the export of textiles durioa 
1987-88; 

(b) If so, tbe percentage of tbe increase 
in the export of textiles as compared to past 
three years, year-wise; 

(c) whether Government have taken to 
take any concrete steps to increase it further: 
and 

(d) if so~ the outlines tbereof ? 

me MINISTBR OF STATE IN TUB 
MINISTRY OF TEXTILES (S8RI 
RAFIQUE AlAM) : (a) and (b). Export of 
textiles bave been showing a rising trend for 
tbe last three years as is evideDt 'rom tbe 
Table given below : 

Cotton Tevtiles 

Readymade 
Garmot8 

198$ 1986 1987 

649 

1068 

656 1160 

1321 18'1 
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SoIa'ee: Apparel Export Promotion Council 
and Cotton Textile Export Pro-
motion Council. I 

(c) and (d). Steps taken by tbe Govt. 
to increase export. to textiles are indicated 
in tbo statement below : 

statement 

The following steps bave been taken to 
boost the export of ttxtile loods. 

(0 Sophisticated garment manufactur­
ing machines not manufactured 
indigenously are sHowed to be 
imported on OGL. As many as 
118 machines for garment nnd 
hosiery manufacture have been 
pl.ced under OGL 104 of tbem 
injoying. concessional import duty. 

(ii) The Government permits import of 
4 types 0 f sophisticated textile 
machines at a concessional rate of 
import duty of '2 S per cent provided 
the importer exportl S times the 
value of machinery over and above 
tbe average exports of the exporter 
during the precetJing 3 years. 10 
addition to tbe existing s~heme. the 
modified export obligatIOn scheme 
permits imports with an export 
obligation for exportiDB 7 S per cent 
of the production for 5 years. The 
importer is allowed to choose any 
Obe of the two export obligations. 

(iii) A textile modernisation fund of Rs. 
750 crores has been created for 
for facilitation of mod~tnisation of 
Textile Industry. 

(tv) A 10nl term policy for the export 
of cotton yarn with liberal ceilings 
has been announced. T b e ce i Ii og 
for t be year 1987 bas recently been 
increased from 40 million kgs. to 
75 milUon kgs. for cotton yarn of 
counts upto 60s. There IS no 
restriction on tbe export of cotton 
yarn above counts 60S. 

(,,) 10 order to encourage improvement 
~D the qualtt)' of ~ottOD yarD. excis(: 

duty on auto-coners manufactured 
domesticalJy bas beeo reduced 'from 
I S per ceDt S per ceot w,e.f. 
11.5.1987. 

(vi) Revised rates of CCS have been 
aonounced effective from 1 at July. 
1986. These rates have been 
announced for a period of 3 years 
and are generally biaher tban 
before. Slow moving items of gar­
ments on which CCS was not 
admissible when exported to quota 
countries bave been made eligible 
for CCS. CCS on export of cotton 
yarn of all counts bas beeD a1l0wed 
(g) 8 per cent from 29tb August, 
1986. CCS on export of grey 
fabrics has been raised to 10 per 
cent w e. f. 13. 2. 1987. 

(vii) Cotton garments and textiles have 
been brought under the scheme of 
contract Registration with a view 
to providing an element of certainty 
to exporters in the matter of CCS. 

(viii) The Fashion Technology Institute 
in Delhi for education, research 
and training in tbe areas of fac;:hion 
design for garment manufacture bas 
been set up. 

(ix) The duty drawback rates for cotton 
garments ha.ve been increased to J 0 
per cent. 

(x) The number of days of pre·sbip­
ment credit bas been increased 
from 90 days to 180 days. The 
rate of interest has also been 
reduced by 2.S per ccnt. 

(:d) Many items of raw material/fabrics 
are permitted to be imported under 
Duty Free REP Scheme snd the 
Import-Export Pass Book Scheme. 

(xii) The scope of Advance Licensing 
and pass Book Schemes bas been 
widened and procedures simplified. 

(xiii) UDder 100 per cent Export Oriented 
Units and Free Trade Zones Scheme 
f_cilitics for liberal import of 



it' SRA VANA 28. 1910 (SA~) W,'tlen .An'we" lii 

capital loods and raw materials 
alongwith many otber concessioDs 
are liven. 

(xvi) Governmeot has beca giving liberal 
assistance for sponsoriol and fund­
ing promotional activities such as 
market studies, buyer-seller meets. 
participation in international fairs 
and exhibitions. 

(xv) Permission for use of foreign brand 
names for domestic sales has been 
approved ill the case of ready made 
garments with tbe stipulation tbat 
only indigenous fabrics are used; at 
least 15 per coot of the production 
is exported and no royalties are 
allowed on domestic sales. 

(xvi) The agency commission bas 
bel!n increase and rules for blanket 
permission for foreign excbange 
have beet} substantially liberalised. 

[Encll"h] 

Textile Policy (1985) 

3348. SHRt N. SUNDARARAJ : Will 
the Minister of 'rEX tILES be pleased to 
state: 

(a) whether in the textile policy of June, 
198 S the textile industry is being asked to 
compete in tbe international market ; 

(b) if so, whether it ~envisaaes moderni. 
sation of existins textile mills; and 

(c) if so, the efforts made by Govern­
ment to reduC'c the labour force whilo textile 
units are being modernised and uneconomical 
mills closed ? 

:rUB MINISTER. OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI 
RAFIQUE ALAM): (a) The textile policy 
of June 1985 envisages measures to make 
exports of textile goods more competitivCl in 
the international markets. 

(b) Yes, Sir. 

(c) The textile poJicy also oDvi ... tbat 
interests of labour sball be protoc,eeI in tho 
process of modernisation and closure of DOn­
via ble miJIs. 

Expeoditure oa Non.Producttve Projectl 

3349. SHRI C. MADHAV RBDDY : 
Will the Mini,tor of FINANCB be plealOd 
to state: 

(a) whether Government propose to 
review expenditure in bard currency on DOD­
productive projects such as oiJseeds. dairyiog 
and other soft projects by ItoppiOI .. b 
imports; aod 

(b) jf so. the details tboreof 1 

THE MINISTER OF STATE IN TH8 
DEPARTMENT OF ECONOMIC AffAIRS 
IN THE MINISTRY OF FINANCB (Stl&1 
EDUARDO FALBlRO) : (a) No luch 
propos.:! 1 is under consideration. Porei.n 
exchange for import of various items is relea­
sed on the basis of domestic availability •. 
prices, forei,D exchaDlo availability and 
other rel~ tcd factors. 

(b) Does not arise. 

Nexus between Narcotics SmalaUnl 
and Terrorism 

33S0. SHRI SAIPUDDIN 
CHOWDHAR.Y: 

SHRI AMAL DATTA: 
SHRI HANNAN MOLLAH: 

Will the MiDlster of PJNANCB be 
pleased to state : 

(a) whetber Governmont are aware of 
the srowina nexus between Darcortica smug­
ling and terrorism; 

(b) whether Governmont afe also awaro 
tbat Delbi bas becom, a major transit poiot 
for herllin orgio8tin, in tho GoldeD Crosoont 
destined for tbe West; 

(c) whethor the situation bas booQ ID)'.1., 
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,ed b,. the concerned agencies of Government; 
aDd 

(d) if 80. tbe outcome thereof and tbe 
remedial steps takon or contemplated to 

. contain the growing tbreat to tbe ecoDomy 
al well as integrity of tbe country? 

THE MINISTER OF STATB IN THB 
DBPARTMENT OF REVENUE IN THE 
MINISTRY Of FINANCE (SHRI A. K. 
PANJA) : <a> No specific case indicating 
nexus between terrorists and drug traffickers 
bas come to tbe notice of tbe Government. 
However, possibility of money generated out 
of drug trafficking getting ploughed back loto 
financinl terrorist activity cannot be ruled 
out. 

(b) Reports indic.1te that Delhi and 
Bombay have become major exit points for 
transit traffic in heroin originating in the Near 
and Middle East, commonly known as the 
Golden Crescen t region. 

(c) and (d). The drug situation in tbe 
country is being kept under constant review 
for appropriate aCllon. A Cabinet Sub­
Committee beaded by tbe Home Minister 
bas also boen constituted to oversee and co. 
ordinate: tbe steps tellen to intensify the fight 
alainst drug abuse and trafficking. 

As most of tbo quantities of drug origi­
nated from across Indo,.Pak. border. arraD­
gements for mutual co,.operation between 
India and Pakistan have been established. In 
the recent Secretary-level talks held in New 
DeJbi, it has been decided to mutua1ly 
exchaDac operational intelJjgence to curb 
drua trafficking across tbe borders. Both 
sides furtber agreed to extend mutual assis .. 
tance in .crJminal investjgatlons, tnur Illla, 
relatiDs to drUB smuliling. 

Under tbe Prevention of Ulicit Traffic 
in Narcotic Drugs and Psychotropic Substan­
ces Ordinance, 1988, promulgated 00 4.7. 
1988. 157 detention orders have been 
issued so far in wbich 130 peraODS bad been 
detaiood. 

BaD..dog l.dlU i('~ In Kenl. 

3351. SHRI V. S. VIJAYARAGHA· 
VAN: W ill the Min istet of FINANCB be 
pleased to state : 

(a) wbetber there are areas in Korala 
wbjch are not baving banking facilities 
available within easy reacb; 

(b) if so. tbe names 01 such ,areas: and 

(c) tbe steps ~ being taken to provide 
bankins facilities in such areas? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SaRI 
EDUARDO FALEIRO): (8) to (c). Reserve 
Bank of India (ROl) has reported that in 
term. of the curreDt branch licensing policy 
for opening brancbes in rural and semi­
urban centeres, it has issued {5 licences for 
opening brancbes at rural and semi-urban 
centres. R.BI bas further reported that 12 
more bank offices will have to be opened on 
population norm in deficit blocks in Kerala 
to achieve tbe objective of tbe current 
Branch Licensing Pohey for 1985"~O whicb 
is to have one branch for every 17,000 
population in rural and semi-urban areas. 
The details given below :-

Name of District Name 0/ No. 0/ bank 

QUilOD 

,. 

Malappuram 
Wynad 

t. 

Block offic~s requ-
I,ed 

Cbadayam-
angalam 1 

Vettika· 
vala 1 

Vengara a 
Sultan 

Battery 6 

Manathody 2 
----! 

Total :- 13 
---~ 
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RBI has instructed tbe Lead Banks to 
identify sufficient number of additional 
centres in tbese blocks and forward such 
fists to RBl tbroush the State Government 
or Korala for consideration of further 
allotments. With tbe allotment of centres 
and opening bank branches at the centres 

r to be identified in tbe above deficit blocks. 
tbere will be adequate banking coverage io 
the State of Kerala on tbe basis of popula­
tion coverago norm. Und:r tbe Service Area 
Approach to rural lending. R.BI bas instruc­
ted banks to open their branches at the 
allotted centres expeditiously to facilitate 
allocation of villages to such branches under 
this sheme. 

Coffee cultivation In tribal areas 
of Orissa 

3352. SHRI RADHAKANTA DIGAL: 
Will tbe Minister of COMMERCE be 
pleased to state : 

(a) Whether Government have intensi­
fied coffee cultivation in the tribal populated 
PbuJbani and KaJabandi districts of Orissa; 
and 

(b) if so, tbe total be~tares of land in 
these two dlstricts of Orissa brought under 
cotTeo cultivation so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMBRCE (SHRI P. R. 
DAS MUNSI): (a) Yes, Sir. 

(b) The area brougbt under coffee culti­
vation so far in these two districts is as 
under :. 

Phulbani 

Kalahandi 

200 Hectares. 

308 Hectares. 

Haudloom sector 10 Orisla 

3353. SHRI NITYANANDA MISHRA: 
win tbe Minister of TEXTILES be pleased 
to state: 

(a) wbether the bandJoom sector Qperat­
ina in Orissa is adequately fed witb necessary 

raw material and a)80 bas tbe marketiDi 
facilitics for tbe sale of tbeil' product.; 

(b) whether any special survey.has been 
made to asscsi how the bandloom weaven 
hIve becn able to improve their prodUCtioD 
and also saiDcd net profit durins tbe last 
three years; 

(c) if so, the details of the findioas; 

(d) whether the gains were not adequate; 
and 

(e) if so, tbe factors wbich hindered the 
growth and t~e remedial steps being takoD 
by Union Government thereon? 

THE MINISTER OF STATB IN 
THE MINISTRY OF TEXTILES (SHRI 
RAFIQUE ALAM).: (a) .As reported by the 
State Government, the Handloom Sector 
operating in Orissa is not facing an), raw 
material problem. Cotton parD of 608 count 
is produced by the Cooperative Spinniog 
Milts and Mills under the I.D.C. Sector 
in sufficient quantity. Finer counts of yafO. 
twisted and mercerised yarn, silk yarn etc. 
are procured from outside States. 

Regarding marketing facilities. it bat 
been reported tbat in addition to DUU'ketiDS 
facilities provided by the "0 primary 
weavers cooperative societies, the Apex 
Handloom Coop. Society provides markctiol 
support through its 130 retail outlets. For 
the weavers outsido the cooperativo fold 
the OrisS'8 State Hand loom Developmen; 
Corp~ratioD provides marketins facilities 
throuab ita 64 outlets. 

(b) No such Survey has been conducted. 

(c) to (e). Do not arise. 

LOIS ID NTC Bombay 

3 3S 4. SHRI SR,lKANTHA DATTA 
NARASIMHARAJA WADIYAR : Will the 
Minister of TEXTILES be pleased to 
state : 
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(a) whether the National Textile Corpo­
ration (NYC) mills located at Bombay city 
are ruoDing into lossos to tbe tune of crorcs 
of rupees; 

(b) if so, tbe total estimated loss of 
NTC mills in Bombay city in 1987 -88; and 

(c) the factors responsible for losses '/ 

THE MINISTER OF STATE IN 
THB MINISTRY OF TEXTILES (SHRI 
RAFIQUB ALAM): (a> and (b). Yes. Sir. 
24 out of tbe 2S textile mills under NrC 
in Bombay incurred 109SCI during the year 
1881.88. The provisional net loss suttered 
by these mills duriog 1987-88 was about 
Rs. YO crores. 

(c) The main factOts resp.>osible for 
losses of these mills are given below: 

(i) Old and obsolete machinery; 

(ii) Excess labour force; 

(iii) Steop rise in the price of cutton 
and other input costs; 

(iv) Lack of extensive modernisation; 

(v) Heavy burdcn of increase in wagesl 
salaries including interim relief, etc. 

Loans adv8Dced by commercial banks 

3335. SHRI JAGANNATH PATNAIK : 
Will the Minister of FINANCE be pleased 
to state: 

(a) the amount advanced by tbe com­
men::ial banks as term lending and sbort 
term credit respectively durinl the last twelve 
mODths; 

(b) ·hc break-up betwoen the industrial 
and agricultural sectors; and 

(c) the guidelines issued by the Reserve 
Baok of India to tbo commercial bnnks for 
ahort term credits and when the same werc 
issued 7 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALBIRO): (8) aDd (b). Tbo 
Reserve Baok of India has reported that 
durieg the year eDdies June. 1 987 the direct 
financo to agriculture provided by all 
scheduled commercial banks was Ra. 2144 
crores including Rs. 1482 crores as short 
term loans. The Reserve Baok of India 
bas further reported that tbe data in respect 
of loans given by commercial banks duriq 
a particular period is available only for 
direct finance to asriculture, since in tbe 
Industrial Sector the working capital rtquire­
ment of units are met 00 the basis of limits 
sanctioned to them. 

(c) Reserve Bank of India bad issued 
a set of guidelines to all Banks in March • 
\984. Those guidelines relate to application 
forms, loan procedure, margin money. 
security Dorms, rate of interest and other 
cbarges to be levied and cover aJl categories 
of priority sector lendings. 

Assistaace to poor farmers ia Bihar 
under IRDP 

3356. SHRI PRAKASH CHANDRA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) tbe loans sanctioned during the last 
three years, year-wise, to poor farmers under 
Integrated Rural Development Programme 
(lRDP) in Bihar; 

(b) whetber there have be~n complaints 
against the bank's officials regarding corrupt 
practices being adopted by them in sanction­
iD./payment of loans; and 

(c) if so, whether any inquiry has since 
been conducted against the perSODS found 
gailty and if not, the reasons thorefor ? 

THE MINISTBR OF STATE IN THB 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THB MINISTRY OF FINANCE (SHRI 
HDUAK DO FALEIRO); (a) Tbe amouo t 

. disbursed by all tbe commercial banks 
\ includinS co·opuative baoks) under Into­
Ira~ed Rarat D:volopmcnt Proarammo ----
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(lRDP) in Biha{' durin. tbe last three years 
blve been as under : 

Amount (RI. In eror,,) 

1985-86 97.30 

1986-87 142.09 

1987·88 ] 80.35 

(b) and (c). The representations regard­
ing corruption, non-sanction of loans, delay 
in disburst'ment of loans. write elf or 
remission of dues, reschcdu1illg of repayment 
schedule, etc. received are referred to the 
concerned authorities for necessary action. 
Corrective measures are taken by banks in 
respect of cl'mJ)Jaints. with 8 view to provide 
redressal to the complainant. 

[Translatlonl 

TJ)aiya-Thatbnr end Auranga Reservoir 
scheme of Bibar 

3357. SHRI YOGESHWAR PRASAD 
YOGESH: Will the Minister of WATER 
RESOURCES b~ pleased to state: 

(a) whether TiJaiya-Thathar and Auranga 
Reservoir schemt's of Bihar have been 
included in the Five Year Plan; and 

(b) the time when these schemes were 
drawn up and the total estimated expenditure 
to be incurred on these ()chemes and the 
present position tbereof? 

THE MINISTER OF STATE IN THE 
MJNISTRY OF WAIER RESOURCES 
(SHRIM ATI KRISHNA SAHI) : (a) and (b). 
Tilaiya Dhadbar and AurBnga Reservoir 
Projects estimated to cost Rs. 65.15 crores 
and Rs. 188.92 crores respectively are 
included in the Seventh Five Year Plan. 
An expenditure of Rs. 6.22 crores and 
Rs. 7.58 crores respectively was anticipated 
up to March. 1988. 

ConceslloD I.; IDlereat" o.~ Gut ...... ,D. 
IDco •• Tax 

3358. DR. CHANDRA SHEKHAR. 
TRIPATHI: Will the Minister of FINANCE 
be plealed to ata te : 

(8) wbether income tax payers have 
started depositing tbe outstanding income 
tax after the announcement of the Income 
tax concession scheme by Government: and 

(b) if so, the extent of income tax 
which was outstanding tbis yesr and bow 
many people out of them bave depoFited tbe 
income tax? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF REVENUE IN THB 
MINISTRY OF FINANCE (SHRI A. IC., 
PANJA) : (a) Yes, Sir. 

(b) The latest figures of anears of 
Income Tax are available as on 31.12.87. 
Tbcy are as under: 

Tax-in .. arreara 
Demand raised which had 
not fallen due 

Total 

(In Crores of 
rupees) 

1908.93 

~ 270.41 

----'-;'--
3119.34 

The concessions have been made effective 
from J. 7.1988 for a period of three montbs. 
The result of the coocession in terms of 
amount collected and Dumber of tax payers 
deposWnl tax under the scheme is not yet 
known. Informal enquiries from Commit .. 
sioners of Income-tax show that tal payers 
are tbking advantage of the scheme and are 
depositing tax. 

[English] 

Kerala project ror Net maklog 
meeblaes from Japan 

33'S9. SHRI VAKKOM PURUSHO. 
THAM~N : Will the Minister of PINAt'CB 
be pJeased to .tato i 
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Ca> whether the State Government of 
Kerala submitted a project report to Union 
Government for obtaininl t S nct·makilll 
machinos and accessories free of coat from 
Japan; 

(b) if so, whether the project bas been 
approved by Union Government and 
orders havo been placed for obtaining tbe 
macbinos; 

(c) if so, whether these machines will 
be liven to the State Government as 100 per 
cent Irant; and 

(d) if not, terms on which these 
machines will be given? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
BDUARDO FALEIRO): (~) and (b). Yes, 
Sir. The project proposa·1 submitt~d by the 
State Government of Kerala for procurement 
of 1 S net-making machines and accessories 
with grant assistance from Japan has already 
p080d to tbe Government \ of Japan for 
Irant assistance for the 1988-89. 

(c) and (d). External assistance will be 
ahared with the State Government accord­
ina to the standard formula under which 
VO per cent of the net aid will accrue to the 
State Government as additional central 
assistance for externally aided projects. 

Working capital assistance by Banks 
to Small Scale Industries In Orissa 

3360. SHRIMATI JAYANTI PATN­
AIK : Will tbe Minister of FINANCE be 
plealed to states : 

(a) whether is has come to the notice of 
tbe Reserve Bank of Indja and Union 
Government that commercial banks in Orissa 
are not coming forward to sanction loans for 
workinl capital to small scale industries 
whicb bave been sanctioned term loan by 
the Orilsa State Financial Corporation; 

(b) whether Government are aware that 
in a large number of such cases working 

capital has not been sanctioned by com­
mercial banks despite disbursement of term 
lOIn by tbe State Financial Corporation on 
the strenatb ~f commitment letters by con­
cerned bank; 

(c) the number of such cases where 
ba nks have refused or delayed sanctioning of 
working capital; and 

(d) tbe· steps taken to ensure that com­
mercial banks sanction working capital with­
in a reasonable period of sanctioning of term 
Joan by tbe State Financial Institutions? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO): (a) to (c). 
Reserve BaJ'lk of India has reported that 
there were 289 cases pending with com­
mercial banks for· sanction of working 
capital limits in reSpfct of y.hich Orissa State 
Fjnanci~l Corporation (OSFC) had 
sanctioned tbe term loans The request for 
working capital l<,ans bad been rejectedl 
returned in 122 cases by the banks. 

(d) Reserve Bank of India bas further 
reported that steps taken to sanction working 
capital expeditiously in such cases include. 
convening of j0int meetings by OSFC and 
concerned banks for sanctioning cases; 
formulation by banks effective monitoring 
system for ensuring tt at the projects approv. 
ed by State Level Financial Institutions are 
sanctioned the needed working capital finance 
well in time: establishment of rapport with 
tbe State Level financial institutions: to 
include 8 s a regular item OD the agenda the 
particulars of cases where SFC assisted units 
are not able to get wOlking capital finance 
from commercial banks. 

Export of fruits and vegetables to USSR 

3361. SHRI GOPALA KRISHNA 
THOTA: Will the Minister of COMMERCE 
be pleased to sta te : 

(a) whether~India and the USSR bave 
entered into a contract to incrtaf'C' the export 
of VCllctablcs and fruitsi 
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(b) if so. whether Government are aivin. 
lOY financial assistance to the farmers to 
IJ'ow more vogetables and fruits to boost 
export; and 

(c) jf so, tbe details tbereof ? 

THE MINISTER OF .$TATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI): (a) No, Sir. 

(b) and (c) .. Do not arise. 

Service coDditiODS of Baok ofticers 

3362. SHRI ANANTA PRASAD 
SETHI: wm the Minister of FINANCE 
be p'eased to state : 

(a) the recommendations made by 
Pillai Committee set tlp by Government foc 
Jooking into tbe service conditions and otbC'c 
benefits of bank officers; 

(b) whether Government have accepted 
the recommendations of the Committee; 

(c) whether the recommendations made 
therein as regards the inter- bank transfer of 
officers beyond the rauk of scale V has been 
effected by the Government; and 

(d) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY' OF FINANCE 
(SHRI EDUARDO FALEIRO): (a) The 
recommendations made by the Pillai 
Committee broadly were for a standardised 
structure of grades dearness allowance, 
other allowances and perquisits etc. 

(b) The recommendations of the Com .. 
mittee were I! ccepted with certain modifIca .. 
tions suggested by the Group of Bankers 
and as deemed appropriate by Government. 

(c) and (d\ The recommendations of the 
Committee regarding inter-bank transfer of 
officers in scale-V and above has been 
reviewed. Government bas come to tbe 
conclusion tbat it would be botter tc) con-

sider traosfer or wllli"l otficen to "illiDI 
banks on terms and conditions acceptable to 
both and ,to Government. It was relt tbat 
providiog for transfer ef such officer. 00 • 

relular basis nta, Dot be desirable. 

ForelgD inteltBleDt 

3363. DR. D.N. REDDY: Will the 
Minister of FINANCE be pleased to state : 

(a) the outstandiog investment made by 
USA, Germany, Japan and U.K. in Indian 
companies; and 

(b) tbe names of such foreign companies 
and Indian companies 1 

THE MJNISTER OF STATB IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (8) The Res.rve 
BaDk of lodia conducfs periodical Surve)'s 
of outstanding foreign private investment in 
India. The latest survey relates to the period 
ended 31-3-1980. According to tbis survey 
the investments in India of USA, Welt 
Germany, Japan and U.K. as on 31-3·1980 
were as under: 

USA 

West Germaoy 

Japan 

U.K. 

(R •. Crares) 
591.8 

24'.2 

31.9 

659.8 

(b) Such company· wise information i. 
not available with Government. 

Export of sea food. 

3364. PROF. K.V. THOMAS: Will 
the Minister of C(\M MEReE be plea.sed to 
state: 

(a) tbe quantity of lea foods exported 
durin. the last three yean; 

(b) tbe forelln excbapse ,arn~ thO ... • 
from; 
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(c) tbe trend of tbe export of 'sea food; 
aDd 

(d) the steps taken to increase tho 
export? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHRI P R. 
DAS MUNS) : (3) and (b). The quantity of 
sea food exported and foreign exchange 
earned therefrom during tbe last three yeaJS 
wore: 

Yfttll' 

1985-86 

J 986 .. 87 

1987-88 

Qua"t/IF Fo,~;gn 

of ~xport excha"ge 
(Tan ... ,) earned 

(Rs. crore.'.,) 

83651 398.('0 

85.84] 460.67 

97J79 531.20 

(Source: MPEDA, Cochin) 

(c) As may be seen from tbe above 
statement, exports of marine products are 
increasing. 

(d) The steps taken to increase the 
export of marine products include promotion 
of prawn farming for augmenting production 
of cultured prawns, encouraglment of 
production of value added items like IQF 
(Individually Quick Pn)zen) shrimp:oJ, setting 
up of prawn hatcheries and measures for 
exploitation of deep sea fishery resources. 

Rel'Jval of sltk units by fil1Rnciai 
IDstltution 

~36S. SHRI BHADRESWAR TANTI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether any steps have been taken to 
seek cooperaHoD of the puhlic financial 
institutions to shoulder the responsibility of 
reviving sick units Which can function 
satisfactorily; 

(b) if so, tbe number of such units till 
date which have started functioning in 
Assam, M"baraslltra '" and West Bengal as 

a result of tbe effort. made by tbe financial 
institutions; and 

(c) tbe details of tbe role played by 
financial institutions for tbe revival of sick 
units? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF ECONOMIC AFFA1RS 
IN THE M1NISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO}: (a) and (c). All 
India term lending financial institutiolls~ 
namely, lOBI. IFCI, ICICI and IRBI and 
Public sector banks undertake viability study 
of sick units and evolution and implementa­
tion of rehabilitation packages for potentially 
viable sick units which are financed by tbem. 
Rehabilitation paeka~es drawn may envisage 
sacrifices from banks/institutions in the form 
reliefs rconce~sion8 as also extension of 
further finance for modernisation/expansion/ 
working capital, etc. on concessiona) terms. 

(b) Based on the provisional data receiv­
ed from banks, RBI has reported the 
folJowing data as at tht end of June, 1987 : 

State Non SSI 
sick units 
loand vlahle 

J\ssa~ 3 

Maharashtra 84 

West Bengal 32 

Non SSI 
sic" viable 
IInils put 
,mder nur-
sinK pro .. 

gramme 

2 

62 

16 

Note: The definition of non SSI sick units 
adopted by RBI is as per the pro­
visions of Sick Industrial Companies 
Act, 1985. 

MalntenaDce or SLR and eRR by 
Syndicate Bank 

3366. SHRI H.N. NANJE GOWDA: 
Will the Minister of FINANCE be pleased . 
to state : 

(a) whether tbe Syndicate Bank paid a 
huse fine to tbe Reserve Bank of India for 
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Doo-maintenance of Statutory LiQJ1idity 
R.atio (SLR) and Cash Reserve Ratio (eRR) 
durios 1987; 

(b) if so, the total amount tbus paid as 
fine; and 

(c) thc amouDt of fine paid by tbe bank 
during the current year so rar ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT· OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FI NANCE (SHRI 
EDUARDO FALEIRO) : (a) to (c). Reserve 
Blnt of India bas r :portcd tbat some of the 
nationalised banks were Dot able to maintain 
the Statutory Liquidity Ratio (SLR) and 
Cash 1{eserve Ratio (eRR) as prescribed by 
Reserve Bank of India from time to time 
during the year 1987. Reserve Bank of 
India bas further indicate that it would not 
be desirable to disclose the details of tbe 
workinls of an individual bank, which failed 
to maintain the Statutory Liquidity Ratio or 
Cash Reserve Ratio. 

Retommendatioos for simultaneous 
Elections to State Assemblie~ 

and Lok Sabba 

3367. DR. A. K. PATEL: Will the 
Minister of LA'V AND JUSTICS be pleased 
to state : 

(a) whether Government have received 
recommendations from tbe Election Com­
mission and lor others that elections to all 
the State Assemblies and Lok Sabba be hel d 
simultaneously to reduce consumption of 
time and money in election campaigns from 
time to time; 

(b) if so, whether Government bave 
agreed to tbe recommendations; and 

tc) if so, the detials tbereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): (a) such a 
proposal was received from the Election 
Commission in 1982. 

(b) No, Sir. 

(c) The necessit)' lor havioJ. Oeneral 
Elections to the Lok Sabha and tbe Lcaial&­
tivo Assemblies at different times bas ariaOD 
due to dissolution of the earlier Lok Sabbu' 
Assemblies b~fore tbe expiration of their 
normal term and tbe consequential holdina 
of midterm elections. Sucb dis80Jutiona aad 
midterm elections are part of tbe procealel 
of parliamentary democracy. Syncbronized 
elections to tbe Lot Sabba and to tho 
Legislative Assemblics wbole tcrms are due 
to expiro at different timet would require 
extension of tbe term in respect of some 
cases, which is not feasible as per tbo 
present constitutional provision, and curtail­
ment of the term in some othcr calOB wbich 
would be possible only if tbe concerned 
Chief Ministers agree. It is for tbese reaSODI 
mainly tbat the proposal for simultanooul 
elections was not accepted. 

J ute Purchase CeDtre 18 A"am 

3 368. SHRl ABDUL HAMID : Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether Unioa Government are 
aware that Assam bas secur6d tbe I~ond 
position regarding the jute production in tb. 
country but due to tbe lack of sufficient 
number of jute purchasinl centre in Assam. 
the jute arowcrs are loins to be deprived 
day by day by tbe middle class 01 bUIlac.s. 
men; 

(b) if so, the total growtb of jute in 
Assam during last threo years, year-wiso 
details; 

(c) the exact quantity of jute pqrcbased 
by the Jute CorporatioD of In\ila durio. last 
three years, year-wise detaHs; and 

(d) tbe steps taken for tbc rcmajDioa 
portion of the jute which is being ~oJd in tbe 
opeD market through the middlemen with a 
lesser price than Government price ? 

THE MINISTER OF STATS IN THS 
MINISTRY OF TEXTILES (SHRI 
RAFIQUB ALAM) : (a) to (d) Assam. 
alo08 with Bihar stood second in tbe country 
durioa IVa7-88 in productioD of raw Jqt. 
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accordins to the estimate of Jute Corpora­
tieD of lodia, The details of production of 
raw jut" and procurement of raw jute by 
leI and its cooperative agencies in Assam 
durinl 1985·86 and 1986 .. 87 are liven in 
tbe stattment below. 

Tbere is an open .. ended commitment on 
the part of tbe Government to ensure mini-

mum support price to tbe Sfowers'tbroulh 
the Jute Corporation of India and leI bas 
been instructed to buy at minimum support 
level all the jute tbat is offered to them. For 
this purpose t leI has been provided with 
men, material and finance adequately. 
During the current jute season (J 988· 89), 
prices of raw jute in upcountry markets in 
Assam are ruling well above the minimum 
support level. 

StatemeDt 

Details 0/ Procurement 01 Raw Jut~ in A,lam 

Year Production % of total 
of jute production 
('000 bales) of raw juto 

Procurement 
by lei and 
cooperatives 

% of total No. of 
procurement leI 
by leI & Centres 
co-operatives 

% of total 
Centres 

1985·86 

1986-81 

1232 

995 

in India 

9.7 
11.6 

Bench of Aodhra Pradesh High Court 

3369. SHRI C. SA MBU : U 
SHRI MANIK REDDY : 

334.1 

292.2 

Will tbe Minister of LAW AND 
JUSTICE be pleased to state: 

Ca> whether Union Government have 
received any proposal either from tbe 
ADd bra Pradesh Government or the people 
or tbe State to open a Higb Court Bencb in 
any of tho townl in the State; 

(b) if 10, tbe detan. of such proposal; 
and 

(c) tbe reaction of Union Government 
tbereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICB 
(SHRI H. R. BHARDWAJ): (a) to (c). 
Representations bave bccn received from 
time to time demanding establishment of 
leucb,. of tbe ADdhra Pradesb BiSb Court 

in India 

11.9 

13.2 

26 

26 

13.2 

13.2 

at Vijaywada and Guntur. However. no pro­
posal has bten received from the Govern­
ment of Andhra Pradesh in this regard. No 
action is taken by Central Government in 
tbe matter unless a proposal is received 
from the concerned State Government. 

Polavaram Project of Aodhra Pradesh 

3370. SHRI BHATTAM SRIRAMA .. 
MURTY; Will the Minister of WATER. 
RESOURCES be pleased to state: 

(a) whether the multi-purpose project . 
in Andhra Pradesh across the Oodavari 
river ha"s been cleared by Union Govern .. 
ment; 

(b) whether in view of tbe Ions delay 
for want of clearance, the estimated cost of 
the Polavaram Project bas gone up from 
Rs. J 200 crores in 1980 .. 81 to 2665 crores 
now; 

(c) whether tbe Polavaram Project pro­
vides irril8tion facilities to seven to nineteen 
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lakb acres in east and west Godavari districts 
besides Visakbapatnam district; 

(d) wbether Government insisted OD 

payment of alternative land to the owners 
of tbe entire 7000 hectares tbat would come 
under the submersion instead of compensa­
tioD; and 

(e) if so, the otber various projects in 
tbe country wbore aiteraative land of 
equivalent extent was provided to tbe land 
losers ? 

THE MINISTER OF STATE IN THE 
MINSTRY OF WATER RBSOURCES 
(SHRIMATI KRISHNA SAHI): (a) to (~) 
Andbra Pradesh bas been requested to 
submit a modified project report keepina io 
view tbe observation, made by the Central 
appraising agencies. 

(d) and (e). The communication sent to 
Government of Andhra Pradesh requested 
detailed information and action plans 00 

catchment area treatment. command area 
development. rehabilitation and compensatory 

afforestation. Projects recently cleared wbore 
land is beinl provided for the oustees include 
tbe Sardar Sarovar Project and i11e Narmada 
Sagar Project. 

Export of Cotton Made-ups Group-II 
to USA 

3371. SHRI VJJAY N. PATIL: 
Will tbe Minister of TBXTILES be plealOd 
to state: 

<a> tbe quantity and value of exports 
of Cotton Made .. ups-Group-II to USA 
during the last three years, item-wise; 

(b) the details witb tbe value realiza­
tions per square metre for each item; and 

(C) bow do tbe value fiaures compar~ 
with similar figures of export of cotton 
yarn; 

THE MINISTBR OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI 
RAFIQUE ALAM): (a> to (c). It. state­
ment IS liven below. 



""lite" ~n'we" AUGUst 19,1988 "'Ilten .... "'wer 

~ ff\ Q \C ... - v-. "! ~ C"'\ ... .,.. ._.; "" N 

..; 
'a 
)-I 

.; 
~ 

\D 

~ '" cD 
.,.. too- V) 

""'" 
~ ..... u 00 ..... \0 

.0 ... .D 0 Z "'! ... N 

3; V 00 - ~ 
. 

~ Q, 0\ 0 00 .... - N 0 
C C - -c 0 .2 

~ 53 -._ 
i .! N 2 ! lin if 

In 111'\ 
C) ~ .s .s as 0 ..... ..... r-; - Q Z ci " 8 N 

? 
Q N "" .. ... 
~ > 

I ,..... 0 ..... \0 ,.... ...-.. \0 '-! ~ .D .2- .-.. 
0\ 00 ~ 

"-' u 00 - Q 1 W\ 
N 

'" t'Il - " - "" ~ QID 
\C ~ ~ ~ - \0 ~ 
GO .D - Q ~ 

4,) - 0 Z 0\ ... .... .... 
.. 
I: (If) ~ 00 

j ttl 0 "" 
00 - .... 0 ... 0\ . 

~ Q c:i 0 
N cO ~ J! u .D V'a Z UJ N 8 

0 
era -...., 0 \0 '0 

........ N C? "" V'a C 
0 a-: . = .._, Q "" \0 8 - - c 

0 .:: 
0 

In .. .,.. - e 
~ 

.,.. 
N 0 

'" ~ ~ N -n - ... 
00 .D Q "'It Z ~ 
0\ - tf'a GO 

ff'a -.... - ... 
0 
Do 

"lit "" \C) &1 ('II ~ ... ff'a ,..... -.:t <:> '" "'= ::: ~ as c:i Q C 0 Z ._., ::: 
N -~ 

~ .. 
= £ Ii "0 0 

~ -;:l U -0 

i 
~ 1m Co c ! tJ - WI 0 J . 0 

! 
u 

3 ! eft - =' .a 
0 - f-t ~ C'I.J ::: 0 - c:a 

os u :! 
~ .. 

0 ~ g 0" .. ::s 

~ 
. c:a Co - - "0 V 8 a.1 ! (5 - - ..c as 

0 0 c - ~ I ~ u u u ca 0 
t!' .... '"' N - - . .- - '" .. -'""' - - '-' .... 



"141 Written Answer, SRAVANA 28,1910 (SAJ(A\ Writ len Answer, 142 

Co)leetln8 01 Admlnlltrl.l,e Claarle. 
by SCICI 11'081' FlllalDB Industry 

• 

3372. SHRI K. PRADHANI :' Will the 
MiD!ster of FIN ANCE be pleased to .tate : 

(a) tho amount of administrative cbarges 
collected by tbe Shipping Credit and Invest­
ment Company (SCJCn of India from the 
fishing industry in 1984, 1985, 1986 and 
1987; 

(b) whether the over-bead of the SCICI 
is being fully levied on the fishing iJldustry; 
and 

(c) the steps being taken to reduce 
overhead charges on fisbing industry through 
oppressive clauses during financing? 

THE MINISTER OF STATE IN THE 
DEPARTMBNT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The 
Shil'ping Credit and Investment Company of 
India Ltd,. bas reported that since com .. 
mencement of its operations in December 
t 986, it has not collected any administrative 
charges from the fishing industry. SeIeI 
has,' however, indicated that 'expenses' 
strictly attributable to individual companies 
and financing cbarges stipulated for extending 
financial assistance have been collected from 
both shipping and flshing companies and 
that these charges are reasonable and in line 
with the practice followed by banks. 

Law Commissions 10 States 

3]74. SHRIMATI 0, K. BHANDARI: 
Will the Minister of LAW AND JUSTICE 
be pleased to states : 

(a) whether Union Government are 
aware that certain States bave set up or 
propose to set up Law Commission in their 
respective States; 

(b) if so. the details thereof; 

(c) whether Union Government were 
~on5Ulted by these States in the matter; if 10, 

the advice ,Iven by Unloo Government to 
tbese States; and 

(d) wbat are tbo objectives to tet ,up 
Law Commissions at State Level. 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): (3) Yes, Sir. 

(b) to (d). The States of Ha~8Da and 
Jammu and Kashmir requested tbe Law· 
Commission of India to' send dotailed io..; 
formation regarding constitution of the Law 
COl1'!miS9ion. it! terms of reference and the 
infrastructure provided for tbe Commi.sion. 
The Law Commission or India has sent ~be 
requisite information to these two States. 
The objectives to set up Law Commi~sioDI at 
State Level are not knowD. 

Irrigation Projects with cost. escalation 10 
Gujarat 

-"373. SHRI RANJIT SINGH GAEK· 
WAD: Will the Mjoister of WATEJl 
RESOURCES be pleased h) state: 

(a) the details of tbe ongoing major 
and medium irrigation projects of Gujarat, 
estimated cost and actual amount spent 
tbereon ; 

(b) the date of completion for each 
projects '-5 tilted at the time of its sanctiOD 
Bnti the actual date on which the project i. 
likely to be completed ; and 

(c) the reasons for delay and how it 
affected in cost escalation as well .a del.,ed 
benefit of irrigation potential? 

THE.MINISTER OF STATS IN THB 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISH~A SAHI) : (a) There 
arc 11 major aDd 82 medium OOloing irri­
gation projects with latest,total estimated 
cost of Rs. 60 ~ 0,46 crores. Tbe anticipated 
expenditure on theso projects upto' Marcb. 
t 988 "was Rs. 1455.72 crotes. 

(b) The datos of completion Indicated 
in tbe project reports sent for Central 
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cl.arance are tontative and are subject to 
priority al.fllled by State Governments in 
the impJementation 8ta1«'8. As per present 
indicationa, 6 major and 76 medium projecta 
are likely to be completed duriog tbe 7th 
Plao period. 

(c) The main reaSODS for delav include 
fioancial constraints, cost escalation, in­
adequate investigations at project formula­
tion stale, difficulties in land acquisition and 
non-availability of forest land and buiJding 
materials at times. These ba,,-=- been resulting 
In overall cost escalation of projects as also 
dolay in achieving the irrigation potential. 

Tea Gardeas 10 Assam 

337~. PROF. PARAG CHALIHA: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) the name of companies owning two 
or more fea gardens in Assam, \11;th place 
of registration aod location; and 

(b) the total number of Managers and / 
or Asstt. Managers in all tbese tea gardens1 

THB MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS M UNSI) : (a) There arc l' 3 com­
panies wb1cb have two or more gardens in 
Asaam. Tbe total number of estates owned 
by these companies is 39). Out of 1 l 3 
companlcs, 64 have tbeir Head Office in 
Assam while tbe rest are based outside 
Assam. Details regarding names and loca­
tion of these gardens are being collected. 

!b) Tea Board dose not keep informa­
tion regarding Maolgers/ Asstt. Managers 
employed by Tea Estates. 

Payblent of rewards to omc~rs 10 various 
Revenue Departments 

3376. SHRI NAVINCHANDRA 
RAVANI : Will the Minister of FINANCE 
be pleased to state : 

(a) whether Government have introduced 
a scheme for payment of reward. to officers 

working in various Revenue DepartmODtI 
I.e. Income Tax, FEItA, Gold Control, 
EXCise aDd Customs; 

(b) if so, tbe detaU, thoreof : 

(c) when this scheme was introduced: 

(d) the number of officers in each 
category of the above mentioned depart­
ments who bave so far been rewarded durin8 
the last three years ; and 

(e) bow far tbe reward scheme bas 
proved to be effective in realisation of 
taxes/duties? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF REVBNUE IN 
THE MINISTRY OF FINANCE (SHRI 
A. K. PANJA) : (a) Yes, Sir. 

(b) tbe reward Scheme provides for 
payment of leward for detecting evasion of 
duties/taxes to the Officers/Staff of tbe 
various enforcement agencies of the Revenue 
Departmeot. 

(c) The present reward Sc heme has been 
in force since 1985. 

(d) the Department of Revenue paid 
Rs. , 9~, 7.19 and ~.3S crores in 1985, 
1985 and 1987 respectively to its Officers/ 
Staff of its various inforcement agencies 
under this Scheme. 

(e) The impact of the prescot reward 
poli.::y has been felt in considerable increase 
in seizures made during the last three years. 

Expenditure Incurred 00 welfare of tea 
Garden Labourers 

3477. SHRI PIYUS TIRAKY: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the details of the amount spent by 
Tea Board for welfare of the tea garden 
workers during last tbree yea's; and 
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(b) the percentage and ratio of e'X-· 

peDditure inCurred year-wise and catelory" 
wile for manalement staff, commerctal staff. 
medical staff. larden development and the 
Jabourera ? 

THB MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHR) P.R. 
DAS MUNSI) : (a) and (b). Primary res­
ponsibility/obligation for welfare of the 
tea garden workers rests with tbe owners! 
management of tbe Tea estates in accordance 
with tbe Plantation Labour Act. 

Tea Board undertakes supplementary 
welfare measure~ and schemes for benefit of 
tea plantation wOJkers which the owners! 
management of· the Tea estates are Dot 
statutorily required to provide under the 
Plantation Labour Act. 

During the last tbree ~'earsJ the amounts 
.pent by Tea Board for such welf'are 
measures are as under : 

1987·88 

1985·86 

Rs. 16,74,28 3/ .. 

Rs. 19.07,304/­

Rs. 7,,66,508/-

Release of Fuods to West Bengal 

3378. SHRI SANAT KUMAR 
MANDAL : Will the Minister of FINANCE 
be pleased to state: the amount released to 
Government of West Bengal for construction 
of buildings for the Revenue offices during 
1988·89 on the basis of recommendation 
made by Eighth Finance Commission 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINIS I R Y OF FI"lANCE (SHRI 
B.K. GADHVI) . The Government of West 
Bengal have not fent any progress report in 
respect of the scheme for construction· of 
buildioas for revenue offices under upgrada .. 
tion grants recommended by the EIghth 
Finance Commission, so far. Therefore, 
no release of funds has been made to tbe 
Sta\.e Government eo far Qurinl 1988·89. 

• 

Rehabilitation of work era of MoId.1 Mills 

3379. SHa) lNDIlAJlT GUPTA: 
Will tbe Minister of TEXTILBS be pleased 
to State: 

(a) whether Vnion Government havta a 
proposal to e"plore tbe avenut~ of rebabili· 
tation of workers beiog affected by the 
decision of denotification of Mobini MllJa, 
Belgaria ; and 

(b) if so, tbe details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TEXTJlB~ (SHRI 
RAFIQUE ALAM): (8) and (b). The 
workers c·f Mohini Mills. Belabllria. the 
maoagement of which bas betn reUDquisbed 
by the Government, are entitled to the 
admissible relief under tbe Textile Workers' 
Rehabilitation Fund Scheme. 

Fraud 10 Gh_Dlore Braneh of State 
B_Dk of ladl. 

3380. SURr KAMLA PRASAD 
SINGH: Wi)) the Minister ~ of FINANCe 
be pleased to atate : 

(a) whether State Baok of Jndia, 
Obaolore Branch of Madbya Pradesb bal 
been defrauded by its own man81er recently; 

(b) if so, the details thereof iocludiD, 
the modus operandi; 

(c) the number of such cales which 
took place in the last tbree years and detaUs 
of steps taken to curb tbe recurrence of sucb 
cases in future; 

(d) the reasons for such defraudln, 
taking place in~pite of pa~t experience aod 
also for not taking sufficient prtcautiona and 
safeguards; and 

(c) the details of precautiODS aod safc­
guards now Instituted to cbeck furtber 
defraudiDB of public Plone), by pubU~ 
servants? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (8) and (b). State 
Bank of India baa reported that the Account­
ant of Gbansore Branch. who was custodian 
of draft (orms and also the authorised 
ajanatory of drafts, bas defrauded the branch 
of Rs. t.5 8 crores by encashing I 7 drafts 
wbich bad been removed surreptitiously by 
him from tbe branch stock. 

(c) and (d). State Bank of India bas 
further intimated tbat tbere is no previous 
instance of fraudu1ent encashment through 
surreptitious refnova) of draft forms by tbe 
custodian himself durin. the past three 
years. 

(e) RBI bas reported tbat banks bave 
books of instructions. including precautions! 
cb ecks which their staff should observe to 
prevent occurrence recurreaCCl of frauds. 
Banks are also taking steps to strengthen 
the contr01 mechanism including the internal 
audit/inspection machinery t and to m'ake 
tbem effective so as to eliminate scope for 
frauds and malpractices. State Bank of India 
has further intimated that they have caution­
ed all their branches of the possible misuse 
of missing draft froms. 

Dbaroa by baodloom aod power looms 
weaver! 

3381. SHRI H. G. RAMULU: Will 
the Minister of TEXTILES be pleased to 
to state: 

(a) whether the handloom weavers 
staged dharna in Delbi on 29 February J 

t 9 8 8 to protest against the unprecedented 
bike in yarn prices and also against tbe 
Central Government's textile policy; 

(b) wbether a charter of demands was 
also submitted by them to Union Govern­
ment; and 

(c) if 50. tbe action takeD by Gov~r~ .. 
plent thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI 
RAFIQUE ALAM) : (a) and (b). Ye,. Sir. 

(c) A Statement is giveD beJow. 

Statement 

I. The main dt"mands made in the charter 
are: 

(i) Scrapping of tbe new Textile 
Policy. 

(ii) Bringing down the pricc~ of cotton. 
silk and stap'e and poJyster yarn, 
dyes and chemicals and ban on 
export of cotton yarn. 

(iii) Increasing the Centra) subsidy. 

(iv) Implementation of the recommenda­
tions of Si·varaman Commission. 

(v) Purchasing of all cloth for Govern­
ment/Semi~Gove(nment and Public 
Entfrpri~es from decentralised 
sector. 

(vi) Restructuring of all hand loom deve­
lopment schemes wi tbin and outside 
tbe cooperative fold. 

2. Action taken by Government in the forc­
gOing is as under : 

(i) The Textile Policy t 98 S is aimed 
at hormonious development of all 
tbe three sectors of tbe Textile 
industry. viz. handJoom powerloom 
and mm sector. However. Govern­
ment have recently constituted a 
Committee under the Chairman­
ship of Sbri Abid Hussain. Mem­
ber, Planning Commission to 
review the Textile Policy, t 985. 

(H) (A) In order to check the rise in 
prices of cotton yarn, Govern· 
ment huve taken tbe following 
corrective measures : 

(a) The export of staple cotton 

bas bccQ 8uspended, 
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(b) Import of colton bas been 
permitted aaainst export 
of cotton yarn/cottoD 
fabrics and made ups on 
advance licensc basis. 

(c) Export of hank yarn up to 
60s and has been stopped. 

(d) Import of 1 lakh bale of 
cotton, duty-free has beeD 
permited for production of 
han~ yarn for supply to 
band loom sector. 

(B) In order to chc:ck the rise in 
prices of silk yarn, Govern· 
ment have permitted the 
import of 100 tonDes of raw 
silk through tbe Central Silk 
Board for indigenous con-
6umptioD. 36 tonnes uf law 
silk has already arrived and 
bave been allocated to identi­
fied weavers orgaDlsatlons for 
supply to actual users. 

(c) In order to encourage produc­
tion of polystcr fabrics woven 
usin~ polyster filament )larD 
and to increase the producti­
vity of tbe hand loom weavers 
the following cODcessions have 
been made availabl(' : 

(a) Concessional rate of excise 
duty @ Rs. 10.44 per kg. 
on polyster filclt;DCnt yarn 
used i{l tbe productioo 
of fabrics under a pro­
aramme approved by DC 
(Handlooms). 

(b) Complete exemption from 
excise duty on certalD 
types of polyster blended 
yaro wben purcbased by 
State Handloom Develop­
ment Corporations and 
HaD~Uoom Co-operative 
Societies. 

(c) Complete exemption from 
excise duty OD polyester 
fibre used in blended yarn 
for tbe production of 

blended fabrics 00 hand-
100,,5 under a prosramme 
approved by DCH. 

(Iii) The rate of Central sublidy OD pro­
duction of Janet. Cloth i. inc::roased 
from Rs. 2.00 to RI. 2.15 per Sq. 
metre w. c. f. 01.03. 1988. 

(iv) In compliance witb tbe recommen­
dations of the ,Sivaramcn Com­
mittee. GoverDm~nt is implemontiDI 
a package of scbemes for the dove­
lopment of band loom sector. 

(v) It bas been decided tbat hence forth 
the Offices of tbe

l 
Central Govern­

ment wiU get thoir suppUes of 
handloom clotb on tho basis of a 
Single Tendcr Systcm. Tho moda­
Htie!i of lecurios tbe supplies have 
also been wOlked out. 

(vi) Tbe Institute of Rurul Manaaoment, 
Anand bas beon commisliooed to 
study the efficacy and effectiveness 
Q f tbe development scbemes in tho 
handloom soctor and recommend. 
appropriate restructuriDI. 

3. The charter of demands includes certain 
sundry items sucb as : 

(i) Loog term interest free loan to 
bandloom and power loom weavers. 

(H) Writiol off of all weavers debta. 

(iii) Provision for tbe production of 
sparo-parts of poworlooms and 
baodlooms. 

(iv) Exempting powertoom iD the de· 
centraliscd sector from Bxciao 
duty ctc. 

Government bas examined tbote demands 
and bas found tbat tbellc cannot be implo" 
menled due to policy jjurisdictional constraint. 
and otber practical difficuhica. 
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Proposal to Amend Cooperative 
Societies Act 

3382. DR. T. KALPANA DEVI : Will 
tbe Mioilter of TEXTILES be pleased to 
atate : 

(a) whether Union Government ,»vc 
received proposals from certain States and 
Union Territories to amend Co· operative 
Societies Act to check bogus membership in 
bandloom weavers' co·operatives: 

(b) if so, the Dames of sucb States and 
Union Territories; 

. (c) whether Union Government propose 
to ask tbe remaining States and Union 
Territories to take up such measures; 

(d) if 80, the details thereof; and 

(e) if not, the reasons tberefor ? 

THE MINISTER OF STATE IN THE 
MINiStRY Of TE.XTILES (SHItl 
kAFIQUE ALAM): la) to (e). lhe Uuion 
Government has not received any ploposal 
from the Stale~ or llnion Terrhoncb to 
amend tbe Cooperative Societies Act. As 
tbis is a State subject, amcndments to the 
Act afC within the pur view of tbe State 
GoverDments. 

Proposal for utilisation Cif Krlsboa 
River water by Maharatihtra 

3383. SHRI D. B. PATIL: Will tbe 
Minister of WATER RESOURCES be 
pleased to atate : 

la) wbetber the Governn~ent of Maba· 
rasbtra bas submitted ~\)lJ)C ploposats to 
Union Government Jor tbe ulihsatioD or 

Kriibna River waler upto 2000 A.D.; 

(b) if so /I the reaSODS fer delay in clear .. 
aoco to such proposals, and 

(c) tbe time by which these will be 
tlcared ? 

THE MINISTER OF Sl'ATB IN THB 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI, : (a) to (c). 
Of tbe 5 major and S medium irrigatioD 
project~ received f'(lm the. Government of 
Maharashtra, 2 major and S medium pro· 
jects have beu.l appraised by the Central 
Water Commission. Comments OD the 
remaining 3 major projects hav~ been sent to 
:0 the State Government. 

Cloth at affordable price 

3384. SHRIMATI USHA CHOU-
DHARY: wm the Minister of TEXTILES 
be pJeased to state: 

(a) whether Government's attention bas 
been drawn to the news item dated V July, 
1988 appearing in IndiaD Post under the 
caption 'Cloth at affordable price scuttled by 
Carter; and 

(b) if so, the steps taken to make tbe 
cloth availabJe at cheaper rates to common 
man? 

THE MINISTER Of SlATE IN THE 
MINISTRY OF TEX11LES (SHRI 
RAFIQUE ALAM) : (a) Yes. Sir. 

(b) It has heen re'emphasised to indus­
try tbelt benefits of duty reduction have to be 
passed on down the line. Government 
have constItuted a Committee to monitor tbe 
selling prices of polytSler staple fibre, 
polyester filament yarn and nylon filament 
yarn. 1 be Committee ket"ps a watch over 
the price trellds of t! esc items and advises 
the Government regarding the remedial 
mea~ures in tbe event of umcasonable biko 
in the prices. 

Fulfilment 01' Export obligations 

3385. SHRI MOHANBHAI PATEL; 
SHRI AMARSINH 

RATHAWA 
SHRI CHINTAMANI lENA: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether export obHgation can bo 
A8sured in one specific item as a means 01 
payment for colluboratioD in another item. 
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(b) whether Government arc aware tbat 
export obligations may be fulfilled by mere 
shifting of the exporting agency to fulfil 
ex port obligations; and 

(c) if so, how the net export earningl 
ale calculated in such projects? 

THE MINISTER OF STATE IN THB~ 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI): (8) and (b). No, Sir. 

(c) Does not arise. 

Foreign E:x.cbaoge Cover System 

338&. DR.. B. L. SHAILESH: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether bis Ministry has studied tbe 
recent published paper by the International 
Monetary Fund on the "policies for deve .. 
loping forward foreign exchange market"; 
and 

(b) if so. Government's reaction tbereto? 

THE MINIS fER OF STATE IN THB 
DEPARfMENf OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EOUAR DO FALEIRO): (a) and (b). 
Tbe tbru,t of the IMF occasional paper No, 
60 on tbe • 'policies for developing forward 
foreign exchange markets" is tbat in the 
absence of sufficiently developed domestic 
foreign exchange market to cover tbe risk.s 
or because of reserve constraints. the 
Central Banks in developing countries arc 
unable to close tbat positions by simultaoc­
ou-;ly buying spot or forward foroign 
cxeba'lge and in such situations foreign 
exchanp,e losses have been commOD in the 
case of a Central Bant wbicb sells forward 
foreign exchange to aD importer or debtor. 

This is not applicable in the case of 
India, as under current reaulations. R.BI 
does not seU any internatioDal currency 00 
forward basis. 

IDter-Bank transfer of oIIkerl .. 
N atioaal i sed BaDks 

3387. PR.OF. NARAIN CHAND 
PARASHAR: Will tbe MiDister otPINANCB 
be plcased to refer to the reply liven OD 21 
February. 1966 to Unstarred QClOltiOD No. 
12 rOl1ardiDI inter-baDk transfers of omc:on 
of nationalised banks and state : 

(8) whether tbe tinal decisioQ roaardJoa 
the inalisation of a panel of wiU,iDI ofBcen 
in senior manalemcnt and top executivo 
arades has been taken and implemODted; 

(b) if so, the date of implementatioD of 
tbe decision; and 

(c) if not, the reasons for deJay and tbo 
likely date by which a decision is likely to 
be taken? 

THE MINISTER 9P STATE IN THB 
DEPARTMENT OF ECONOMIC APFAIR.S 
IN THE MINISTRY OF FINANCE (SRRI 
EDUARDO FALEIRO) : (a) to (c). IDter 
bank transfers are allowed on a limited 
basis depending on the willinaness of tbe 
Officer concerned and, tbe concurrence of tho 
banks involved. 

Braach offices aod dlvlsioa. of Life 
Insurance CorporatlflD 

3388. PROF. NARAIN CHAND 
PARASHAR : Will the MINISTER OF Fl. 
NANCE be pleased to ref~r to tbe reply liven 
on 2 May. 1986 to Unstarred Question 
No. 8608 regarding opening of new braocb 
offices and divisions of LIe and state :. 

(a) whether all 76 new branches aad tho 
15 new divisions of the Life InsuraDce Cor., 
poration have since been opened; 

(b) whether aoy morc branches and 
divisions of the Life Insuraace CorporatioD 
are also planned for openiDa durins tb. 
remaioing period of Seventh Five Year Plan: 
and 

(c) jf 80, the details tbereof ? 
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THB MINISTBR OF STATE IN THE 
DEPARTMENT OF BCONOMIC ,AfFAIRS 
IN THE MINISTRY OF FINANCE ((SHRI 
BDUARDO FALEIRO): (a) Yes. Sir. 76 
Dew Brancb Offices and 1 S new Divisions of 
LIC mentioned in Annexure to tbe reply to 
Unstarred Question No. 8608 dated 2 
May. 1986 have beeD opened. 

(b) and (c). Yes. Sir. The LIC bas 
sanctioned opening of 73 new Branches 
darias tho current financial year (1988-89) 
at under :-

ZOlJe No. 0/ brancheJ 

Northern 10 

Central 13 

Bastern 14 

Southern 19 

Western 17 _.-..... ---
Total 73 

------

No decision has been taken on the 
number of new branches to be opened during 
the year 1989-90. The setting up of new 
Divisional Offices involves large scale plaon­
ina and preparation and it is not possible 
to lay down time-bound programme for 
Divisional Offices. During the current finan­
cial year, the LIC proposes to open four 

.Oiyisional Offices and it also proposes to 
open 3 more Divisional Offices during 
1989-90. 

Payment of legal dues to 
NTC worker. 

3389. SHRI NARSINO SURYAVANSI: 
Will the Minister of TEXTILBS be 
pleased to state: 

(a) whether tbe jobless workers of the 
closed National Textile Corporation (NTC) 
mill, bed bot yet 80t their 1eaal dues; and 

(b) if so, tbe steps taken/proposed to be 
taken by Union Government in tbis resard : 

THE MINISTBR OF STATB IN THB 
MINISTR Y OF TEXTILBS (S81.1 
RAFIQUE ALAM): (a) aDd (b). No 
nationalised mill of NTC bas boen closed. 

Tea aucUoD in Calcutta 

3390. SHRI AMARSINH RATHAWA : 
SHRI CHINTAMANJ JENA : 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether during the tea auction in 
Culcutta recently tbere was weak support for 
tea from overseas; 

(b) if so, the reasons therefor: 

(c) the number of buyers who participa­
ted in tbe auction and tbe names of tbe 
countries to which tbey belonged; 

(d) tbe details of total deals made; 

(e) the steps beiDI taken to attract more 
countries to purchase Indian Tea in the 
coming years; and 

(f) the steps being taken to popularise 
tea products abroad through propaganda 1 

THE MINISTBQ. OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (8) No, Sir. 

(b) Does Dot arise. 

(c) A large number of buyers from 
Russia, Poland. ARB, UAE, etc •• participa­
ted in the auction. 

(d) Out of the total action sale from 1st 
August, 1988 to 10th August, 1988 it is 
estimated that approximately 70 per cont 
was for export!!. 

(e) and (f). A number of steps have 
boen ioitiated for enbancing exports of 
Indian tea, and value add,d teas which in­
clude ttl" follo~iQS : 
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(1) Tea Board have beeD undertakioa 
seoeric and uninational promotional 
campaign in different countries for 
promotion of export of te"a. 

(2) Excise duty rebate OD export of tel. 

(3) Provision of 10 per cent of FOB 
realisatioD for advertising and pro­
motion by individual companies 
abroad. 

( 4) A special ineen t ive scheme to pro· 
mote exports of South Indian Tea 
bas been in troduced for J 98 8-8 9. 

(5) Sanction of Scheme under the 
Brand Promotion Fund and under 
wartbousing Subsidy Scheme, 

(6) Le!ding Tea Exporters have been 
askfd to draw up their export plan 
as a part or their corpora ted plan 
for the next years. 

(7) Increase in the rate of REP license 
for packet tea, tea bags and instant 
tea with effect (rom 1.4.88. 

(8) REP at the rate of 4 per cent of 
the FOB value of bulk tea exported 
with effect from 1.4.88. 

(9) A special campaign has been 
launched to promote Darjeeling tea 
in tbe UK market. 

RevIsion of Electoral Rolls 

3391. SHRI AMARSINH RATHAWA: 
Will tbe Minister of LAW AND JUSTICE 
be pleased to state: 

(8) when the electoral rolls were prepa­
red last in tbe country inaluding llnion 
Territories; and 

(b) whether Government propose to 
purs~:e tbe Election Commission to revise t~e 
electoral roUs before tho next aenera) elect­
ions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHitI H. R. BHARDWAJ) : <a> The 
electoral rol18 of all the States and Union 
territories except the State or Punjab and 
Assam were sot revised by the Eelection 
Commission last year with 1.1.87. as the 
qualifying date. 

(b) In order to keep the electoral rolls 
up-to·date and in as perfect a condition as 
possible. tbe Election Commission undertakes 
an annual revision of to11s. Currently the 
Election Commission has ordered a summary 
revision of rolls with 1.1.1988 8S the quali. 
fying date in respect of the States of 
Haryana, Kera.a. MeBbaJaya, Tripura. 
NagalaDd and the Union Territory of Delhi. 
An intensive re~ision with tbe same qualify­
ing date has beeD ordered in respect (·f tbe 
remaining States and Union territories eJ(cept 
Assam. In respect of Assam 81"0 the Com. 
mission has taken preliminary action for 
undertaking tbe process of int~nsive revision. 
The question of Government rursuinl the 
Election Commission does not 'arise. 

Additional ra~illties to Export f"OD~' . 

3392. SHRI AMARSINH RATHAWA : 
SHRI SWAMI PRASAD SINH: 

Will the Minister of COMMERCB be 
pleased to sta te : 

(a) whether Government propose to 
provide some additional facilities to export 
houses; 

(b) if, so tbe details tbereof with reasons 
for such e dditional facilities; 

(c) the context in which these additional 
facilities are proposed to be given; 

(d) whether tbese additional facilities 
will in any way affect domestie market; 

(e) if so, the details tbereof; and 

(f) if not t tbe reasons tb~f , 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI): (a) to (f). The Import Export 
policy is kept constantly uDder review and 
the amendments tbereto are made as and 
wben considered necessary. 

Export of Pepper 

3393. SHRI MULLAPPALLY RAMA­
CHANDRAN: 

SHRI SHRIBALLA V 
PANIGRAHI: ... 

Win tbe Minister of COMMERCE be 
pleased to. state : 

(a) the quantity and value of pepper 
exported durioS last three years, year· wise; 

(b) what percentage of the nations· 
export of pepper is produced in the State of 

. Kera)a; and 

(c) tbe names of countries which are the 
main buyers of Indian pepper? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) Tho export of black 
~pper during the last 3 year~ has been as 
follows: 

1985 ·86 

1986·87 

1987-88· 

Qty. 
(M.T) 

37620 

38083 

41011 

Jla/ul 
(RI. /akhl) 

]7248 

20033 

14058 

-These figures are still provisional. 

(b) About 97%. 

(c) The main buyers of Indian Pepper 
are USA, USSR., FRG. Netherlands, Italy, 
Yyaoslavia and ODR. 

Sources for irrigation 10 Kerala 

3394. SaRI MULLAPPALLY RAM· 
ACHANDRAN : Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) the maiD sources of irriaation in 
Kera1s; 

(b) what percentage of the totat area of 
tbe State is under irri,atioD~ and 

Cc) whether any Centrally lponlored 
scheme for irrigation projects in Keral. i, 
under consideration and if so, tbe details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA' SAHI) : (a) The 
main sources of irrigation in Kerala include 
canaJs, tanks and wells. 

(b) tbe net Irrigated area in Kerala 
constituteg nearly 7 per cent of its geographi. 
cal area. 

(c) Jrrigntion projects are ordinarily 
planned. funded and implemented by State 
Government1. Tbere is no Centrally fIlpon­
!lored scheme under consideration for irriga­
tion projects as such in Kerala. 

Import of cottoo for sploolng mills 

3395. SHRI MOHANBHAI PATEL: 
SHRI CHINTAMANI lENA: 

Will the Minister of TEXTILES be 
pleased to state : 

<a) whether Government have allowed 
tbe import of cotton by the spinning mills 
direct: 

(b) if so, the names of tbe spinning mills 
which bave imported cottoo direct during 
tbe year 1987-88 and 1988-89 (so (ar). 
from which country and the quantity of 
cotton imported by each mill and tbe foreign 
exchange spent; 

(c) whether most of cotton weaving and 
spinning mills are facing great difficulty to get 
raw material due to short production of 
cotton in the country owing to drougbt; aod 

(d) if so, the steps beiDg taken by 
Government to ensure fair distribution of 
imported cotton amongst the mills so that 
production of cloth does not suifer ? 
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THB MINISTER OF STATB IN THB 
MJNISTR Y OF TEXTILES (SHRI 
RAFIQUE ALAM): (a) and (b). Since 
October 1987 import of cotton by textile 
mm. on Advance Licencing basis a,ainst the 
export ~of cotton yarn, cotton fabrics aDd 
made .. ups has been permitted. Under the 
scheme ~.~ 1 lakh bales of (otton valued at 
Rs. 135.2' crore. have been registered (or 
import. These imports are mainly (rom 
Sudan, Pakistan, Australia, West Africa, 
U.K., China and South Korea. Statement 
I is liven below indicating the names of the 
mills licensed to import cotton on Advance 
Licencing Basis. Details of quantity, 
country and foreign exchaoge on the! 
imports by individual mills are not available. 

During tbe current cotton year (Septem­
ber, 1987.August, 1988), Government have 
also decided to permit import of one Jakh 
bales of medium/long staple cotton duty free 
for produetion of hank yarn for supply to 
hBndloom sector at reasonable prices. State­
ment I1";s given below indicating tbe 
aJ1ocatioD of 9S.435 ba1es out of this to 
various importing agencies. Since these 
imports are yet to take place, details of 
countries, quantity and forei8D exchange 
involved are not available. 

(c) No, Sir. 

(d) Does not arise. 

Sfatement·1 

Bombay ZQlJe 

1. Keshavlal T91akchand, Bombay. 

2. Patodia Syoth, Bombay. 

3. Excel Deals, Bombay. 

4, Arunodaya Mills, Bombay. 

s. The Bombay Dyeing & Mfg., Bom-

bay. 

6. Hindustao Mills, Bombay. 

7. Ookak Mills. Bombay. 

8. Mafatlal Pine & Spg., Bombay. 

9. Nav Maharashtra Sah. Soot GirDi, 

IcbalkaraDji, Diett. Kolbapor. 

10. Madbavoaaa' CottoD Mms, 1l-4adbav. 
Ollar, . Dist. Sanlli. 

11. EMTI Exports, Bombay. 

1 l. Ackays, Bombay. 

13. Bhagwati Cotton Tradinl. Bombay. 

14. Hyne Cbern. Bombay. 

15. Kaylee Corporation, Bombay. 

16. Manila) Talakcband, Bombay. 

J 7. National Textile Corporation Bom· 

bay. 

IS. Niranjan Mills, Bombay. 

19. Rajasthan Textiles, Bambay. 

20. Piramal Spg. " Wvg. Mills,' Bombay. 

21. Staodard MiUs, Bombay. 

22. Sheth Inye'tmeD.s~, Jombay. 

23'. The Ruby Mills, Bombay. 

24. Yarn Syndic;ate, Bombay. 

25. Laksbmi Visbnu Textiles, :Ib"'pur. 

Madras Zooe 

1- The Gomatby Mills, 'Vfra+aaallur. 

2. The Premier Mills, CBB. 

3. Sri Kanoapiran Mills, CoJmbatore. 

4. Sri Narasimba Textiles, Cblmbatore. 

S. Sri Rajeodra Mills, Coimbatore. 

d. Sri Sivakami Mills, Coimbatore. 

7. Madras Spinne..,. Coimbatore. 

8. The Coimbatore Pioneer, Peelamedu. 

9. Madora CoatI, Coimbatare. 

10. Muruganatban Mills, Coitnbatore. 

11. Swamiji Mills, Coiro_tore. 

12. Vijaykumar Mills, Coimbatore. 

13. Sree MeeDaksbi Mills, Coj.u"\OI'e. 

t 4. Tbiaaarajar MiliA. Co.;,mbatore. 

15. Sbolinsur Te.tiles. Colanb.toro. 
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16. Sundararaja Mills, Coimbatore. 

1'. Loyal Textiles Mills. Colmbatore. 

18. Coimbatore Kamala Mills, Coimba­

tore. 

19. Nellai Cotton Mills. Shartkar Nasar, 

P.O. Tamil Nadu. 

20. Kwality Spillnio8, Coimbatore. 

21. Lakshmi Mills, Coimbatore. 

22. Kotbari Industrial Corpn. Madras. 

23. Tbarnbi Modern Spg. MiJJs, Salem. 

24. Vally Cotton Traders, Kottayam Dist. 

2'. Kadri Mills. Coimbatore. 

26. Kongarar Spinners, Coimbatore. 

27. Kalpee Texiles, Coimbatore. 

28. India Overseas Corpn .• Madras. 

29. Sri Ramulinga Mills, Aruppukottai 

30. 8u5uma Commercial, Madras. 

31. Virulbunagar Textiles, Virudbunagar. 

32. Salem Textiles, Attur Taluka. 

33. Sri Sabri Mills, TiruchirapalJai. 

3 c. Tamari Mills Ltd' t Coimbatore. 

35. Kirt Textiles. Coimbatore. 

36. Abasam Textiles, Tuticctrin. 

37. Thiagrajb Mills, Madurai. 

38. Sujani Textiles, Coirnbatore. 

39. Karthikeya SPi. & Wvg. Mills Coim­

batore. 

40. Nitbyakalayani Textiles, Ramnatb 

Dist. 

Coeldo Zone 

I. Vanaza Textiles. Trichur. 

'1.' O.T N. Textiles, Alwaye. 

3, 1\9bo~ Te~tUes, Alwa1c. 

Karoatak. Zoae 

I. Sri Kumarvel T~xtiles. BaDlalore. 

2. Maris Spinners, Mysore. 

3. Sri Meenaksbl Sundaram Textiles. 

Hunsur. 

Amrltsar (PuaJab) Zone 

t. Vardbman Spg. & General Mills. 

Ludbian8. 

2. MabavJr SPI. Mills, Ludbiana. 

Ponc1ltberry 

t. Anglo French Textiles, Paudicherry. 

Hyderabad 

1. Telangana Spg & Wvg. Mil1s,· 
Hyderabad. 

Calcotta 

1. Indian Rayon &, Industries Ltd., Unit 
Jaysbree Textiles. 

Statement-II 

SI. No. Name of the 
Mills 

No. of 
bales of 
cotton to 

be imported 
(each bale 
179 Kgs) 

2 3 

1. Tamil Nadu State Textile 
Corporation. 29,935 

2. Uttar Pradesh State Textile 
Corparation. 20.000 

3. Uttar Pradesh Co.Opera-
tive Spinning Mills 
Federation. 10,000 

4. Uttar Pradesh Spinning 
Mills Co. No.1. 

, . Uttar Pradesh Spinning 
Mills Co. No.2. 

6. Members of MiJls of Uttar 
Pradesh Co-Operative Mills 
Federation. 

4.S00 

6.000 
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1 2 ,____.----
(0 Santi Kabir Katai Mills, 

Masbar. 

(ii) Naltoa Sahkari Katai 
Mills, Nagio8. 

(iii) U.P. Co-Operative Spino­
iDa Mills, Etawab. 

(iv) Poorvancbal Sabakari 
Mills, Babadurung. 

(v) Sitapur Katai Mills Ltd .• 
Sitapur. 

(vi) U.P. Co-Op. Spinning 
Mills, Ferrukhabad (Ka­
mpH). 

(vii) U.P. Co-Op. 
Bulandshar 
Bulandshar. 

Spinoing 
Textiles, 

7. Members of the Mills of 
Orissa Co-Operative Spin­
ning Mills Federation. 

(i) Utkal Weavers Co-Op. 
Spinning Mi1Is. 

(ii) Kaling Weavers Co-Op. 
Spinning Mills. 

(iii) Sarala Weavers Co-Op. 
Spinning Mills. 

(iv) Jaganath Weavers Co-Op. 
Spinning Mills. 

(v) Orissa Weavers Co-Op. 
Spinning Mills. 

8. Khadi Village Industries 

3 

~.soo 

3,500 

2,000 

1,250 

500 

1.500 

1,250 

600 

1,600 

1.400 

J ,300 

1,600 

Commis~ioD, Bombay. 5,000 

Total No. of bales. 95,435 

Sedimentation survey 00 reservoirs 

3396. SHRI ASHOK SH.\NKARRAO 
CHAVAN : Will tbe Minister of WATER 
RESOURCES be pleascd to state : 

<a> whether tb~ sedimentation survey data 
for fortythree reservoirs in the country was 
carried out anct analysed; 

(b) if so, the names of these reservoirs 
and the States in which they are located; 
and 

(c) the details of outcome of tho IUrv.)' 
undertaken aDd how tbe results acbioYOd by 
the same will be utilised in otb~r reeervoin 
in the country? 

THE MINISTBa OF STATS IN THB 
MINISTRY OF WATER RasOURCBS 
(SHRIMATI KRISNN A SAHI): <a> and 
(b), Sedimentation surveys were tabo up OD 

28 reservoirs located in different parts of tbe 
country. under the overall coordination or 
the Central Board of Irriaation and Pow~r. 
Out of the 24 reservoirs for wbich studies 
bave been completed results of 12 bavq been 
analysed and reported. The statement 
enclosed gives tbe name and JocatioD of ~be 

twelve reservoirs. 

(c) The results indicate that the apparent 
volume~ of sediment deposited arc biaber 
than those adopted at the project planoiq 
stage, and 108S of live stocqe also takes 
place along with dead storale loss. Tbe 
findings are kept in view for makiog requisite 
provistonq while plaoninl storaJe works, IBd 
to take measure~ to reduce sediment rate. 

Statemeut 

Name of Reservoir 

1. Maitbon 

2. Panchet 

3. N izam Sagar 

4. Matatila 

,. Sivaji Saaar 

6. Bbakra 

7. Gandhi SaBar 

8. Mayuraksbi 

9. Lower Bbavaoi 

10. TUDsabbadra 

11. Hirakud 

t 1. GirDa 

J.ocation 

Bihar 

Bihar 

Andhri Pradesb 

Uttar Pradesb 

Maharaabtr. 

Punjab 

Madbya Prado. b 

West BeDlal 

Tamil Nadu 

Karnataka 

Orisla 

Mabarashtra 
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SlIp_' of raw ma1lrfrl'at IDter .. tlo.1 
ptltlW tb wtlla iDdustrles 

3397. SHRI R.M. BHOYB: Will tbe 
Mlt¥.ter of COMMERCE be pleased to 
1t'1~! r 

(a) whc~bcr Government bave ancounced 
furttiet)ibor.Usation in the import of macbi­
ner, and decided' to make available taw 
matcda1i at international prices to certain 
iDd_fi~ to iocrcaso exports; 

(b) trl~J the del&i1s tbereof; and 

(c) the steps OovernmenJ: propose to take 
to prevent tbe misuse of the concessions by 
tbc exporting firms ? 

THB MlrqIS'PER OF STATE IN THE 
MINISTRY OF COMMBRCE (SHRI P.R. 
DAS'MONSI) : (a) and (b). Government 
baT beed tryina to identUy capital gOOdR 

wbicft are Dot india~nou~ly available and 
wbicti arc' reqtlired for export production. 
Sucb macbtnes are notified in OGL from 
time to time to give exporters easy access to 
the same. There are several schemes for 
making available raw materials at interna­
tional prices for eX;lort production Hke 
Advance License Schema. International 
Price R.eimbursement Scheme aad their 
operation it being cOr\tinuou.,ly reviewed in 
order to make improv.!ments to give nee es­
aary impetus to eX'pOfl~. 

(c) In cases where concessioos arc made 
avtilable OD tbe basis of export obligation. 
sufficient safe-guards are taken to prevent the 
misu .. of the concessions. by taking appro­
priate Baok Ouarant.es/Legal Ulldertakiogs 
from lb. expottioe firms. 

Wlo'ing up proeeedlng, again.,t 1VIohioi 
MillS, Calcutta 

S39S. SHRI MULLAPPALLY 
RAMACHANDRAN : wm tbe Mini,tcr of 
TEX fiLES be pleased to state : 

(a) wbether aDy direction or permission 
... issued b1 bis Ministry to tbe Bank to 
proceed with wiodina up proceedings against 
Mobioi Mills, Calculta; 
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(b) if so, the main grounds 00 which tbe 
procccdinis were ordered; and 

(c) whether winding up has commencedj 
completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM) : (a) and (b). The Government have 
only given consent to the financial institutions 
and tbe banks regarding the initiation of the 
proceedings for the winding up Mohioi 
Mills, Belgharia. West Bcngal. after takins 
into account, tbe financial condition of the 
industrial undertakins of MIs. Mobini Mills, 
B!lgharia, its Bssets and liabilities. 

(c) The Calcutta High Co",rt vide its 
order dated 20th June, 1988 had appointed 
the Official Liquidator. The operation of 
tbis order was subsequently stayed by the 
Calcutta High Court 8S per avaiJable infor· 
mation. 

Trade with US 

3399. SHRI S.B. SIDNAL 
SHRI G. S. BASAVARAJU : 

Will the Minister of COMMERCE be 
pleased to sta to : 

(a) whether the trade between India and 
the US in t 9~ 7 bas Hlcreased significantly 
over that of previous year; 

(b) if so, the extent tbereof; and 

(c) tbe steps taken to further boost tbe 
exports during 1988 ? 

THE MINISTER OF STATE IN THB 
M NI~lRY OF COMMERCE (SHRI P.R. 
D/'S MUNSl): (a) and (b). India bad 
f-tvourable balance of trade with USA in 
) 9 t. 7 when comparrd to the previous year as 
seen from tbe following table. 

Year 
(US million) 

India's India's Balance 
exports imports o/Trade 
to USA from USA 

J 986 2283.2 1509.7 + 173.5 

1987 ~S28.6 1437.2 + 1091.4 
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(c) With a view to exploiting the Iarae 
US - market, export promotion proaram­
mel like buyer-seUer meets. departmental 
store. prC)motion. contact promotion pro­
Ifemme and specialised commodity fairs ate 
beiDa intensified in USA. 

An export plao for increasing our exports 
to USA bas been drawn up and amool otber 
measuros included in tbe plan, empbasis bas 
been laid OD upgradation of quality of pro .. 
ducts, and product adaptation to meet tbe 
requirements of US consumers, besides 
undertaking aSlresive marketing and publicity 
pr9arammes. ,. 

Price hike 10 IrOD ore exported to Japan 

3400. SHRI G.S. BASAVARAJU 
SHlll S.M. GURADDI: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whetber a high level group of Miner­
als and Metals Tradina Corporation (MMTC) 
visited Japan recently to negotiate tbe price 
hike in iron ore import from India; and 

(b) if so. tbe detail. of the agreement 
reacbed at ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHitl P.R. 
DAS MUNSI): (a) and (b). Chairman. 
MMTC visited Japan in the fir.t week of 
July, 1988 to disc:uss various issues relating 
to iron ore exports by MMTC to Japanese 
Stool Mills. Doriog the discu8sloQ8 views 
wore excbaoged 00 export prospects of iron 
oro for 1988-89. No agreement was siBncd 
duriol sbe visit. 

E~clse duty reller to paper iDdu.try 

3401. SHRI V. SREENIVASA 
PRASAD: 

SHRI M.V. CHANDRASEK· 
BARA MUR.THY : 

Will tbe Minister 01 FINANCE be 
ploascd to state ; 

(a) wbether tbe paper indultr), 10 tbe 
country is in doldrums and urainl Govern· 
ment to provide oxcite duty .relief; 

(b) if so, tho reactioD of GovefDmeDt OD 
tbe repC'8ted representatioDI of tbe paper 
industry; and 

(c) by when Oovernmement propoM to 
provided Iclief to tbe paper industry ? 

THE MINISTER OF STATB IN THB 
DEPARTMBNT OF RBVENUE IN THB 
MIN ISTR Y Of FINANCE (SHltI A.K. 
PANJA) : (a) to (c). In tbis yoar's Dudget. 
Government bave graDted oertaio conQellioDl 
from excise duty to tbe paper industry. 
Representations have bcon received subse­
quently from the paper industry seckiol 
furtber duty cODcessions. Thele ba.. been 
examined but the Government do Dot find 
any justification at prescnt for araatioa 
further concessions. 

Irrigation project of ADdbra Pradeab 
pending for approval 

3402. SHRI V. SOBHANADB.EBS­
WAltA RAO : Will tbe Minister of W ATSR 
RESOURCES be pleased to state : 

(a) tbe project proposals from Andbta 
Pradesh pendina with Union Govommtot: 
and 

(b) tbe latest stage of each of tbole pro­
jects proposal, aloDg witb the reasons of 
delay for sanction of tbe projects? 

THE MINISTER OF STATB IN THB 
MINISTRY OF WATBR RESOURCES 
(SHR.IMATI KRISHNA SAHI): (8) and 
(b). Out of eight major and lix medium 
irrigation projects received: from the State 
Government, replios to comments of Central 
appraising apncies OQ sevell major projects 
have not beeD received. One major project 
has been received in Marcb. 1988. Apprai.l 
of one medium project bas been campl_ed. 
Replies to comments on four medium 0001 
wero received in May-July, 1988. Tbo 
remainin, one medium project bal boeD 
rocoived in February, 1988. 
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Vamsadbara Stage-II 

3403. SHRl V. SOBHANADREES· 
W ARA RAO: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether the Chief Ministers of 
Andbra Pradesh and Orissa have agreed to 
limit the area of submersion to 106 acres 
due to Vamsadhara Stage II; 

(b) if so, whether Union Governmi!nt 
have given clearance for Vamsadhara Stage·II 
proposal; and 

(c) if not, the likely date by which the 
clearance will be accorded ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) Yes, 
Sir. 

(b) No, Sir. 

(c) Concurrence of the Government of 
::>rissa to the m~dified proposal of Andhra 
Prade5b Government has not been received. 
:learancc from environmental angle and 
llDder tbe Forest (Conservation) Act, 1980~ 
is also required. 

NRI's Iovestment 

3404. SHRI ANIL BASU : 
SHRI BASUDEB ACHARIA : 
SHRI SURBSH KURUP : 

Will the Minister of FINANCE be pleas­
ed to state: 

ta) the sectors and schemes in which tbe 
Non-Resident Indians have invested in India 
since 19 8 2 -83 ; 

(b) the profits earned and repatriated by 
the Non-Resident Indians 80 far from such 
schemes; and 

Cc} tbe number of persons who got 
etnployment in tbe schemes and projects 
raised from out of tbe investment made by 
tbe Non- Resident Indians '1 

THE MINISTER OF STATE IN THB 
DEPARTMBNT Of eCONOMIC AFFAlR.S 

IN THE MINISTRY OF FINANCB (SMRI 
EDUARDO FALEIRO): (a) Non-Resident 
Indians have made investmenls both under 
the Direct InvestmeDt Scheme and tbo Port­
folio Investment Scheme. Besides, tbey have 
also put money in Company Deposits and 
Bank Deposits. The main sectors whero 
investments have been made Ire metaUurai­
cal. electrical, electronic, engineering, chemi­
cal and petrochemicals industries. hospita1s 
and medical diagnostic equipments, food 
products. paper and pulp industries, botel 
project~. plastic products; etc. 

(b) and (c), Such information is not 
being maintained at present in this form. 

Sickness io TaxtUes Engloeerinw and 
Electrical Units 

3405. SHRI ANIL BASU : 
SHRI R.P. DAS 

Will tbe Mmister of FINANCE be 
pleased to state: 

(3) the reasons for bi~b sickness in 
textiles, engineering and electrical units; 

(b) tbe amount of bank credits extended 
to these units in tbe last three years, unit­
wise and year-wise; and 

(c) the manner in which Government 
propose to recover bank credits from these 
units? 

THE MINI'iTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEtRO): (a) As per reports 
received from RBI and lOBI, the major 
reasons for sickness in textile, engineering 
and electrical indu,tries, inter-alia, include 
excess capacity. demand recession, out­
dated technology and equipment, manage­
ment deficiencies, non availability of power, 
ctc. 

(b) RBI has reported tbat the baDk 
credit outstanding against large sick and Don 
SSI sick textile, engineering and electrical 
units for t'Je period ending December, 1985. 
December, 1986 and June, 1981 is given 
below: 
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(Amo""t ,,, Cror" 01 Ra.) 

Pedoa TextUe Bogl. and Blectrical _ _..,.. ___ ____........ ... --...-
-~.~_...-

No. of Amount No. of AmOQDit 
Units O/S. Unit. 0/5. 

December' 85 

(large sick units) 073 1046.85 16' 746.6S 
December' 86 

(large sick units) 191 1118.04 189 827.64 

June' 87 

(non-SSt sick units) 213 898.53 326 81S 63 

Note: Large units for the period ending December, J 985 and December, 1986 are tbose 
units which enjoy individually aggregate credit limit of is. 1 crore and above from the 
entire banking system RBI bas adopted the definition of noo"SSI sick units as per tbe pro­
visions of Sick Industrial Companies (Special PrOvisions) Act, J 985 in its returns for tbe 
period ending June, 1 ()87. 

(c) RBI has reported that in respect of 
potentially viable sick units, rehabilitation 
packages are drawn wherein reliefs/conces­
sions are incorporated to enable sick units 
to return to health. Under the p~ck8ge, 
tbe dues of banks/financial institutions are 
recovered in a phased manner witb suitable 
rescbedulement. In respect of non viable 
sick units, banks undertake action as 
appropriate for the recovery of dues, whicb 
include, inter·alia, sale of goods hypothecat­
ed, enforcement of security available against 
the borrowers/guarantors, filing of IUj.t for 
recovery, etc. 

[Translation] 

Training to woollen cloth weaver. in 
hill areaS of Uttar Pradesh 

:9406(8). SHRI HARISH RA WA T : 
Will the Minister of TEXTILES be pleased 
to state : 

(a) whether aoy comprehensive scheme 
bas been prepared by Union Government to 
mpart training to tbe weavers of woollen clotb 
in hill areas of Uttar Pradesh with a view 
to give koow-bow of the latest technique to 

tbem; 

(b) if so, the details of the Icheme; 

(c) whether Union Government propose 
to open training centres in these areas undeJ 
this scheme; and 

(d) if so. when and tbe places where 
these centres will be opened? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TBXTILES (SHR 
RAFIQUE ALAM): (a) to (d). Yes, Sir 
The Government of India ba\'c approved l 

project of U.P. State Government for tb( 
development of Woollen Handloome in the 
hill area') of Kumaon and Garbwal Districts 
Under the project. eight tra!niOI centres arc 
to be set up in these Divisions to imper 
training to weavers in the latest technique: 
and know-how. The U·.P. HandlooD 
Corporation, which Is the implemcntinJ 
agency, have already set up five luel 
trainining Ceotres at Bageswar, Chamo) 
(Kumaon Div.) Nand Prayal, Chinka ant 
Rishikcsh (Garbwal Division). 'Ihe remain 
iog three Centres wiH be opened duriDI 
1988 .. 89. 

Silk cultlvatioD 10 bill areas of U.P. 

3407(H). SHRI HARISH RAWAT 
Will the Minister of TEXTILES be please{ 
to atlto i 
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(8) tbe tota 1 area of land in hectare 
brouabt under Tasar aDd Silk cultivation in 
the hi)] areas of Ut/ar Pradesh during the 
lut three: years and the production of silk 
aDd tasar in ~bese areas durios the said 
period; 

{b) whether Union Government propose 
to prepare any special compI ebensive scheme 
to" encourage cultivation of silk arad tasar in 
tbese areas; 

(c) if so, tbe details thereof: and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINIS1RY OF TEXTILES (SHRI 
RAPIQUB ALAM): (a) MuJberry and 
Tasar Silk production in the hill areas of 
Uttar Pradesh during the year J 984·85 to 
1986·87 were as under: 

1984-85 1985-86 1986-87 
Mulberry silk 

production in kg. F .000 10,000 0/'00 

Oat tasar cocoon 
production 

(Nos.) 37,000 6],000 68,000 

At the end of 1986-87, tbe area under 
mulberry was 267 beet. and the Forest area 
under lasar plantation was 3,OS,000 
bectares, Data fQr tbe year 1987-88 has not 
been compiled. 

(b) and (c). A project bas been formulat~ 
cd by the Central Silk B\)8rd l CSB) for 
production of 1 40 toanes of oak tasar raw 
IUk in North·Eastern and North-Western 
States of India covering Arunachal Pradesh 
Assam, Manipur. Nagaland, Uttar Pradesh: 
Jammu & Kashmir and Himachal Pradesh. 
The total project cost is Rs. 45.50 crores. 
The implementing agencies would be the 
Contra) Silk Board (eSB) and concerned 
State Government, Furtber C.S B. proposes 
to establish tOO mulberry demonstration 
centres with 1/1 acre mulberry In farmers 
8elda in the Hill Areas of U.P. with a vjew 
to demonstrate the economics of sericuJture 
and its advantale to farmer. 

(d) Does Dot arise. 

Paaclaesltwar Projeet 

+3408. BHRI HARISH RAWAT; 
Will tbe Minister of WATER RESOURCBS 
be pleased to state : 

(a) wbether bis Ministry bas made any 
efforts to reacb an agreement witb the Nepal 
Government for the Pancbesllwar PrGject; 
and 

(b) if so. tbe details of luch effort. and 
the reaction of tbe Nepal Government 
thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) Yes, 
Sir. 

(b) Official level talks have been beld, 
but an agreement bas oot beca concluded. 

Intensive Haodloom Development Scheme 
io hill areas of U.P. 

3409.(H) SHRI HARISH RAWAT : Will 
the Minister of TEXTILES be pleased to 
state: 

(at) whether any lutensive Handloom 
Development Scheme bas been prepared with 
the cooperation of Uttar Pradesh Govern­
ment for the development of bandJoom 
industry in hill areas in the State ; 

(b) if so. whether traininl. drawinl. 
processing and marketing centres have been 
opened in each district under this scheme; 
and 

(c) if not, the reasons for dalay in tbis 
regard and tbe time by which these centrel 
will be opened in each district 1 

THE MINISTER OF STAlE IN THB 
MINISTRY OF TEXTILES (SHRI 
RAFIQUE ALAM) : (8) Yes, Sir. A HIU 
Area Handloom Woollen Project in Garbwal 
and Kuroaon Divisions of U.P. has been 
sanctioned by the Government of India. 

(b) 5 Trainina Centres at Bapswar, 
Cbamoli (K.umaon Division). Nand Prayas. 
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Chinta and Rishfkesb (Garhwal Division) 
have been set UJ' by the V.P. State Han)oom 
Corporation which is tbe iblpJementinl 
agency of the project. The Corporation ia 
settinl up 4 small Dye ·Houses which 
would provide preJoon, and. postloom pro­
cessing facilities. The Corporation bas also 
made arrangements with' the National Insti­
tute of Designs.. for developing designs for 
woollen products. Besides opening of 
marketing centres in hill area districts, 
marketing of products is also being done 
through other marketing outlets of the U.P. 
Handloom Corporation throughout tbe 
country. 

(c) Does not arise. 

[English) 

Smuggling of narcotici aod gold from 
Pakistan 

3410. SHRI R.M. BHOYE: Will the 
Minister of FINANCE be pleased to state: 

(a) whether a huge Quantity of beroin. 
charas and other narcotics as well as gold 
smugaJed from Pakistan across Rajasthan, 
Punjab border has been seized dUring the 
past six months; 

. (b) if so, the details of the seizures 
made; and 

(c) tbe preventive measures being taken 
by Government in tbe matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OP FINANCE (SHRI A.K. 
PANJA): (a) and (h). Yes, Sir. The quan­
tity of gold. heroin and charas l1eized by the 
Cu'toms authorities in the Rajasthan and 
Punjab sector of the Jndo .. PakiRt8n border 
during the last six months are ~iven below: 

NarcotlcI Incfudlng h~roln 
and charaa !'dz~d: 
Heroin Chara, 

(In Kgs.) 
764.32 651.577 

Gold selztd 

QuanlilY 
(In Kg,.) 

124.28 

(c) The aoti-smuggling drive bas been 
iotenslfied and tbe aoti·smusalinl machinery. 

. 
particularly on tbe vulnerable points of tbe 
Jand border in the Indo-Pakistan .ector bl. 
been geared up. Close co-ordinatioD i. 
maintained with all the agencies ipc1udinl 
the B.S.F. concerned in tbe detection and 
prevention of smuggling. Additional lelat 
measures have alsQ been taken and an 
Ordinance on tbe prevention of illicit 
trafficking in narcotic druas and I psvcho­
tropic subs tracts bas been promulgated on 
4tb July, 1988. 

Assistance by Banks for upurtmeat or 
Mas.es 

3411. SHRI MANIK REDDY: 
SHRI M. RAGHUMA REDDY 
SHRI C. MADHAV REDDY: 

Will tbe Minister of 'FINANCB be 
pleased to state : 

(a) whether th~ banles in Andhra Pradesh 
have not reached so rar to the masses aDd 
provided resources for their upJiftment; 

(b) whether UnioD GovernmoDt propose 
to issue fresh orders to banks to reach tbo 
masse. in Andhra Pradesh aDd provide 
resources for their upUftment; and 

(c) if so, the details thereof? 
\. 

THE MINISTER OF STATE IN THE 
DEPARTMENt OF ECONOMIC AFFAIRS 
IN THE MINJSTRY OF FINANCE (SHR) 
EDUARDO PALEIRO): (a) to (c). Under 
poverty alleviation measures Banks provide 
assistance to tbe weaker sections of tbe 
society which consist of small and marlina) 
farmers, sbare croppers, rural arth1ans, 
village and cottage industriel, laDP 
beneficiaries, Dill' beneficiaries and 
SC/ST beneficiaries. According to tbe 
information available from Reserve 
Bank of India the Schedu1ed Commercial 
Banks' advances to weaker sectioDs In 
Andhra. Pradesh increased from RI. 576 
crores as at the end of December 1984 to 
Rs. 681 Claret at tbe end of December 1985 
and further to Rs. 789 crores at tbo eDd of 
December 1986. 
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The per"nt.p abare of weaker sections .. 
advaD~e. to total advaoces of scbeduled 
com.-nercial bal'ks in Andbra Pradesh ,8 at 
tbe end of December 1984, 1985 and 1986 
works out to be t 7. S per ceot, 18.1 pcr 
cent and' 7. t percent respectively-compara­
tively higher tban 7.8 per ceot, 9.0 per cent 
and 9 4 per cent respectively at all-India 
level at the end ()f December 1984. I ~8S 
and 1986. 

Thus the performance of banks in 
meeting credit needs of weaker se~tions in 
Andbra Pradesh can be considered quite 
satisfactory. 

Assistance to farmers In Aodhr. Prade5b 
, under IRDp 

3112 SHRI MAN1K REDDY: 
SHRI M. RAGHUMA REDDY: 
SHRI C. MADHAV REDDY: 

w,m the ~inist~r of FINANCE be 
pleased to stale : 

(a) the loans sanctioned durjng the last 
three fears, year·wis~, to poor f4rme(s under 
tbe Integrated Rural Development Pro· 
gr~ll,\me (I.R..D.P.) in Andhra Pradesh; 

(b) whether there have been complaints 
against t~e banks' officials regarding corrupt 
practices being adopted by them in sancticn­
jog/payment of luans; and 

(c) if so, whether any inquiry has since 
been conducted against the per!)on~ found 
aui1ty and if Dot, the reasons therefor? 

THP MINISTER OF STATE IN THE 
D~Pf\.RTME.NT OF ECONOMIC AFPAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The amounts 
disbursed by all the commercial banks 
(including co-pperative bank~) under 
JJ,1tegrated Rural Devf')opment Programme' 
(lRDP) in Andhra Pradesh during the last 
tbree years bave been as under: ' 

Y.ar Amount (Ra. I" la~":s) 

1985-86 4767.71 

(b) and (c). ReJ)resentatioos regardi~g 
conuption. noo-sanction of loans, delay In 
disbursement of Joans, write off or remission 
of due' t rescheduling of repayment scbedule, 
etc. received are referred to tbe concerned 
authorities for necC'ssary action. Corrective 
measures arc taken by banks in respect of 
complaints, with a view to pro\ ide redressa} 
to the complainant. 

Ca sh com pens. tloo to h8odJoom 
exporters 

3413. SHRI K. RAMAMURTHY 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether Government propose to 
give additional cash compensation to the 
handloom exporters. who have financially 
suffered in the process of maintaining their 
export commitments at pre~determjned prices 
in the face of ~oarjng yarn prices and who 
have submitted to Union Government their 
cost-data c;everal times; 

(b) if so, the details thereof and tbe 
reasons for the delay; and 

(c) the st:ps being taken to eo sure 
supply of yarn at rea(\onabJe prices to hand­
loom exporters enroJled with registered 
associations? 

'J:I-IE MINISTER OF STATE IN THE 
M1NISTR Y OF TEXTILES (SHRI 
RAFIQUE ALAM): (a) and (b). The cost 
data submitted did not justrfy any increase 
in the rate of CCS. 

(c) A statement is given below. 

Statement 

Central Government in order to safe­
guard the interest of the deceotralised hand­
loom sector, have taken certain corrective 
measures to check the recent treDd in the 
prjc~s of yarn. They are as follows: 

(i) In view of the rtduced crop size 
and increase in cotton price. the 
export of staple cotton bas been 
suspended since Jul),. 1987. 
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(iO It has also been decidod to permit 
import of cotton against export of 
CoUOh yarn/cotton fabrics and 
made-ups on Advance Licence 
basis. 

(iii) Import of one lakh bales of cottoo, 
duty-free, for production of hank 
yarn for supply to baodJoom sector 
bas been permi tted. The price 
advantage accroinl out of import 
of duty-free cotton, will be passed 
on to the bandloom sector. 

(iv) In the context of iocrease in the 
prices of yarn and other raw 
materials, the Government bas 
decided to increase the rate of sub­
sidy on Janta Cloth from Rs. 2 
per square metre to . Rs. 2.1 S per 
sq\lare metre. 

Supply of Cotton Spiooiog Mills 

34 t4: ~HRI ·K. RAMAMURTHY: 
Will the Minisler of TEXTILES be pleased 
to state tbe stt~p.) taken to supply adequate 
quantify of COlLOO to the spInning [mils, 
pardcul trly In tbe cooperative sector, in 
view of a Jverse condltlOos of cotton supply? 

THE MINI"iTBR OF STATE IN 
THE MiNiSTRY OF lEXliLES (SHRI 
RAFIQUB ALAM) : In view of the lower 
production of cotton dtlrinj 1936·87 ahd 
1987-88, Goverament have taken the 
folIo wing steps for augmeoting tbe availa­
bility of (otton :-

(I) eXp0rt~ of stJple cotton have been 
suspended since July. 198 7 : 

(2) Government have permitted import 
of cotton on Advance Licence 
basis aglinst export of COttOIl yarn, 
cotton fabrics and made-ups; and 

(3) Government have decided to permit 
import of one lakb bales or 
medium/loog staple cotton duty 
free by State Textile Corporation/ 
Co-operative spinning lI1i1ls for 
SUf'Ply Hank yarn to tbe Hand­
loom Sector at reasonable prices. 

Teelmoloa, Export, 

3415. SH.RI K. RAMAMUaTHY: 
Will the Minister of COMMBRCE be 
pleased to state: 

(a) tho natioD-wise break-up of techno­
logy project exportod from 197' to 1986 : 

(b) the number and value of tbOle 
projects : and 

(c) the steps beiDg taken to give a new 
tbrust to step up technology exports 1 

J'HE MINISTER OP STATE IN THS 
MINISTR.Y OF COMMERCE (SHRI P. R. 
DAS M UNSI) : Ca) to (c). A statement is 
given below. 

Statement 

(a) and (b). The number of export 
contr.lct~ secured for tecbnoloMY exports 
In the form of overseas projf!Cts duriog 
1975 to 1986 was 914 valued at Rs. 7171 
crores. Nation-wise break·up of these 
contract., prior to Marcb, 1982 is not 
available. However, nation-wise informa­
tion on contracts secured from M'rch~ 1982 
onwards, till December. 19~ 6 is furnished 
in tbe Annexure below, 

(c) E~port of Technology in the form 
of projects have been identified as ooe of 
the fourteen tbrust sectors by the Govero­
ment. With a view to boostiol exports of 
projects and consultancy s~ce., tbe 
Government has iDter·alia taken the 
following measure! : 

(i) Grant of project assistadec to the 
tune of 10% of net foreian ex­
change earniogs (rom the service 
portioD of the coDtractt'. 

(ii) Market Development Assistance 
for reimbursement of 'C% of cost 
of preparation and submission of 
bids. 

(iii) Market D~ve)opmeQt ASlistaocl 
for opcninl and operatjoB overse .. 
officoa by GODsoltanc1 firm., 
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Ov) EXIM Bank has recently beCD, 

pursuaded to reducc its interest 
rates to 7. S % per annum to 
enhance the competitiveness of 
Indian bids for Projects, 

(v) Further. EXIM Bank in addition 
to suppJier's credit aDd Buyer·s 
credit has also been extending IiDes 
of credit to various deveJopiDI 
countries with a view to encour.le 
export of projects. 

AODexure 

Coun"y .. wise b,eak .. up 0/ Cons/,uctlon/Turnkey Project $~cu,~d durl", 1982 
(March-December) and 1986 

SI, Country 1982 1983 1984 1985 1986 (Value,Rs' 
No. Mar.-Dec. Cr.) 

..... ----.------..~ .....-... __ .. _ 

I. Iraq 172.84 33.S4 240.54 128.44 193.84 

2. Libya 177.21 19.83 13.73 12.42 

3. Jordan 16.71 131.40 

4. Algeria 68.82 t IS.89 63.78 113.90 ,. Saudi Arabia 23.99 51.48 3.91 39.01 

6. Y.A.R. V.07 30.67 

7. U.A.E. 10.28 2.31 

8. Kuwait 20.63 2.88 

9. PDR Yemen 19.75 

10. Qatar 133. 

11. Syria 10.45 

12. Iran 1. 94 0.93 9S.4 

13. Uganda 10.02 3.30 3.ft3 

14. Nigeria 5.51 5.64 

IS. Tranzaaia S.13 - \ 

16. Nepal IS.77 22.63 8.56 3.95 11.89 
" 

17. Malaysia 15.28 19.~ 1 ~.S82 

18. Sri Lanka 14.28 loll 

19. Thailand 5.61 2.66 I.S0 

20. Bangladesh 5.90 

21. Phillipines 4.51 

22. Bulgaria 1.13 

23. Oman 6.92 

Total 533.85 317.18 37S .28 215.29 495.26 

Source: EXIM Bank 
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Trade deftclt with Japao 

3416. SHRI S.B. SIDNAL : 
SHRI A. CHARLES: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether the detailed discussioDs 
have beeD held between Japan aDd India to 
diversify Indian exports and to increase 
export of traditional items to that country; 

(b) if so, tbe details thereof; 

(c) tbe trade deficit with Japan in 1987 
vis-a-vis 1986 ; and 

(d) the reasons therefor and the steps 
being taken to bridge tbe trade ga p 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.K. 
DAS MUNSI) : (a) and (b). Yes. Sir, during 
the last round of Trade Talks between India 
and Japan held in New Delhi in November. 
1987 and recent visit of Minister of State 
for Commerce to Tokyo, India's keenness' 
boost and diversify our exports was indi­
cated. The Japanese expressed keenness to 
cooperate with and assist India in streng­
thening Indian export capabilities as also 
for increasing Japanese investment and 
transfer of technology to India. 

(c) and (d). The trade deficit during 
1987"88 has come down to *Rs. 499.39 
crores from *Rs. 1214.27 crores during 
1986-87, as a result of vigorous export 
promotional efforts and a faU in imports. 
Regular interaction, at political, official and 
trade level, with Japan, holding of exclu­
sive Indian fairs, undertaking specific 
product and market development pro­
gr.&mmes, excbange of delegations, etc. are 
step~ undertaken to further bridge the trade 
gap. 

* Provisional 

Source : DOCI & S, Calcutta. 

Impa~t of Import polley 00 Colr Industr, 

3417. SHRI K.P. UNNIKR1SHNAN: 
Will the Minister of COMMERCE be 
pleased to sta to : 

(a) wbether tbe coir (ftbre/yam/fabrice) 
is included under Appendix II. Part·B List 
of Restricted Items of Importl and 18 such 
is eligible item for import ; 

(b) tbe implications of the entry and 
policy: and 

(c) tbe rationale of tbis import policy 
whicb adverselY affects tbe traditional 
industry of eoir in Kerala and other Southern 
States? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHRI P.lt. 
DAS MUNSI) : ~a) to (c). Coir (fibre/yarnl 
fabrics) is in tbe List of Restricted items. 
Only those items whicb have stroDI indi­
genous Bngle ar~ included in the Restricted 
List and their import is not normally per­
mitted to protect the indigenous industry. 

Projects financed by Textile Export 
Promotion Puud 

3418. SHRIMATI BASAVARAJBS­
WARI : Will the Minister of TEXTILES 
be pleased to state: 

(a) wbetber the Apparal Export Promo­
tion Council bas submitted two projects to 
be financed from the Textile Export Promo­
tion Fund; 

(b) if so, tbe details of tbe projects 
submitted; 

(c) vt'hether Union Governmont bavo 
accepted these proposals j 

(d) to what extent these proposals will 
belp export to Australia and Japan? . 

THE MINISTER OF STATE IN 
THE MINISTRY OF TBXTILES (SHRI 
RAFIQUB ALAM): (a) to (d). Apparol 
Export Promotion Council bls submitted to 
the Government detailed action plans for 
boosting exports to Australia and Japan for 
being financed out of the Textile Export 
Promotion Fund. Tbe action planB iDter" 
alia envisage increased market penotration 
in tbese markets througb product dcvclop~ 
ment, intensive publicity and improvement 
in fashion content of our aarments. Tbe 
projects bavo b~cn accepted in principiI_ 
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It it anticipated that these measures would 
iDlOt.s' our eXpOrts to tbese markets 
substantially. 

Visit of Japanese business delegation· 

3~ 19. SHRIMATI BASAVARAJES­
WARI : Will tbe Minister of COMMERCE 
be pleased to state : 

(8) whether a hiah level Japanese busi­
ness dekgation visited India in June, 1988 
aad seowod keeo interest in exploring Dew 
bul'iBeSI fields ia the country; 

tbt) if so, tbe major points" of discussions 
~. -

(0) wbel1i6t any agreement bas been 
cacbed; and 

(d) if so. tbe details tbereof ? 

THE MIf'lISTER OF STATE IN THE 
MiN'iSfRY OP COMMERCB (SHRI P. R. 
DAS MllNSI) : (8) to (d). As per informa­
tion available with this Mmistry, a private 
delegation from C.I TOH and Company led 
by their Director Mrs. Kazuo Kobaya~bi 
visited' hidia in June to assess tbe business 
and investment climate in India. The delega­
tion is reported to have made caUs on the 
Ministers of Finance and Energy where the 
dilouasfons were general in nature and bad 
mcctin8s with private companies. 

Sa"eU1.nee by Securities and Exthaoge 
Board of India 

3420. SHRIMA TI BASA VARAJES· 
W ARI : W ill tho Minister of FINANCE be 
pleased to stale : 

(a) whether the newly fonned Securities 
aad E"~llanae Board of India make. a close 
8ucvelliaoce to check' unfair trading practices 
in stock exchanlcs i 

(b) if SO;I the mato steps taken by the 
Board'; and 

(0) to what extent, tbe BOard bas 
b61p.d the ibwstort ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF ECO~OMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FALEIRO); 
(a) to (c). The primary t.sk before the newly 
formed sectltities and Excbange Board of 
India is the preparation of a draft lelism. 
tion for tbe regulation and orderly develop­
ment of the securities market and for 
investor protection. Ho\\ever, the Chairman 
of tbe Board remains in close touch with 
the operation of the major stock exchanges, 
particularly Bombuy. including in the con­
text of tbeir trading regulations and practi. 
ces. 

Tax concessions 

'421. SHRIMATI BASAVARAJES .. 
WARI: Will the Minister of FINANCE 
be pleased to state : 

(a) whe~her Government are considering 
a package of tax concessions for venture 
capital finance institutions with a view to 
giving development of indigenous technology 
a greater thrust; 

(b) if so, the major concessions tbat 
are being considered; 

(c) to what extent tbese coocessions will 
, be helpful in giving a thrust to the develop­
ment of indigenous technology; and 

(d) by which time tbis will give a boost 
fol' venture capita1 ? 

THE M1N1STER OF STATE IN THB 
DEPARTMl NT OF ECONOMIC AFFAIRS 
IN THE M1NISTRY OF FJNANCE (SHRI 
EDUARDO FALEJRO): (a) and (b). The 
Minister c,f Finance bad already announced 
in his Budget Speech on 29th February, 
1988 that it was decided to fo'mulate a 
scheme under· which approved Venture 
Capital Companies/Funds would be enabled 
to invest in new companieto. and be eligible 
for tbe concessional treatment of capital 
gains available to noo-corporate entitie •• 
Necessary legislative measures would be 
taken to bring this into effect. 

(0) and (d). It is expected tblt this 
would give a thrust to the development of 
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indigenous technology; but the extent and 
time can be known only after the conCtUi008 
became operational for a year or two. 

Rate of Interest on NABAR[) loaol 
to 8grlculturlst~ 

3422. SHRI E. AYYAPU REDDY: 
Will the Minister of FINANCE be plcased 
to state: 

(a) whether the National Bank for 
Agriculture and Rural Development 
(NABARD) sanctioned '14,000 schemes to 
the participating bat ks with a total refinance 
commitment of Rs. J 50 uores during 
J987~88; 

(b) whether the Bank also sanctioned 
assistance under bhort term vending limits 
to State Cooperative Central Banks; and 

(c) the rate of interest charged to 
agriculturlsts on short term and long term 
Joans under NABARD schemes? 

THE MINISTER OF STATE IN ''CHE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY Of< fINANCE ("'HRI 
EDUARDO FALEIRO): (a) National Hank 
fOT Agraculture and Rural Development 
(NABA RD) h:lS reported that In the )'ear 
(July 81-June 88) it had sanctioned 8258 
schemes to the particlpatinll. banks with a 
total ft"finance commitment of Rs. 1567.25 
crore~ (inclu(ling IR OP) as on 30th April, 
1988· 

1> (b) NABARD does not sanction assis­
tance under short term vending limits to 
StAte Cooperative Central B~Dks. 

(c) The rates of interest to be charged 
by Primary Agricultural Credit Societies 
(PAC~) to the ultimate b~neficiaries on 
crop loans are as under: 

Short-term agricultural 
loans to farmers 

Upto Rs. 5.000/-
Over Rs. ~ _or OJ. and 
upto Rs. 7,500/ .. 
Over Rs. 1,500/- and 
upto Rs. 10.000/-
Over Rs. 10,000/- and 
upto Rs. IS ,000/-

Rate of iuterest 
t % per annum) 

--
Upto end 
Feb 'S8 

11.5 

12.S 

12·5 

Eff~ctive 

from 
1.3. 'j 988 

10.0 

10.0 

11.5 
12.5 to 11.5 
14.00 

The rate of interest for 1001 term 1paol 
under National Bank Schemes are IS uDder: 

Purpose 

Minor Irrigation 

Diversified purpose 

B. IRDP 

b. Small farmers 

c. Gobar gas 

d. Otbers 

... 

Rate"of in- Rate of in-
tcrest to 

ultimate 
borrowers 

(ioc). of in­
terest tax) 

10% 

10% 

10% 

10% 

1 '2.S% 

torost on 
NABARD 
refinance 
•• o.f. 
1.4.1i~3 

6.S% 

6.~% 

6.5% 

6.5% 

8% 

Dhridend onder various schemel of 
Unit Trust of India 

3423. SHRI E. AYYAPU REDDY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Unit Trust of India 
(UTI) bas crossed Rs. 2000 CTor~1 sale 
mark for the 6rst time aDd bS2i announced 
higber rate of dividend for all its OD soing 
schemes for 1987-88; and 

(b) if so, the iocr:ease h~ the r~.~ of 
dividend under various scbem~1f of tho 
U.T.I. ? 

THE M1NISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN :rHE MINIS 1 R Y OF FINANCE (SHRI 
EDUARDO FALEIRO).: (8) The total 
sale of units of the: Unit Trust of India 
(UTI) has crossed Rs. 2~lOO crores for tbe 
first time during 1987-88. The UTI bal 
announced higber rates of dividend f.9( aU 
its ongoing schemes for 1987· 88 except in 
resprct of Parents' Gift and Growth Fund 
and Children's Gift Growtb I!.und Sc~.P.l~. 

(b) The rate of dividend declared by 
the urI under its oDgoing schemes for tbe 
Jcar 1987~88 aad iJM;rOllc in the ratA of 



Written Answers AUGUST 19, 1988 Written t4118wer, 192 

dividend over the previous year are liven 
below: 

1987-88 Increase 
(Per cent) in the 

rate over 
1986-8" 

(t) Unit Scheme 1964 16.50 

(2) Unit Scheme t 971 
(ULIP) 13.S0 

(3) Charitable & Re­
ligious Trusts Ik. 
Registered Societies 
(CRTS) 1981 14.75 

(4) Capital Gains Unit 
Scheme (COS) 1984 9.60 

(5) Parents' Gift & 
Growth Fund 12.50 

(6) Children's Gift 
Growth Fund 1986 12.S0 

Direction of Indo· China trade 

0.40 

0.25 

0.25 

0.10 

3424. SHRI SATYENDRA NARAYAN 
SINHA: Will tbe Minister of COMMERCE 
be pleased to state: 

(a) whether the trade between India 
and China is heavily faw material oriented; 

(b) if SOt whether any attempt has 
been made to shift it towards industrial 
manafacturers; 

(c) whether the Indian businessmen have 
found that Chinese suppliers or buyers are 
Dot keen on trade with India; 

(d) ,if so, the reasons therefor; and 

(e) whether any substantial increase in 
India-China trade potential has been report .. 
ed by Indian trade delegations to that 
country? 

THE MINISTER OF ,STATE IN THB 
MINISTRY OF COMMERCE {SHRI P. R. 
DAS MUNSI) : (a) Yes, Sir. 

(b) In the new Trade Protocol signed 
for 1988·89 wnb Cbinc in JUDO, 1988 

,-

tbe baaket of items of exports bas been 
di'Versi6ed \0 include more value added 
products and Don .. traditional items. 

(c) and (d). No, Sir. However, it hal 
been noticed that the Chinese prefer to 
make greater use of tradina organisations 
in Hong Kong. 

(e) Yes, Sir. 

Manufacture of poly Jute packagioll 

3425. SHRI SATYBNDRA NARAYAN 
SINHA: 

DR. B. L. SHAILESH : 

Will the Minister of TEXTILES be 
pleased to state: 

(a) whether poly jute bas become a major 
packaging material in western markets; 

(b) if so, whether India is having a lood 
share of this market; 

(c) if not, the reasons therefor; 

(d) whether production capacity in jute 
mills is now switching to manufacture 
poly jute packaging; and 

(e) the sters being taken ~y Government 
to step up and diversify productioD of tbis 
fabric? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TEXTILES (SHRI 
RAFIQUE ALAM): (a) and (b). Use of 
poly jute bags is reported to be increasing 
in EBC Food Aid Packaginl Programme. 
China is holding a large share of the market. 

(c) to (e). Circular looms suitable for 
manufacture of poly jute baas have only 
recently been developed by SOme indigeno:Js 
100m manufacturers. Commercial trial in 
some jute mills is in progress. 

Bank computerlsation 
• 

3426 SHRI SATYANDRA NARAYAN 
SINHA: Will the Minister of FINANCE 
be pleaacd to atate : 
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(I) wbetber forelgD banks warkins in 
India bave been allowed to have computeri­
sadon for ahead of any Indian bank; 

I 

(b) if so, w~tber this h~ created 
considerable imbalance between Indian and 
foreign banks working; 

(c) if so, whether this bas adversely­
affected the working of the Indian bank; 
and 

(d) if so, the steps being taken to bridge 
the gap? 

'THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONUMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALE1RO): (a) to (d). The 
Jeve) of mechsnisatian and computerisation 
in some of the foreign bJoks operating in 
India is higher as compared to the Indian 
banks. However J foreign banks are operating 
only in a few selected centres and, therefore, 
t11eir operations cannot be compared witb 
tbose of the Indian banks. 

In order to keep abreast of technological 
developments taking place abroad, Reserve 
Bank of India has drawn up a programme 
of mechanisation and computerisation for 
the Indian commercial banks which includes 
installation of Advanced Ledger Posting 
Machines (ALPMs) at branches, mini 
computers at regional/zonal offices, main­
frame computers at head offices and for 
undertaking other operations. Indian banks 
implementing this prosramme consistent 
with their needs aod requirements and taking 
account the various agreements reached with 
the staff unions. 

Appointment of Chairman of STe. 

3427. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of COMMERCE 
be pleased to state: 

(a) whether tbe State Trading Corpora­
tion of India is still without a permanent 
Chairman; 

(b) if so, the reasons therefor; and 

(c) wbetber this bas affected itlworkiDI 

THB MINISTBIt OF STATE IN THB 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : <a> Yes, Sir. 

(b) A panel or names for the post of 
Chairman, State Trading Corporation. bas 
been received from the Public Enterprises 
Selection Board. The recommendations of 
tbe Board are beinl processed to make 
appointment to the post as early as possible. 

(c) No, Sir. In 1987·88. STC's turn­
over hall increased to Rs. 3645.52 crores 
as against Rs. 2735.26 crores in 1986-87. 

Expenditure on litigations by Banks 

3428. SURI G. M. BANATWALLA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) tbe expenditurf! incurred by the 
nationalised banks on litigations dudo. tbe 
last three years; 

(b) whether there has been a steep in;­
crease in the such expenditure; 

Cc) if 10, the reasons therefor; 

(d) the percentage of sucb expel'dlture 
spent on lawyers fee; 

(e) whether Government propose to 
conduct a study into the procedure aet for 
engagina lawyers and fixing tbeir fees aDd 
issuing guidelines in this relard; 

(f) whether there 8 re any luidelioes to 
banks for inclusion of [)"Iember of (i) Scbe­
duled Caste and Scheduled Tribes BDd (ii) 
Minorities on their panels of lawyers; and 

. (I) if so, tbe details thereof, aDd it Dot, 
the reasone therefor ? 

THE MINISTER OF STA1B IN THB 
DEPARTMENT OF ECONOMIC AFFAJRS 
IN 'tHE MINISTRY OF FIJSANCB (SURI 
EDUARDO FALEIRO): <a> to (d). 1bo 
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accountlD' .,Item of the banka provide in­
formation reaardiol consolidated expenditure 
under tbe head 'Law Charges'. The expen-. 
diture under this Head incurred by tbe 28 
Public Sector Banks, as published io tbeir 
annual accounts, durin. the last three years 
was as follows : 

1985 

1986 

1987 

(RI_ In c,ore') 

8.84 

10.97 

13.4'3 

The increase is attributable to increased 
volume of operations, increase iD tbe number 
of suits for recovery of dues aDd upward 
revisions of lawyers' fees and other Jegal 
charges. 

(e) to (g). Generally. empanelment of 
advocates is done by the Banks' manage­
ments at various levels on the~ basis of 
specified critf'ria laid down by their Central 
Offices. The criteria include profe~sional 
experience particularly in artas Fe1at ing to 
litigations in money matters/involving bank­
inlJ laws, standing in the court, past 
experience on the Quality of attention, the 
volume of work with the advocates, his 
availability to bank, etc, The panels of 
advocates are reviewed periodically by 
banks. 

Government have also issued instructions 
to the banks that other things being equal, 
it should he the endeavour of the bank~ to 
encourage advocates belonginR to Scheduled 
Caste, Scheduled Tribes and other backward 
classes by enrolling them in the pfloels main­
tained by the banks and by allocating 
suh.t~!~ work '0 them according to their 
m~rit. 

Exemption to export finaoee profits 
of bank from tax 

3429. SHRI G. M. BANATWALLA: 
W ill the Minister or FINANCB be pleased 
to state: 

(a) whether the Indian Banks Associa­
tion has made any suglestion to exempt 
export finance profits of bank from tax; 

(b) if so, tbe details of the luuestioD~ 
and 

(0) Government's reaction thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FlNANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). The 
Indian Bankts Association bas made of 
suggestion that interest income on export 
credit of banks should be exempted from 
payment of income tax. 

This suggestion has not been found 
acceptable at present. 

. Precedence to export requirements 
over domestic Deeds 

3430. SHRIMATI KISHORI SINHA: 
Will .he Minister of COMMERCE be 
plea'5ed to state: 

(a) whether Government are thinking 
of insisting that export requirements would 
get precedence over domestic supply in 
regard to indu!;trial products or at least 
selected ones; 

(b) if so, how does its propose to 
enforce lucb a policy; and 

(c) what steps are proposed to be taken 
to avoid" domestic shortage and rise in prices 
consequent on implementation of such 
policy 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) and (b). The Import 
Export Policy permits import of duty free 
industrial inputs for export production not"' 
withstanding their indigenous angle while for 
domestic production imports are allowed 
only jf the required inputs are not available 
indigenously' and tbat too after payment of 
duty. 

(c) Since exporters are aUowed to import 
the required inputs under Advance Licenses, 
Imprest aDd Replenishment Licenses 
'bere &bould normally bo DO question of 
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shortages on account of exportl. However, 
the demand and ,availability of various 
industrial products is kept under constant 
review. Necessary corrective steps afc taken 
wherever there is apprebension of domestic 
sbortaaes. 

Investment in Share. 

3431. SHR1MATI KISHORI SINHA : 
Will the Minister of FINANCE be pJeased 
to stete : 

(a) whether the study made by the 
Federation of Indian Chambers of Commerce 
and Industry (FICC1) bas sbown that sbares 
arc less attraclive as an iove&tment proposi­
tion than company and bank deposits; 

(b) if so, whether this would gravely 
jeopardise availability of venture funds and 
raise bankins costs and hence investment 
costs; and 

(c) whether Government propose to 
pcrsue a policy of lower interest rate~ on idle 
funds to make capital venture !nire attractive 
and rewarding for investors? 

THE MIN·STER OF STATE IN THE 
DEPARTMENT OF ECONOMlC AFFAIRS 
IN THE M1NlSTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) .A study made 
by the Federation of Indian Chamber of 
Commerce and industry (FICel bad CODbi· 

dered tbe yield on Ihares vis·· vis company 
depOsits and interest OD bank deposita for 
the period from 1983- 84 to April-Septem­
ber, 1987. It appears that according to tbe 
above study shares have become relatively 
less attractive iDstrments. The conclusioDs 
of the FICe) study have limited value for 
policy"makinl or investments since the study 
relates to a short-period inci uding a boom 
year for tbe stock market and subsequent 
period involving technical correct jon 10 shaH; 
prices Investments in eqUity share~ are 
riek·orientad but provide an apportunity for 
capital appreciation over a period of time 
and it is not correct to compare return on 
such investments with fixed-interest beariDIL 
investments, like bank depollits. 

(b) and (c). In view of the answer to 
(8) above. (b) and (c) do not ariso ,t 
prosent. 

Poverty AllevIation ~.emel of 
Public Sector Baoka 

3432. SHRI MURLIDHAR MANB: 
Will the Minister of FINANCE be ploa~d 
to state: 

(a) the number of poverty alleviatIon 
schemes undor the priority sector devised by 
tbe public lector banks in tbe country duriD, 
the pa~ three yean; and 

(b) tbe results of tbe introduotioD of 
tbese scbeme. ? 

THE MINISTER. OF STATE IN THB 
DEPARTVJBNT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (8) and (b). 
During the past three years in addition to 
tbe existing poverty aUevJation measures 
such as Integrated Roral Developmect Pro­
gramm~ VRDP). Differential Rate of Interost 
Scheme (bRI), lendina to weaker sectioDs, 
another scheme for Self-Employment Pro­
gramme for Urban Poor (SEPUP) bas been 
introduced and implemented by the banks 
fr~m Septembrr, 1986. The performance of 
banks under tbe SEPUP Scbeme during the 
yen 1986-87 and) 987-89 is given below: 

Year No. olloan& 

(ill /akhs) 

1986~87 3.41 

1987"88 3.62 

AmOUnt sanc· 
lion_d. 

(RI. Cro'~I) 

116.14 

131.74 

RaUonali.attoD of laterest rate 
structure 

3433. SHRI MURLJDHAR MANB : 
SHRI SWAMI PRASAD 

SINGH: 

Will the Minister or FINANCB be 
ploased to state : 

(8) whether Government propose to 
rationalise interest structul't; 

(b) if so, tbe main featutes of tbt 
proposal; and 
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(c) tbe time by which a final decision is 
likely to be taken in this regard '1 

THE MINiStER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (~HRI 
EDUARDO FALEIRO) : (a) While various 
macro-cconomic policies are kept under 
review in the lilbt of emerging conditions, 
at present there is no proposal for a change 
in the interest rate structure in the 
economy. 

(b) and (c). Do Dot arise. 

Realisation of excise duty from 
Cigarette Companies 

3434. SHRI RAM BHAGAT 
PASWAN :' Will the Minister of FINANCE 
be pleas~.d to state : 

(a) whether Government propose to 
confiscate the assets of those cigarette manu­
facturing companies which bave foreign 
share holders and are running hotels in India 
for realisation of excise duty; and 

(b) if not, tbe reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN TtiE 
MINISTRY OF FINA;~CB (SHRI A. K. 
PANJA) : (a) and (b). In case of confirmed 
Central Excise dues which have not been 
stayed by Courts or Appellate Authorities, 
the Government cen take recourse to various 
measures under Central Excise Law for their 
recovery. These include : 

(i) detention of excisable goods, 
materials, preparations, plant, 
IT' achinery, vessels etc. for recovery 
of arrears of revenue. 

(ii) deduction of the dues from any 
amount owing to the party; 

(iii) attachment and sale of excisabJe 
loods belon.ins to the party; and 

(iv) certificate actioD, i.e. recovery of 
tbe dues as arrears of land revenue 
througb the concerned State Rcvenue 
Authorities. 

Most of the cases of evasion of Central 
Excise duties detected against cigarette manu­
factllring companies have either been stayed 
by va rious Courts or arc pending adjudica­
tion before various Adjudicating Authorities. 
The question of taking coercive measurcs as 
detailed above, to recover excise dues would 
arise only after tbe stay orders arc vacated 
and the cases finalised, in adjudication. 

[Trans/ation] 

Prices of edibles 

3435. SHaI RAM BHAGAT 
PASWAN: Will the Minister of FINANCB 
be pleased to state : 

(8) the percentage inc.rease in the prices 
of edibJe items, petro), dieseJ, mustard oil, 
coal, vegetables, fruits, garlic, pepper and 
spices during tbe last four years; 

. (b) the impact of this price increase on 
the general living of the agriculturists and 
industrial labourers and Whether any study 
bas been made by Government to determin 
this impact; and 

(c) the measures taken by Government 
for providing relief to these sections of 
people 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). As 
commodity-wise details in respect of Con­
sumer Price Indices (CPIs) are not compiled. 
'he requisite information on the basis of 
movement of WPI is given in the Annexure. 
I be effeet of increases in the prices of items 
l)f'daily cOD8umlltion on industrial and agri­
cultural Workers is monitored through tbeir 
impact on Consumer Price Indices (CPIs). 
However. these indices do not cover inter"! 
mediate items l~ke diesel and coal. 

(c) Governmcnt bas instituted mecha .. 
nisms to provide reliof to various leQtiODI. 
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Compensation to Government employees in 
tbe public sectors is determined 00 tbe basis 
of the CPI for Industrial Workers. The '" 
minimum wages of agricultural workers and 
workers in tbe non-formal sectors are revised 
from time to time keeping in view the move-

ment of CPI for Asricultural Labourers. 
Procurement/mioimum support prices of 
important asricultural products are also 
reviled from time to time taking iDto consl· 
deration, inter alia. chanlcs in input co.ts. 

Statement 

increa$e in Price, 01 Edlbl., by Shrl Ram Bhagal Pa,wan 
(P~,cenl!l6. chan,. I" W.P.!) 

~ 

---------~ 

Items Years 
1984-85 1985-86 1986-87 1987-88 1988-8g* 

All Commodities '.6 3.8 5.3 10.6 3.7 

I. Food Articles i.1 7.8 6.5 11.0 6.1 
(a) Food Grain. 3.6 9.8 -1.9 19.8 8.1 

(b) Fruits & VCI. 11.1 21.8 12.2 4.3 1.4 

(i) Fruita 30.3 3.3 22.S 10.8 _ 6.4 

Oi) Vegetables 6.9 82.6 -7.0 -11.6 25.5 

(c) Milk & Milk 1.4 2.4 12.6 9.6 5.1 
products 

(d) Condiments & 12.S -19.8 0.3 45.4 14.6 
Spices 

(i) Black Papper 96.0 12.0 26.9 -23.S -12.2 

(ii) Garlio N.A. N.A. N.A. N.A, N.A. 
(e) Other Food -1.0 -21.3 14.1 -'.4 11.1 

Articles 

I. Manufactured Food f.9 5.2 V.S 9.8 12.0 

(a) Sugar, Kbandsarl 13.3 9.9 -6.2 7.2 24.6 
& Our 

(b) Edible Oil -2.0 -0.3 36.4 J 1.1 -0.2 

(c) Mustard on -5.1 2,1 44.4 9.3 Nel. 

III. Otber Items 

(a) Petrol lS.3 6.0 -0.5 14.5 Nocb. 41 

(b) Diesel (H.S.D.) '.5 3.(; -0.6 Nacb. Nocb. 
{c) Coal Nocb. 13.8 Noch. 17.6 Nocb. 

• Upto 30-7-88 Provisional (latest available) 

N.A. Tbe WPI is not computed for Garlio. 
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Pendiog case. In Suprem.e Court aad 
Hlgb Courts 

+ 3436. SHRI RAM BHAGAT 
PASW AN : Will the Minister of LAW 
AND JUSTICE be pleased to state : 

(a) tbe number of cases pending in 
different Hiab Courts and Supreme Court 
for more tban 20 years; 

(b) the reasons therefor and the steps 
taken for tboir speedy trial; and 

(c) whetber Gove~meDt propose to set 
up mobile courts in thc country to provide 
jnstice to tbe people ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICB 
(SHRI H. R. BHARDWAJ) : (a) Ioformation 
is being collected and will be laid on the 
Table of the House. 

(b) Pendency is due to several complex 
factors as also due to increase in institution 
of cases. A statement of steps taken from 
time to time to reduce pendency of cases in 
court i, liven below. 

(c) The Government have no proposal 
under consideration. at prescnt. to set up 
mobile courts .0 the country. 

Statement 

Slat,m.nl In ,'ply 10 par' (b) of Lok 
Sabha U"~ta"ed Question No. 

3496/or 19.8.1988 

Step. takeD from time to time to reduce 
peadeDcy In courts 

I. Blimination of arrears io aU court. had 
been discussed in the Conference of 
Cbief Justices. Chief Ministera and Law 
Ministers of State. beld OD 31st AUlUst­
lat Sept~mber 1985 and the Resolutions 
Of tbe Conferonce bad been commended 

to the High Courts and the StatctGovern· 
ments for implomontation. 

2. The Code of Civil Procedure was amen­
ded in 1976 to abolisb Letters Patoot 
Appeal from judgement of Single Judie 
of the High Court in Second Appeal 
(vide Sectiou IOO-A). 

3. The Code of Criminal Procedure, 1913 
was amended In 1978 to expedite trial 
of criminal Gases. 

4. The sanctioned strength of the Hiab 
Court Judges has been increased from 
3S 1 in March 1977 to 444 as on 1st 
August. 1988. 

S. Tbe recommendations contained in the 
79th Report of tbe Law Commission on 
delay and arrears in Bigb Courts and 
other Appellate Cour~s are being imple­
mented by the High Courts. 

e. The High Courts are taking the follow·' 
jog steps to expedite disposal of cases : 

.. 

(a) Cases involving common questions 

are being grou ped toaether;· 
(b) Matters are fixed for bearing by 

giving short returnable dates; 

(c) Printing of records is dispensed 
with. many cases; and 

(d) Priority is given to cascs requiring 
quick disposal . 

7. The Government have entrusted the Law 
Commission. the study of the judicia) 
system to introduce necessary reforms. 
The terms of reference are : 

(8) tbe Deed fot decentralisation of the 
system of administration of justice 
by; 

0) establisbinS, extendiol and 
strcnatbenina in rural areas the 
institution of Nyaya PaD­
chayats or other mechani.me 
for resolving disputes; 

(ij) _inl up a system of parti .. 
cipatory justico with deOood 
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jurisdiction and powers in 
suitable areas and centres; 
and 

(iii) establish ina other tiers or 
systems within the judicial 
hierarchy to reduce the volume 
of work in the Supreme Court· 
and the Higb Courts; 

(b) tbe matters for whicb Tribunals 
(excluding Services Tribunals) as 
envisaged in Part-XIV .. A of the 
Constitution need to be established 
expeditiously and various aspects 
related to their establisbment and 
workins; 

(c) the procedural Jaws witb a view 
gener ally to disposing of cases 
expeditiously. eliminating unneces­
sary litigl.4tion, delays in bearing 
of cases and reforms in procedures 
aod procedural laws and parti­
c41arly to devising procedures 
appropriate to the fora envisaged 
in items (a) (i) and (a) (ij); 

(d) the method of appointments to 
subordinate courts, SUbordinate 
judiciary; 

(e) the training of Judicial Officors; 

(f) the role of the legal profession 
in strenathening the system of 
administration of justice; 

(g) the desirability of formulation of 
the norms. which the Government 
and the Public Sector UndertakiD88 
should follow jn tbe settlement of 
disputes including a review of the 
present system for conduct of 
litigation on behalf of the Govern­
ment and such UndertRkings; 

(h) the cost of litigal;on witb a view 
to lessening tbe burden 00 the 
litiaants; 

(i) formation of an All India Judicial 
Service; and 

(j) such otber matters a8 the Com­
mission coDslders proper or 
aecessary for the purpos. aforesaid 
or as may be referred to it from 
time to time by the Govornment. 

8. The Jutige strength of the Supreme 
Court bas been raised from R to 26 
(including the Chief Justice) \\ itb effect 
from 9th May t 986 by atneodiD8 tbe 
Supreme Court (Number of Judgcs) 
Act, 1956. 

9. The following steps are being taken in 
the Supreme Court to expedite disposal 
of cascs : 

(i) Matters involving common question 
of Jaw afe grouped together and 
listed in groups so that tbey can 
aU be dispo~ed of together. 

(ii) In most of tbe matters, printing 
of the appeal record is dispensed 
with, which saves a lot of time 
",nd expenses of the liligants. Jo 
criminal appeals, counsel for tbe 
appellant is required to file cyclo­
styled record to save time, which 
would otherwise be taken in getting 
the record printed, so tbat tbe 
matter could be beard early. 

(iii) To save tbe Court's time. Hon'ble 
tbe Chief Justice is takina mentiw­
iog matters which takes about one 
bour on each day. after tbe court 
hours. 

(iv) Supreme Court Rules have been 
amended empowering HOD'ble Judie 
in Chambers and the Registrar to 
dispose of certain types of matters. 
which were previously beiDI listed 
in tbe court. Tbis bas been (ionc 
to save the Court's time. 

(v) Specialised bencbes are constituted 
by Hoo'bJe tbe Chief Justice and 
particular types of matters are 
assigned to lucb specia1ised benches 
for quick disposal. 

(vi) Computer tecbnology is loon ,of nil 
to be introduced in the Supreme 
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Court, wbicb i. expected to 
help. reduco tbe backloa of cases 
cODslderably. 

~ 

(vii) R~ent]y I{on'ble the Chief Justice 
bas directed that tbe counsel in 
each matter should file written 
arguments, if tbe arluments are to 
take more tban five hours on each 
side. The oral arguments on each 
side are DOW restricted to five bours 
unless the Court feels tbat more 
time is to be given to the counsel 
in which case a maximum of ten 
bours are liven for oral arguments 
by counselor each side. Tbe length 
of oral arguments by counsel of 
both the sides has tbus be:n 
curtailed with a view to securing 
quick disposal of matters. 

I 

(viii) A Court Administrator-cum-Regis­
trar General. who js a seoior 
judicial Officer. has been appointed 
very recently so tbat in conjunction 
with tbe present two Registrars 
there can be a re-organisation of 
the working of the Registry and 
improving its techniques and 
efficiency. 

Violation of customs and other duties 
by cigarette companies 

5437. SHRI RAM BHAGAT PASWAN: 
Will tbe Minister of FINANCE be pleased 
to state: 

<a> whether Government are aware tba t 
some fishing vessels of some cigarette com­
pani." are engaged in vio1ation of customs 
duty and other duties and also in other 
dubious activities; 

(b) if so. tbe details thereof; and 

(c) if Dot. whether OoverDment propose 
to investigate tbe matter and press revenue 
intelligence to keep a watch on tb~ir 

activities? 

THB MINISTBR OF STATE IN THB 
DEPAR.TMENT OF REVENUB IN THB 
MINISTRY OF· FINANCE (SHRI A. K. 
PANJA): (8) to (c). Available reports do 
not indicate that sny fishing vessel found 
to be involved in Smu8llio8 activities: or 
contraventions of the provisioDS of tbe 
Customs Act, 1962, is owned by a eigare~te 
company. Suitable action under the law is 
taken agaiDst persoDs/vessels found to be 
involved in smuggling activities. An the 
agencies concerned incJuding the Directorate 
of Revenue Intelligence remain alert and 
vigilant against smussling activities. 

SpinDIDR mills 

3438. SHRI CHINT AMANI JBNA: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) the number of sploning mills in the 
country and the number of spinning mills 

(b) V'lhetbel there is a great demand 
from the State Government of Orissa to 
establish a spinning mill in cooperative 
sector at Kasinaa; 

(c) if ao, whether Union Government 
propose to consider the said proposal and 
issue Jetter of intcmt immediately; and 

(d) if not. tbe reasons therefor 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF TEXTILES (SHRI 
RAFIQUE ALAM): (a) A statement is 
liven below. 

(b) and (c). A letter of Intent bas been 
issued for setting up a cooperative spinning 
mill at Kesinaa. District Kalahandi. 

(d) Does Dot arise. in view of (b) and 
(c) above. 
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Statemeat 

Stat .. ll. cottoll/man.made fibr. 
IPlnnln, mill, 06 on 31.3.1987 

Sl. 
No. 

State/Union 
Territory 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pranesh 

7. Jammu & Kashmir 

8. Karnataka 

9. Kerala 

10. Madbya Pradesh 

11. Maharasbtra 

12. Manipur 

13. Orissa 

14. Punjab 

1 S. Rajasthan 

16. Tamil Nadu 

l' . Uttar Pradesh 

18. We,,' Bengal 

19. Delhi 

20. Goa 

21. POlluicherry 

Grand Total 

Spinning 
Units 
Licenced 
under I 
(D&R) 
Act 

47 

2 
4 

26 

13 

3 

2 

31 

23 

8 

40 

1 

1 J 

19 

25 

324 

37 

24 

NIL 

t 

3 

644 

Spinning 
Units 
Register­
ed as 
Medium 
Scale 
Units 

4 

2 

1 

1 

92 

100 

Assl,mace for DevelopIDeDt proJeeta 
from World Bao darla. 

Sey.tII PlaD 

3439. PROP. NARAtN CHAND 
PARASHAR: WiJJ tbe Minister of 
FINANCE be pleased to state : 

(a) whether Government have forwatded 
any proposals for approval in ICSpect of the 
Development projects for gclting financial 
assistance from tbe World Bank dur{nl tbe 
Seventh Five Year Plan till date: 

~ 

(b) if so, the details of tbe projects, 
for each Ministry/Public Undertakir,g or 
State· wise forwarded to the Beok t tbe 
financial assistance sanctioned so far for 
eacb of the projects and the details about 
tbe pending cases; and 

Ccl whether any reasonl bave been 
advanced for not clearing tbem aDd the 
details thereof? I 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (S~R.I 
EDUARDO FALEIRO): (a) to (c). Each 
year a pipeline of projects i8 posed for 
World Bank aroup assistance. Tbe detail. 
of projects for which Bank group assistance 
has been committed durin. the Seventh Plan 
period, upto 31st July J 988 are furoisbed 
in the statement given below. 

The number of projects for which 
assistance will be committed in the remain­
ing period of tbe 9th pJao i. at present 
indeterminate. sjn~e tb is would depend 
upon the availability of Bank group finance 
and tbe status qf project preparatioa IDei 

processiD,. 
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StatelleDt 

Details 0/ projects approved by the World Balak Group during the Seventh 
Five Year Plan i.e./r(Jm 1.4.198$ 

212 

SJ. Namo of aho Project Amount of Loan/Credit 
($ Millioo) 

Date of AsreemcDt 
No. ---_....__ ...... _---

IBRD IDA 

(I) (2) (3) (4) 

1985 

I. lbaria Cokin, Coal Project. 248 

2. Mabaraahtra Petrochemicals Project. 300 

3. National Highway. Project. 200 

4. Riband Transmission Power Project. 250 

5. Chandra pur Thermal Power Project, 300 

6. Kerala Power Project. 176 

f. lCorala Water Supply and Sanitation 
Project. 41 

8. Fourth India Population Project. .51 

9. Narmada River Development (Gujarat) 
Water Delivery Ind Drainage Project. 150 

10. West Benlal Minor Irrigation Project. 99 

11. Maharashtra Composite Irrigation 
Project-III. 160 

12. Narmada River Development (Gujarat) 
Sardar Sarovar Dam" Power Project 
(Multi-State participating State are 
Gujarat, Maharashtra and Madhya 
Pradesh). 

13. National Agriculture Extension Project­
II (Multi-State participating States 
are Oujarat, J&K, Karnataka and 
Haryana). 

14. National Social Prorestry project 
(Multi-State participating States are 
Himachal Pradesh. Uttar Pradesh, 
Gujarat and Rajasthan). 

1986 

IS. Industrial Export (Engineering product) 

200 

project. ' 250 

16. Cement Industry project. 200 

100 

49 

165 

(5) 

10.5.1985 

10.5.198S 

16.9. t 985 

16.9.1985 

16.9.1985 

5.12.1985 

24.9.1985 

24.9.1985 

10.5.1985 

27.9.1985 

5.12.J985 

10,5.1985 

10.5.1985 

21.1.1986 

22.7.1'86 
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(1) (2) 

1 7. Cooperative Fertilizer Industry project. 

18. Combined Cycle Power project. 

19. Gujarat Urban Devolopment project. 

20. A.P. Irrigation Project-II. 

21. National Agriculture Research 
Preject-I1. 

22. NABARD-I 

J987 

23. IXtb Telecommunk:ations project 

24. Coal (Mining and Quality-Improve-
ment) Project. 

2S. Karnataka Power Project-I 

26. Oil India Project. 

27. Third Bombay Water Supply _ and 
Sewerage project. 

28. Gujarat Rural Road project. 

29. Bihar Public Tubewclls project. 

30. Drought Assistance project. 

31. N.ltionat Agriculture Extension Project­
III (Multi .. State participating States 
are U.P., H P. and Assam). 

32. U.P. Urban Development and Water 
Supply (including Ganga-Component) 
(participating U.P. and Central Ganga 
Authority (CGA). 

33. National Water Manaacmcnt project 
(Multi-State participating-States are 
Maharasbtra. Andhra Pradesh, 
Karnataka and Tamil Nadu). 

34. Madras Metro Water Supply aod 
Sanitation project. 

1988 

35. Tbird Railway Modernisation Project. 

36. Industrial Finance and Technical 
Assistance project. 

37. Western Gas project. 

38. Karnataka Power Project-II 

39. U.P. Power project, 

40. Second National Dairy project. 

(3) 

300.2 

485 

131 

375 

340 

330 

140 

185 

150 

12S 

390 

360 

295 

260 

350 

200 

(4) 

• -

72.1 

119.60 

68 

200 

8S 

25 

140 

69 

160 

(5) 

22.1.198fi 

a7.10.1986 

15.4.1916 

28.5.1986 

25.2.1'88 
28.S.I'16 

29.6.198' 

29.6.1987 

21.12.1987 

29.'.1987 

12.5.1987 

12.5.1987 

13.1.1987 

3'.11."87 

29.6.198' 

21.12.1987 

12.5.1989 

21.12.1987 

12.5. t988 

12.5.1988 

21.4.1988 

27.7.1988 

27.7.1988 

13.1.1988 

214 
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Commission 00 demaDd dr.rts 

3440. SHRI I. RAMA RAI: WiH 
tbe Mintster of f JNANCE be pleased to 
state : 

(a) whetber the pre~ent commission for 
tbe demand drafts is on the bigb side and 
tbat is one of tbe reasons why tbe people 
are takina recourse to cash trausactions 
instead or payment tbrougb banking cban­
nels; and 

(b) if so, tbe action proposed to be 
taken by Gov~tnmcnl in this regard ? 

THB MINJSTER OF STATE IN 
l'HE DEPARTMI:Nr OF ECONOMIC 
AFFAJRS IN THE MINISTR Y OF 
FINANCE (SHRI EDUARDO FALEIRO) : 
<a> Government do not consider tbat the pre­
sent commission Oil demand drafts cbarged 
by tbe public sector baoks which is related io 
their cost inputs and covers only partially 
the cost incurred by them in rendering this 
service to customers is 00 the high side or 
is leadiDa to people taking recourse to cash 
transacti ons. 

(b) Does not arise. 

Assistance to poor farmers in Dadra 
and Nagar Havell under IRDP 

3441. SHRI SITARAM J. GAVALI: 
Will the Minister of FINANCE be pleased 
to Itate : 

(a) the loans sanctioned during the last 
three years, year-wise, to poor farmers 
UDder the Intearated R ural Development 
PrOiramme in Dadra & Nagar Haveli ; 

(b) whether there bave been complaints 
alainst the banks, officials regarding corrupt 
practices being adopted by them in sanction­
ing/payment of loans; and 

(c) if so, whether any'inquiry bas since 
been conducted against the persons found 
awltl aDd if Dot, tbe reasons therefor 1 

THE MINISTER OF Sl'ATE IN 
THE DEPARTMENt OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARUO FALEJRO) : 
(a) The amount of Joan disbursed under 
Integrated Rural Development Programmo 
(lRDP) in Dadra-Nagar BavoU during the 
last three years have been as under : 

Year 

1985·86 

1986-81 

1987·88 

Amount (Rs •. ln crorel) 

0.13 

0.32 

0.16 

(b) and (CI. Representation rCi&ldwS 
corruption, Don-sauctJon of loaus. ucla)' in 
disburstment of loans, wrlle off or remission 
of dues, rescheduling of repayment scbedule. 
etc, recelved are referred to the concerned 
autllonUes for necessary accion. Corrective 
measures are tak.en by banks in respect of 
complaints, with a view to provide redreasal 
to tbe complainant. 

Tax evasion cases 

3442. SHRI H. B. PATIL: Will the 
Minister of FINANCE be pleased to state: 

(a) the total Dumber of tax e~asion cases 
detected during J 9b6·8 7 and 1997.88 ; 

(b) the total number of persons pena­
lised for tax evafioD durins the above 
period; and 

(c) the total amount realised from the 
cJefaulten~during J.~.86 .. ~7 and 1987-88? 

IHE MINISTER OF STATE IN 
THE DEPARTMENT OF REVENUE IN 
THE MINISTRY OF FINANCE (SHRI 
A.K. PANJA): (a) Pet:alty proceedinl8 
fOi con(;calment of income were initiated in 
, 2,3 2. 1 cases d uri ng the financial yeaE 
1986-87 and in 25,S'1 cases durinl the 
financial year 1987· 8 8. 

Besides, a large number of searches 
weI e conducted by the Income-tax Dopart, 
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mente Tbe rosults thereof arc summarised 
below: --

Year Searches Value of Amount of 
eonducted prima- concealed 

facie un- income 
accouDt~d surrendered 
assets (Rs. in 
seized crores) 
(&s. in 
crores) 

--------
1986-87 70S4 100.'10 36.85 

1987-88 8464 145.02 147.49 

(b) Penalty for concealment of income 
was imposed in 8,221 cases during tbe 
financial year 1986-87 and 9,976 cases 
during tbe financial year 198 7· 88. 

(c) Out of tbe arrear income-tax 
demand 'is on 3l st March. 1986. a sum of 
Rs, 418.1 R crores was collected during tbe 
financial vear 1986-87. The correspondins 
figures for the collections during the finan­
cial year 1981-88 arc not available at 
present. 

Steps to eliminate competition 10 
Cardamom Export 

3443. PROF. P. J. KURIEN : Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether Government propose to 
take iaitiatives to form a community of 
cardamom producing countries in order to 
eliminate unhealthy competition ; and 

(b) if 10, tbe details tbereof? 

THE MiNISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) No, Sir. 

(b) Does Dot arise. 

Alleged scuttling of fishing trawlers 

3444. SHRI T. BALA GOUD: 
SHRI K. PRADHANI : 

Will tbe Minister of FINANCE be 
plea.ed to state: 

<a> whether Government bave r,ceived 
reports tbat some people bave scutUccI 
fisbioa trawlers near Calcutta to obtain 
insuranco money ; 

(b) tbe particul~rs of sucb compa oi. 
and the name of tbe insurance compao, 
involved in tbis fraud ; aDd 

(c) tbe effective measures taken to 
ensure that such fictions incidents do Dot 
recur in future ? 

THB MINISTER OF STATB IN 
THE DEPARTMBNT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FALBIRO) : 
(a) and (b). Yes, Sir. Complaints have 
been received regardiol alleled scuttling iD 
respect of a fishing trawler beloOlill8 to MI. 
Saochetti Food Products Ltd., Vi.bakba­
patnam, insured with NatioDal I08utaoge 
Company Ltd. 

(c) All claims are surveyed and properly 
investiaated by tbe iosurancc companiel 
before the decision is taken as to tbeir 6nal 
disposal. 

Ceiling on eall deposits aDd .hort term 
deposits b, NABARD 

3445. SHRI BANWARI LAL 
PUROHIT: Will the Minister of FINANCB 
be pleased to state : 

(a) wbether tbe Government 01 
Maharalhtra bas uraed Union Governmeot 
to waive off the condition of imposiol a 
ceiling on call deposits and sbort term 
deposits by National Bank for Aaricalturo 
and Rural Devolopment (NABARD) ; aDd 

(b) if 10, the reaction of Union Govern­
ment in tbis reaard ? 

THE MINISTER" OF STATE IN 
THE DEPARTMENT OF ECONOMIC 
AFfAIRS IN THE MINISTaY 011 
FINANCE (SHRI EDUARDO FALBlllO) I 
(a) and (b). National Bank for A,rJculture 
and Rural Development (NABAl\D) bat 
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received a request from Mabarashtra State 
Coo perarive Baok (MSCB) reaardiDS 
waiving tbe condition imposed by NABARD 
with regard to coili08 on call deposits and 
short term deposits. In this connection, 
NABARD has reported that tbe ceiling for 
keeping funds by way of call deposits is 
operative a. 10Da as banks borrow froID 
NABARD Cor fioancing Sealonal Aaricultu­
ral Operations (SAO). As MSCB is not 
borrowing from NABARD for SAO the 
ceiliol docs not apply to it for tbe preseot. 

SettlDg up of Hatcberies in Mabaralbtra 

3446. SHRI BANBARJ LAL 
PUROHIT: 

SHRI D. B. PATIL : 

Will tbe Minister of COMMERCE be 
pleased to state: 

(a) whether tbe Marine Products Export 
Development Authority (MPED) bas .set up 
big hatcheries based 00 imported technology 
in different parts of the couptry; 

(b) if so, whether tbe Mabarashtra Gove­
fnment has urged U Dion Government to set 
up such big hatcheries in the state; and 

(c) if so, the reaction of Union Govern­
ment thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCB (SHRI P. R. 
DAS MUNSl) : (a) Yes, Sir. 

(b) and (c). Yes. Sir. On account of 
paucity of funds. MPEDA cannot set up a 
batchery in Mabarashtra State during tbe 
curreDt financial year. 

Decision to close down India United 
Mills No. 1 10 Bombay 

3447. DR. DATTA SAMANT: Will 
tbe Minister of TBXTILES be pleased to 
stale : 

(8) whell~~r the Nati~n aJ TeKtite CUlpa .. 
ration bas taken a dicision to close down 
lodia United Mill No.2 in Bombay; and 

(b) the reaSODS for tbe same aod bow 
maDY textile workers arc like), to be retren­
cbed? 

THE MINISTBR. OP STATB IN THB 
MINISTRY OP TEXTILES· (SHRI 
RAFIQUE ALAM) : (a) No, Sir. 

(b) Does Dot arise. 

Exteroally aided projects 
• 

3449. DR. DATTA SAMANT: Will 
tbe Minister of FINANCE be plcased to 
state : 

<a> what are the names of the externally 
aided projects under implementation in 
Maharashtra during the Seventh Plan; and 

(b) what is tbe Contral assistance sanc .. 
tioned for tbe same ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). A 
list of externally aided State Sector projects 
in Maharashtra under implementation during 
the Seventh Plan given in the statement 
below. Additiona) Central Assistance on 
account of Externally sided projects is based 
on disaursements by the external financing 
alency against project expenditures, and is 
made available to the State Governments 
concerned at tbe rate of 70 per cent of dis­
bursements. 

StatemeDt 

81. Name of the Donor 
Aaency No. Project 

1 2 3 

1. Mabarasbtra World 

Composite Bank 

Additional 
Central 
AsssitsDce 
released so 
rar (Rs. 
Lakh5) 

4 

Irrigation-Ill group 951.30 
---~----=---------- -~'- ~ ... 
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I 2 3 4 1 :2 3 

2. National Water 10. 2nd Yabarashtra 

Manalernent Jrriaation -do- 14258.90 

Multi-State 11. Sardar Sarovar . 
{ 

(Maharashtr. Dam &: Power -do- 184.80 

Component- 12. Saline Land 

Induction Reclamation EEe 651.805 
Training) -do- 11.90 

13. Ujiani Hydro 

3. Mabarasbtra Electric Japan 489.54 

Water I". Maharashtra 

Utilisation -do- 1654.50 Irrigation 

4. Chandra pur Technology " 

Thermal Power -do- 4239.90 Management USAID 4094.21 

S. Second Bombay 
IS. Maharashtra 

Water Supply 
Minor Irrigation USAID 944.8J 

and Sewerage. -do- 15866.77 

16. Maharashtrs 
6. Bombay Urban 

USAID Social Forestry 1633.21 
Development -do- 1771.'0 

1 7. Irrigation 
I 7. Third Bombay Management and 

Water SuppJy Training (Multi-

and Severagc. -do- State- iocludiDI 

8. Maharasbtra Maharasbtra). USAJD J 36.4' 
---

Agricultural-

Extension -do- 1715.70 Rise in External Floanee 

9. Pdot project for 3450. DR. DATTA SAMANT: Will 

Watershed the Minister or FINANCE be pleased to 
atate: 

Development 

in Raiofed areas. (a) whether the use of external financc 
by India is rising siDee last three years; 

(Multi-State 

including- (b) the reaSODS tberefor and the steps 
Government are takiDa to reduce cxtornal 

Mabarashtra) . -do- 60.90 finance; and 
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Cc) the total external debt iocludioa 
Inwnational Monetary Fund at tbe end of 
tbe year 1987 ? 

THE MINISTER OF STATE IN THE 
DEPARTMBNT OF ECONOMIC AFFAtRS 
IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO): <8> 
aDd (b). As indicated in the mid-term 
appraisal of the Seventb Five Year Plan, 
over 90 per cent of tbe total plan resources 
are met from domestic sources. The need 
for external finance has not gone up, Tbe 
percentage of net inflow of resources from 
abroad to tbe tota 1 resources for the Plan 
durin. 1985-86, 1986-81 and 1987-88 is 
eltbated to be 8.)' per cent, 8.77 per ceDt 
aod 8.15 per cent respectively. 

(0) Tbe external debt outstanding at tbe 
end of 1987·88 on Government Account 
and I.M.F. Borrowings is estimated to be 
as. 36670 crores and Rs. 4348 crores res­
pectively. 

Stem borer menace in Coffee Growing 
Areas in Karoataka 

3451. SHRI V. S. KRISHNA. IYER : 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government are aware that 
atemborer menace was wide· spread in border 
coffee growing areas and low rainfall areas 
in Karnataka; aDd 

(b) if. 80 whether tbe Central Coffee 
Research Institute has taken any measures 
to contain it ? 

THE MINISTER. OF STATE IN THE 
MINISTRY Of COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) The Stemborer incidence 
baa been noticed only in tbe neglected 
Arabica Estates and other Estates where 
control measures recommended by tbe Re­
search Deptt. of the Coffee Board. like 
traciol and BHC Swabbing of tbe main 
atom wore Dot followed. 

(b) To minimise tbe incidence of the 
attmborer. tbe Central Coffee Research 

lDItitute hal evolved the roDo"iDa Control 
measures :-

(i) Systematic tracinl, stumpiog/uproo­
ting of borer infested stems a. a 
regular practice. 

(ii) Swabbirtg of the main stem and 
thick primaries of Arabica Coffee 
once in April-May and twice during 
October to December witb BHC SO 
WP at 4 kg- per barrel of water, or 
Lindane 20 EC at 1300 ML per 
barrel of water. 

(iii\ A well regulated shade in tbe p1an­
tations for controlling intonsity of 
lilht. 

NTC Mills 10 Karoataka 

3453. SHRI V. S. KRISHNA IYER : 
Will tbe Minister of TEXTILES be pleased 
to state: 

(a) the number of the National Textiles 
Corporation (NTC) Mills in Karnataka; 

(b) the number of the NrC mills 
runoing in profit and in loss; 

(c) the number of mills lying closed and 
under lockout; 

(d) whether Union Government propose 
to modernise any NrC mills in Klrnataka; 
and 

(e) if so, tbe details tbereof ? 

THE MINISTER OF STA IE IN THE 
MINISTRY OF TEXTILES (SHRI 
RAFIQUE ALAM) : (a) and (b). NrC bas 
four textile mills in Karnataka. All the four 
mills incurred losses during the year 1987· 
88. 

(c) The operat~ons tn MSK mills, Gul­
barBa are under suspension since 01-06-
1988 due to disconnection of electrtcity by 
tbe Karnataka State Electricity Board. 

(d) and (c). Modernisation is a conti .. 
DOUI process. U pto 31. ) .1988 an amount 
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of Ra. 19 crores was spent on modernisation/ 
renovation of NTC mills in Karnataka. 

Plamy Scbeme of Nationalised Banks 

3454. SHRI V. S. KRISHNA IYER : 
Will the MiD'istcr of FINANCE be pleased 
to state: 

(a) total number of depositors under 
pigmy schemes of various na. ionalised banks 
n the country; 

(b) whether Government 8~e aware of 
alleged unhealthy competition among nati­
onalised banks to collect the money under 
pigmy schemes; and 

(c) jf so, whether Government propose 
to formulate B uniform do~s for the pigmy 
schemes applicable to an tbe nationalised 
banks in the country? 

THE MINISTFR OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE J\I1NISTRY Of FINANCE (SHRI 
EOUAR DO FALEIRO): (a, D:lta report .. 
ing sytem does not pr'Jvide information in 
the manner asked f0f. 

(bl and (c). On ac~ount of Increasing 
difficulties in the operation of the scheme 
and high cost of collection of funds, puhlic 
sector banks, on appropriate advic~ of Indian 
B.lnks A~so,;iath)n, have decided not to 
extend this s,;henw further. Reseave 'Qdnk of 
India h Qf the view that as the scheme is 
unremunerative and operationally difficult, 
banks are free to withdraw the scheme on 
the ba~is of their own judgement. 

LoaDs Advanced by LIe for Water 
Supply aDd Sewerage Schemes 

3455. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Life Insurance Corpora­
tion ha') advanced any loans for water 
supply and sewerage schemes and also to 
various apex co-operative hou5ing finance 
societies in April.MIY, 1981~ and 

(b) if so, the details thereof? 

THE MINISTER OF S'tATB IN THB 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEJRO): (a) Yel Sir. 

(b) Against tbe sanctioDs or 1987·88, 
the Life Insurance Corporation of India have 
advanced in ApriJ/May. 1988, Joana for 
Water SuppJy and Severage Schemes as well 
as the Apex Co·operative Housing Finance 
Societies as under :-

Namt! of 

Slale. 

--
Assam 

Himachal Pradesh 

Maharashtra 

Madhya Pradesh 

Orissa 

Tripura 

Uttar Pradesh 

RI. In Lokh, 
Wale' Supply Ap.x. 

CO·07J. '* Sew"age Houlln, 
Schp.m~ Finane. 

Soclerie, --..... __ ...... 
10.777 

25.00 

1019.00 

J 75.00 

80.42 

91.0D 

400.00 
--.-----........... _ ....... - .. 

1474.19 425.00 

Cell In Income Tax Department 
to uneartb uDaccounted Income 

3456. SHRI BALASAHEB VIKUE 
PATIL : Will tbe Minister of FINANCB 
be pleased to state : 

(a) whether Government propose to 
create a cell in the Incom~ Tax Department 
to unearth unaccounted income in the sclf­
employed sector; 

(b) if 80, tbe details tbereof; and 

(c) if not, tbe reasons therefor 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : (a) No, Sir. 
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(b) In view of reply to part (a). does 
Dot arise. 

(c) The Income-Tax Department bas 
been takina various measures ror detection 
of unaccounted income by all categories of 
tax evaders including tbose in the self· 
employed sector. Some of these measures 
are systematic survey operations. searches in 
appropriate cases and Intensive scrutiny in 
cases of suspected tax evasion. These 
measures· would help in the detection of 
unaccounted income in the case of persons 
in the self employed sector alo;o. The 
Government has also suitably angmented the 
strength of officers and staff employed in 
investigation wing. The creation of a sepa­
rate cell ooly (or tackling cases of self­
employed persons i9 not CODiidered neces­
sary. 

Proposals to Sostalo UpSWIDg in 
Capital Market 

34~7. SHRI BALASAHEB V]KHE 
PATIL: Will the MiOlster of FINANCE be 
pleased to state: 

(8) whether more fresh proposals are 
under the consideration of Government to 

.. lustain tbe recent upswing in the capital 
market; aDd 

(b) if so, tbe details thereof? 

THE MfN1STER OF STATE IN THE 
DEPARTMENT OF ECONOMIC APFAJRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO) : (a) and (bl. 
Government are continually keeping the 
stato of tho capital market under review. 
Various proposals are made from time to 
time in regard to capital market. Govern­
ment taken them ioto account in formulating 
its economi..: policy, Since this is a continu­
ou~ procl!ss, it would not be feasible to give 
details of tbe various proposals made to 
Government from time to time. 

Restructurla& or Taxes for lick Industries 

34!! 8. SHRI BALASAHEB V1KHE 
PATIL: wm the Minister of FINANCE be 
pleased to state: 

(a) whether Government propose to 
'e$tructure taxes for sick industries; 

(b) if 80, whetber the Board of Industrial 
al and Finance Reconstmction (BIFR) had 
forwarded four propoflals to Union Govern­
ment in this regard: and 

(c) if so, tbe details thereof and action 
taken or proposed to be taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA): (a) The G{~vernment is examin. 
ing certain pr,.,)posals submitted by the 
Board of Industrial arJd Finance Reconstruc­
tion (BIFR) for revival of sick industries. 

\b) Bnd (c). The BIFR has submitted a 
proposal that the following provisions of the 
Income-tax Act should not be made appH­
"CBblo to the sick industrial units covertd by 
a Scheme framcod by the BIFR in accordance 
with the provisions of the Sick Industrial 
Companies (Special Provisions) Act, 19 8~ : 

(i) The provisions of section 41 (1 ) 
relating to taxation of any amount 
of liability ceased or remitted. 
which has been allowed as deduc. 
tioD in any earlier years; 

(ii) The provisions of section 79 which 
denies tbe benefit of carry forward 
and set off of Josse, in tbe case (If 
a company, in which public are not 
substantially interested, ,",here a 
change in the share-holding resulting 
in a cbange in voting power of 5 I 
per ~cent or more has taken place; 
and 

(iii) The prOVISion of section 11 57 
relating to taxation of book profit~ 
in the case of companies. 

The proposal made by the HI f R is under 
examination of the Government. 

[Tran.slation] 

Loons advanced by Banks 

3459. SHRI SHANTI DHARIWAL 
Will the Minister of FINANCE be pleased '0 state: 
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(a> whether the commercial banks are 
advancing loans to their customers against 
tbe goods mortgaged by tbem with the 
banks; 

(b) if so, whether some cases of advanc­
ing of loans in excess of the value of the 
goods mortgaged by customers with them 
have come to the notice of Government; 

(c) if so. the number of such cases 
which have come to the notice of _Govern .. 
ment during tbe last year as compared to 
those cases which came to tbe notice of 
Government during the past three years and 
the. State-wise, comparative details tbereof; 

(d) whether Government propose to 

check such actvities of banks; and 

(e) if so, the action taken/proposed to 
be taken by Government in this regard 1 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a), (b). td) and 
(e) Reserve Bank of India has reported that 
commercial banks generally meet the shoH 
term credit requirements of their borrowers 
and advances are normally given by way of 
cash credit against hypothecation/pledge of 
raw material~, stock in processes and finished 
goods. Advances are permitted up to the 
value of the goods less margin prescribed for 
various categories of advances of the credit 
limit fixed for the unit whichever is lower. 
There are occasions when the drawings in 
the accounts exceed the drawing power and 
iu extreme cases even the value of the 
securities. (n respect of advances against 
certain sensitive commodities, Reserve Bank 
of India ha~ prescribed the margin to be 
followed by banks by way of selective cr,dlt 
control directives. 

(c) The Reserve Bank of India has 
reported that their present data reporting 
system does not generate information io the 
manner asked for, 

Bank loans to NCCF 

3460. SHRI SHANTI DHARIWAL: 
Will the Minjster of FINANCE be plealied 
to state: 

<a> whether it bas been brouaht to tbe 
notice of Government that tbe tIRe,btd,. 
Upbhokta Sahkari Sangh" (National Con­
sumer s Cooperative Fedoration) bal borrow­
ed money as loan8 from tbe commercial 
banks in excess of tbe value of loodl 
mortlBaed by tbe S80Sh with the baoks; 

(b) if 10, whether the price of tbe 
mortgaged goods stated by the Saolh was 
not correct and this was in the knowledae 
of those banks; 

(c) if so, the reasons for which tbe con­
cerned banks had advanced money to the 
Saogh in~ excess of the price of tbe goods; 

(d) whetber Government propose to 
conduct an inquiry into the matter; and 

(e) if so, by what time and if not, the 
reasons therefor 1 

THf MINISTER OF STATE IN THE 
DEPAR rMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): <a> to (e). Tho 
information is being collected and to tbe 
extent available, will be laid OD the Table of 
the House. 

[English] 

Excise duty evasion by Golden Tobaeeo 
Company 

3461. SHRI RAM BAHADUR. 
SINGH: Will the Minister of FINANCB 
be pleased to state : 

(a) whether the Directorate of Anti· 
evasioil of the Central Excise Department 
l)as recently served a show cause notice to 
MIs. Golden Tobacco Company at Bombay; 

Cb) the details of tbe raids conducted 
at the premises of the Company durinl the 
last one year and tbe details of incriminatina 
documents etc. seized; and 

(c) tbe steps Government propose to 
take to recover the excise duty and tho 
action being takeD .aafDst tbe penOQ, 
involved in sucb evasion 1 
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THE MINISTER OF STATE IN THE 
DEPARTMBNT OF REVEN UE IN THE 
MINISTR.Y OF FlNANCE (SHRI A.K. 
PANJA) : (a) The Director of Aotl-Evaslon 
bas Dot served any show cause notice to 
MIs Golden Tobacco Company at Bombay 
recently. However Collector of Central 
Excise, Bombay-II has issued a show cause 
notice to MIs G.T.C. Industries Ltd .. at 
Bombay on 30.3.1988 alleging evasion of 
duty to the tune of Rs. 50.33 crores. 

(b) On 13.11.1987 search operations 
were enricd out on the premises of MIs 
G.T.C. ladu5tries Ltd t Bombay resulting in 
seizure of some incriminatmg documents. On 
tbc basis of tbeJe do.:umellts and other 
related evidence. a sbow cause notice dated 
29.4.t98~ has been iuued to MIa North 
Eastern Tobacco, Vairangte, Mizoram and 
also to MIs G.T C. Industnes Ltd. for 
alle&cd c\'asion of duty to the tune of Rs. 
IS.87 1akhs. 

Cc) Mo&t of the easel) booked again&t 
MIs G.t.C. Indufltries Ltd. and their job 
workers are tJther pcndiU8 adjudIcation or 
have been stayed by varlou~ Courts. Effort!, 
are beiDa made for vacation of tbe stay 
orders and expe\JlllOus dispo~al of tbe 
cases. The question of recovery of dues in 
these cases would arise only after they ba\'e 
been adjudicated. The question of taklOg 
any aellon agaJOst persons involved in SUL.b 
ovasion would also arise only after tbese 
cases are adjudicated. 

ExemptioD of D.A., CCA and HRA 
from iDcome tax 

3462. SHRI V.S. VJJ1\ Y ARAGHA VAN: 
SHRl DINESH GOSW AMI: 

Will tbe Minister of FINANCE be 
pleased to state : 

(8) whether Government employees have 
demanded exemption of Dearness Allowance, 
City Compensatory Allowance and House 
Rent Allowance from income-tax; and 

(b) if so, tbe reaction of Government 
thereto? 

THB MINISTER OF STATB IN THE 
DEPARTMENT OF- REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
P.\NJA): (a) and (b). Numerous sugges­
tions were To..'eived by the Government for 
exempting Dearneso;; Allowance, (, ity Com­
pensatory Allowance and House Rent 
Allowance paid to the Government Emplo­
yees from income-tax The suggestions were 
examined and not found to be acceptable. 

Allocation of fund for Iodira Gandhi 
N ahar Project 

3463. SHRI VIRDHI CHANDBR 
JAIN: wIn the MIDlste[ of WATER. 
RESOURCES be pleased to state: 

(a) the detail!:. of Central a~Sl:,tallce in 
the tOlal clllocatlOll for Indua GandhI Nabar 
Project Stage!) I and 11 durmg 1 ~ 88-89 ; 

(b) the details of allo-.;atlOD for flow 
areas and lift schemes respectively; 

(c) wbat 1& the allocdtloH for S.lgarmal 
GoP!! ilranch aud the lime by which l' will 
bt; compieled up to It~ tall 

(d) when the work on Gadra Road 
ExtenSion will be commeoced and water 
delivered upto its tail in Bermer district in 
Raja~tllaJ) ; 

(e) whether it is desirable to give top 
priority to the areas to concentrate on the 
work of Gadra Road exlen~jon ; 

(0 jf so, tile reaSOD'j for delay in 
completion of the wor.k. anJ Oadra Road; 
and 

(g) by when tho work is likely to be 
completed '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRlMATI KRISHNA SAUl): (a) The 
Central assistance for Indira Gandhi Nabar 
Project during ~ 988-89 includes a provision 
of Rs. 21 crores under the Boarder Area 
Development Programme and Rs. 20 crores 
under drought relief assistance (for the years 
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1987.88 and 1985-Sq. Further, it bas 
also been decided that water-courses in the 
culturable command area of Stage-II of tbe 
Project for which irrigation potential bas 
been created till March. 1988 would be 
covered by the Command Area Develop­
ment Programme under which Central 
assistance is admissible on a matching basis. 

(b) Tbe details of allocation for cons­
truction of Stage I & II during 1988-8 9 
are as under :-

Stuge.} Stage. II Total 

Flow Area Rs. 3·20 Rs.48.98 Rs. 52.18 

crOTes crores crores 

Lift area Rs. 1.30 Rs. 6.'2 Rs. 1.82 

crores crores crores 

-------------- -.. -
Rs. 4.40 Rs. 55.50 Rs. 60.00 

crores crofes crores 

(c) An amount .. of Rs. 11.L crorer; hClS 

been kept during '~8~-8\i for the Sagannal 
Gopa Blanch whIch IS likely to be co~­
oleted by tbe begmning at the EIght five 
Year Plan subject to avallabihty of t unds. 

Cd) to (g). Prelimmary survey work on 
Gadra Road extensIon ~ub-brancb has 
ahead y started Work on this sub-branch 

1 • of will commence only after comp etiOD 

Sasarmal Gopa Branch upto tail as watet 
for its construction' would not become other­
wise available. Priority is being given to 
complete the branches and distribution 
system in a phased manner where water bas 
already become available so that the poten­
tial created is utilised immediatelY. 

Bank loans to needy people in rural 
areas of Orissa 

3464. SHRl NITYANANDA MISRA: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether any ass~ssment bas been 
made to find out bo", the needy people in 
the rural areas of Orissa are being helped 
with banks loans to augment their economic 
betterment ; 

(b) jf so, tbe total loaD disbursed 
during 1986 and 19:i 7 in Orisla in tbe 
urban and rural areas, separately; 

(c) wbether any linkale bas been created 
by the banks whereby a lOan taker is allo 
liven technical/business advice to ssinfully 
invest this money and tbe money is paid 
back in time ; and 

(d) the manner in which such counsel· 
ling has helped the takers of the bank loana 
during these two yea ra ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARQO FALEIRO) : 
ttl) Reserve Bank of India bas reported that 
surveys conducted all over tbe country includ­
ina in Orissa by independent research institu­
tes regarding tbe implomentation of Integra­
ted Rural Development Programme (lRDP) 
covering the period from January 1987 to 
September 19 r: 7 bas revealed tbat in Orissa 
State 98% of the assisted beneficiaries uDder 
the progIamme were selected by the Gram 
Sabba, 68 per cent of beneficiaries found 
finaDcial assistance sufficieDt, in 3 't % ca80l 
the income lenerated by tbe assets was 
more than R9. 2.000/- and in 16% of tbe 
cases it was between Rs. 1001/. to 
Ra. 2,000/-. 

(b) Under IRDP the term credit 
disbursed in Orissa in ruraJ areas durin. 
1986-87 and 1987-88 was Rs. 31.48 
crores and Rs. 47.49 crore. respectively. 
under Self Employment Prolramme for 
Urban Poor (SEPUP) whicb covers urban 
and semi urbao area (excluding area covored 
by IRDP) during the same years loan dis· 
bursed was Rs. 2.93 crores and Rs. 2.73 
crores respectively. 

Cc) and (d). RBI has further reported 
that tbe technical advice is being imparted 
to tbe beneficiaries by the developmental 
agencies like District Rural Development 
Agencies CORDA) aDd District Industries 
Centres (DleA) for gsinful utilisation of 
loans. Bank. are allo required to monitor 
utilisation and repayment of loans by 
keepinl in touch witb the borrowers. 
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FioaDclal loatltatloos aod Balik.' loveltmeDt 
Jo Guelt Keeo Williams Ltd .• Calcutta 

3465. SHRI PIYUS TIRAKY: Will 
the Minister of FINANCB be pleased to 
state : 

<a) whetber more than 25 per cent of 
tbe shares of Guest Keen Williams Ltd., 
Calcutta are in the bands of financial insti­
tutions and nationalised banks and bulk. of 
tbe loan fUDd bas been provided by these 
sourees ; 

(b) if so, tbe details thereof; and 

(c) the details of tbe investment of 
G.K.N. (England) in Guest Keen Williams 
Ltd., Calcutta ? 

THE MINISTER OF STATE IN 
THE OEPARTMBNT OF ECONOMIC 
AFFAIRS iN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FALEIRO) : .. 
(a) and (b). Industrial Credit and Investment 
Corporation of India Limited (lClCI) bas 
reported tbat all-India financial instltutions 
and banks uold l6.8% sharc:s of Guest Keen 
Williams Ltd .• Calcutta. Tlle term loan and 
working capital finance have been provided 
to the company by financial institutions and 
a consortium of 8 banks. 

(c) )CICI bas also report~d tbe GKN 
(England) bolds 46.8% sbares of Guest 
Keen Williams Limited. Calcutta. 

Pendlog cases of Customs aod Excise 

3466. SHRI RADHAKANTA DIGAL : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether a large number of cases of 
Customs and Bxcise are pending for more 
than six months ; 

(b) if so, tbe steps taken to clear the 
backlog; 

(c) whether any deadline bas been 
fixed or an active plan proposed for tbe 
clearanco of tbose cases; and 

Cd) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF REVENUE IN 
THE MINISTRY OF FINANCE (SIJRI 
A.K. PANJA) : (a) Yes. Sir. 

(b) to (d). The Government bave been 
taking legal, administrative and other stops 
as are considered necessary from time to 
time to clear tbe backlog. No deadlines can 
be fixed in sucb cases as their finalisation 
depends on various factors, some beyond tbe 
control of the Government, such as Court 
cases etc. However, Government undertakes 
clearance drives from time to time besides 
directing tbe field formations to dispose of 
cases expeditiously. Supreme Court/High 
Courts and Tribuna) are also approacbed for 
early listing of casei. The results have been 
found encouraging. 

The Government is also setting up 
Customs and Excise Revenue Appellate 
Tribunal with a view to reducing piling up 
of Court cases. Computerisation of certain 
Customs and Exctc;e functions and restruc­
turing of Excise and Customs Department 
with a view to facilitate speedy disposal of 
cases are presently englging the attention of 
the Government at the highest level. 

Pre-recruitment training centres opened by 
Banks for minority communities 

3467. SHRI SYED SHAHt\BUDDIN : 
Will the Minister of FINANCE be pleased 
to state: 

(a) the names of places where pre­
recruitment training centres have been opened 
by the public sector banks for the benefit 
of tbe minority communities, State-wise aod 
I>istrict-vvise ; 

(b) the names of districts of minorities 
concentration wbere no such centres have 
been started ; 

(c) tbe number of trainees in such 
centres, centre-wise during 1985 t 1986 and 
1987 ; • 

(d) the average period of traioinl ~ 
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(e) the courses and examinations for 
which the training was imparted; 

(f) the number of trainees who were 
selected for recruitment, year· wise ; and 

(g) the programme for tbe est'lblisbment 
of such centres during 1 987·88 ? 

THE MINISTER OF ST A TB IN 
THE DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FALEIRO) : 
(a) and lb). The public sector banks con­
duct pre-recruitment training programmes 
for tbe candidates belonging to the minority. 
communities at the training institutions or 
centres opef'ed in minority concentration 
distrkts 8S well as other districts having 
slAfficient number of mInority candidates. 
Since the recruitment examinations are 
conducted usualJy once in a year, the pre­
recruitment training programme~ are not 
conducted througbout the year. 

(c) Availtlble data relating to pre-recruit .. 
ment training centres opened by some of the 
public sector banks for imparting traming 
to tbe candidates of minodt) communities 
and the number of candidates trai(1ed during 
1986-87 are given in the statement below. 

(d) The duration of the pre-recruitment 
training pro~ramme varies from three days 
to two weeks. 

(e) The training is imparted botb for 
officers' grade examinations and clerical 
cadre examinations. The trailliog courses 
consist of subjects in which candidates are 
required to appear for the recruitment test 
viz. English, Mathematics. Aptitude, 
Reasoning, Interview techniques etc. 

(f) Since the candidates trained are 
selected hy different BSRB~ and they do not 
report to the bank from where they got the 
training, tb~ information with regard to 
candidate selected out of the trained 
personnel is not availAble with tbe banks. 

(g) The number of pre-recruitment 
centres to t-f' establi:.hed during 1987-88 
depends upon the examination schedu1es of 
Banking Sen ice Recruitment Boards. 

Statement 

Location of th, pn."crultm'nt training 
centres/institution w"~r. p"."~CI"ullment 
training )t.'al conducted by ,om~ o/11w BOIIkJ 
and the numb., 0/ minority community ca"dl. 

datI'S IrQln~d du,.lng 1986.87 

Name of the banks/ (Data provisional 
centres No. of candidates 

tranied 
--------

J 2 

Canara Bank 

Aligprh 108 

Delhi 4 

H)derabad 58 

Vijayawada 28 

Bangalore 74 

Mangalore 28 

Hubli 20 

Syndicate Bank 
Belgaum '0 
Uduppi 15 

Bombay 6 

Vijaya Bank 

D. Kannada 69 

Ba"galore 48 

Indian OVfrSea& Bank 

Madras 15 

Madurai 15 

Hyderabad S3 

Delhi I 

Bombay 42 

State Bank of Saurashtra 

Bhavnasar IS 

Rajkot 7 
Central Bank of India 

Ahmedabad 96 

Hyderabad 11' 
Bombay 31 

Bhopal '0 
Cbandigarb 32 

LuckDOW 18 
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Madras 
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Union Bank of India 

Ahmedabad 

Bangalore 

Azam,arh 

Bombay 

State Bank of Hyderabad 

Hyderabad 

Oriental Bank of Commerce 

Delhi 

DeDa Bank 

Ahmedahad 

Rajkot 

Surat 

Bangalore 

Andhra Bank: Tripati. 

Vizag & Vijayawada 

State Bank of Indore 

Indore 

Punjab National Bank 

Lucknow 

Kanpur 

Banglore 

Delbi 

State Baok of MaY'ore 

MY80re 

Baogalore 
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2 

4 

3 

23 

8 

3 

361 

2'l 

III 

8 

, ? 

3 J 

'6 
22 

210 

4 

21 

26 

90 

28 

11 

9 

I 

Allahabad Bank 

Lucknow 
Alra 

DehTaduD 

Meerut 

Varanasj 

Status of old dams 

2 

4 
28 

6 

2S 
11 

3468. SHRI SYED SHAHABUDDIN: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the present status of the 
irrigation dams constructed since independ· 
ence has been surveyed; 

(b) whether it is 8 fact that many of 
them have completed their estimated life; 
and 

(c) whether any steps are envisaged for 
renovating the irrigation dams and/or 
increasiflg their utilisation level? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
tSHRIMATI KRISHNA SAH}) : (a) Such 
surveys are taken up by the respective State 
Governments/ Agencies which own and 
maintain the dams. 

(b) and (c). The dams are designed for 
an estimated life of 100 years. Most of the 
dams have yet to complete their usual life. 

Scheduled Caste and Schedu'ed Tribes 
employees 10 banks 

~469. SHRI SYED SHAHABUDDIN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that Scheduled 
Castes and Scbeduled Tribes do Dot have 
due representation among the employees of 
tbe banking sector; and 

(b) the. total number of employees. 
group·wuse and bank· wist as on I April , . 
1987 and the corresponding number of 
Sch~duled Castes and Schedult:d l.r,be~ 
separately ? 
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'l'HB MINISTER OF STATE IN THE 
DBPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) The percentage 
representation of the Scheduled Caste! and 
Scheduled Tribes in all cadres of the 28 
Public Sector Banks, as on t .1.1987, (the 
latest information available) was as under:-

S. No. 

1. 

Cod" 

OfBcers 

SC 

V.30 

Sf' 

1.84 

2. Clerks 13.84 3:11 
3. Sub· staff 29.94 4.39 

(b) a statement showiDR tho details of 
total Dumber of employees Group-wise and 
Bank-wise and tho correspondina number 01 
Sclieduled Castes and Schedulod Tribes 
amongst them, as OD I. J .1987. is aiVCD 

below: 
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Representa'ioo by all India Timber 
Mercla.nts Association 

3470. (B) ott. CHANDRA SHEKHAR 
TB.IPATHI: . win the Minister of 
COMMBaCE be pleased to state : 

(a) wbether it is a fact that tbe All 
ladJ. Timber Merchants' Association bas 
submitted a memorandum in regard to the 
closure of their business; 

(b) if so, whether Government have 
tlkea aDy decjsion tbereon; 

(c) if so, the details tbereof; and 

(d) if not, tbe reasons therefore? 

lHE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSI) : (a) to (d). A representation 
bas been received from the All India Timber 
Importers Association suggesting that the 
present import policy in respect of Timber 
loa/wood should be continued. There is no 
suth propo5al under consideration. 

(English) 

Decline in export of iron ore to Japan 

3471. SHRIMATI JAY ANTI PATN­
AIR: Will the Minister of COMMERCE 
be ploased to state : 

(a) whether Japan has reduced the 
. import of iron ore from India' , 

(b) whether there is a sharp decline in 
the export of iroD ore through Paradip Port; 

(c) if 10. the reasons why Japan declin­
ed tbe import of iron ore through Paradip 
Port: 

{d)' whether Government have taken any 
step to iocrease tbe export of iron through 
raradip Port. aDel 

(e) if so, the details thereof? 

THE MINISTER OF STATB IN THB 
MINISTRY OF COMMBRCB (SHRI P.R. 
DAS MUNSI): (a) Yes, Sir. 

(b) Iron ore exports through Paradip 
Port during 198,-88 were IV. 09 lakh toones 
as against 20.29 lakb tonnes exported durin. 
1985-86. 

(c) Japan is reluctant to import iron ore 
through Paradip Port because Paradip Port 
cannot accommodate large sized vessels and 
Japan. has, therefore, to pay relatively higher 
freight for smaller sized vessels. 

(d) and (e). To increase exports of iron ore 
from Paradip Port, following steps have been 
taken -

(i) Provision of incentives by way of 
additional discount in iron ore prices 
to induce major buyers to increase 
off take from Paradip Port; 

(ii) Diversification of exports through 
Paradip Port to countries such as 
Bulgaria and China; 

(iii) 

(iv) 

As against present capacity to 
accommodate vessels of 5S,OOO 
owr. it is pro"osed to deepen the 
port for handling vessels of upto 
1.70,000 DWT class and tbe pro­
posal bas already been approved 
in principle. 

Proposed construction of Ballspani­
Daitari Railway Line so as to 
.reduce tbe haulage cost by Dearly SO 
per cent aDd thereby reducing losses 
on export of iron ore through 
Paradip: 

(v) Extension of benefits of 100 per cent 
Export Oriented Unit. Scheme to 
mining industry. 

Proposal to 4hersify export of &al'JlleDts 

3472. SHRIMATI JAYANTI PATH", 
AIK : Will the Minister of TEXTILES be 
pleased to state ; 
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(a) whether the Apparel Export Promo­
tion Council (AEPC) has a proposal to 
diversify exports of Indian garments: 

(b) if so, the countries for wbich AEPC 
bas prepared detailed actloD plan: 

(c) 'the performance of AEPC in garment 
export, to tbose countries in last three years; 
and 

(d) the total value of garments expected 
to be exported to tbose countries by the end 
of tbe Seventh Plan 1 

THE MINISTER OF STATE IN THE 
MINISTR. Y OF TEXTILES (SHRI 
RAF1QUE ALAM) : (a) and (b). Apparel 
Export Promotion Council has submitted to 
the Government Action Plans in respect of 
Australia and Japan. 

(c) and (d). Value of garments exported 
to Australia and Japan in the last three years 
and enticipated to be exported by tbe end of 
the Seventh Plan are as indicated below: 

(Rs. Cro,.es) 

Year AustralIa Japan 

It18S l' 40 

1986 l' 33 

1987 23 38 

and of 7th Plan 30 SO 

(Source: Apparel Export Promotion Council) 

Districts Unemployed Youths 
-----~ ---.. ---'--

198~ 1986 1987 1985 
_ .. __ .. ------._--_ ... __ ...... _--------

Bhopal 13.98 15.80 11.84 6.65 

Dewas 3.10 4.00 4.08 12.82 

Sehore 1.94 1.61 2.08 5.S3 

[ Tranl/allon) 

LoaDS advanced by Dationalised baoks 
branches In Bhopal, Sebore aDd Dewas 

+ 3473. SHRI K.N. PRADHAN : Will 
the Minister of FINANCB be pleased to 
state: 

(8) the amount of loans disbursed by 
the branches of nationalised banks to tbe 
unemployed youths, farmers and busine.smen 
in Bhopal, Sehore and Dewas districts of 
Madhya Pradesh during the last three years; 
and 

(b) the targets fixed for tbe year 1988-
89 for these branches '1 

THE MINISTER OF STATB IN THB 
DEPARTMBNTOF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCB 
(SHRI EDUARDO FALEIRO): (a) The 
amount of loan disbursed by the branches of 
nationalised banks in the Districts of Bhopal. 
Dewas and Sebore of Madhya Pradesh 
during the years 1985,1986 and 198V to 
unemployed youths, farmers and businessmen. 
as furnished by Bank of India. tbe Jead 
bank for these three districts. is set out in 
the following table; 

(Rs. in crores) 
----_. --,--~ 

Farmers Businessmen 

1986 1981 1985 1986 1987 

6.14 5.63 2.87 3.02 3.84 

14.96 13.67 0.88 1.04 O,g6 

to.l8 9.92· 0.50 0.47 0.68 
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(b) The targets of loaD I filed for tbe (a) tbe outstanding debt or India to tbe 
World Bank and the IMP from 1 April. 
1980 to I April, 1988 year-wise in Dol1ara 
aDd in Rupeel respectively; 

year 1988-89 arc reported to be as uDder: 

Distrlcls Unemployed 
Youths 

Bbopal 12.71 

Dewas 3.95 

Sebore 1.74 

(Eng lI.sh 1 

(R,. in cro,..,) 

Farmer, Bu6lnel-
smen 

7.74 2.05 

15.87 0.60 

11.68 0.72 

(b) tbe amount in debt service paid to 
the World Bank and IMP each year in 
Dollars and in Rupees respectively; and 

(c) the outstanding amount India bor­
rowed from the Asian DevelopD1ent Bank a8 
on 1 April. 1988 ? 

Outstanding debt of World Bank 
and IMF 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) aod (b). In­
formation is given in the Statement below. 

3474. DR. D. N. REnOy: Wlll tbe 
Minister of FINANCE be pleased to state: 

(c) Nothing is outstanding on Govern­
. ment Account to tbe Asian Development 

Bank as on 1.4.1988. 

Statement 

(A) Debt outJlandtng In respect of 

-_- ----
World Bank on Government Account I.M IF. Borrowings including Trust Fund 

As OD -------------- --------------- ••• 

u.s. $ Million Rs. in Crores U.S. $ Million Rs. in Crores 
- "_- -.~~---

1.4.80 4608.98 3825.52 -
1.4.81 5366.68 4460.02 1014.22 810.41 

1.4.82 6398.80 6034.21 1734.22 1422.7S 

1.4.83 7690.64 7705.98 3707.60 3408.87 

1.4.84 8884.58 9639.78 4906.50 4853.56 

t .4.8' 9880.11 12440.40 4859.84 S219.77 

1.4.86 10811.15 13384.41 4427.36 5338.88 

1.4.87 12050.42 15998.73 4444.39 5484.22 

1.4.88 141".92 18331.34 3746.0' 4731.45 
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(8) To/al debt "rvlc/ng payment' I.~: repaym,nt 0/ Principal tmd 
payment o/I",.re,t In respecI 01 

World Bank i.e. IBRO/IDA 

U.S. $ Million Rs. in Crores 

1979-80 J 21.63 99.74 

1980·81 133.03 J08,4~ 

1981-82 120.78 113.35 

1982-83 177.68 170.14 

1983-84 233.71 239.92 

1984-85 279.82 329.29 

198'-~6 337.91 411.92 

1986-87 488.29 629.34 

198'1-88 693.71 901.65 

Excbang e fate of external debt 

347~. DR D. N. REDDY: Will the 
Miniqter of F {NANCE he pleased to state: 

(a) the exchange value of rupee on t 
January, 19{ 0 and 1 January, 1970 and 
urto 1 January. 1988 year-wise in relation 
to DoHar, P0und, Yen and Deutsche Mark, 
Swiss Franc a nd French Franc; and 

(b) the effect of changes in exchange 
rates 00 In'~ian external debt and debt 
servicing from 1980 to 1988, year-wise? 

THE MINISTER OF STATE IN lHE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (~HRI 
EDUARDO FALEIRO) : (a) The exchange 

-------- ....... _------
I.M.F. Borrowiol including Trust Fund 
-----

U.S. $ Million RI. in Crores 

9.4 ., 8.05 

32.41 28.76 

158.39 149.72 

3'8.09 363.06 

509.93 578.10 

592.49 741.52 

943.83 1160.7. 

1 ~ 46.52 ,687.66 
. --- ---

value of rupee as at the end of December. 
1959, 1969 and upto the end of Dec, t 987 
year-wise in relation to Dol1ar, Pound, Yen. 
Deuteche Mark, Swiss France and French 
Franc are indicated in the statement below. 

(b) Cbanges io the exchange rate bet­
been tbe rupee and other major currencies 
do not affect India's debt liabilities as the 
foreign currency amount of repayment of 
debt denominated in such other currencies 
would remain unaltered. However, these 
changes may alter tbe amouot of repayments 
expressed in J upees. The extent or such 
changes dtpend on future exchange rate 
movements whil.b cannot be estimated. 

StafelIleut 

(Rs. per unit of Foreign Currency) 
_a ... -... ________ 

-~~ ----
End U.S. Pound Deutsche Yen Frencb Swiss 

December Dollar Sterling Mark Franc Franc 
- -- _- __ ...-..- --... --~------- -----------_- -~- ---- ....._ 

--_ ... 

1 2 3 4 5 6 7 

19'9 4.762 1 ~.33 l.} 900 0.0 t 30 0.9650 1.0900 

1969 7.559 1 ~.OO 2.0486 0.0211 1.3599 1.7S06 

1970 7.576 18.00 2.0768 0.0212 1.3723 1.75" 

1971 7.279 , 8.97 2.2270 0.0231 1.3932 1.8.593 

1912 8.080 18.80 2.5238 0.0268 1.57'78 2.1410 
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--- .... ~------.._----.-. .--.... -- . .....___ --- -- -...-- ~-----------~--._~~-~ .. _- ------ - _..-_---- ~-~-.._._ ---- ... - ~ -- -----
1 

1973 

1974 

1975 

1976 

1977 

1978 

1979 

1980 

1981 

1982 

1983 

1984 

1985 

1986 

1987 

2 3 

8~203 18.80 

8.1 SO 18.80 

8.937 18.13 

8.881 15.20 

8.209 ] 5.75 

8.188 16.50 

7.986 17.80 

V.884 18.85 

9.067 1?3S 

9.68' IS.70 

10.'74 1 S.30 

12.377 14.40 

12.160 IV.50 

13.109 19.25 

12.860 23.9u 

Reaction of U. P. Government to 
Jasw80t Slogb Commission's 

rerODJme Dds tions 

4 

3.0348 

3.3824 
3.4081 

3.7592 

3.8998 

4.4192 

4.6252 

4.0506 

4.0290 

4.0778 

3.8712 

3.9400 

4.936~ 

6.7289 

8.0681 

3476. SHRI C. JANGA REDDY: 
Will the Minister of LAW AND JUSTICE 
be pleased to sta te : 

(a) whetber tbe views and specific pro­
posals of Government of Uttar Pradesh have 
since been received; 

(b) if so, tbe details tber;of; and 

(c) if Dot, whether Union Government 
propose to ask the State Government to 
expedite their views and proposals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) No. Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

Safeguarding interests of MICA 
dealers in Blbar 

3477. SHRI C. JANOA REDDY: Will 
tbe Minister of COMMERCE be pleased to 
·'tat~ : 

5 6 7 

0.0293 J. 7422 2.5287 

0.0241 1.8337 3.2081 

0.0293 1.9924 3.4111 

0.0303 1.7870 3.6256 

0.0342 1.7441 4.1045 

0.0421 J .9589 S.0543 

0.0332 1.9868 5.0183 

0.0390 1.7472 4.4809 

0.0414 1.5888 5.0527 

0.0414 1.4402 4.S494 

0.0455 1.2653 4.8425 

0.0494 1.2585 4.'S56 

0.0605 1.6094 S.S587 

0.0820 2.0334 8.0595 

0.1042 2.3807 9.9729 

(a) whethor the Mica Trading Corpora­
tion of India (MITeO) was created for the 
protection of weaker sections of mica pro· 
cessors and dealers: 

(b) whether the Giridih branch of 
MITCO has withdrawn Business Associate 
(BA) numbers from 500 weaker sections of 
mica dealers in 1988; 

(c) whether MIreO, Domchanch, has 
still not alJotted BA number to S 2 licences; 
and 

(d) if so, the reasons therefor and the 
steps Government propose to protect the 
interests of weaker sections of Mica dealers 
of Bihar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) One of tbe objectives of 
Mica Trading Corporation is to bell' tbe 
weaker section mica processors and dealers. 

(b) to (d). 10 order to provide benefits 
only to the genuine weaker section mica 
processors and dealers, a committee fromed 
by MITCO scrutinized the"'workiog of each 
of tbe 446 dealers registered at Giridib 8S 

fdITCO's Business Associates. It found only 
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'I of these registered BuslnelS Associates as 
actual mica processors and dealers and the 
relfatration of 375 dealers was accordingly 
cancelled by MITCO in April-May, 1988. 

Al for allotment of BA numbers by 
MITCO at Domchancb, MITCO bas formed 
a Committee to study the details about the 
genuine dealers for their registration as Busi­
noss Associates. More than 85 per cent of 
the purchases of MITCO are made from 
weaker section mica dealers. MITCO Is, 
tberefore, already protecting their interests. 

OpenlDg of MITCO porchase ceDfre 
at MirzaganJ 

3478. SHRI C. JANGA REDDY: 
Will the Minister of COMMERCE be pleas­
ed to state: 

(a) whether Mica Trading Corporation 
of India (MJTCO) bas opered one purchas­
ins Centre at MirzagRllj (Jamua Bihar); 

(b) if so, tbe details thereof; and 

(c) the rea~on8 therefor '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) Yes, Sir. 

(b) and (c). Rural Purchase Centre at 
Mirzaganj was opened by MITCO in Jan­
uary, 1987 in line with its policy to reach 
and provide sUCcour to small mica processors 
who cannot come to Giridih for participating 
ing in MIreO's remunerative purchase pro­
gramme. 

Drug trafficking 10 India 

3479. SHRI BHADRESWAR TANTI : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether India has become the major 
transit centre of drug traffic of heroin and 
hashish in the last three years; 

(b) if so, the steps taken to further 
tone up communication net work in colla­
boration with world agencies to increase the 
seizure of narcotics; aod 

(c) the estimated quantity of druS' 
leakina into India. durin. tranlit and the 
step. taken to check it ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF REVENUE IN THB 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : (a) and (b). India, in view of its 
~eographical location bttfween the two major 
sources of iJlicit druls, common ly known a8 

tbe' 'Golden Crescent' and 'Oolden Triangle' 
regionl, has been increasingly facinl the 
problem of transit traffic in recent years. 

The United NatioDs Fund for Drul Abuse 
Control have committed fiDancial assistal1ce 
to tbe tune of US $ :20 milJiop for 8ptciftc 
projects and proprammes fo fi8ht (hUI 
trafficking and to rrcvcnt drug abuse to b,. 
jointly agreed upon by the Gover(\lJ\cl1t :)f 
India and tbe Fund. Nearly US $ 1.96 
million bas been earmarked (or provision of 
telecommunication equipment. 

(c) No precise estimates could be made 
about the possible quantity of druls le.kina 
into India during transit. However. tbe 
quantity of drugs seized in tbe country in 
1986, t 987 and 1988 (upto July. 1988) 
as follows : 

Quantity seized (kll.) 
Name of 
dura 1986 ) 987 *'9 8 

(upto July) 

Opium 8,789 2,929 1.795 

Heroin '.621 2.749 1,'i82 

Ganja 60,619 53,920 23,014 

Hashisb 18.909 14.796 13,760 
(Charas) 

Methaqualone ! .48S 1,500 631 

* Figures provisional 

Government have initiated various 
aggressive counter- measures alainst dru. 
trafficking which, luter-olio. include 
strengthening of the preventive and intelli­
gence machinery (especially around borders), 
adoption of a liberalised reward scheme for 
officers and informers, strenatbcoiol of 
bilateral co-operation betweop nei,bbourlns 
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countries (includiDI regional co-operation 
under the eellia of SAARC). Special oar­
cotics cells have been created in all the 
Customs and Central Excise CoUectofates all , 
over the country and the state police organi­
sationa as well. 704 persons had been 
arrelted for drug·related offences upto June, 
1988. 

Further, the Provention of Illicit TJ:8ffic 
in Narcotic Drugs and Psychotropic Subs­
tances Ordinance. I ~88 has been promulgated 
by ~ the President on 4 7. J 988. Under this 
Ordinance, 157 detention orders have so far 
been issued and I 30 persons ba ve been 
detained in various places, thus immobilising 
tbem from indulging in illicit traffic in 
drugs. 

Import of Coins 

3480. SHRI BHADRESWAR T ANTI: 
Will the Minister of FINANCE be pleased 
be state: 

(8) the number of coins imported from 
foreign countries with their names during 
1986.87, aod 1987-88 and ;988-89 

(so far); 

(b) tbe number of cains yet to be 

imported; and 

(c) the total cost of tbese coins as 
compared if they were produced in India 1 

THE MINISTER OF STATE IN THE 
DEPARTME~T OF ECONOMIC AT'FAIRS 
IN THE MINISTR Y OF FINANCE (SHRI 
EDUARDO FALEIRO); (a) The inform-
ation is given below: 

---- ------.-~ ----- - .. -
Yen,. uf 
impurt 

Quantity in million pieces 
imported from 

,.",...--------------
United South Canada 

Kingdom Korea 
___ 4~ ___ -------, .... -- -~----,.~ -

1985 .. 86 104.41 540.58 157.95 

1986·87 1150.87 879.65 342.05 

1987-88 144.72 '9.'7 

1988 .. 89 672.64 
-_._-

(b) As Ilarnst an order for 1250 
million pieces of stainless steel coins are yet 
to be shipped from Canada. 

(c) Total elF cost on imoort of these 
coins mentioned in parts (a) and (b) above 
is Rs. 157.98 crores. The estimated cost of 
production of these coins in India is Rs. 
248.1 crores. 

Adoption of villages in Assam by 
State Bank of India 

34~ J. SHRI BHADRESWAR TANTI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the State Bank of India 
allegedly neglected some States in the 
ad0ption of vilJa(lt"s in the c0mmunity 
development programmes; 

(b) if so, the details thereof; and 

(c) the number o~ villages adopted by 
the bank in Assam? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALPIRO) : (a) No, Sir. 

(b) Does Dot arise. 

(c) State Bank of India has reported 
that it has adopted 1627 villages in the 
State of Assam under the ViJlagc Adoption 
Scheme. 

(Trail rIal ionl 

Transfer of emplo)ees' leaders in 
State Bank of Indore 

3432. SHRI MANVENDRA SINGH: 
\-Vitl thi! Minister of FlNANCE be ph!ased 
to state; 

(a) the policy of State Bank of Indore 
regarding tranqfer of its officers/employees; 

(b) whether transfer of employees 
unions leaders are donC' accordinp to tbis 
policy; and 
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(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THR 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINJSTRY OF F1NANCE (SHRI 
EDUARDO FALEIRO): (a) to (c). State 
Bank of Indore has reported tbat the. officers 
are normally rotated froro their assignments 
every 3 years with or without chanae in 
the centre. The bank also endeavours to 
rotate the officers from one centre to other 
after tbe} complete S years at one centre. 
The bank follows a policy of transfer for 
award staff with a ~tay of S years or longer 
at one brancb,oftke within tbe same centre. 
The above policy is also applicable to the 
"union leaders' howe\ler, in case of an 
officers' Associa tion, the person concerned 
ba~ remained posted at one centre for more 
than 5 years though his assignments were 
cbanged. 

[English] 

Overdrafts by Arunachal Pradesh 

341'3. SHiH MANVENDRA SINGH: 
SHRI HANNAN MOLLAH : 
SllRI P. K. THUNGON : 

Will the Minister of FINANCE be 
plea~cd to state' 

(a) whether Government of Arunachal 
Pradesb have drawn overdraft of over 
Rupees Forty crores for the tinancial year 
198 7/19~8; and 

(b) if so, the reasons therefor and the 
details thereof? 

THE MIN)~TER OF STAlE IN THE 
DEPARTtvlENT OF EXPEl'DrI URE 1 ~ 
THE MINISTRY OF FINANCE (SHFI 
B. K. GAOHVI): (a) No. Sir. 

(b) Dces not arise. 

Bank officials staying in Fh'e 
Star Hotels 

3484. SHRI H. N. NANJE GOWDA: 
Will the Minister of FINANCE be pleased 
\0 state; 

(a) whither mOBI 01 tbe ChalrmaD and 
other senior officers of tbe nationalised 
banks stay in private Five Star Hotela 
whenever tbey stay in MetropolitaD citioe; 

(b) whether any directive bas beeD 
issued to them requiriDa tbeir patroDiajDI 
the ITDC hotels; and 

(c) if not, whether GoverDment propose 
to issue such directive ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): <a> to (0). Govern­
ment do Dot have precise information about 
the Hot els in which Chairmen and otber 
senior officers of the banks stay while aD 
tour. The Government guidelines for 
patroni:\ing tbe Public Sector Hotels while 
on tour have been made applicable to 
Public Sector Banks also. However, separate 
im,tructions have been issued to tbe Public 
Sector Banks that accommodation for their 
Chief FXe'cutive Directors while 00 tour 
mOl y be arranged in Hotels other than Five 
Star Hot els. However, where tbe tariff 
charged by Five Star Public Sector Hotel. 
afler deduction of permissible rebate, is 
equal to or less than that cbarged by a Four 
Star Hotel in the Private Sector ~ tbey may 
stay in the Public Sector Five Star Hotels. 
Where at any centre. Four Star accommoda­
tion in good locality aod with clcan reputa .. 
tion is not available, the Chlef Executivesl 
Executive Directors may stay at a Five Star 
Hotel at their discretion. 

Duties 00 FAX machine, 

3485. SHRI DAULAT SINHJI JADEJA: 
W dl the Minister of FINANCE be pleased 
to state: 

(8) whether Government have not takeD 
into consideration the need to have modern 
office equipment 8o'd aids; 

(b) the reasons for heavy taxes and 
duties OD FAX machines; 

(c) tbe .tcp. beiDa taken to rodu~ 
dutics; and 
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(d) tbe scale of duties and charles on 
FAX macbines presently? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA): (a) to (d). At present, tbe rate 
of import duty on certain specified electronic 
equipments, including FAX machines. is 
100 per cent ad valorem, whereas the 
statutory duty OD these machines is 243 per 
cent ad valorem. Tho present rate is consi· 
dored reasonable. Government have DO 

proposal to reduce the rate of import duty 
on FAX machines any further. 

LoaDS outstanding against fishing 
companies 

3486. SURI DAULAT SINHJI JADElA : 
Will the Minister of FINANCE be pleased 
to state: 

(a) The position of a11 dues from Sabioa 
companies under the control of ShippiDI 
Credit and Investment Company of India. 
giving individual figures of defaultinl 
amounts, Joans due. interest overdue. etc., 
as on June 30. 1988; and 

(b) Tbe financial status of each fishina 
company, having fishing boat. acquired 
under the SDFC/SCICI loan finance system? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
position regarding loans advanced and 
jnstalments of principal and interest overdue 
AS on -30.6.1988 in respect of fisbing 
companies assisted by erstwhile Shipping 
Development Fund Committee/Government, 
is indicated in the Statement below. 
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*The ronowing amounts of interest are 
due (as on 5.10.1987) from tbesecompanies 
on account of interest on stage payments for 
trawlers imported under Dutch Credit ; 

Sl. Nam. 0/ the 
No. Compan, 

1. West COlt Marines 
(P) Limited, 
Kottayam. 

~. Marshall Seafoods 
(P) limited. 
Calcutta. 

:3 • Uni Marine (P) 
Limited, Calcutta. 

4. Suraj Fisheries 
Limited, 
New Delhi. 

S. Yamuna Seafoods) 
New Delhi. 

TOTAL 

Amount 0/ 
Int(rest due 

Rs. 17.94,520.00 

Rs. 34,41,656.76 

Rs. 31, 7 ~,8 3 S. 13 

Rs. :6,07,017.19 

Rs. 2',23,99 4.20 

Rs.l.4L11.023.'20 

Advisory committees/bodies under 
Ministry of Commerce 

3487. SHRI DAULA1SINHJI JADEJA : 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the various advisory committees or 
bodies under the aegis of his Ministry; 

(b) the approximate date on which the 
existing tenure of such committees will be 
over; 

(Cl whether the process of rc~constitll­

tion is g~iD8 on for some advisory com­
mittees at this juncture; and 

(d) if SOt the names of such committees? 

THE~ MINISTER OF STATE IN THE 
MINISTHY OF COMMERCE lSHRI P.R. 
DAS MUNS]): (a) and (b). A Statement 
is given below. 

(c) No. Sir. 

(d) Does Dot arise. 

Statement 

SI. Names of the main Date on which 
No. Advisory Committees the existing 

constituted in the tenure will be 
Ministry of Commerce over 

t. Central Advisory Cou-
ncil on Trade 28.9.1989 

2. Export/Import Advisory 
Committee (Northern 
Zone), New Delhi 31.3.1990 

3. Exportflmport Advisory 
Committee (Southern 
Zone) .. Madrass 31.3.1990 

4. Export/Import Advisory 

5. 

6. 

7. 

8. 

Committee (Eastern 
ZoneL Calcutta 31.3. t 990 

Export/Import Advisory 
Committee (Western 
Zone), Bombay 31.3.1990 

Mica Advisory Commitee 13.12.1989 

Hindi Salahakar Samiti 
(Committee) 28.4.1990 

Exhibition Advisory 
Committee Permanent 

Irrigation scheme pending for clearance 
in Gujarat 

3488. DR. A. K. PATEL: Will the 
Minister of WATER RESOURCES be 
pleased to state : 

(a) the number of irrigation schemes 
pending at present for want of environmental 
clearance certificates with State-wise break­
up and since when; and 

(b) how many of such schemes are from 
Gujarat '7 

rAE MINISTER OF STATB IN THE 
MINISTRY OF WATER RESOURCES 
(S}JRIMATI KRISHNA SAHI) : (a) 11 
Major irrigation schemes which have been. 
found technno-economically viablo by tbo , 
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Central Water Commission are pending for 
want of environmental clearance certificates. 

(b) None of them is from Gujarat. 

Seizure of narcotics OD lodo~Burma 

border 

3489. SHRI YASHWANT RAO 
GADAKH PATIL: 

DR. B.L. SHAILESH : 

Will the Minister of FIN ANCB be 
pleased to state : 

(a) the value of narcotics seized on the 
Indo~Burma border during 1987-88 and the 
first quarter of the current financial year; 

(b) 1 whether increased inflow thereof is 
expected according to the intelligence reports 
because of bumper poppy crop in the 
countries coocerned; and 

(c) if so, the details thereof and 
measures proposed to be taken to strengthen 
anti-smuggling operations 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTR Y OF FINANCE (SHRI A. K. 
PANJA): (a) to (c). As reported by 
International Nar~otics Control Board 
(I.N.C.B.), '9urma remains a major source 
of illicit opium, most of which is produced 
in remote areas of the northern and eastern 
parts of the country'. There is no specific 
information about a bumper crop of opium 
poppy in the countries in the Golden Triangle 
region (comprising of Laos, Thailand and 
Burma). Due to common border with 
Burma, India is affected by drug traffic from 
the Golden Triangle. The seizures of drugs 
of Golden Triangle origin, however j do not 
indicate any large-scale smuggling into India 
from that region. In 1987, nearly 2 kgs. 
of heroin and 1 kg. of metbaqualone had 
been seized. In 1988. 2 ks. of beroign have. 
10 far, been seized. . 

Government have· initiated various 
aggressivo counter-measures against drug 
trafficking which, inter-alia include streng .. 
tbenioa of the preventive and intelligence 

machinery, specially alonl tbe international 
border., adoptiQo of 8 Jiberalised reward 
scheme for officers aad informers, streBI­
thoning of bUateral co-operation between 
neigh bouring countries (includiog re,ioDal 
co·operation under tbe aeats of SAARC). 
SpeciaJ narcotics coUs bave been created in 
all the Customs and Central Excise ColJecto­
rates aU over the country as well as in tbe 
State police ofaanisationa. 

Further, the Prevention of Illicit Traffic 
in Narcotic Druss aDd Psycbotropic Sub­
stances Ordinance has been proQlulgated by 
the President on 4.7.1988. Undor this 
Ordinance. 1.5 7 detention orders bave been 
issued and 130 persons have been detained 
as on 16.8. 1 988. thus immobiJising them 
from indulging in i1licit traffic in drugs. 

An In(lian delegation headed by the 
Minio;ter of State for Finance (Revenue) 
vi~ited BurmJ in July, 1988. In the taks 
with the Burmese authorities, the drug 
trafficking o.,illJation in both the countries and 
the countrr measure taken were reviewed 
with an emphasis for intitutionalising tho 
exchange of information between the la. 
enforcement agencies of both the countries. 

Export of textile macblnery to Pakistan 

3490. SHRI G. S. BASAVARAJU: 
Will the Minister of TEXTILES be pleased 
to state : 

(a) whether considerable scope ex.ists 
for export of cotton yarn, polyester staple 
fibre, polye~ter filament yarn aDd textile 
machinery to Pakistan; 

(b) if so. whether a biah level team 
vl..,Jt~d P,tki'ttaD in tbis regard; 

(c) whether the team bas submitted its 
report to U Dion Government; and 

(d) if so, the details thereof and tbe 
action tak.en or proposed to be taken 
thereon 7 

THE MINISTER OF STATE IN THE 
MINIS~Y . OF TEXTILES (SaRI 
RAFIQUE ALAM) : (a) to (d). The reports 
of certain trade delcsations Which bavo bccU 

I 
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to PakiataD rocoDtly indicatc that Pakistaocsc 
parties arc interested in import of teJ'tile 
mocbioory and Polyester Staple Fibre from 
India. However. such transaction can be 
entered into by public sector aseocies of 
Pakistan which are allowcd to tradc without 
any restrictioDS. 

Appolatme.t of Chartered Accounts 
to board. of Directors of 

compaDies 

3491. SaRI G. S. BASAVARAJU; 
Will tbe Ministcr of FINANCE be pleased 
to state : 

<al whether Government propose to 
appoint Chartered Accountants to the Board 
of Directors of companies assisted by the 
financial institutions as well as nationalised 
bank.: 

(b) if 10. tbn maio reason§ tbereof; 
aDd 

, (c) tbe extent to which this is likely to 
improve tbe functioninB.of tbese companies? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
eDUARDO FALEIRO): (a) to (c). IDBI 
bas reported tbat nOD official nominees 
appointed by tbe financial institutions on the 
Boards of some of their assisted companies 
include professionals (which may, inter­
alia i~clude Cbartered Accountants). Such 
nominees, with their professional expertise 
in matters relatiol to corporate management. 
are expected to play in effective role in 
proper functioniol of these companies. 

Non-payment of festival allowance to 
workers of Cannanore Spinning 

IIDd Weaving Mi lis 

3492. SHRI MULLAPPA~LY RAMA-
CHANDRAN: Will the Minister of 
TEXTILES be pleased to slate: 

(a) whether representations regarding 
DOn-pa),meot of festival allowance to workers 

of Cannan ore Spinning and Weaving Mi1Js, 
Canoanore, during tbe 'Vlshu' featival have 
been teccived; and 

(b) jf so, the decision taken by Union 
Government in tbe matter? 

THE MINISTER OF SrATE IN THE 
M INISTR Y OF TEXTILES (SHRI 
RAFIQUE ALAM): (a) Yes, Sir. 

(b) The Government has not intervened 
in tbis internal matter of N.T.C. 

Clearance to Sri Ram Sagar Flood 
flow channel 

3493. SHRI BHATTAM SRIRAMA­
MURTY: Will the Minister of WATE& 
RESOURCES be pJeased to state: 

(a) whether the Sri Ram Sagar Flood 
flow channel submitted by Andhra Govern­
ment has since been rejected by the Central 
Wa ter Commission; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRIRHNA SAHI): Ca) and 
tb). The Central Water Commission intimat­
ed the State Government that the project was 
not attractive from investment considerations 
in view of high capital and operating cost 
and also substantial submersion. 

Non·utilisation of Installed Capacity 
ofNTC 

3494. SHRI BHAITAM SRIRAMA. 
MURTY: Will the Minister of TEXTILES 
be pleased to state: 

(a) the number of textile mills which 
are under lock out or closure in the country 
and bow many of them are in West Beo&a); 

(b) the amount lockod up as a result 
thereof, 
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(c) wbether the special committee 
appointed 'by Union Government in 1985 
have made its' recommendations. 

(d) if so, to what extent tbey are beiDg 
implemented; and 

(e) whether SO per cent of tbe total 
installed capacity of textile industry is Dot 
utilised? J 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF TEXTILES (SHRI 
RAFIQUB ALAM): (a) As on 31.S.88, 
133 Cotton/Man-made fibre telCtiIe mills in 
the country were lying closed for various 
reasons. Of these 9 were in West Bengal. 

(b) Union Government do not maintain 
record of financial involvement of institu­
tions, banks etc. in individual textile mills. 

(c) 8Qd (d). An .. Expert Committee on 
Textile Industry was constituted by tbe 
Government in 1984. Its recommendations 
formed the basis for the Textile Policy 
Statement of June 198 S. which is being 
followed. 

(e) It is not correct that 50% of the 
total installed capacity of the textile industry 
is un-utillised. 

Income by way of searches aDd 
seizures by Income Tax 

Department 

349S. SHRI BHATTAM SR;lRAMA­
MURTY: Will the Minister of FINANCB 
be pleased to state : 

(a) whetber tbere is a significant increase 
of the income of Government by way of 
searches and seizures by Income Tax 
Department in various parts of the country; 

(b) the total income received through 
searches and assets seized from J 983-84 
to 198V.88; 

(c) tbe details of the amount held up in 
stays and in tbe courts; and 

(d) the various major business houses 
raided and whero significant IsseCI wero 
seized during the above period '1 

THE MINISTER OF STATB IN THB 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCB (SHRI A. K. 
PANJA) : (a) and (b). Information regard­
ing undisclosed income surrendered by 
taxpayers during tbe course of searches and 
seizures by the Income-tax departmont aDd 
tbe value of assets seized in sucb searcbes is 
as under: 

Year No. of Value of Undisclosed 
searches assets income 
conduct· seized surrendered 
ed (Rs. in during 

crores) searcbes 
(Rs. in 
crores) 

1983-84 4332 27.99 

1984-85 434S 25.07 

1985-86 6431 50.32 

1986-87 7054 100.70 36.8S· 

1987-88 8464 145.02. 147.49 

*lnformation given only in respect of searches 
conducted on or after 10.9.86 as tbe 
relevant provision under which such surren­
ders are made. came into force on the said 
date. 

(c) The income-tax demand stayed by 
various courts. Settlement Comlllission and 
income-tax authorities as on 31.3.88 was 
Rs. V35.81 crores. 

(d) The namel of the business bouses' 
individual in whose cases the amount of 
seizures is Rs. 1 crore or more during tbo 
period from 1983·84 to 1987-88 are a. 
under: 

SI. Name Placo 

I !Z 3 
---.---

l. Mis Bansali Group Calcutta 
2. Lodha Group Calcutta 

3. POOdar Group Calcutta 



283 Written Answer" AUGUST 1~, 1988 Writ I en blwer.t ~84 

1 2 
--------, 

4. Nagarj una Fertilizers 
Ltd. 

3 

Hyderabad 

5. MIs DLF Universal Ltd. Delhi 

6. Iqbal Chand Khurana Delbi 

7. Mis Damaoi Bros. 

8. Sb. Cbinta Mani Jain 

Bombay 

Bombay 

9. Sh. Bansi Lal Za,·eri Bombay 

10. Mis Dhola Nath Ram 
Lubbaya and otbers Bombay 

11. Dbaramji Tejpal & Co. Bombay 

12. MIs C.l. Dalal & Co. Bombay 

13. MIl Lupin Laboratories Bombay 

14. Mis Diamond Corpora-
tion and Partners Bombay 

IS. Mis B. Arun Kumar and 
Partners Bombay 

16. MIs Dbaramchand 
Paraschaod Bombay 

17. S/Sbri Ram Sudhir and 
Sh. NaDdu La) Raghubir 
Prasad Shahjahanpur 

18. MIs Aggarwal Group 

19. Maradia Group 

20. Paharpur Cooling 
Towers Group 

21. Harbhajan Singh 

~2. R.K. Aggarwal and 
G.D. Sahukar 

Farukhabad 

Ahmedabad 

Calcutta 

Meerut 

Bareilly 

23. Ram Kripal Roop Chand Ghaziabad 

24. R.P. Goenka Group Calcutta 

25. Chandraswamy and 
Associates Delhi 

Closure of woollen mills 

3496. SHRI K. RAMAMURTHY: 
Will tbe MioistClr of TEXTILES be pJeased 
to state: 

(a) whetber 36 woollen mills had closed 
down and many more are on the verge of 
total closure, due to tho fact that raw wool 

prices sky-rocketted by 185 per ceot in a 
short span of 22 months; 

(b) whether there was 2S per cent faU in 
the production of indigenous wool during 
1987 and if so, the reasons tbereof; and 

(c) the steps taken by Union Govern­
ment thereon ? 

THB MINISTER. OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI 
RAFIQUE ALAM) : (a) aDd (b). No, Sir. 

(c) Does not arise. 

Agro-based industries in export lector 

3497. SHRIMATI JAYANTI PAT­
NAIK : Will the Minister of COMMERCE 
be pleased to state : 

(a) the different kinds of agro-based 
industries in the country in the export 
sector; 

(b) whether the sea food industry needs 
to be developed to enable it to meet the 
growing need of Indian 5ea food, particularly 
dried marine products in the international 
markets; and 

(c) if so, the steps taken by Government 
to upgrade tbe sea food industry in tbe 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. R. DAS MUNSI): (a) The main agro­
based industries are processed foods, sugar J 

fruit-based beverages, cashewnuts, oilcakes, 
oleoresins, tobacco etc. 

(b) Yes, Sir. 

(c) Several steps have been taken to 
upgrade the seafood industry in tbe coun­
try which include: 

(i) Assistance to States in diversifyinl 
!ilbiog activities and motorisation 
of indigenous craft tbroulh loans I 
subsidy. 
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(if) AugmentatioD of deep sea-fishing 
fleet through judicious mix of indi­
genous, imported and chartered 
fishing vessels, 

(iii) Providing 33 per cent subsidy on 
the cost of indigenously constructed 
deep sea fishing vessels. 

(iv) Providing loans on soft terms by 
Shipping Credit and Investment 
Company of India Ltd. 

(v) Systematic and Intensive Surveys 
of fishery resources in Indian 
Exclusive Economic Zone. 

(vi) Construction of fishing harbours at 
major and minor ports and of the 
landing and berthing flcilities at 
smaller fishing centres. 

(vii) Training of personnel for manning 
the fishing vessels. 

(viii) Regulation of fisbing by foreign 
vessels in the Exclusive Economic 
Zone;anJ 

(ix) Development of value-added marine 
products like IQF shrimps. 

UNDP assistance for sewing industry 

3498. SHRIMATI JAYANTI PAT­
NAIK: Will the Minister of FINANCE be 
pleased. to state : 

(a) whether some sewing machine deve· 
lopment centres have been set up in the 
country with United Nrttions Development 
Programme (UNDP) assistance; 

(b) if so, the name of the cities or towns 
where such sewing machine development 
centres have been set up : 

(c) whether the UNDP bas approved 
any new project to accelerate the growth of 
sewiDI machine Industry in the country; sud 

(d)", if 10, tbe details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENt OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCB 
(SHRI EDUARDO FALEIRO): (a) and (b). 
UND P provided assistance for the &ettiDI up 
of a Sewing Machine Development Ccntre at 
Ludbiana. The Pbase·l of this project was 
completed in December t 981. 

(c) and (d). The Phase-It of [he Sewinl 
Machine Development Centre ~t Ludbiaoa 
was approved on II May 1988. While UNDP 
iopuls for tbe Phase-II project would be 
$ 61 S, t 20 twer a period of two years starting 
October ]988, Government of India's 
counterpart contribution would be 
Rs. 84,75.000/- Tbe UNDP assistance 
would help the Sewing Machiue Develop­
ment Centre in providing technical services 
for the development of small scale units of 
tbe sewing machine industry in the country. 

Clarification on procedural matters 
relating to MODV AT 

3499. SHRI VIJAY N. PATIL : Will 
the Minister of F1NANCE be pleased to 
state: 

(a) whether a Memoran\lum had been 
received by the Central Board of Excise and 
Customs regarding certain clarifications on 
procedural matters relating to MODVAT 
from the Chamber of Indian Trade and 
Industry, Delbi; 

(b) if so, the action taken in the matter 
by Government; 

(c) whether Government propose to issue 
more clarifications of a general nature to 
reduce harassment to Trade and Industry by 
the Excise Authorities at lower level, by 
wrong interpretations; and 

(d) whether Government abo propose to 
issue detailed guidelines about allow ins/not 
allowing the MODVAT credit to the manu­
facturers on account of minor technical faults 
in decl.uation or endorsements of Gate 
Passes etc. to reduce corruption? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RE'IBNUE IN THB 
MINISTRY OF FINANCE \SHRI A. le. 
PANJA) : (a) Yes~ Sir. . 
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(b) Suitable roplies bave alro!\dy been 
liven to the Chamber of Indian Trade and 
Industry. Delhi. 

Cc) and (d). Clarifications on procedural 
aspects are issued from time to time on 
problems being raised by departmental 
officers/Industry and trade. Instructions 
already exist for allowing MODV AT credit 
on account of minor technical faults in the 
declarations and a]so on endorsements of 
Gate passel. 

Water and land management training 
institutes 

3500. SHRI MANIK REDDY: Will 
tbe Minister of WATER RESOURCES be 
pleased to atate : 

(a) the names of water and land manage­
ment training institutes in the country 
operating in various States and Universities 
wbicb are receiving the Central aid for their 
training activities; 

(b) the nature of assistance, financial 
and otherwise reDdered by the Centre to 
these institutes; and 

(c) the details of training given in these 
institutes ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI): (a) A list 
is enclosed. 

(b) Assistance to these institutes is 
provided under USAID assisted Water 
Resources Management and Training Project 
and is in the form of consultancy services, 
equipments and training in the country and 
abroad. VO per cent of the assistance recei· 
ved from tbe USAID under the project is 
passed on to the States as additional Central 
assistance. 

(c) These Institutes conduct long and 
short term training courses, workshops and 
lemin"ars for in .. service personnel of the State 
Irrigation. CAD and Agriculture Departments. 
The training courses range from field opera .. 
tional levels to senior levels. In addition. 
training programmes for tbe farmers are 
,Iso conductod. 

Lilt 01 Tralnlhg l",tllllle, 

1. Water and Land Manasement Institute, 
Mabarashtra. 

2. Water and Land Management Institute, 
Bhopal, Madhya Pradesh. 

3. Water and Land Management Institute, 
Gandhinagar, Gujarat. 

4. Irrigation Management and Training 
]n8titute. Kota, Rajasthan. 

S. Irrigation MaD8gement Training 
Institute, Tricby, TamiJnadu. 

6. Water and Land Management Training 
and Research Institute, Hyderabad, 
Andhra Pradesh. 

7. Water and Land Management Institute, 
Patna. Bihar. 

8. Water and Land Management Institute, 
Bbubanesh\\'ar. Orissa. 

9. Water and Land Management Institute, 
Okhla/Lucknow. Uttar Pradesh. 

] O. Centre for Water Rasources Develop-
ment and Management, Calicut, 
Kerala. 

11. Mahatma Phule Agricultural Univer­
sity. Raburi, Maharashtra. 

12. Irrigation Management and Training 
Institute. M. S. University, Baroda, 
Gujarat. 

13. Centre for Water Resources,. Anna 
University, Madras, Tamilnadu. 

14. College of Technology and Agricultural 
Engineering, Rajasthan Agriculture 
University, Udaipur, Rajasthan. 

Improvement of Effiriency and Customer 
Service in Nationalised Banks 

3502. SHRIMATI D. K. BHANDARI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government propose to ask 
the banks to increase their efficiency and 
customer service to achieve tbeir ,oal of 
nation· building; 
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(b) if 10, the details thereof; and 

(c) if not. the reaSODS therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FAIRIROl: (a) to (c). 
With a view to ensure that the public lector 
banks subserve the national goaJs and 
objective!l, Government have been continu­
ally monitoring their performance in all 
aspects of their opeTations including effici­
ency and cu~tomer service. Towards 
this objective, the public sector banks 
at the instance of Government and 
Reserve Bank of India. have taken various 
measures during the last three years. 
These measures include evolution of time 
norm~ for rendering common services , 
speedi~r c1earin~ of cbeques through 
computerisation of Clearing Houses, speedier 
collection of outstathn cheques through 
increased nc;e of courier services, creati~n of 
machinery for quick redrec;sal of customers' 
grievances extending to individuals the 
facilitv of immediate credit in respect of 
outstation cheques upto Rs. 2S00/- payment 
of interest at savings hank nte for delayed 
coJlection of out~tation cheQt es beyond 
10/14 days, increac;ed inter-face between 
customers and the bllnk Executives with a 
view to facilitating quick redressal of 
~rjevances and also promoting mutua) under­
standing. 

Proposal for incentive to exporters ID 
thrust areas 

3S03. SHRIMATI O.K. BHANDARI: 
Will the Mihister of COMMERCE be 
pleased to state = 

('1) whether the srlgge~tions bave been 
re::eived to give special incentive scheme to 
pro'. ide support to exporters who achieve 
e"cellence in exports 10 identified thrust 
areas: 

(b) if so, the details thereof; 

(c) whether Government propose to 
take action on ,ucb lI\1ggestions ; 

(d) it 10, the detail. tbe.., t,t'" 

(e) ir not, the reasons theretor , 
'" 

THB MINISTER OF sTATE IN 
THE MINISTRY OF COMMFRCB (SHat 
P.R. DAS MUNSJ) : <a> to (e). There is 00 
specific proposal for a speciftl incentive 
scheme to provide support to exporters who 
achieve excellence fn exports in identified 
thrust areas. Several export incentives , 
general as well as sector-specific. have 
already been provided for exporters of 
various items, fncludin. thrust items. 

Impact of non-availability or raw material 
OD englneerlnR export. 

3504. SHRIMATI 0 K. BHANDARI: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government are aware tbat 
export of engineering good. is affected due 
to non-availability of critical raw materiall 
and its biBb prices; 

(b) if so, the steps Government propose 
to take in this rellrd ; 

(c) the names of critical raw materiala 
the engineering units are faciDI acute 
shortage; 

(d) whether Government propose to 
arrange crash import of such critical raw 
material items to incr~a8o olports of tbo 
country; 

(e) if so, tbe details tbereof; and 

(f) if not. the reasons thereror ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SURI 
P.R. DAS MUNSl) : (a) Government is 
aware of shortages of raw material botb in 
the domestic and international market, 
and related price incrcases. 

(b) In order to ensure supplies of fa" 
material for export production tbe Import­
Export Policy provides for the duty 'r. 
import of inputs at international prices­
Public Sec;tor Units \i~e S1e, MMTC afo 
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also e0titk4'm service ~"ty free licence 
holders tbroUlh bulk imports. Further, 
exporters~ MiDI 1nlfrgenously \ manufa6ttired 
irOD aQd .teel are reimbursed tbe dIfference 
t)eJween tW Idom~Jtlc international prices' of 
tbeac materials where tbe international' , 
prices are lower •. 

(c) The raw materials whicb are 
signific8nf1y required <for the engineering 
industry and for which tbe domestic 
availability faHs sbort of the total demand 
are pig iroD. HR. coils. MS BI~!ets, Zil'c. 
Nickle, Copper and Aluminium. 

(d) to (f). Government has dtcided to 
import pig iroD, HR coils and MS Billets to 
fulfill the shortfan in indigenous 8\ L111ab.lity. 
tbis is expected to meet fbe demand of the 
engineering export sector. Import ('f Alun;ll­
nium which was earlier canallsed has now 
been placed under O.G.L. 

I 

Wealth Tax collection in Bhubaneswar 
and Cuttack 

3S0S. SHRI ANADI CHARAN DAS : 
Will the Minister of fiNANCE he plca"cd 
to state: 

(a) the number of person~ In Bhubdnes­
war and Cuttack who have been as<;e..,"ed 
for payment of Wealth TdX dU!1I g 1986-87 
and 1987-88 ; 

(b) the total amount col1ect('d is Wealth 
Tax during the said penod in t t e'iC areas; 
and • 

• J 

(c) ""~ total number of bUJldang /immov­
ahle properties taken over by Government 
f"r ~odef-valuation of the declared huddlDg/ 
Immovable properties? 

THE MINISTBR OF STATE IN THE 
• DEPARTMENT OF REVENUE IN THE 

MINISTRY OF FINANCE tSHRT A K. 
PANJA) : (a) Number of perSOu!l in 

• Bbubaneswar and Cuttack who have been 
assessed tot payment of Wealth-tax during 
1986 .. 87 is '1 O!O (One Tbou ... al1d TVvt"nty) 
and during 1987 .. "88 is'&6 (Seven Hundred 
Eilhty Six). · , • 

(b) TOWl]"' amount coMected as Wealth 
Tax during 1986-87 is Rs. 16,73,000 
(Sixteen 'takhs Se\,enty three Thousaod) 
and during 1987-88 is Its. 13,60,000 
(t'hirteeg Lakba SixW Tho\l&aDd). 

(c) Nil. 

Co-operative banks In Orissa 

3506. SHRI ANADI CHARAN DAS : 
Will the MlOister of FINANCE be pleased 
to state : 

(a) whether Union Government have 
studied the fI ituation being faceq by the 
~o-operative banks in Orissa due to their 
mismanagement, misfeasance and bank­
ruptcy ; and 

(b) if not, steps taken for financing the 
the farmers by nationalised banks? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF ECONOMIC 
AFFAIRS IN THE MINISTRY OF 
FINANCE (SHRI EDUARDO FAIPIRO) : 
(a) and (b). In terms of the proVISll ns 
'Contained In the co-operative bocietie~ Act. 
the Registrar of Co-operative c;ocietiec; 1~ the 
authority empowered to take neces~ary 
action against co-operative banks who 
inrtu1ge in mismanagement and other irregu­
larities. The public sector banks have been 
financing the farmers by providing, both 
short-term Joans and term Joans in accor­
dance with the annual action pJans of 
various districts. 

Scheme of s(rengtbening of surface and 
ground water in Orissa 

3507. SHRI ANADI CHARAN DAS ~ 
Will the Minister of WATER RESOURCES 
be pleased to state : 

(a) whether any Centrally sponsored 
scheme for strengthening of surface and 
ground water in the State pf Orissa was 
approved by Union Government; 

(b) if so, the approved cost of the 
scbeme ; ap<1 



SRA ¥ANA t 21. t,l V tsAKAJ 

(c) tbt5 steps being taken for impldlnenta· 
lion of tho acheme in the IState so far ? 

THE MINISTER OF STATE" IN THE 
MINISTRY OF WA TER. RESOU~CES 
(SHRIMA TJ KRISHNA SAU,) : (a) and ~). 
Followina schemes have been sanctioned 
so far in the Stat~ of Orissa in whicb '0% .. . 
assistance is provided by Central Govern-
ment: 

P"lad 01 Name 1II ~che .. AiJp;oNd 
,anellon cOlt 01 

... 1 'Jd~ . IChqne 

I,~jl ' (RI. In 
)~ ~ ~ I ... lakhl) 

\ I , 

_ ... t.iA.·.~,.f 

1976·82 Strengthening of Ground 
WatC1" OlaaDisation 
(mainly for staff) .62.71 

1978·82 Strengthening of Surface-
Water Organisation 
(mainly.for staff) 28.21 

1986·87 Strengthentng of wGround· 
Water Organisation 
(equipment only) 48.50 

1987· 88 Strengthening of Ground 
Water (eQuipment only) 50.00 

(c) Progress reports are reviewed dud 
mont taring undertaken periodJcally. 

Income·tax notices to Civil Supplies Corpo­
raHon and Essential Commodities 

Corporation of Andhra Pradesh 

3508. SHRI E. AVYAPPU REDDY: 
SHRIK.RAMACaANDRA 

REDDY: 

Will the Minister of FINA NCE be 
pleased to state: 

(a) . whethe: tbe notices under the 
Income-tax Act were issued to the CIvil 
Supplies Corporation and Essential Com­
modities Corporation of Andhra Pradesh ; 

(b) who~1 IUcb notices bave been 
issued to small ~orpo;atioQs in othor States 
also; aDd • 

(c) whether it II 'propolld l6 live 
exemption to such Corporation 8S they are 
purely meant for reDderit'll' Baae_tiat services 
to the weaker sections in till consumer 
public l' 

'THE MINISTBR Of t srAtE JIN 
THE DB~RTMeNT OF RBfENVB IN 
THE MINISTRY OP FINA$B (SHRI 
(A.K. PAN)A) : (a) As' resara, A.P. Ciyil 
Supp1ies Corporation. retUeD' df income 
for the assessment years 19V9·'8 to 1980· 
81 were filed voluntarily whereas the returos 
for the assessment years 1981-82 to 1985-
86 were filed in response to notices issued 
by tbe Department. Returns for tbe asaell­
ment yeats 1986-8' and 1987-88 wore 
filed voluntarily claiming oatmptioD from 
income- tax. No return for tbe assessmeot 
~ear 'Q.8 8 .. 89 has so far beta field O()f any 
notices c,lllang for the retufn baa so far been 
i~sued by the Department. 

(b) Af» regards A.P. Essential Commodi­
ties Corporation. returns for the assessment 
years 1981-8.t to 1985-86 were filed 
..declaring. n i1 income claiming exemption 
from iDcom~-tax. These returns were filed 
in response to notices issued by the Depart­
ment The return for the assessment year 
1986-87 has been filed voluntarily declarinl 
ml income claiming excmptioD from income­
tax For the assessment years 1987-88 
and i 988· S 9, no notices calliDg for the 
returns of income have 80 fat beeD issued 
by the DL.partment nor any returns have 
beeD filed by the assessee voluDtarily. 

(c) Requisite aotion is takeD under the 
Income-taK Act to &fJgeS& tbe income of any 
such Corporation where such action is called 
for. 

(d) No. Sir. 

Tea Board braoch offices ID Slllgarl ad 
Aliparduar 

I lS09. SHRI PIYUS TIRAKY: Will 
the Minister of COMMBRCE be pleased to 
state: 

(a) whetber Government propose to 
estabJish branch offices of Tea Board in 
Siliguri and Alipurduar of North Beopl and 
at Guwahati, Tezpur. Di6rugarb and Jorb" 

.. <Jlb"Assam ;-
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(b) if so, by what time i and 

(c) if Dot; tbe reasons therefor? 

THB~MINISTBR OF STATE IN THa 
MINISTRY OF COMMERCE (SMRI P. R. 
DAS MUNSI) : (a) to (c). The Board is 
already baV1D8 its branch offices at Siliauri 
fa Nortb Be°la) , and also at Ouwahati. 
Tczpur, lorhat IIIDd Silchar in Allam for the 
purpose of effective implementation of 
Board'. aclivhics. 

Spices uDder OGL 

3' 10. PROF. P.J. KURIEN : 
SHRI K. MOHANDAS : 

WiU tbe Miniater of COMMERCE be 
pleased 10 stlte : 

(a) wbether certain spices have been put 
under OOL under the new Jmport Export 
policy; 

(b) if so, the names thereof and the 
roaSODa therefor; 

l~) tbe perccntase of increase in the 
prices of tbese spices after these were ta~en 

out of OOL last time; 

(d) tbe percentase of declioe in tbe 
prices after tbese have been put back under 
OuL' aDd 

(e) tbe steps being takon to rna intain 
prieea at remunerativo lavel 1 

THE MINIStER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. ~. 
DAS MUNSI): <a> and (bJ. :e8 Sir. 
Import of cloves, ciDnam~n/cassla. Dulmca 
and made bas been decanr.thst:d and allowed 
undor Open General L,c(n..:~. DJrlns the 
period of canalisalion, tbere w.ere, pr~blems 
with relard to imports and dlstClbutlon as 
also bigh rile in prices. As these item. are 
required in every hou.eb~ld and al.50 for tbe 
preparation of Ayurvedlc mediCines, the)' 
bave been brouabt back on Open General 
Licence. 

(c) Tho price iDcreues ranged between 
65 per cent to '0 per cent in case of ~Joves 

over a period of J 8 months while it Will 

4 19 per cent and 160 per cent Over a period 
of 3 years in case of Dutmes and mace 
respective)y. 

(d) The decline in prices ranged from 
10 per cent to 17 per cent. 

(e) The prices are being monitored 
regularly. 

Impact of Import.Export policy 00 domestic 
priees of 'plces, coeoDut aDd rubber 

3511. SHRI K. MOHANDAS : 
SHRI K. KUNJAMBU : 
SHRI A. CHARLES : 
PROF. P.J. KURJEN : 

Will the Minister of COMMERCE be 
pleased to state ; 

(a) whether the domestic prices of 
spices, coconut and rubber declined after the 
announcoment of new Import Export policy; 

(b) if so, the extent of decline; 

(c) the steps taken to arrest the declin ~ 
in prices of each of thele items ; and 

(d) the measures being tak 00 to ensure 
remunerative prices to the growers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSl)) : (a) to (d). There has been 
DO cbange in tbe import policy in respect of 
rubber and coconut. Only import of certain 
spices-cloves, cionamon/cassia, nutmeg and 
mace have been dec8na1ised and allowed 
under OGL. The prices are being monitored 
regularly. After decanalisatioD, the prices 
h ! \ C como down to the level obtaining prior 
to canalisation. 

Import of almoods 

3512. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR : Will tbe 
Minilter of COMMERCE bo pleased to 
state: 

(a) the total value of almonds imported 
in 1985-86. 1986·87 and 1987·88, year· 
wise; 
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(b) whether Government have a pro· 
posal to increase the import of almonds in 
1988-89 ; 

(c) if so, the total value of almonds 
expected to be imported in 1988-89 ; and 

(d) the country from wbich almonds afe 
being imported ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSl) : (a) Import data is avail­
able upto March, 1986 only. However, 
total value of almonds impocted during 
1985-86 is given below :-

Value 
(RI. Lakhl) 

(i) Almonds, Kernels 54.35 

(Ii) Almonds, in sheils 927.53 

(b) In July 1988 Government have 
liberalised import of almonds. Eacb eligible 
dry fruit licensee sball also be granted 
a licence for import of almonds for a value 
of Rs. 20,000/-. Also, Additional licencell 
issued to Export Houses/Trading Houses 
after 1.4.88 on exports made during the 
licensing year 1987·B8 or thereafter have 
been made valid for import of almonds 
upto S per cent of the value of the licence 
within the overall value of the licence. 

(c) It is not possible at tbis stBge to 
give an estimate of import of almonds 
during 1988-89 as import has been Iiberali· 
sed only in July, J 988. 

(d) Countries and regions from wbich 
almonds are being imported are Afghanistan, 
Iran. U.S.A., Pakistan and Cbina Republic. 

Export of Agarbattl 

3513. SHRI SHRIKANTHA DATTA 
NARASIMHARAJA 

WADIYAR: 
SHRIRADHAKANTA 

DIGAL: 

Will tbe Minister of COMMERCB be 
pleased to state: 

(a) whether the Alarbatti made ia 
Karnataka are very popular in the Iuterna­
tional market: 

(b) whether tbere has been declino in 
the export of Aaarbatti in 1987-198~; 

(c) if so, the reasons tberefor; and 

(d) the steps taken to increase Aprbtti 
export? 

THE MINISTER OF STATB IN THB 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : ,8 I Indian Asarbattis inclu­
ding tbose manufactured in Karoataka are 
popular in the international market. 

(b) No Sir, Export of Agarbattjl durio, 
1987-88 bas shown an increase of 8.8 per 
ceot over the exports duriog tbe previous 
year. 

(c) and (d). Do not arise. 

Treaty witb ForeigD~Go,erDmeDts 00 

smuIgliol 

3;,14. SHRIMATI KISHORI SINHA : 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether Government propose to sign 
with several otber fOl'eian Governments 
treaty to c=xcbanse information 00 amUSlling 
of drugs, gold and silver; 

(b) if 80, when; 

(c) whether government are aware that 
internatiool1 I smuggling gangs are opera tina in 
India to transport drugl to Europe and 
America in excbange for lold and silver 
beinl sm~811e1 into India; and 

(d) if so, whether Government would make , 
death penalty mandatory for all drus traffic­
kers as bas already been made in several 
countries? 

THE MINISTER ~OF STATE IN THB 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. IC. 
PANJA) : (a) and (b). India haa recently 
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a~eded to the multilateral Convention and 
Mutual Adniinistrative Assistance or preven­
tiOD, investigation and repression of customs 
offences adopted by the Customs Coopera­
tion Council on 15th November. 1977, at 
Nairobi. The aim of the Convention is to 
establish multilateral cooperation between 
mem~r~countries for prevention. investiga­
tion and repression of customs offences 
~cluding smuggling of drugs, gold and si1ver 
based on tbe principles of reciprocity and 
strict respect for national laws. 

(c) there is no definite evidence to 
indicate that international smuggling ganKs 
ate operating in India to transport drugs to 
Europe and America in exchange for gold 
and silver bein~ smusgled into India. 

(d) A comprehensive draft legislation to 
amend tho Narcotics Drugs and Psychotropic 
Substances Act, 1985. in certain areas 
including tbe scaling up of the penal provi­
sions therein for certain offences is under 
active consideration of the Government. 

Budget Estimates and actual 
collection of Direct Taxes 

35l5. DR. B. L. SHAILESH : Will the 
Minister of FINANCE be pleased to state: 

(a) what was the proponionate Budget 
estimates and the actual collectIOn of direct 
taxes made during the first quarter of 198 8-

. 89 aod the correspondioS figures for the 
corresponding poriod in 1987-88; . 

(b) the collection of direct and indirect 
'taxes duriflg the current :tear and tbe reasons 
for lesser collection. if any; 

tC)'~ what is the expected rate of increase 
in tbe collc"'ct{olr of direct taxes duting 'the 
current year; and 

rd) th'e mojor operations undertaken' by 
·t)6bardne"dt fdr "etis'uring better coUection of 
direct taxes this year ? 

. t L ~ taii MINISTER: lOP Sr ATE IN THE 
1)BtsARTMENT 'OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
'PANJA) ~ (a) Budget 'Estimates for direct 
t~xe8 for 1981--88 and 1988-89 are &s. 

6541.00 crorC'lS and Rs. 794'.2' crares 
respectively. 

Actual Collections for first quarter 0 

1987-88 and 1988"89 are Rs. 60S.83 
crores and Rs. 426.78 crores respectively. 

(b) Collections of Direct Taxes (IT and 
C. T.) and Indirect Taxes upto J~IY. are Rs. 
818.78 crores and Rs. 10,395.37 crores 
res pecti vely. 

(c) the expected rate of increase in the 
collection of direct taxes during the current 
year over )a st year's collection is 16.18 per 
cent. 

(d) The Department has launched a 
"Special Collection Scheme II uuder which 
tax payers are entitled to rebate of 50 per 
cent or the interest chargeable under section 
220(2) of the Income-tax Act. 1961 if they 
make full payment of arrear demand (Certi­
ficated to the Tax Recovery Officer upto 
31. 3.86) together with SOper cent of the 
interest due, during the period J. 7.88 to 
30,988. 

The Chief Commissioners of Income .. taxl 
Directors General (Investigation) have been 
iostructed to enforce collection Imrnedi"tely 
after the demand becomes due. The Commi­
ssioners of Income-tax (Appeals) llave also 
been asked to decide high demand cases 
quickly. 

(Translation] 

Re~ommeDdations made by 
Sub-Committee or CPOL 
on Bhagiratb publlcatloD 

+3516. SHRI YOGBSHWAI~ PRASAD 
YOGESH: Will the Minister of WATER 
RESOURCES be pleased to state: .. 

(a) whether a Sub-Committee of Com­
mittee of Padiament on Official Lansuale 
made some recommendations in respect of 
Bhagirath' publication some years ago; 

(b) if so, tbe reasons for not implemon­
tiol these recom nendatioDs fully so far; 
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(c) whetber any arrangements fot Parlia­
ment monitoring have been made for 
implomenting these recommendations fully; 
and 

(d) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRIMATI KRISHNA SAHI) (a) 
During tbe inspection of Central Water 
Commission on 17. 1.1979, the Second 
Sub· Committee of Parliamentary Committee 
on Official Language had suggested inter 
alia mainly to keep in view the following 
points: 

(i) The appoiDtment of staff of equal 
pay-scale may be considered for 
the publication of Bhagirath Patrika 
in English and Hindi. 

(ii) It may be considered to give re­
muneration at a higher rate to the 
authors who write original articles 
in Hindi for Bhugirath Palrika. 

( b) to (d). The folJowing decisions were 
laken after considering those suggestions and 
the SlIb· Committee was informed accordingly 
on 5 9.1 n 8 3 at the time of their inspection 
of Central Water Commission. 

(i) The posts in the same pay-scale 
have been created for the publica­
tion of •• Bhagirath" Hindi and 
English. Action is beinr. taken in 
this regard to till up tqe posts 
which were created for Hindi 
Bhagirath and the recruitment 
procedure is in progress. 

., / ;/ . 
(ii) .The hdnoranum IS given on the 

same rates to the authors who 
write original articles both in Hindi 
and Engtish languag~s. 

Supply of Railway Coaches to Bangladesh 

3S , 7. SHRI SYBD SHAHABUDDIN : 
Will the Minister of COMMERCE be pleased 
to state; 

'(a) wbetber 61 rail "a), coaohes were 
supplied (0 the Bangladesh Railways by tile 
Projects and Equipmcnts Corporation of 
India Ltd. Under tbe credit agreement of l' 
June, 1983; 

(b) the period of supply; and 

(c) the total value of supply? 

, 
THE MINISTER OF STATE rN THE 

MINISTRY OF COMMERCE (SHRt P.R. 
DAS MUNSn : (8) Yes, Sir. 

(b) Supplies commenced in October. 
1986 and were completed in July, r ~81. 

(c) The total value of the snpply was 
R~. R 27 crores. 

Manufacture of Poly-Jute Bagllr 

3t;t~. SHRI V. SOBHANADREBS-
WARA RAO: Wi)) the Minis:er of 
1 EXTILES be pleased to state: 

(a)' whether Government have 9Rreed to 
the proposal to allow manufacture of poly. 
jute bags; 

(h) jf so, the effect of the decision on 
the HOPE sack units in the small .cale 
sector: and 

(c) the steps proposed to be taken by 
Government to project the interests of the 
small scale HDPE sack units in the country? 

THE MINISTER OF STATE IN THB 
MINISTRY OF TEXTILES (SHRI RAFI .. 
'QUE ALAM) : (a) No decision has been taken 
so far regarding manufacture of poly-jute 
bag~ by the decentralised sector. 

(h) Does not arise. 

(c) Does not arise. 

, Recovery of Bank Loans from 
Migrants from Punjab 

3S 19. SHRI INDRAJlT GUPTA 
Will the Minister of FINANCE be pleased 
to state ~ 
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(a) whether a number of ferUI_ from 
PtlDjab have sot Joans ollbtaodin. from the 
Punjab brancbes of nationaJised banks; 

(b) whether it is a fact tbat the banks 
concerned have started court proceedings for 
recovery of the loans and in lome cases, got 
ex-parto decrees; and 

Cc) whether in view of their difficult 
conditions at prec;ent, the interest due on 
loans of such pcr~on 111 will be waived, 
recovtry of the principal amounts will be 
deferred and their properties will not be 
auctioned in their absence? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FA'-.EIRO) : (a) and (b). 
Punjab National Bank (PNB), for convenor 
bank, State Level Bankers Committee (SLBe) 
for Punjab has reported that information 
with regard to number of refugees migrants 
from Punjab having loans outstanding from 
Punjab branches of nationalised banks is 
not available since the data reporting system 
from banks does Dot generate such informa­
tion. 

(c) The request for waiver of internt 
due on loans. deferment of recovery etc. 
will be decided by the banks concerned on 
the merit of each case. 

12.hrl 

[En,ll,h) 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : J have given notice to raise a very 
serious matter. An Indian delegation spon­
sored by the Anti-Slavery Society, London 
appeared before the United Nations Working 
Group on indigenous population. 

(Tran,lalton) 

MR. SPEAKBK: I Will look iota tbat. 

[EnglllhJ 

SHal SAIFUDDIN CHOWDHAR Y : 
It was attended by SbrJ Amiya Kisku, 
a former Central MiDister. 

[Trans/alion] 

MR. SPEAKER: Tbat bas beeD done 
I have seen that. Give it to me. 

SHRI SAIFUDDIN CHOWDHAR Y : It 
is an internal matter related to the tribal 
question in India. 

MR. SPEAKER: Whatever it is, 1 will 
look into it. 

SHRI SAIFUDDIN CHOWDHARY: 
It is a very serious matter. (InterruptionJ) 

MR. SPEAKER: Whoever it is, I will 
ask. 

(Int~rrup'ion8) 

MR. SPEAKER: I will look into it. 
You give in writting. 

SHRI SAIFUDDIN CHOWDHARY: 
Have I to give another notice? A (,allirg 
Attention? 

MR. SPEAKER : I wiII find out. 

(Interruption,) 

SHRIMATI GEBTA MUKHERJEE 
(Panskura): I have given an Adjournment 
Motion about the non-arrival of rakes of 
rice for the last ten days in West Bengal. 
(Interrup,ion'). 

MR. SPEAKER: You give in writing. 

(Interruption,) 

MR. SPEAKER: I'wi1llook into it. 

(/nterrupllon,) 
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MR. SPEAKER: Wb\' do all of you' 
make Doile 1 

MR. SPEAKER: Why are you making 
DOise ? The HOD. lady Member bas already 
mentioned about it. 

[English] 

MR. SPEAKER: I will look ioto it. 

(Interruptloft3) 

[Tralts/allon) 

MR. SPEAKER: What is the use of 
it? A very good issue has been raised, why 
are you destroying that? 

[Engll~hl 

Why are you destroying that? She has 
done it. AU riSht. I will Jook into it. 

(Interruptions) 

SHRI ANIL BAS U Arambagb : You 
ask them. (Inter,upllonJ) 

MR SPB~[{ER: I will.ask. 

SHRI BASUDEB ACHARIA: For the 
last ten days, the people of Culcutta are not 
eating rice. (Interrup:lon,) 

SHRI AMAL DATTA: Are y08 permIt­
ting a discussion 00 tbis 1 (lTJterruptiuns) 

[Tran.clal/on] 

MR. SPEAKER: The report of tbe 
Business Advisory Committee is regularly 
sent to you. Wb.it b3ve I told you? 

(/rile rrupt /O"S) 

MR. SPEAKER: Tbat is tbe competent 
authortty DOW for tbat. I} bewe admitted 
tbJt. 

, TranslatlDn] 

SHR} RAJ KUMAR R.AJ: Mr. 
Speaker. Sir, Uttar Pradesb it reelint under 
severe flood and tbe Uttar Prade. OOYC"," 

ment is doing Dothi.,1 in tbis r.preL J. 
therefore, request you to direct the Central 
Government to provide adequ.te help to tbe 
State Government. 

(English] 

KUMA.RI MAMATA BANBaJES 
(Jadavpur): This year we are celeb,.tiDl 
Maulana Abut Kalam Azad. birth centenary. 
The Government should declare a national 
holiday on his birthday. 

[Trant/atin,,) 

MR. SPEAKER: Both of you live me 
in writing. 

12.02 brs. 

[Englllh) 

PAPERS LAID ON THB TABLE 

Anoual Accounts and Audit Report of 
Spice. Board for 26. 2.87 to 31.3 87 
aod 8 statemeat r.: delay 10 la)'IDI 

tbese paperl 

THB MINISTER OF COMMERCE 
(SHRI DINESH SINGH): 1 bel to Jay OD 

the table: 

( 1) A copy of the Annual Accounts 
(Hindi and EDglish versioDs) of tb, 
Spices Board for the ptriod from 
26.2.1987 to 3' .3.1987 tOletbe, 
with Audit Report thereon. 

(2) A statement (Hindi and Snallab 
versions) showing reasons for d,l., 
in laying the paper. mcotioaed at 
(1) above. 

tPlacod iu librar1. $" LT. 64 t? tal 
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SfatemtDt eorrectlDg aDlwer to us Q. No. 
2558 re : Import of eottoD for Sp.DDing MUle 

THE MINISTER OF TEXTILES (SHRI 
RAM N1WAS MIRDHA): I bel to lay OD 

,the Table. A statement (Hindi and Enalish 
versions) correcting reply liven on 12th 
August. 1988 to Unstarred Question No. 
2558 by Shrimati N. P. Jhansi Lakshmi and 
Sbri 1'.. Ramchandra Reddy. M. Ps re@ard­
ins import of cotton for spinning roms. 

(Placed in Library. 8" No. LT-6418/~ 8) 

NotifteatioD uDder RepresentaUon of tbe 
People Ad 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND' JUSTICE 
(SHRI HANS RAJ BHARDWAJ): I beg 
to lay od the Table:-

(J) A copy of notification No. O. N. 
82 (E) (Hindi aod English versions) 
published in Gazette of India dated 
the II th August, 19b 7 ma~ iog 
certain corrections in Schedule XX 
of the Delimitation of Parl1mentary 
and Assembly constituencico; Order, 
1916 relating to the State of Tamil 
Nadu, under sub-secti()n (2) of 
section 9 of the Representation of 
the People Act, 1950. 

[Placed in Litrary. IS. No. LT·64: 9/88 

(2) A copy of tbe Delimi'ation of 
Council Constituencies (Mysord 
Amendment Order. 1988 (Hlfldi 
aDd Enlish versions) published in 
Notification No. G.S R. <148 (E) 
in Gazette of India dat~d the 1 ~th 
April. 1 Q8 8, under sub·s~ction (3) 
of section t 3 of the RcprC51!ntation 
of the People Act.1930. 

[Placed in Library. ste No. LT·~4'O/88] 

Annual Report and Review on Industrial 
Deveh)pment Bank of India for 19S6-~7 

THE MINISTER OF STATE IN THE 
DEPART'AENT OF ECONOMIC APF~IRS 
IN THE MINISTRY OF I-J:"ANCE 
(SHRI EDUARDO FALEIRO): I beg 10 

la)' on the 1 able : 

I. (I) A copy of the Annual Report 
(Hindi and EDllish venions) of 
the Industrial Development Bank 
of India toaether with Audited 
Accounts of the General Fund 
and the Development Assistance 
Fund for the year 1986-8'1. 
under sub-section (5) of sectioD 
18 and suh-section (S) of sec- . 
tion 23 of the Industrial Deve­
lopment Bank of India Act, 
1964, 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern­
ment on the working of tbe 
Industrial DeveloDment Bank of 
India for the year 1986-87. 

[Placed in library. See No. LT-6421/881 

2. (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Industrial Finance Corpora .. 
tion of India for the year ended 
the ~Oth June. 1987 along with 
th~ statement sbowing the A ssc:lS 
and Liabilities and Profit and 
Loss Accounts of the ·Corpora­
tion, under sub-section (3) of 
Fcction 3 S of the Industrial 
Finance Corporation Act ] 948. 

(ii) A COPy of the Review \ Hindi 
and English versions) by the 
Government on the working of 
the Industrial Finance Corpora­
tion of India for the year ended 
the 30th June. 19~ 7. 

[Placed in IJabrary. See No. LTMC42 2/8 8) 

Export of Footwear and Foot,,'ear Component 
(QuBllt~ Control and Inspection) Amendment 
Rules and Notifications under Imports and 
Exports (Control) Act. 

THE MINISTER OF S1 ATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : I beg to lay on the Table: 

1. A copy 'of the Export of Footwear and 
Footwear Components (Quality Con­
trol and Inspection) Amendment 
R ules· ~ 988 (Jiindi and EnSlitlb ver-
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lions) published in Notification No. 
S.O, 20 1 4 in Gazette of India dated 
the 2nd July. 19S8 under sub .. sectioa 
(3) of section 11 of the Export 
(Quality Control and Inspection) Act, 
1963. 

[Placed in Library. See No. LT .. 6423/88] 

2. A copy each of tho following Notifiea .. 
tions (Hindi and Bnllish versions) 
issued under section 3 of the imports 
and Exports (Control) Act, 1947 : 

(i) The Exports (Control) First 
Amendment Order. 19S 8 pub­
lished in Notification No. S.O. 
460A(E) in Gazette of India 
dated the 29th April, 1 988. 

(it) The Exports (Control) Third 
Amendment Order. J 988 pub­
lished in Notification No. S.O. 
483(E) In Gazette of India dated 
tbe 13tb May. 1988. 

(iii) The Exports (Control) Fiftb 
Amendment Order, 1988 pub­
lished in Notification No. S.O. 
692(E) in Gazette of India dated 
the 12th July, 1988. 

(iv) S.O. 54S(E) published in Gazette 
of India dated the 3rd June, 
1988 making certain amend .. 
ments in Notification No. S.O. 
3S 1 (E) published il\ Gazette of 
India dated the 30th March, 
1988. 

[Placed in Library. See No. j LT.6424/88] 

3. A statement (Hindi and English ver .. 
sions) correcting reply given on I S tIl 
April. 1988 to Unstarred Question 
No. 1076 by Shri Balwant Singh 
Ramoowalia. M.P. regarding News 
item captioned 'MMTC's favour to 
MUltinationals." 

{Placed in Library. See No. LT-642S/S8] 

4. A statement (Hindi and Bnalish vcr .. 
sions) correcting reply liven on 12th 
AUiust, 1988 to UDstarrcd Question 

No. 2S! 9 by Shri Nanioa Sury •• 
'ansi, M.P. reprdioa sagestion of 
Delhi Bxporters AllOciatioD to simplif, 
procedure. 

. [Placed in Library. s.. No. LT-.42e/88) 

12.0311r1. 

[English] 

COMMITTEE ON PUBLIC 
UNDBRTAKINGS 

thl"y Se'Hnth R,port 

SHRI VAKKOM PUaUSHOTHAMAN 
(AllepaJe}): I beg to present tbe Thirty· 
Sc-.;cmh Report (Hindi and ED8lisb versions) 
of the Committee on Public Undertakinls OD 

Action T,\ken by Government on the recom­
mendatlofls contained in their Twectielh 
Report on Trade Fair Authority of India. 

1203! hrl. 

BUSINESS OF THE HOUSE 

(Euglish] 

THE DEPUTY MINISTER IN THB 
MINISTRY OF SURFACE TRANSPORT 
AND DEPUTY MINISTER IN THB 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI P. NAMGYAL): Witb 
your permission, Sir. On behalf of Sbri 
H. K. L. Bhagat. I rise to announce tbat 
Government Business in this House OD 

Monday, tbo 22nd and Tuesday, the 2 ~rd 
August, 1988, will consist of : 

1. Discussion and VOdDS 00 : 

(a) Supplementary Demaod. for 
Orants (General) for 1988"89 

(b) Supplement_.., Demands (or 
OraDt. (Railwa)'.) for 1988-SP, 
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2. Disculsion 00 the Rcsolu tion seeking 
dqapproval of the Prevention of Illicit 
Traftk in Narcotic Drugs and Psycho­
tropic SubstaDces Ordinance] 988 and 
consideration aDd passing of tbe Bill 
io replacement tbereof .. 

3. Consideration of any item of Govern­
ment Business carried over from 
today'. Order Paper. 

4. Discussion under Rule 193 on the 
statement made by the Minister of 
Home Affair. on J 2tb August. 1988 
regarding Memorandum of Settlement 
on Tripura at 4.00 P.M. on Tuesday, 
the 23rd Auaust, 1988. 

SHRI BALWANT SINGH RAMOO­
WALIA tSanlrur): Mr Speaker, Sir, tbe 
following item may be included in the next 
wock's Bgenda. 

There is widespread resentment among 
the Punjabi writers against tbe language 
policy pursued by the Punjab University. 
Pllojabi Lekbak Sabba submitted a memo­
randum to tbe Vice-Chancellor protesting 
against the decision of mak i og English only 
as compulsory subject for B.A. classes. They 
have als) prote~ted against the University 
for non-introduction of Punjabi as official 
language. Punjabi has Dot been made as 
medium for teacbins and research work in 
tbat language bas stopped. The matter may 
be discussed. 

(Tranl/atlon) 

Mr. Speaker, Sir. in the last 40 yt:ars 
since independence. the irrigation capacity 
tbe country bas been sufficIently increased. 
In 1947. t~e irrigation c,.pacify of the 
country was 19.5 lQ·!Iit 1 11 lie..:tares only 
whereas it is DOW 68 million hectares. In 
1984-8S, it was just possible to utilise only 
61.9 per cent of the created capacity and the 
remaining capacity remained unutilised. I am 
therefore. to submit tbat Government should 
i mll_1od lately prepare a scheme on priority 
basil to fully utilise this irrigation capacity 
and implement it so that it may boo~t the 
apicultural production of the country as also 
,be economy of the country. 

DR. CHANDRA SHEKHAR TRIPATHI 
(Khaltlabad): Mr. Speaker, Sjr, tbe main 
purpose of the establishment of tbe Druis 
Manufacturing Companies in Public Sector 
was to check the profiteering of private 8Dd 

multi-national companies. to acquire self­
sufficiency in the drUBS manufacturing 
industry and fulfil the actual requirements of 
tbe Indian masses but all the five drugs 
manufacturing companies of Public Sector 
have remained unsuccessful in achieving this 
target. Although. Government is makina 
efforts to wipe out losses of public sector 
companies and t9 ward of their failures but 
I have to say with great distress that these 
efforts ~re not proving fruitfull. For instance, 
tbe Bengal Immunity Limited, situated in 
West Bengal is incurring losses aftc-r : 985. 
In 1984-85. th\! production of the said 
company was worth Rs. 10.80 crore which 
has come dowD to Rs. '1.86 crore artd Rs. 
3.tlcroreinJ985-86 and 1986-87 res­
pectively. The same is ~he position of almost 
all the Drugs manufacturing companies in 
Public Sector. Similarly, the l.D.P.L. has 
so far incurred more losses tban its capital 
investment. 

I, therefore, urge upon the Central 
Government tbat tbe matter regarding the 
functioning of Central Public Sector com­
panies may be discussed in tbe next week. 

[English] 

SHRI SOMNATH RATH (Aska): Mr. 
Speaker. Sir. the following may be included 
in the Government business for tbe next 
week. 

Berhampur Railway Station in Orissa is 
an important railway station and bUlines. 
Ct lHre near the port, University. Rare Eartb 
Illdustry and Military Cantonment. But it 
has not been developed. There is DO over­
bridge, no covered platform and no deccnt 
waiting rooms. It should be so developed 8. 

to become a modern railway statioD. In 
Orissa only Bbubaneswer Station bas been 
taken up under this scheme . .,. 

IT,ans/atlon1 

SHa I SHANTI DHARIW AL (Kota) ~ 
Mr. Speaker. Sir, the almost 200. kilometres 
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strete.bes of Hajira" Vijapur, Jagd isb pur Gas 
Pipe Line falls in my Lok. Sabba Consli· 
tuency. Sev.!ral big industrie~ are being set 
up based 00 this gas pipe line. There is 
capacity to set up some more industries 00 

this las pipe line. Therefore, some more 
industries should also be set up so that the 
gas may he fully utilised. 

1209 brs. 

[SHRI SOMNATH RATH in th~ chair] 

At Sawai Madhopur in Rajasthan a 
fertiliser industry was to be installed on the 
basis of thi~ Gas but the proposal of install­
ing the industry on that place has been 
cancelled by the Ministry of Environment 
because it is fearrd that this industry will 
pollute the environment and adversa]y affect 
tbe sanctuary of Ranthambore. 

Experts have now selected two places for 
its instaHation J one is in the Bundi di~trict 
and the other is in the Kota district. I urge 
upon the Central Government that before 
the installation of thl"'se industries, special 
arrangements should be made for the drainage 
of dhchargcd water because it wil) adversaly 
affect flora and fauna of the areas. 

(English) 

SHRI CHINTAMANI lENA (BIi)asore) : 
I request that the following may be included 
in the next week's agenoa : 

1 Millions of con!Jtruction labourers 
engaged in construction works carried 
out by private anel Govern~eDt agen­
cies are not paid actual wages on 
regular basts. No welfare activities 
e.g. shelter food health care, etc. are 
prov Jed by employers. There is no 
,ecuflly for theIr lives and jobs. Im­
mediate legillation to safeguard the 
interest of tbe'ie unorganised workers 
be enacted. 

2. On the advise of the Government of 
lndia to implement Dairy develop" 
ment project in Ganjam district of 
Orissa, the State Government had 
submitted the project proposal of Rs. 
481.89 lakhs in tbe year 1986. The 

project aSslstances from tbe" Swiss 
'Development CorporatioD is to be 
routed through the Centre to tbe 
National Diary Development Board 
on tbe pattern 01 Indo-Swiss Project, 
KeraJa. No progress after joint review 
meeting is noticed to implement tbe 
project. The matter needs to be die· 
cussed. 

SHRI V. S. KRISHNA IYBa (BaDlalore 
South): The following item may be iDClud­
ed in the next week's Agenda : 

1. The Government of Karnataka bal 
been insisting that the prestigious 
Visvcswarayya Iron and Steel Ltd •• 
Bhadravathi, should be taken over by 
the SAIL. Jh~ Government havo 
also agreed to aU the conditions of tbe 
Mloistry of Steel in this behalf. But 
the Ministry has yet to take a decision 
in the matter. I urge the GoverDment 
to take a deci~ion immediately since 
the Government of Karnataka ia 
losing near)) R s. 2 crores every month 
on this project. 

2. It was nearly 17 years ago tbat tbe 
foundation was laid for the Vijaya­
nagar Steel Plant in Kamataka. by 
the then Prime Minister_But tbe 
pIa nt has still not been set up_ Though 
every facility is there,- the Government 
is delaying. I urge the Government 
to include this project UDder 8tb plao 
positively. 

SHRI ANOOPCHAND SHAH (Bombay 
North): I request that the following may 
be included in the next week·s Agenda: 

1· Number of proposals for minor irriga­
tion Projects in Maharasbtra are 
pending clearance of Central Govern­
ment. These relate to providing drink­
ing water to villages and farmers. 
Deforestation of land is coming in the 
way of clearance of these proposals. 
Full discussion may be held thereoD. 

'I. Railway Authority ask State Govern­
ments to share the cost of new 
projects. It is Dot possible (or tho 
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Government of Mabarashtra to share 
tbe cost of Flyover bridles six corri­
dors, and more rakes for suburbaa 
sections of Bombay. In view of urgent 
need to start work on Flyover in 
Bomba), matter be included in next' 
week's business. 

SHRI VIRDHI CHANDER JAIN 
(Barmer); The foUowmg may be included in 
the next week's agenda :-

1. L·ltest reVISion of NREP/REP/RLEGP 
luidelinelJ by Government has excluded 
all buildings except primary school build­
ings from their purview_' This has given 
a Bet back to creation of small perman­
ent commuDity assets. 

Apart from pr\lviding employment 
locally to tbe largeit group. these 
community assets fulfil felt needs of the 
rural people in areas ~here otherwise 
thes~ assets cannot be created. 

Agriculture and Rural Development 
Department should permit constructi on 
of community assets under NREP/ 
RLEGP. 

2. Animal Husbandry is the main source of 
livelihood in the desert areas and unless 
a programme for breeding, feeding and 
management including marketing in this 
sector is developed fully. the economy of 
the desert areas cannot be improved. 

National Commission on agriculture had 
recommended around water exploration! 
exploitation, livestock development etc. as 
core ~ector programmes for tbe development 
-of desert areas. 

A ludden change was made in the year 
J 987·88 when animal husbandry programme 
was declared ineligible. 

It is requested tbat Rural Development 
(r Central Government may continue the 

programme of Animal Busban dry under 
Desert DeveJopment Proatamme. 

SHRI V. SOBHANADREESWARA RAO 
(Vijayawada): The followinl item may be 
iacluded in tbe next week', bUliness :-

An old ADieut acrols tbe Krishna R.iver 
at Vijayawada was constructed about 13 S 
,ears back for an estimated ayacut of nearly 
five lakh acres. Later the height of shutters 
was increased. A new barraBe flaB constru­
cted in 1953 to replace the old anieut. Tbe 
total area receiving irrigation facility under 
tbe barrage increased to nearly 12 lakh 
acres. Since ~e canals have silted up, 
adequate water is not reaching the taiJend 
areas in proper time resulting in considerable 
loss of production of paddy. Government of 
Andhra Pradesh propose to undertake 
modernisation of Krishna Delta irrigation 
system. I urge upon the Union Government 
to propose tbis scheme for World Bank 
assistance or any foreign aid. 

Vijayawada city with seven lakh residents 
and three lakh floating population is (Jot a 
well·developed city. Many parts do not 
have underground drainage facility. New 
residential colonies are to be provided roads, 
drinking water and drainage facilities. This 
year the MunicJpal Corporation is celebrat­
ing centenary celebrations. I urge upon ~.he 
Union Government to sanction at least 
Rs. 20 crores for the development of the 
city. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SURFACE TRANSPORT 
AND DEPUTY MINISTER IN THB 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI P. NAMGYAL) : Sir, the 
Business Advisory Committee is the autbority 
to finalise tbe next week's business. I will 
place tho views expre,sed by the HOD. 

Mombers before the 'Business Advisory 
Committee when it meets next. 
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CALLING ATTENTION TO MATTERS 
OF {:RGENT PUBLIC IMPORTANCE 

(English) 

Reported Distribution of adulterated 
Ineffective pesticides to farmers in 

ponjab 

SHRI BALWANT SINGH RAMOOWA­
LJ A (Saogrur): J call tbe attention of tbe 
Minister of Agriculture to tbe following 
matter of urgent pubHc importance and 
request that he may make a statement there­
on ~-

"The reported distribution of adulterated/ 
ineffective pesticides to farmers in Punjab 
and other parts of the country adverse]y 
affecting Rgricultural production and steps 
taken by the Government in that 
regard." 

{Translatlon1 

THE MINISTER OF AGRICULTURE 
(SHRI BHRJAN LAl): The Government 0f 
India is fully commit1eed to ensure the 
supply of pesticides of good quality to 
safeguard (be intertsts of tbe farmers-

In a vast country )ike India, occasional 
instances of unscrupulous individuals indulg~ 
ing in unfair practices in the distribution 
of pcsticide~ come to the notice of the 
Gov!rnment. These are dealt with strictly it: 
accordance with the provisions of the Insecti­
cides Act, 1968" 

There was a report in the Tribune, dated 
1 2 8.1 988, bighligbting that Puojab Agricul­
ture Department bad sold expired pesticides 
to the' farmers. No other report regarding 
sale nnd distribution of a~u1terated and 
ineffective pt:sticides in the country have been 
received recently. 

I have ascertained tbe facts from the 
Government of Punjab. A fimall quantity 
of pesticlde!\ was sold by tbe Punjab Agricul­
ture Department to tile farmers witbio 2' 

days of tbe expiry of the validity perJod. 
This was reportedly done in view of tbe fact 
that the validity period expired but recently 
and the farmers stood to lain by the lower 
prices compared to open market prices .. 
Instructions have been issued by tbe Punjab 
Government to &top such sales. 

The scheme of distribution. of pc:,ticides 
is being run by the Punjab Gt.vernnleDt 
at 'No Profit No Loss' bnl!lis. Tbe 
Punjab Government bas issued instructions 
to 811 Deputy Commisf';oners in the 
State to personally cbeck the quality 
of pesticides and take fismp!es for 
an81~si". The District Police Chiefs have 
a]so been given instructions to provide 
assistance and secur ity to sample col1ecting 
teams. The process of checking is ~ejDI 
carried out in all the districts. A Pe'iticide 
Selection Committee bas been estabLsbed 
under. the chairmanship of the Vice Chance'· 
lor. Punjab Agricultura 1 Univel sity. 
Ludhiana J to recommend tbe brand na n;e~ of 
pesticides. Only ISI/BIS marked pesticides 
are recommended after they have cleaTed the 
bif) .. dEcacy test of Punjab Agrkultural 
University. 

In Punjab, high 1evels of agriculture 
production hn\-e been sustained at a steady 
level. This has been the result of continuous 
effort by ensuring the quality of pesticides 
supplied, throu~h enforcement, vigilance and 
surprise checks put in vigorous operation and 
a IHge number of samples being coJlected 
and analysed. 

Since the coming into force of In~ectici· 
des Act, J 968 and tbe rutes framed (here­
under, 1'-: States and one Union Territory 
have so far ell4tabJished 37 Pesticide Labora­
tories with an overall capacity for analysing 
about 40, (;00 samples per Booum. A CenHal 
Insecticides Laboratory bas been set up at 
Faridabad with branches at Bombay and 
Hyderabad. Two rrgional pesticides labor­
atories hftve been established one at Kanpur 
and one at Chandigarb.. 

Enforcement of quality control of pesti· 
cides bas been stressed witb an overa)) 
purview of the Insecticides Act, 1968 and 
the rules framed thereunder. The States 
bave notified functionaries for the enforce­
tnent of tbe various. provisions of tho ~ct. 
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[7ralJ.t1alion] 

He bas not been able to use strong words. 
The farmers of Punjab. Haryana, and Uttar 
Pradesh are already complaining that priority 
in power supply is. being to the air·condition­
ers in Delhi and not gh e.n to the farmers for 
agriculture purpo~e~. All the three Ministers 
are present bere, they beloflg to Han ana and 
Uttar Pradesh where the ploblem is acute. 
Sbri Yadav, Shri Chowdhary and Shri 
Shastri must have been gelling compJaints 
earlier also. ActIJalJy the muHi·national 
companies are playing ha\ oc with this 
country. These pestiCides are manufactured 
by these companies. • 'Leba~eed·l 000" is 
manufactured in collaboration with a 
German firm. The Government should take 
note of it and take action against the ml!Jti 
natianal comphnics. Why do th~se companies 
play havoc with India? Why are they 
exploiting Incian f:lfmers ? The Han. 
Minister has referred to Mr Gill. the 
additional Secretary, wh(~ has said that a 
panel is bdng formed which will study the 
problem and submit it3 recommendations to 
the Government. 

[Engli.'1h] 

He said that the DeS had been asked to 
conduct raids to stot' the sale of suhstandard 
fertilisers and pesticides. 

[Translation) 

We had mic;cd the issue of sale of substand­
ard pesticides, a week ago in the House. 
Has the Government of Punjab submitted 
any information during this week regarding 
the raid~ conducted and the people found 
guilty for .;~Hing substandard pesticides and 
tbe auantity of the pesticides seized and the 
number of the person~ going to be prcscc~ ted. 
I would urge the Hon. Mlni~ter to include 
all these points in his reply, 

I would allJo like to say that the Govern­
ment :,hould exercise control over the $ale of 
poisonous p:::sticides. These are harmful in 
two ways. We all belong to agricultural 
families and we know that children of a 
number of farmers fall ill alld even die due 
to the aJv~rsc effects of these pesticides. New 

ailments are comiDg to ligbt witb tbe exteo­
sive use of pesticides and the farmers are 
unable to the medical treatment in near by 
towns. All India Medical Institute of 
Medical Sciences has registered about J J 4 
cases from Rohtak in Haryana, 55 cases 
from Uttar Pradesh and 30 cases from 
Madhya Pradesh. Has the Government ever 
conducted a survey to know the number of 
the people who fell ilJ du~ to spraying of 
pesticides or aCta coosumillt! of pl!slicides 
treated foodgrains or vegetables? J do Dot 
oppose the modern tcchlJiqucs of &cience but 
I have peiS(maJly noticed that the use of 
pesticides like Aldrin! BHC. Lindane. 
Daldrin etc. has been reduced to tbe 
minimum in the countries like United States 
and United Kingdom. 1 hey have discovered 
its substitute and fUl ther research work in 
this rcgand is in progress. Th(y have made 
succes. (uJ experiment tL(2t if the heaJlhy 
seeds are suppJied, then there is no need to 
use these pesticides. Would the HOD. Minister 
take similar measures in our country also? 
So far the stati~tics are concerne~, the 
advanced countries have been reducing the 
use of such pesticides. I know that tbe HOD. 

Minister is an efficient man and is capable 
to accomplisb swiftly any task assigned to 
him. I wouJd like to bring to his notice that 
RIper cent of the total pesticides are used 
in Asian countries and out of that 26 per 
cent is used in India, 19.3 per cent in Soutb 
Korea, J 0.2 per cent in Pakistan and 1 per 
cent in BangIa Desh. The datas go to show 
that these pesticides ate used extensively in 
India. Now the question is that when there 
is a large market to sell these pesticides and 
adequate opportunitie50 exist for tbe manufa­
cturers, why then are thty exploiting the 
farmers in India? Why do they seJl subst. 
andard material? As far as Bangia Desh is 
concerned. only J per cent of the total 
pesticides are used there ~ hile in India the 
quantity is about one-fourth of that used in 
the whole world Under the~e circum~tances, 
the matter bcco'res moro serious. So. special 
attention should be paid to this issue. I 
would like to mention one thing more. As 
I have already stated that 6 per cent ·,t of 
the used 26 per cent pest icides are aeinl 
manufactured indigenously aod 7S per ceot 
of this 26 per cent are being ma[ufactured 
by multi-national companies. Sir, I would 
like to give a suggestion because the maximum 
use of the pesticides in our country is in tbe 
State of Punjab. These are e~tensivel)' used 
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[TranI/arion] 

He bas Dot been able to use strong words. 
The farmers of Punjab, Haryana, and Uttar 
Pradesh are already complaining that pri(.rity 
in power :,upply is being to tbe air-condition­
ers in Delhi and not gi \ en to the farmers for 
agriculture pprpo~f'~, AJI the three Ministers 
are prc.,e-nt here, they helor,p to Harl ana and 
Uttar Pradesh where the p' oblcm is acute. 
Shri Yudav, Shri Cho-wdhal y and Shri 
Shastri must have been getting complaints 
earlier aho. AdlJally the multi-national 
companic~ are play ing taa" (JC with this 
country. These pesticIdes are rnanufal.tun:d 
by these cornpani,·s. 'I Leba~;:ed-l 000" is 
manufactured in collaboration with a 
German firm. The Government should take 
note of it and ta ke ac.:tic1O again~t the multi 
national compc.pit.''', W .... y do th 'c;,e companies 
play ba voc \\J ith India? Why are they 
exploiting Ina ian f't rrners ? The Hon. 
Minister has Ieferred to Mr Gill. the 
additional Secrtlary, wh,' has said that a 
panel is bdng fl)rmed Wilic b will study the 
problem and suhmit it:) recorr'l1enJ?tions to 
the Go\ernmcnt. 

{EnglMh] 

He said that the DeS had been asked to 
conduct r~ids to sto:" the sale of suhstandard 
fertilisers and pes tic ides. 

[Trans/at ion] 

We had ra l'icd the j,sue of sale of substand­
ard pesticides, a week ago in the House. 
Has the Governnlt!nt of Punjab submitted 
any information during thIS wl'ck re~ardiog 

the raiclo; conducted and the people found 
guilty for ... ~lliog sdb,ta 'Idard pe~liciJ.tS and 
the oUJ.nli ty of the p.:!ilticides . cized and the 
number of tl-te person..; going to b~ pr.: 'jet'! ted, 
I wOuld urge the HOil. M:ni'i:ter to includo 
all tbe~e points in his reply. 

I would al~o Iik~ to say th"ll the (jovern~ 
m~nt ~houlJ ~xe'Clse control ov~r the sale of 
poisonous p .sticides, Thest:: are halmful in 
two ways. ·tNe all belong to agncultural 
fami1i~s aud we know thal cbrlJren of a 
number of farmel s fall ill und. ev~n die due 
to the aJ vt:rse effects of these pesticides. New 

Incjfec/ ivr p('st icides 

ailments are coming to light with the exten­
sive use of pesticides and the farmers arc 
unable to the medic~l treatment in near by 
towns. All India Medical Institute of 
Medical Sciences has registered about J 14 
cases from Rohtak in Haryana, 55 cases 
from Uttar Plu.de~b and 30 cases from 
Madhya Pl adc~h. Has the Government ever 
conducted a survey to know tbe number of 
the pCI)ple who fell iII due to 5,praymg of 
pesticide:, or ufta consumill,! of p;;sticides 
treated f00ugra;ns or \cget~bles? 1 do not 
oppo~e tbe modern tcchtdqucs of ~cicnce but 
I have pc;·,t'nally noticed that the use of 
pcsticidl.:~ Lke Alur in, BHe. Lindane, 
DalJrin etc h~d~ been reduced to tbe 
minimUM iH the countr:cs like United States 
and unjted Kingdom. 1 hey have discovered 
its SUbl)litute an~l fUllher rt:scarch work in 
this rcgand is in pI ogress. Thry ba ve made 
su.;ce~ ful experiment tt.at if the heaJlhy 
~eeds are supplied, then there is no need to 
use these pesticides. Would tbe HOD. Minister 
take similar measures in our country also? 
So far the stati~Hics are concernet!. the 
adva need countries have been reducing the 
use of such pesticides. I knuw that tbe HOD. 

Miolster is an efficient man and is capable 
to accomplish swiftly any task assigned to 
him. I wouJd like to bring to his Dotice tbat 
~) per cent of the total pesticides are used 
in Asian countries and out of tbat 26 per 
cent is used in India, 19.3 per cent in South 
Korea. I (). 2 per cent in Pakistan and I per 
cent in BangIa Desh. The datas go to show 
that these pesticides are used extensively in 
India. Now the question is that when there 
Is a large market to sell these pesticides and 
adequate opportunitie~ exist for the manufa­
cturers, why th en a re they exploiting the 
farmers in India? Why do they seJJ subst­
andard material 1 As far as Bangia Dtsh is 
concerned, only 1 per cent of tbe total 
pesticides are used there v. hile in India the 
quantity is about one-fourth of that used in 
tho! whole world Under the~e circum~tances, 
the matt~r becn -res more serious. So, speCIal 
a ltention should be paid to this issue. I 
would like to mention one thing more. As 
I have already stated that 6 per cent "t of 
the used 2 6 per cent pest icides al e oeinl: 
manufactured indigenously and 75 per cent 
of this 26 per cent are b(.~ing maLufactuled 
by multi-national conlpanies. Sir, I would 
)Ike to Rive a stlgg~stion bl'cause the maximum 
use of the pestiCides in our country is in the 
State of Punjab. These are extensively used 
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iD tbe States of PUDjab, HaryaDa and Uttar 
Pradesb. Farmers are being exploited. We 
sbould start a public awareness compaign in 
this regard. Tbe village level workers or the 
field level workers who are engaged for tbe 
application of these pesticides should be 
instructed through tbe media of radio , 
television, press t6 use tbem carefully. 

Mr. Chairman. Sir, I would like to 
emphasise and reque'lt the Minister of 
Agriculture that some system should be 
evolved so tbat the farmer who is going to 
purchase the pesticide may know about its 
aenuioenosl. He should know the contents 
that the pesticide has and the effects of its 
use also. I would like to lay special emph­
asise upon tbis aspect. In tbe end, I must 
state tbat tbe farmers are suffering huge 
financial loss due to supply of sub~tandard 
pesticides and suprious fertilisers them on 
higher rates. The farmers are already 
financially weak and this type of loot would 
mean a great injustice to them and to the 
country. Special attention should be given 
to this. The condition of farmers in the 
country is not good. They are unable to get 
even the fair prices of their produce. 

Mr. Chairman, Sir. the Agriculture 
Minister Sbri Bhajan Lal and also 
Shri Shastriji have performed some special 
worships, hawans and sacrifices. Just because 
of it, we are baving very good rains this year. 
I cODgratulate Han. Minister for it and also 
pay my thank' to God for the good rains. 
Although some areas have been affe~ted by 
Ooods but Hon. Minister has agreed to give 
compensation to the fiood.affected persons. 
On tbe one hand. though ten per cent of the 
farmers have suffered 108s because of floods, 
but at the same time 100 per cent farmers 
bave bee~ benefited by good rains. 

India h a very large country and good 
rain~ are very useful for it. I would also lIke 
to urge UPOD the HOD. Minister to pay mote 
attention to the areas where the consumption 
of pesticides is quite high so that the farmc!rs 
may get good quality of pesticides and tbey 
are not made to suffer a loss. If spuriolls, 
adulterated and expired dated pesticides are 
supplied to the farmers. not only the farmers 
will luffer a loss but it will also damage the 
foodgrains worth Rs. 6,000 crore in a year. 
Therefore, rnore attention $bould be paid to 
all tb.~e tbin~s. 

Mr. Chairman, Sir, while calling the 
atteotion of this House, in these words, I 
urge upon the Hon. Minister of ABriculture 
to pay special attention to it because it is a 
very important matter. 

DR. O.S. RAJHANS (Jhanjbarpur): 
Mr. Chairman, Sir. the importance of 
pesticides cannot be ignored in any condi· 
tion. It is correct that even today the food­
grains worth Rs. 6,000 crore goes waste in 
our country for want of pesticjdes. I am 
~rateful to the HOD. Speaker, Mr. Balram 
Jakbar who raised tbis issue on 3rd August 
in this House which attracted the attention of 
the entire country. It is not a matter which 
concerns Punjah alone but the entire country. 
Today. we have a great concern about 
Punjab because of the President's Rule there 
had because of that, Government is directly 
responsible for it. Besides Punjab, in many 
other States, the sub-standard pesticides, 
in'iecticides, fertilizers and seeds are being 
supplied to the people. 

Shri Bairagiji has stated that Madhya 
Pradesh is also one of such States. 

Though Hon. Minister has rightly stated 
but perhaps he must not be knowing that 
other States also have been facing the same 
problem. In Ganganagar II a farmer used 
pesticides and his crop worth Rs. S.6 lakh 
got damaged. I request to the Hon. Minister 
to pay special attention to it because adulter­
ated pesticides have also caused damage at 
several other places in Punjab. It is not 
appropriate to say that it was only 2 S days 
after the expiry date of pesticides tbat 
farmers were given pesticides at lower rate in 
Punjab. Everybody knows, it is very harmful 
to use the pesticides or tbe drugs for human 
consumption of which tbe expiry date is 
already over. In our childhood we used 
to hear thnt a time will come when even tbe 
pure poison will not be available. It seems .. 
that time has arrived now. 

A perusal of the newspapers of the last 
one year will indicate to the Hon. Minister 
as to how large a quantity of adulterated 
pesticides, insecticides and fertilizers \\ as 
supp lied to the farmers. 

Everybody is aware of the great loss 
Bihar suffered last year due to floods but 
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adulterated pesticides were supplied to the 
farmers when they started tbeir sowing 
operations after floods. This I can say with 
full relponsibility because Bihar is sucb 8 

State about which if something wrong comes 
to fore, tbe people take it for sranted. After 
flood, we' were very happy and expecting 
a very ricb crop in winter and had a hope 
that the poor will be a ble to earn 
their livelihood with this mango crop. 
but 90 pet cent of tbe mango crop in 
the rural areas got damaged duc to adulte­
rated insecticides and pesticides. I want to 
know jf there is anybody to find out the 
caSODI? 

When we go to the villages, the farmers 
complain to us of the spurious insecticides. 
We ask them to give its proof but how the 
poor will prove it? Suppose, a person 
complains of the adulterated milk after 
consuming it and if be is asked to prove 
it, how will he prove it when he has already 
consumed it. Similar1y, he has already 
consumed tbe pesticides supplied to him 
but how wi1l he prove its adulteration. One 
person may tell a lie, even two, ten and 
hundred persons may ten a lie but thousands 
and lakhs of people cannot tell a lie. There­
fore an enquiry should be instituted to fiud 
out tbe qnantity of adulterated pesticides 
supplil'd to the farmers after the la-;t floods 
in Bihar. I am not talking only of the 
insecticides and pesticides. But also in 
regard to the fertilizers, I want to request 
to the Government to enquire and find out 
the quantity of spurious and adulterated 
fertilisers supplied to the farmers after flood 
in Bihar. My submission is that 95 per cent 
of farmers have been supplied adulterated 
fertilizers and soil has b"en given to them 
in the name of fertilizers. There is no otber 
proof of it. The Government will be 
apprised of the whole situation if it gDO:S 

through the news papers of Bihar for the 
last one year. You may say that the Central 
Government has discharged its responsibility 
as it bas referred the matter to the State 
Government. The State Government will 
simply repJy that tbey are looking into tho 
matter. But you see that the poor farmers 
have suffered a monetary loss There should 
be some jU'Itice for them at least in some 
matters. Our HOD. Minister is justice loving. 
I would request him to go deep into this 
matter and find out the truth. It is well 

known that a Mafia is wotkinl behind it. 
The perlont howsoevor bi. tbey are, If 
found guilty of dJstributiDI adulteratod 
fertilizers to the poor farmen should be 
given most severe punishment and tbe, 
should not be spared. Ooly theo the people 
will have tbeir faitb in the Government. 
If the Government igDore. this matter 
simply by saying tbat tbe seeds of sub­
standard quality were supplied to tbo 
farmers, it will serve no purpose. I waat 
to teU you that whosoever used tbeso ..... 
was ruined as the seeds did not Brow aDd 
resultantly tbere was DO crop. 

Today t there is social teosion in Bibar. 
One of its reason is tbat tho vested interelta 
are cheatiog tbe poor and if tbis malpractice 
is not stopped either by the Government 
or by the people, who else will stop it 7 
The responsibility of tbe centre doesn 9

, end 
here simply with the issuin8 of instructions 
to the State Governments for preventive 
measures. Tbe Centre should send a team 
there to find out the factI. The pesticides 
and insecticides being supplied by tbe 
multinational companies have been banned 
in U.S A. and in other countries but the 
same are being supplied to India. Will some­
body Jook to it ? 

Many such cases of death due to tbe 
use of adulterated pesticides have been 
registered in All India Institute of Medical 
Sciences. Several News Papers bave brought 
out Editorials omit. The GovernmeQt should 
take note of it. 

There is such a machinory in this world 
by whicb one can examine the genuineness 
of the seed. The Government should import 
such machines. The situation can be improv­
ed if some guilty persons are punisbed. 
Our Hon. Minister is very capable. I would 
request him to listen to those poor farmers 
who cannot raise their voice and who bave 
no means to bring their grievances to the 
notice of the Centra) Government. Cbandi­
garb and Punjab are quite near from Delhi 
and that is why the Central Government 
took note of tbe plight of the farmers of 
Punjab only when HOD. Speaker raised bis 
voice in this regard. You do Dot pay any 
attention to the farmers of Bibar and 
Madhya Pradesh. Therefore, I reque(jt yoo 
to pay special attention to them and finG 



327 Call. Attention ".Dlstri­
bution 0/ adulterated 
Ineffective Pesticides 

AUGUST 19. 1988 Call. Attention ,e-Dist,;· 328 
hution 01 adulterated 

(Dr. G. S. R,ajbans] 

.out the facts in this reaard. Tbe Govern­
ment must take some decision so that 
tbe farmers may get at least unadulterated 
thiDaS. 

SHRI HARISH RAW AT (Almora): 
Mr. Chairman. Sir, the HOD. Minister bas 
stated in his reply that the Government is 
fully committed to safegaurd tbe interests 
of tbe farmers by making available quality 
pClticides/insecticides to tbem. I bope that 
'he Government is not only committed, but 
is also bent upon to fulfil this tasb.. How­
ever, the situation cannot be remdied only 
through display of determination and 
commitment. 

The people dealing in pesticides have 
lot their own vested interests and therefore. 
they are bent upon selling their sub-standard 
pesticide and sub-standard fcrtiliser~. The 
Government bas enacted Insecticides Act, 
1968 to check all these rnalpra(tices. The 
Act is not being properly enforced in tbe 
country. A little while ago, Shri Rajhan~j! 

referred to Bihar and when I rose to speak 
Sbri Balkavl Bairag1ji asked me to refer to 
Madbya Pradesh also. I think all over the 
country, even in remote areas like Arunachal 
Pradesh and in my Own constiwency, 
pesticides are being sold. The farther the 
area,» more is the adulteratIOn and malprac­
tice. The Hon. Minister is reque')ted to 
furmsh tbe complete information regarding 
the number of persoos against wbom action 
has been taken under the lo"ectlcldes Act. 
1968? 1 would also like to know the 
details of the action taken against such 
persons. If tbe Hon. Minister is unable to 
furnisb tbe details risht now, then he may 
ask the officials of his Mirlintry to get the 
information collccted from tbe States, only 
their will be be able to see tbt.: clear picture 
and know how inctl.=cuve tile InseCticides 
Act, 1968 is. As a malleI (If sllggestion 
I would like to r.!",uest the Hon. Minister 
to make tbe similar punitive action pro­
visions under tbe Insecticides Act, .96 R. 
as bas been made UDder the Food Adultera­
tion Act and the Essenthl Commodities 
Act. Suppose, at p.e~cnt somebody is 
engagcd in malpractices of selling adulterated 
fertilisers or insecticides whose expiry date 
is over aod later on found guilty on iovesti­
latioD aDd SCDt '0 jail for few days or 

InC'ifectlve Pesticides 

forced to pay fine by the court after two" 
three years, then it is not a deterrent 
punishment. He has earned thousands of 
rupees during this period. The people 
indulging in these things are shameless and 
to them imprisonment of '-10 days is 
meaningless. Therefore, I would like to 
request the Hon. Minister to make the 
provision for cancelliDg the licence in the 
event of offence being committed for the 
first time and punitive provisions should 
be made more strillgent. In the event of 
licence in the name of husband being 
cancelled for the offence of malpractice, 
the licences in the name of wife and relatives 
should not be issued to such persons as 
suggested by .8airagiji. I express my approval 
to the suggestion made by Sbri Bairagi. 

As stated by Ramoowaliaji j a number 
of such pesticides are being sold in our 
country whme sale has been banned both 
;n tbe developed as we)) as the developing 
countries and ev('u in Africa. But many 
multinational companies have been permitted 
to sell these pesticides within India. You 
are requested to aet the matter enquired as 
to which are the pe~ticides and in what 
circum~taoces their sale bas been sHowed 
to multinationals. Are these pesticides 
absolutelY necesC)ary and are there no 
substitutes to them? Inve&tigation should 
al'1o be done In the light of the findings I)f 
the study conducfed by tbe All India Institute 
of Medical Sciences. Incidence of diseases 
duo to the application of spurious pesticides 
is on the rise in North indian States of 
Uttar Pradesh, Punjab, Haryana and 
Rajasthan. The patients are being treated 
with great difficulty at the All India Institute 
of Medical Sciences. According to tho 
lJoctors treating the patients at the Institute. 
the incidences are on the increase duo to 
more and more applicf\tion of tbese pesti­
cides. This has been stated not only by tbe 
Hon. Members but also by Dr. Rolhan of 
the Planning Commission. This be bas 
stated not once but several times. There 
is the need to conduct a study in the matter 
towards which the attention of the Govern­
ment bas been drawn. 1 would like to 
request the Hon. Minister to look into the 
circumstances under which multinationals. 
have been allowed to sell these pesticide) 
in India. Is there any substituto availabo 
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to these? If yes, then why not substitutes 
are made available to the farmers and 
multi-nationals prevented (rom playing with 
the lives of the farmers af our country? 
The Hon. Minister must should look into 
tbese th iogs . 

Sir, today you have stated that a 
committee has been ~et up to examin tbe 
Quality of the pesticides being used in 
Punjab. This is really very good and I 
would like to thank the HOD. Minister and 
tbe officials of tbe Ministry for this. The 
Hon. Mini5ter also de~erve" congratulations 
for being very prompt in taking action on 
the complaint made by Sbri Ramoowalia. 

When such a committee has been set 
up in Punjab the~ why does not tbe Govern­
mont form such committees in each stare 
to study the environment and the require­
ments of the state and submit their report 
to tho Ministry for evoluation. These will 
be of help h> the Ministry in arranging the 
suppli~s of pesticid~s in the Statc'i, 

I w.)uld like to state here on t'le floor 
of the House that 3 i laboratories have 
been set up in the country. Of these 3 
laboratories have been set up in Uttar 
Prades~ wbich arc quite inadequate, l in 
Haryani:l and 3 in Punjd h. Therefore, I 
would like to know the at'itudc of the 
Government regarding ~ctt ing up of more 
laboratories in the country. 

At the same time testiog of thl! samples 
sent by farmers should be made free of 
charge and tbe report should be made 
available to them withi1) the stipulated 
pcIiod of time. My another suggestion is 
that the al fdugements for tbe tr"ainiag to 
the f<lf·,n'.!r~ I hould also be made as they 
are rut aware of tbl! application require­
ment s of the pe~ticides. So they should be 
trained by sending tcams of the specialists 
to the agricultural fairs or otherwise. The 
Government mU:it look into this thing. 

SHRJ CHINTAMANI JENA (Balasore): 
Hon. Chairman, Sir t I am very grateful to 
)'0\1 and particularly to our HOD. Speaker 

tbat be bas giveo the opportunity to apoakI 
on this issue wbich is a burniDa probl,m 
of millions of farmers of our country. 

1 am grateful to tbe Hon. Minister for 
giving a very elaborate statement about the 
action taken by tbe Government. In tbe 
9th paragraph he has stated tbat "Deed 
for stricter enforcement of quality control 
measures has been stressed upon tbo State 
Goveroments from time to time." Sir, ma, 
I know from the Hon. Minister whetber 
there is aoy provision in the Act like in the 
Druis aod Cosmetics Control Act, that tbe 
Drug Inspector can collect samplos IUD IIIIJlo 
and send to tbe laboratory wben tbey filed 
complaints a~aiost the defaulters. I waDt 
to know whether such a provision is there 
or not. If so, how maoy State Governments 
utilise it and how many such samples 
are suo molo coJJected aDd sent to tho 
laboratory for test and their resulta for tho 
laftt two years. 

Sir, a survey was conducted by the 
United Nations Economic and Social Com­
mission for Asia aad Pacific and the U.N. 
Development Programme bave reported tbat 
in 1985 alone Aliian countries marketed 
Rs. ~ 1.1 t: 9 million worth of pesticides of 
which, as our Hon. frieod Mr. Ramoowalia 
has alreadv told 26 per. cent of the total 
pesticides is bt!ing consumed by our country. 
So, 18 Asian countries like us have some 
tegislatic on this issue to control tbeac 
pesticides etc. But the frame work does 
not guarantee control as enforcement is oft"n 
lacking, as opined by tbe ESCAP organisa­
tion. In such a situation may I know tbe 
position of our country and the effective 
implementation of the Act? I am Dot telling 
that the Act is there. But I am telling about 
tbe effective implementation of tbe Act, 
specially when our country is tbe maximum 
user of pesticides in Asian countries. 

13 brs. 

My Hon. frieads have said about multi .. 
nationab. I bave lot a Jist of 24 such 
multi-nations who are producin, pesticid. 
in private sector. May I urge UPOD tbe 
Government. the HOD. Minister to look to 
this aspect and see whether pesticides can 
be produced in public undertakings, either 
as joint venture with tbe State Govcrnmea, 
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or by the Centre themselves. This aspect 1 
may kindly be examined and also this 
type of exploitation by the multi-nationals 
stopped. 

My Han. friend Mr. Rawat and Mr. 
RamoowaJiaji have told tbat man) pesticides 
like Bndrin, Aldrin, BHC, DDT etc., 
which are commonly used by us are 
banned in U.K •• U.S.A., and other develop­
ed countries. This type of exploitation 
can be checked, if we can have our own 
arrangement of production of pesticides in 
public sector. 

The UNESCAP also recommended to 
provide training and enhanco individual and 
public awareness about the environment 
aspect of pesticidos production. marketing 
amons tbose who arc using pesticides. May 
I know what action bas been taken till now 
to provide training and to help some States 
so that publIc awareness can be created. 
Training in this direction is tlbsolutely needed, 
at lea8t for farmers. plant managers, dealers 
and medical personnel. On tbis issue, what 
action the Government ha.;; taken. Similarly. 
for public awareness. campaign should also 
be there to improve the safety and efficient 
use of pesticides at the farmers' level. We 
know that our farmers are mostly from 
poorer class and are illiterate. My humble 
submission would be that some model com­
munication system through pamphlets, 
slogans. posters and TV and Radio broad­
cast should be provided to educate about 
the safety and efficient use and good effect 
of these pesticides. 

The experts who attended a 3-day 
National Seminar held in June this year. 
on a Changing Pest Situation in the Current 
Agricultural Scenario, recommended scienti­
fic management of crop pests to sustain 
agricultural production. They have rceom .. 
mended to counter developed-resistance to 
pesticide3 and insecticides. biological control 
measure and integrated pest management 
system in keeping with tbe need of protecting 
environment and avoid pollution. Though 
tbe experts had recommended this since 
long, what action has been taken OD this 
issue. (lnt.,ruptlons.) 

MR.. CHAIRMAN: You please put 
questions to the Minister so that the Minister 
'fill reply. 

SHRI CHINTAMANI JBNA: These 
are all special points wbich are not coveted 
by my Hon. friend. 

MR. CHAIR MAN: Put the question 
based on that. 

SHRI CHINTAMANI lENA: Besides, 
the Seminar recommonded strengthening of 
the infrastructure involving monitoring, 
slifvey and surveiJIance of pest and insects, 
speCifying various agro-climatic zones in the 
country. 

Our Hon. Minister who is sittiog and 
you, Mr. Chairman. are all farmers. You 
know very weJl the crops which are grown. 
In some areas, cotton is grown but in some 
areas, there is no such crop as cotton. 
They have recommended tbat considering 
the agro·climatic condition of tbe area. the 
country should be divided into some zones 
where specific measures would be taken 
for these crops which are abruptly grown 
there and which are affected by pests. 
SImilarly. plant guarantee and identification 
also need to be strengthened not only to 
check migration of pests from other parts 
of tile world but also to regulate movement 
of infl!cted seeds a ... d also planting material 
within the country. Tiley have also recom­
mended the settIng up of plant health 
clinics in all States wherever Agriculture 
Universities or Research Institutes of ICAR 
are located. 

MR. CHAIRMAN: Please conclude. 
Please put tbe question. 

SHRI CHINTAMANI lENA: This is a 
very vital point. My bumble submission 
would be ... 

MR. CHAIRMAN: Not your sub­
mission but your question. 

SHRI CHINTAMANI lENA : In this 
connection, may I know from th e Hon. 
Minister what action bas been taken in this 
direction 'l 

I would like to quote one instance. 
Ooly yesterday. tbere was a question from 
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my side, Question No. 3221 but, to my 
misfortune, it WB!I an uD!tBrred question in 
which I bave asked whether a large number 
of snaiJs in the fruit and vegetable gardeDs 
destroyed fruits and vegetable cultivation 
in certain parts of Orissa and, if so, the 
details tbereof and the steps taken to 
cbeck the spreading of snails to save the 
cultivation. 

MR. CHAIRMAN: That has notbing 
to do with pesticides. 

SHRI CHINTAMANI JENA ~ This is 
what YOU say. 

MR. CHAIRMAN: Please confine to 
Call Afte tion. Please put the Question and 
confine to Call Attention. 

SHRJ CHINTAMANI JENA: I am 
confining to CaJl Attention. 

MR. CHAIRMAN: What is the 
question? Please confine yourself to the 
Call Attention. 

SHRI CHINTAMANI JENA: Though 
the Hon. Minister has replied in tbe affirma~ 
tive but no action bas been ta~en by the 
State G,-,vernment of Orissa to check these 
spreading of snails. 

1 am not going down to bring the debate 
to a pen,onal level. I am only citing one 
ex.ample. I will not speak against anyone 
nor held anyone guility. 

This is the packet of insecticide 'Furadan· 
which is used to check stembore attack on 
plants. I bad purchased it for Rs. 32J·. 
The date of expiry given on the packet is 
the year J 990. I bad used it two or three 
times but witbout any result or effect. 

MR. CHAIRMAN: Why not you write 
to the Hon. Minister about these things? 
The Hlm. Member has mentioned it That 
is enough. Please write to the Hon. Minister 
for details. 

SHRI CHINTAMANl JENA: All 
dgbt. 

MR. CHAIRMAN: Only 5 minutes 
are given to you but you have taken 1 S 
minutes. 

SHRI CHINTAMANI JENA: One 
horticulturist bas recommended its use but 
it is not giving any effect. After examiniog 
this, be carne to the conclusion that actually 
there is no effect in this medicine. iheJe is 
DO point in using it. Such things are J!oing 
On. Therefore, I would request the Hon. 
Ministers-there are three capabJe Mini~ters 
now-to look into this matt("r and help the 
poor farmers who are crying becs(!se of 
these problems. 

With these words, I conclude. 

[Translation] 

TIlE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): Mr. Chairman, 
Sir, Shri Balwant Singh Ramoowalia has 
drawn the attent on of the House toward 
an important issue. It will not be good on 
the part of the Government if it fails to 
provide quality seeds, fertilisers and insecti­
cides timely, because farmers nrc the back· 
bone of the nation. It bas been the con­
stant endeavour of tbe Government to 
make available agricultural inputs, water, 
electricity at appropriate prices for tbe pro­
duce to the farmers. Despite u)) precautions 
such complaints are also often made, because 
majority of the fertj)jsers in the country are 
marketed and produced by the private people 
and private companies. Insecticides in 
small quantity are produced by tbe Govern­
ment agencies. There are no two opinioDs 
about the bungling practiced by the private 
businessmen engaged in the sale of insecti­
cides as only small quantities are sold by 
the S'ate Governments. The Government 
of India, at least thrice in a year, invites the 
attention of the Stale Government for issuing 
instructions regarding monitoring the quality 
of pesticides through surprise checks in a 
bid to provide quality inputs to tbe farmers. 
In this connection references are made and 
the meetings are also beld. As regard the 
matter raised by Shri Rammoowalia which 
was published in the Tribune tbat a parti­
cular pesticide was continuously sold for 
25 days even after tbe date of expiry was 
over. I would like to say tbat it is very 
bad. The pesticides should not be sold 
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even after one day the dale of expiry is 
oyer otherwise there is no sense in fixing the 
date of expiry. Pesticides do not remain 
totally effective. These pesticides were not 
sold by any private businessman, but by the 
Agriculture Department of the Punjab 
Government at a price Rs. 1 i 6 for the 
benefit of the ralmers whose price in the 
open market is Rs. 2 j2. The additional 
chief secretary of the Punjab Government 
Sbri Gill is also looking affer the Agriculture 
Department. We made a contact and he 
issued instructions stopping the sale. Nearly 
two thousand titres of pestIcides have been 
taken into custody hy him. The Hon. 
Member has rightly stated that the applica. 
tion of this particular pesticide should be 
reduced to minimum. In the Eighth Five 
Year plan the Government proposes to supply 
to the farmers disea<;e resistJnce quality 
seeds by raisiog their output, hecaulie weak 
people sre easily susceptible to the diseases. 

Tbe I.C.A.R. has bl.!en doin~ very good 
work. They bave done good research work 
and produced good quality seed~ with lesser 
chances of contracting diseac;es. It is not 
correct, as you have said. that it is heing 
used in the maximum quantity in India. 1 
can give you figures. In tbe USA. it is 
used 618 kilogram per hectare. In Japan 
it is 9.72 \ kilogram per h'ctare and in 
Britain, it is 8. 111 kil0gram p.!r hectare. 
But in India it is used 0 '297 kilogram is a 
quarter of a kilogrom per hectare. We have 
stopped importing these pesticides which are 
causing harm. There have been complaints 
that people consumed these pestkides foUow­
ina a minor quarrels in their household We 
have totally stopped the impoI t of tbese 
pesticides so that these p!sticidt!s may not 
cause any harm to our health. We keep 
foodgrain either in bags or in loose 
form io the rooms aod spray pesti­
cides on tbem as a result of whi.:h it causes 
more harm. We have, therefore. tried to 
use tben in th~ minimum quantity so that 
they may not cause any harm to our health. 
Sbri Rawat desired to know as to bow many 
persons have been punished and what action 
has been taken under this Act. In reply to 
that, I would lik.e to say that a total of 241 
cases had been filed in courts in 1986- 8 7. 
Of them, judgement was given in S 1 cases 
and punishment was awarded in 38 cases. 
In the year 1987· 8 8, a total of 117 cases 
bad been filed in the courts and punishment 

Ineffective p, sticides 

was awarded in 15 cases, Last year, In 
1987·88 we took 33 t 34 samples through 
out tbe country and out of them, test was 
conducted on 29251 samples. Of tbec;e. 
28' 87 samples were found upto mark and 
in case of 1064 samples, the presence of 
pesticide was much Je'Ss than the required 
one. It was ?6 less. We took act ion 
wherever it was four d Jess. The Act pro­
videds for the cancellation and suc;pen"ion 
of licence, and impric;onment for ~ to 6 
month§. We have made the Jaw so striJ1~ent 
that no one C'ln dare play with the life of 
the people and the people may not get tbe 
~upply of sub·standard pesticides. We have 
so arranged that people may get the pe'iti­
cides of good quality which will increase 
production in the country. The committees, 
as has been said by Shri Ramoowalia, shouJd 
have been constitnted much earlier in a 11 the 
States •••... 

SHRI BALWANT SINGH RAMOO­
WALIA: The committees WCle constituted 
after you asked fl)f it over the telephone. 

SHRI BHAJAN LAL: It is all right 
that wt! constituted the commiitees later. We 
will see that such committees are constituted 
in all the States with the Vice-chancellors of 
the universities as their members so that we 
could exercise proper ch~ck on the quality 
of these pesticides and nobody dared to sell 
sub·standard pesticides and such pe~ticides 
whose date of expiry bas already been over. 
by fixing wrong labels on the packs. 

SHRI BALW~NT SINGH RAMOO· 
WALIA: Fertlh')crs should also be covered 
under it. 

SHRI BHAJAN LAL: We will cover 
everything. S0 far a~ the fertill"ers are 
concerned, we bave already given all the 
powers to the State Go'Vcrnment'l. The 
Government of India also can take ~nmples 
and in fact we have taken some samples. 
But we do not have that much of staff to 
undertake this task. It is a state &utject 
and 99 per cent samples have been tal-en 
in the states only. In this connection act:L n 
has also been taken against the defaulters in 
the states. We will see thdt such committe,_,,\ 
are farmed through out the country so thilt 
it could be completely checked in future. 
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You bave made a mention of tbe con· of fertilisers is 300 to 400 kilolraml per 
sumption of fertilisers and also complained hectare, in our country ·it is only 49 kilo-
that injustice is meted out to the farmers. grams on an average and tbat too due to 
But tbe Government had no such intention. the consumption in Punjab b~iDI as biah aa 
We never thrust sub.standard goods on J S 9 ki ogram. The rate of consumption in 
anybody. Haryana, Andbra Pradesh and Uttar Pradesh 

SHRI BALWANT SINGH RAMOO .. 
WALIA: I did not accuse the Government. 
I wa'J just talking of the tendency. 

SHRI BHAIAN LAL : You are perfectly 
right in saying that nobody should be given 
sub· standard things. The shop-keepers say 
that if no cuslomer comes to purchase these 
sub-standard items, the farmers will come to 
purcllase it. 

Dr. G.S. Rajhans has stated that food­
gr.lins worth R~. 6000 crores is got damaged 
in his state. He also referred to tbe 'Vyapar' 
or 'Vyavhar' of pesticides in Ganganagar. 
But it was not 'Vyavh .. r' because tbis word 
is used for business. Perhaps you meant to 
say the word 'use'. They have used it for 
spray. As a matter of fact, the Hon. SDeaker 
had also said this thing yesterday and we 
have asked our officers to conduct an 
enquiry. This vill,lges i~ situJted 100 kilo­
meters away from G .. lOgar.ngar and road 
communication to this village is also not 
good Even then we exp.!ct a report from 
that village 10' night. I have already ordered 
that samples may be taken from the company 
from where tbis pesticide was purchased and 
if the company is found guilty, action will 
be taken against it. Perhaps, tbo headquar .. 
ters of the company is at Delhi. We have 
also directed thtlt samples may also be taken 
from that office and most stringent action 
may be taken against the company if found 
guilty. 

He has also said tbat g.)od quality 
fertilisers are not available in Bihar and 
Madhya Pradesh f but it is not 80. We also 
take the sample:; of fertillsers from time tQ 

time. If he has any complaint about any 
particu1ar alea, let bim teU us, we will take 
samples ~ hold an equiry and take appropriate 
action on it. So far as the consumption of 
fertilisers is concerned. it is far less as compa .. 
red to the other countries. We will have to 
increase consumption of fertilisers. Whereas 
in other countries the rate of consump'ion 

is also good and tbe averaae consumption 
in the whole country comes to tbis propor­
tion only because of bigber rate of consum. 
tioD in these states. Odr production will 
not increase further until and unless we raise 
the rate of consumption of fertilisers. Sbri 
Chintamani Jena made a mention of samples 
and said that the rate of coasumptioD is leu 
in other countrie~ and more in our country. 
It is true. As it is, I bave ttied my best to 
reply all the questions. Even then we will 
give a serious cOD3ideration to the various 
suggestions made by you. The Government 
has all along been trying to provide good 
seeds and good quality fertilisers to the far .. 
mers. Anybody if found guilty, how soever ' 
big he may be, will not be allowed to 10 
scot free by tbe Government. I would like 
to assure the House that nobody will be 
allowed to play with the life of the farmers. 

13.25 hrs. 

Prevention of Illicit Traffic in Narcotic 
Drugs and Psychotropic Substances 

Bill 

[English] 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF REVENUE IN THE 
MINiSTRY OF FINANCE (SHRI A. K. 
PANJA): I beg to move for leave to iotrG­
duce a Bill to provid" for detention io 
certain cases for tbe purpose of preveatiq . 
illicit traffic in nar::otic drugs and psychotro ... 
pic substances and for maUers connected 
tberewith. 

MR. CHAIRMAN: Tbe questioD is : 

• 'That leave be granted to introduce 
a Bill to provide for detention in 
certain caselli for the purpose of 
preventing illicit trame in oarcotic 
dj'ugs and psycbotropic substances 
a'd for matters connected therewitb:' 

Thf motion W4J# adopt. 
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SHal A. IC. PANJA ~ Sir. I iovoduco 

the Bill. 

---
Statement re : Prevention of Illicit Tramc 

in Narcotic Drugs aDd Psychotropic 
Substances Ordinan ces 

(Englls/a] 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRJ A. K. 
PUlA) : I bel to ]ay on the Table an 
explanatory statement (Hindi and Er,glish 
versions) living reaSODS fer immediate 
lelillah()n by tbe Prevention of Illicit Trsffic 
in Narcotic Drugs and Psychotropic Subs­
tances Ordinance. 1988. 

13.26 hrs. 

MOTOR VEHICLES BILL-Contd. 

[E"gllsh] 

MR. CHAIRMAN: The Motion for 
consideration o~ the Bill has already been 
moved. Hon. Members who wish to move 
their amendments may please do so. 

SHRl C. MADHAV REDDI (AdUabad): 
Sir, I bel to move : 

Tbat tbe DiU to consolidate and amend 
the Jaw relatinl to mot"r vehicles be . referred 
to a Joint Committee of the House consisting 
of 15 members, 10 from this House, 
namely :-

(1) Sbri Somnath Cbatterjee 

(~) Prof. Madhu Dandavate 

(3) Sbri Dinesh Goswami 

(4) Sbri IDdrajit Gupta 

(5) Smt. Geeta Mukherjee 

(6) Sbri Rajesh Pilot 

• (1) Sbri Balwant Sinah Ramoowalia 

. (8) Shri B. Ayyapu Reddy 

(9) Shri K. Ramachandra Reddy 

(10) Sbri Am.r Roypradban 

,04 5 from R~ya Sabba; 

that in order to constitute a sitting of the 
Joint Committee the quorum shall be OD 

one-third of the total number of Members 
of the Joint Committee: ' 

that the Committee sban make a report to 
this House by the first day of the last week 
of tbe next sessiop; 

( 

tbat in other respects tbe Rules of Procedure 
of this House relating to Parliamentary 
Committe !baH apply with such variations 
and modifications as the Speaker may make; 
and 

tbat this House do recommend to Rajya 
Sabba that Rajya Sabba do join tLe said 
Joint COD'lmittee and con municate to this 
Bouse tbe names of 5 members to be 
appointed by Raba Sabba to the Joint 
Commi ttee. (1 ) 

PROF. SAIFUDDIN SOZ: Sir, I bes 
to move: 

That tbe Bill to consolidate and amend the 
law relating to motor vehicles be referred to a 
Joint Committee of the Houses consisting of 
1 S members, 10 from this House, namely :-

(1) Shri G. M. Banatwalla 

(2) Shri Somnatb Chatterjee 

(3) Shri Sharad Digbe 

(4) Shti V. N. Oadgil 

(S) Shri Indrajit Gupta 

(6) Sbri Haroobbal Mehta 

(7) Shri Rajesb Pilot 

(8) Sbri Somnath Rath 

(9) Sbri Syed Shahabuddin 

(to) Sbri K. P. Unnikrishnan 

and S from Rajya Sabba; 

tbat in order to constitute a sitting of the 
Joint Committee the quorum shall be one­
third of the total Dumber of members of the 
Joint Committee; 

that the Committee shall make a report to 
tbis House by the last day of the Budget 
session, 1989; 

tbat in other respects tbe Rules of Procedure 
of ~bi, House relatins to Parliamentary 



MOlor Vehicle. Bill SRA \lANA 21, 1910 (SAtGA) 

Committees sball.pply with lucb v.riatioll 
and modification. as tho Speaker may make; 
and 

tbat tbis House do recommend to Rojy. 
Sabba that Raj,a Sabha do join tho laid 
Joint Committee and communicate to tbis 
House the names of 5 members to be appoin­
ted by Rajya Sabha to tbe Joint Com-

, mittee. (103) 

SHRI C. MADHAV RBDDI: The 
Motor Vehicles Bill at least has come today 
for consideratioo. Tbe Bill was introduced 
last year as Motor Vehicles Bill 1987. At 
tbat time a number of amendments had been 
moved by the Hon. Minister himself and 
also by a number of HOD. Members. I am 
happy that the Han. Minister bas considered 
many of tbose amendments .. Apart from the 
Government amendmen ts, some of the 
amendments moved by tbe Hon. Members 
have also been accepted and incorporated in 
tbis Bill-Motol: Vehicles Bill 19&8. So far 
so Ilood. 

I must congratulate the Minister for 
sterring clear and ultimately for beiag 
successful in bringing tbis Bill Because such 
a Bill was prepared in 1979; but it never 
saw the light of the day. The nC<iessity for 
such a consolidated Bill was felt for a very 
loog time. Several Committees have gone 
ioto this question of consolidating the law 
relating to the Motor Vehicles. The Police 
Commission, the National Transport Policy 
Committee and several other institutions had 
presented their Reports. They were all before 
the Government and the Government had to 
set up as it was told a working group which 
wont into' tbis question and the Report of 
tbe Working Group was presented as long 
ago 8S 1980. 

Going through some of th' chapters of 
the Working Group Report relating to the 
Motor Vebiclos. I found certain discrepencies. 
Some very useful suagcstions made by tho 
Natio!lal Transport Policy Committee and 
also by the Working Group could Dot bo 
incorporated for p~rhaps practical reasons. 
Wben tbe matter was discussed in the meet­
inlt of tbe Transport Ministera of 811 the 
States in 1986, perhaps some States objec· 
ted, and perhaps tbo Govornment felt tbat 
tbo recommendatioD' propo.ed by tbe Work-

iDa Group are Dot suitable. Whatever ma, 
be tbe reasons. DOW tho Bill i. before III 
runnin. into about 21' claus.. GoiDi 
tbrouah this Bill, tbrouah many of thi 
provlsioDS and sectioos are only repetitioDl 
or only reproductions of the .ctiODl which 
are contained io tbo 1939 BiU. yet there are 
certain very important chapter. deaUna witb 
so many importaot Questions which need to 
be thorousbly ,one into, scrutinised and 
then an expert opintoD takoo before this .Bill 
II enacted. I t is for tbis purJ)Ole tbat I p,e 
Dotice that this may be referred to the joint 
select committee. If this bad been done 
earlier In 1987 itself "When tbe Bill_. 
introduced then by this time we would bav. 
Bot the report of tbe joint eommittee and 
that would have made proper justice to tbo 
various provisions of the Bill. 

Since the Bill is before the House 1 
would like to draw the attendoD of tbe 
House to some of the important aspects or 
some of tbe lapses whicb I feel should be 
rectified even at this stage. Ooing by tbe 
gesture of the Hon. Minister in acceptiDI 
some of the amendments of the Han. Mem­
bers earlier I would request him to consider 
tbese suggestions in the proper perspective 
and even now to introduce some of tbe 
amendments based on our 8uIgestions and 
accept them. I bope be will have no objec­
tion to doing so afterall it is a non-constro. 
versial HilJ. 

Sir. first I come to tbe question ot 
nationalisation wbich is very important and 
with which all tbe State lovernments are 
concerned because tbe States are soing OD 

natiooalilinl routes. They have problems 
every day doaling with tbis problem of 
nationalisation because people are aaios to 
courts and gettial stays. At lome places tbo 
decisions are beina dolayed. The mOlt 
important aspect in this is that as aaainst 
tbe earlier Act the authority to prepare tbo 
scheme for nationalisation and the authority 
to caJl for clearance and publishio8 tbe 
scbeme and sit 00 judaement on this parti­
cular scheme is only ooe. In tbe earlier Act 
the autborities were differont. Earlier tho 
transport undertaking, were preparinl the 
scheme for natiooalisation because it is tboy 
who know better wbat routes are to be 
nationalised wbether they bave the iofra­
structure or aot becaule it Js ultimatol), tb01 
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who have to run it. It is tbey who have to 
prepare tbe scbeme for taking over certain 
routes. Tben it is for the Government to sit 
io judgement over the state transport under- • 
takings as to whether it is right to taking 
over the route or not. Based on tbe objec­
tions received from the various parties and 
individuals tbe State Governments can take 
a decision Uke a judge. It is like quasi-judi­
cial proceedings. They bave to ask for 
clearanco of objections and bearing has 
to be given. Pinal judgement bas to be 
liven by the Government. This is beiDg 
denied in this Bill. In this Bill 
what we are doing in Chapter 6 is 
tbat tbe State Government itself is coming 
to the conclusion tba t !bis is the route which 
bas to be nationalised. The State Govern­
ment itself is publishing the scbeme and tben 
inviting objections and when the objections 
are received tbe State Government is sitting 
in judgement on these objections and finally 
taking a decision whether that particular 
route, is to be nationalised or not. This, I 
think is not fair. The existing provision is 
very good b",cau.,e a number of cases have 
come and in the last tCtl years of its opera­
tion se\'cral people have gone to tbe courts 
and obtained judgements. 

Full case law is before us, The things are 
already settled and now we are di~turbing 

tile appl.: ·cut. What we are doing in this is, 
o"c~ thii i! done, then again a case will go 
to the court alld again the courts have to 
live their juJgl!,n!nt. Not oaly this is ag~jost 
the IlJt:.Hal j~liticc, but ellso tbi~ h likely to 
create problem~ for the State Governments 
to oationalise a particular route The parties 
are bound to go to court and find out some 
loopboles. Today, they can't because the 
courts have settled. The Supreme COUll bas 
settled. The case laws are before us. The 
cases are being decided in the light of not 
only tbe laws but also tbe case laws existing 
today. Tbis aspect has to be sCllou'lly consi-­
dered. I am sure, many State Governments 
have objected to this. I do not know for 
what reason tbis has beeD clubbed. This may 
kindly be considered. 

The second aspect which I would like to 
come to is the case of compensation to he 
paid to tbe victims. I am bappy tbat the 
Government has accepted th~ Supreme 
Court's judgement earlier that the compen­
IIUOO il to be onhanced. Now, the 

compensation is about RI. 2',000 in tho 
case of death and as. 12,000 in the case of 
permanent disablement. The disablement 
has beeo defined in tbe Act. But I do Dot 
agree with tbe definition of disablement. 
Suppose if a limb is amputated, jf an eye 
goes, if the injury is sucb tbat one of the 
limbs is lost, then tbat becomes a permanent 
disablement. But what bappens to the 
person whose brain is injured in the scnse\ 
tbat be bas been injured in such a way that 
it cannot be found out. He bas not lost any 
limb. In all the accident cases. it has been 
seeD that it is the head injury which is most 
dangerous. Then, tbe man is actually alive. 
He is very well but be is useless. His mind 
is affected. In such cases. what are you 
going to do ? He won't get any compensa­
tion uoless it is proved on the principle of 
tbe default. Tbat is very difficult. 

You have yourself said in tbe Bill tbat 
the principle of default is very difficult to 
prove in the court. When B principle of 
default is proved, certainly he will get more. 
When he gets more, that should be an 
additionality and not to be adjusted against 
the compensation already paid. That may 
kindly be noted. Under this particular 
clause. subsequently 00 the principle of 
defau!t if it is proved in the court tbat tbe 
driver was wrong, he was drunk or some· 
thing was wrong with the vehicle or be was 
going on the wrong side, tben he gets com­
pensation award from the court. In that 
case. suppose he gets Rs. 30.000 and earlier 
you paid him Rs. 20,000, then you are . ~ , 
8010g to pay him only Rs. 10.000. What I 
want to say is that earlier when a payment 
has been made for an accident in which 
death occurred without any regard to the 
principle of default, this payment is beini 
rn lde. Am I correCl or not? Kindly tell 
m!. 

THE r-.UNISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): Yes, you arc 
rigbt. 

SHRI C. MADHAV RBDDI: The 
point is even without proving in the court 
that there was B default on the part of the 
driver or the owner, the compensation is 
being paid. That is a very good principle. 
We appreciate tbat because it is very difficult 
to prove that the driver was wrona. Now. 
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whateve .. compensation is being paid. it will 
be adjusted against tbe future compensation 
wbenever that compensation is awarded by 
the court after the default is proved. What 
I mean to lay is that there should be an 
additionality. What is wloog with it '1 In 
maoy countries, this actually is being practis­
ed. In USA. this is the practice. Anyway, 
that is for consideration. But whatever bas 
been done is a step in the right direction. 
Further improvement is possible. That is 
what I wanted to say. 

Coming to another question of the test­
iog facilities, we all know tbat many vehicles 
which are condemned, polluting the atmos· 
pbere are on the road. All types of vehicles 
are on the road. Sometimes. such buses of 
the State Road Transport Corporation are 
also on the road because of various reasons. 
I do not want to go into those reasons. But 
what we are doing is we are opening tbe 
floodgates by allowing private testing josti" 
lutions to test these vehicles, whether they 
are roauwortby or not in addition to the 
existing fadlities that the State Governments 
or the Central Government are baving (or 
tes\ing. You are doing tbis for the reason 
that you do not have adequate facilities. 
What yOIJ are doing is that the private 
garages are going to be permitted to test the 
vehicles and give a certificate. That means 
tbat tbere is lot of scope for maJpra.;ticec;, 
Any vehicle will be passed and a certificate 
given by the private testing institutions. Wbat 
arrangement is there to see that it is cheked '1 
How can we do that? It would be easy for 
anybody to approach a private garage and 
get a certificate. Of course, he will be an 
authorised for that pu rpose. That does not 
belp us. My point is tbat tbe States will 
also be losing some revenue because for test­
ing we charge certain fees and I think. 
nobody is going to come to Government 
testing institutions. I am sure that. This will 
actually ~ggraV.lle the position and more and 
more condemned vehicles will be OD the 
road polluting the atmosphere. This may 
kindly be looked into. 

It is actually tbe regional or the State 
Transport Authorities which are executing 
tbe Act at the State Jevel. After a1l. this is 
an Act which is to be executed by the State 
Governments and the Central Government 
has nothing to do wit.b it. You are passing 
10 Act, tbe implementation is in their hands. 

Now, it is found tbat many of these State 
Road Transport authorities have a number 
of peopJe on the Comm;ttee. Tboro aro 
States, where I was told there are 12 
persons. 15 persolls on tbo authority aDd 
whenever a meetina is beld, quorum Is Dovor 
achieved and decisions are never takeo and 
no judicious deci~ions il posssble, parti­
cularly because a lot of condemned politi­
cians are there. They come and sit io the 
Committee. The Oov.crnment realised this 
and today we have fixed tbe maximum 
number to be on these Committees. Very 
good, but in the earlier Act, we bad tbe 
minimum number. Wbat we wanted was 
that there should be a minimum al well .s 
maxi~um. What you are doinl today is tbat 
you have done away with the minimum, you 
t ave accepted the maximum. 

(Tran,/at Jon1 

Earlier, there was a practice which yoo 
ubandened and started a new ODO. You have 
accepted the maximum. 

[English) 

. 
The number for the State Transport 
Authority is (our excluding the Chairman 
and minimum is two excluding the Cbairman 
in tbe case of Regional Transport Authority. 
But what is tbe minimum. Minimum caD 
be even one. 

One Chairman and ODe member. Will 
they decide anything? What can tbey do ? 
Is it possible 1 Again. there is a lacuna. 
What you have to do is that you must have 
a maximum strength as also minimum 
strength prescribed otherwise tbere is. 
possibility tbat it will be a ono-man show. 
Only the Chairman will be sitting and decide 
ins the things. 

WI tb regard to certain Road Transport 
Corporations, it was found that tbeso trans­
port authorities, State and Reaional Trans­
port Authorities. were exercislog coiltrol over 
these State Transport Corporatio08 also 80 

much so tbat without any regard for certain 
problems. they were cancelliog the permits 
etc. These complaints are tbere. Bvery day 
State Government roceives such complaint. 
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because the State Transport Orlanisations 
are run by tbe Government. And tben they 
have tbe difficulties. Now. these difficuUies 
bad been examined by tbe National Trans­
port Policy Committee and the Committee 
lave a very sound recommendation that in 
suoh cases you can delegate certain powers 
to the Chairman of the State Transport 
Undertaking. Afterall why cannot you do 
tbat? Wby sbould the Regional Authorities 
or the State Transport Authority exercise 
those powers? Why not you give certain 
powers to the Cbairman of these under­
takings, Anyway, I could not find any clause 
in whicb it bas bccn done. Obviously it bas 
boen missed. Thllt should be done so t&at 
there may not be any unnecessary harass­
ment to the State Public Sector Under­
taking. 

Coming to the question of special pro­
visions and special Acts passed by tbe State 
Legislatures, I would like to say that while 
there was a Central Act in existence, certain 
States bad been permitted with the per­
mision of the Central Government, to take 
c~rtain special pr()visions and pass certain 
special legislation for the implementation of 
tbis Act in their States in respect of certain 
matters becau!c certain special circumstances 
may obtain in a particular State. It should 
be possible for every State to lIlake certain 
provisions at tbe State level. 

Now, under Clause 217 of the Repealing 
Act. we aro repealing aU those Acts and all 
tbose provisions. Aftor this Bill is passed 
aU tbose Acts or special provisions made by 
special lClislation in various States for the 
implementation of this Act arc going to be 
repealed. Now, I would like to ask. before 
doing this, have YOG discussed and have you 
consulted tbe State Governments. You have 
boen consulting the State Governments very 
often I know. But tbe effect of passing this 
Act is that all tbe special Acts, or special 
provisions-they are not exbaustive Acts, 
tbey are only related to certain provisions 
in respect of certain States-will stand 
repealed. Now, what would be the effect of 
this? Again tbey have to pass certain Acts 
and c:ertain "rovisions have to be made. You 
have validated the action taken before the 
pusing of tbe Act but in future for imple­
menting this Act tbey will find difficulty aDd 
.pin every State bas to 10 tbe legislatoro 

and pus certain amendinl provisions and 
come to you for approval. as far as tbis Act 
is concerned. Tbis bas to be looked into 
because it is likely to create problems for 
tbe State in impJementiDI the Act. 

Lastly, I will come to tbe question of 
National permits, and the various types of 
permits which are being issued for cbe aoods 
carriages, etc. Sir, we have about 5 catelo-; 
ries of permits. There is a District Permit, 
Intrastate Permit, Interstate Permit based on 
certain agreement and again tbere is a Zonal 
Permit and a National Permit. Why do you 
have these cateaories? Where is tbe need 
for these permits? You could bave only a 
State Permit. Today transportation bas 
increased to such an extent that there is DO 

truck which can be called a district truck' 
,which means tbat its area of operation is 
confined to just within tbe district. At some 
poiDt o~ distance it has to cross and go to 
another district. Therefore. there is no mean­
ing in baving this district permit. There Gbould 
,be only be two permits-national permit 
and state permit. This permit system should be 
further simplified bY,saying that there should 
be only two categories of permits, namely 
State Permits and National Permits. Whether 
the area of operation is two States or five 
States or ten States. it should be covered 
under the national permit. Once it is beyond 
one State, it has to be a national permit. Let 
tbere be no inter-state permit because inter­
state petmit means entering into lot of 
negotiations, agreements and so on which is 
somewbat difficult. 

These are some of the suggestions that I 
wanted to offer white speaking on this Bill. 
I request tbe Hon. Minister to accept some 
of my suggestions true to his tradition and 
see tbat this Bill which bas come after a long 
time to consolidate tbe Motor Vehicles Act 
is made as perfect as possible. 

[Tranl/otton 1 

DR. G.8. RAJHANS (Jhanjharpur): 
Sir, it is, in itself an exhaustive Bill. 
The clauses incorporated in this Bill are so 
large In number that one geta totally con­
fused while readioK it. Repetitions are seen 
otT and 00. 1 tried to read it a number of 
times and Bot cODfused witb it. Bven tben 
by and larae a lood Bill bas been brouaht 
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forward. Efforts bave been made to remove 
aU tbe discrepencies noticed in the Bill. 

One thinl that I find in the Bill is tbat 
it will be implemented by the State Govern­
ments. At the stale of its implementation 
it should be seen that nobody faUs victim to 

'the police atrocities or to the atrocities of 
the transport authorities. You said that 
anyone, wbo is t 6 years old, can drive a 
motor cycle without fear. The driver wiH be 
granted a licence for this. But the driving 
rules provide that one should have attained 
tbe age of 19 years for having a licence 
for the motor cycle-and 20 years for 
drivi ng a heavy vehicle. I think that a 
person becomes eligible for baving a driving 
licence for a heavy vehicle at the age of 18. 
You should look to this aspect. 

While going through the Bill J felt time 
and again tbat this BiIJ may become instru­
mental to exploit tbe poor. You can make 
a SUrvey through out the country. You will 
find that there are very few owners who 
drive their own vehicles. Only poor people 
who come from rural areas and some how 
or the other learn driving, get employed a5 
tht' drivers of tbeir cars or trucks. You have 
made a number of provisions in tbis Bill. 
But, I am afraid, Jest (he owners of tbe 
vehicles should exploit their drivers under 
the cover of this Bill. 

It has also been said that people above 
• the age of 40 will have to get their licences 

renewed, Their licences will be renewed for 
the next S years and every time they will 
have to produce a medical certificate at the 
time of renewal. Everybody knows that it is 
both very easy and difficult to get a medical 
certificate. If somebody finds some lacunae 
in the certificate, the driver will lose his 
job at the age of 40. I, therefore, request 
you to cbaoge it to 55 years instead of 40. 
When a person above 55 years of age 
demands a licence, be should be asked to 
produce a medical certificate. If be has aoy 
defect in his eyes. be should be examined. 
But on the ground tbere should not be any 
injustice with bim. One should not be 
harassed or made to suffer for minor defects 
such as beeing under-weight or having 
couah. I have seen tbat the driver pass their 
days in utmost poverty and resort to driviDI 
under very compcllia'l circumstanccs. 

[E",II,h1 

MR. CHAIRMAN 
pay to your driver ? 

How much )'0\1 

DR. G.S. RAJHANS : That is not to be 
disclosed bere. 

[Trallslation] 

We come across many such instances in 
whicb people own vehicles and do not bave 
their own driving licences. They or tbeir 
children go on joy riding and drive the 
vehicles carelessly. In the case of any 
accident. tbey shift tbe charge (n to the 
driver with the statement tbat the accident 
took place when the driver was driviol tbe 
vehicle. The driver accepts the charae, 
because it involves h;s job. This type of 
exploitation ta~es place on several occasions. 
If the stipulation of producing medical 
ceI tificate after 40 years of age is ehforced. 
the owners and private companies will 
threaten the drivers daily anu warn them to 
work properly otherwise to Jose their jobs. 
In this way the poor fenow will be ruined. 
I, therefore, request the HOD. Minister to 
have a practical approach in tbis rcaard. 
If aoy such person is having some dctrcct in 
his eye, he should be asked to under go the 
eye test. In case of any other defect he 
should not be removed from service, Several 
opthalmogical defects arc curable. Hence 
he should be given tbe faclli ty of tr,eatment • 

With reference to registration you have 
said tbat a car running for more than 12 
months in a State will have to be lot 
registered in tbat every State. In this conncc­
tion I would like to point out tbat a Dumber 
of States are situated quite adjacent to ODe 
anotber and people belonging to one State 
are required to stay in the adjoing State 
under tbe exigencies of work for quite • 
longer period. For example, 8 resident of 
Rancbi stays jn tbe adjoining State of Orilsa 
or West Beogal UDder. exigencies of work for 
14 to 15 months. You can very wen imasiDe 
wbat difficulties be will bave to face in 
these States if be is asked to let his car 
regi.tered there. I. therefore, request you 
to extend tbis period to 3 year. from 12 
months. Everybody knows, bow mucb 
difficult it is to set a vebicle reaiatered aacS 
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to have a driving liceoce of it. So far as it is 
applicable in the case of the original State 
tranlport authority, I support the proposal. 

You have mentioned a very interesting 
thiDa in clause-I 16 of the Bill. 

15.59 bra 

[SHRI SHARAD DIGHE t" the Chair] 

The State Government may remove or 
cause to be removed any sign or advertise­
ment wbicb is likely to distract tbe attention 
or concentration of tbe driver. 

14.00 hra. 

You ma, have seen that in big cities 
such as Delhi and Bombay, etc. advertise­
ments are put on the buses. May be very 
few people know the fact tbat through 
advertisements. Governmeut or the transport 
department earns a very l"r8e amount of 
money. Assume thlit on a bus, tbere is a 
picture of a beautiful Birl in the advertise­
ment and some fifty or hundred persons are 
looking at it, tben tbe attention of the driver 
will naturally also be diverted towards it 
out of curiosity whicb may cause an acci­
dent. I have seen tbis. Advertisements 
Ibould be put on the back side of the bus. 
It should not put on the sides of the buses 
and tbe State Governments should be 
instructed in this regard. Mention has been 
made about un-manned level-crossing also. 
AccidenlS occur due to the faults not ooly 
on tbo part oC drivers but on the part of 
traina and pedestrains also. The Hon. 
Minister mentioned about the driving 
.chools. The Hon. Minister might be know­
ing bow the driving schools ~re beiog run 
in all big cities. Persoos running driving 
schools with connivance of police and tauts 
issue driving licences to tbe needy persons. 
A driving licence is issued even in the name 
of a who is not in India funning of a 
drivinl school ia a very flourisbing business 
whicb fetches a good amount of money_ 
You have rightly said that a throuah iovesti­
ption should be made about the instructors 
aDd personnels employed in the driving 
scbools. I would rather suggest tbat tbis 
business of private driviog school should be 
totally abolished. Ther~ should b~ only 

Government runoed driviD8 schoo]s and only 
bonafide persons should be given drivins 
licences, be it a learner or a permanent 
licence. It is rightly said that driving of a 
motor-vehicle is a work of much rewonsi­
bility. So a wrong person sbould not be 
granted licence. It is a very good prOVISIon 
tbat any person driving vehicle under in­
fluence of alcohol or drug will be punished. 
But it is very difficult to carryout blood 
examination of such persons on the spot. 
I know a case in which tbe guilty person 
was saved by the Hospital doctors. When 
be was brought in the hospital by the police 
for his blood examination as be caused acci­
dent under tbe influence of alcohol. In tbis 
connection I do oot want to refer the name 
of Willington Hospital. It can be any 
hospital, tbat man was saved, but some one 
else surfered. So a provisjon should be 
made that if a person is found driving 
vehicle under the influence of alcohol, he 
should be arrested then and there on the 
spot on the basis of evidence, pending out­
come of his blood test. In several states 
there are transport authorities \\ here ram .. 
pant corruption is prevalent. I know about 
one State where the Chairman of the State 
Trading Corporation auctioned a bus at a 
cost of Rs. 60 only. A person known to him 
might have purchased it and thus he got a 
property worth lakhs of rupees at a nominal 
cost of Rs, f,O only, My suggestion is this 
that the policy of nationalisation should be 
done away with and aU the persons who 
want to operate buses on the roads under 
State transport be allowed to do so. Such 
arrangements should exist not only in Delhi 
but outside Delhi also. If fifty personc; want 
to operate buses on one particular route, 
let tbem allow to do so. In tbat case there 
will be stiff competition and only such 
operators will survive who will give good 
service to the public. This is the law of the 
survival of the fittest. In that case there will 
not be monopoly of one persons ... 

SHRI RAJESH PILOT: Th1S is in the 
Bill. 

DR. G. S. RAJHANS : I know, I have 
read the Bill. You have liberalised earlier 
also. But, now, stop this totally. In order 
to provide better service to the public, 
maximum number of persons \\obo are 
willing to operate tourist or passenser buses 
should be issued permit$. 
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10 the eod, I wou1d Uke to submit one 
thing that you have brought a 80ad com­
prehensive Bill and welfare of poor drivers 
should also be looked into. 

[Engiifh] 

SHRI A. CHARLES (Trivatldrum): I 
stand to support the Y\10tor Vehicles Bill, 
1988. At the outset, I may congratulate 
the Minister for the very comprehensive Bill 
which has now been introduced. The Act 
that was in existence from 1939 and the 
various amendments made thereafter were 
not sufficient to meet the requirements of 
the recent times and we know many of the 
(muds that are committeed in the offices, 
in the RTO's offi.:e in getting the permits, in 
granting licences and all that. Suffident 
care bas been taken to see that those 
anomalie" are removed, and the malpractices 
are to be removed. So, the necessity of 
tbe Bdl cannot be overC'mphnliised. I have 
heen listening to the "'pet' 'les of tbe earlier 
two spe:Jkers. 

One thing that ha~ been said is that this 
BilJ ollght to h'!ve been aguln rererred to a 
Joint S~lect Co .1mitt~t!. We knON that 
when thic; waq fir')t introduc,..d there were I 

hundreds of amendments eV"11 from the side 
of the Treasury Benches and another hundr­
ed from the Opposition. I am glad that 
tho Minister and the MlOistry hav*! given due 
consideration to all these amendments. 

Much of the difficulties have been 
removed becduse everything bas been com­
piled, recast and a very bCdutiful Bill has 
now been presented. If we aglin send this 
BIH to a Joint Se1ect C(lmmittee, then I am 
afraid this BIll would not see the light of 
the <lay in the n~xt three or four years 
bt!cause it b~s been our experience. There 
is a saying. If you do not want to act. you 
apPoint a Committee. but if you want to 
act, you take a dcci'iion. I coogratulate tbe 
Minister for taline a bold decision. TbeIC 
may be difficulties when we implement the 
provisions of this. But tho(le difficulties can 
be taken care of by bringing amendments or 
whatever is required in future. J am glad 
that thi~ Bill bas been presented now. 

Salient features are found in this B,n 
Since it is a vcry large Bill, it is very difficult 

for anyone to go extensively Into tbe pro­
visions of this Bill. Thero are stricter 
procedures retatina to grant of licences: 
standards for anti pollution devices; fitness 
cerUficate for tbe private sector; natjonaUsa­
tjoll of route; maintenance of roads; road 
safety and a Jot of other things, So.) am 
sure that wben this BiU becomes a law, 
much of the difficulties that we experienced 
in this field would be removed. 

I wou1d like to draw tbe attention to 
one or two CJauses. 

Fear has been experienced that a free 
licensing system will be given for giviog 
permits. But if you go tbroulh the Bill 
very carefully, I am sure that fear bas no 
basis. 

Sir, nationaJisatioD, I must say, mUlt 
Dot be merely for the sake of nationaJisation. 
I represent Trivandrum Constituency in my 
State. Trivandrum bas got a totally 
nationalised route. But in most of the 
interior districts, there are both private and 

I Government route. Our expericLce is that 
when there is a nationalised permit s),stem 
alone, passengers find it very difficult and 
they have to stand for hours toactber because 
Kerala State Road Transport Corporation is 
the only agency which is plying buses in tbe 
city. In some of the other districts, they allow 
both the privette sector and the State 
Government Road Transport Corporation 
to operate together. They fix a time limit 
and there is a reaJ competition between tbe 
two. Tbough we are 811 for the nationa­
lisation, we would not be able to nationalise 
all the routes throughout the country at ono 
stretch. We have private sector in a very 
large area. So, 1 must say tbat there should 
be a real competition between these two, 
which wi1l eoable the ordinar, pusengers to 
have more comfortable time in settiol tbe 
buses in time and other facHitics. 

I would like to draw the attention parti­
cularly to Clause 99. It relates to awardio. 
of permit. It 8ays : 

• ·Where any State Government is of 
opinion that for tbe purpose of providiol 
an efficient, adequate, economical and 

. properly co-ordinated road transport 
service, it is necessary in tbe public 
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interest that road traDsport services in 
aeneral or any particular class of such 
service in relation to any area or route 
or portion tbereof should be run and 
operated by the State transport under­
taking. whether to tbe exclusion, com .. 
plete or partial. of other persons or 
otherwise, tbe State Government may 
formulate a proposal regarding a 
scheme .•.••• ., 

This hlS been questioned by the first spedker. 
It is said that in the present system, the law 
is very clear because rules are there. I must 
-say that in Kerala, even at present it is the 
Government which decides which routes are 
to be nationalised. So 1 do not think. the 
point raised by tbe first speaker hl'i any 
basis. There are very clear rules foc thl! 
natiooatisation of routes. 

Regarding national highways, more care 
needs to be taken for their upkeep a" m\)st 
of tbe accidents take place on the n,l tiona I 
biehways because of un.;afe cond tion~ of 
roads. Even though lot of funds are 
earmarked by the Government of India for 
the maintenance of national higbway', it is 
very doubtful whether these funds are being 
properly utilised. 1 must say that there 
should be a Ce[!tral agency to see fnnds that 
are earmarked are actually spent for the 
purpose for which they are given Our 
experience ;s that when we go through tbe 
national higbways from onc State to a:lothr-('. 
we find that the conditions of the~e road~ 
are not good at all. Certain ~tate GOvern­
ments are not at all keen in spendll'~ any 
money on tbese higbways. So it ~houlj be 
ensured that whatever money is earmarked 
it should be properly spent for the main .. 
tenance of national highways. 

I requ~ ( that more roads be decl.l red as 
nati<'I'I ul highways. In Kerala there is a 
requc~t for declaring Me roads as Dlltion al 
highways. I know, this is not the time to 
make such a reque~t. However, it i'l gO(ld 
if the Government of India con~idr,r it 
favourably. 

About the issue of driving Jicenc~. I 
congratulate tbe Minister for giving an 
exhaustive chepter on that because I know 
tbat many of tbe accident take place ht.~auf,c 

of lack of proper trainina. That bas been 
well taken care of. 

Noise pollution, fuel pollution and other 
pollutions are creating problems. The Bill 
bas taken carc of tbat also. I am 8lad tbat 
sufficient care bas been takeD to remove 
the amomaUes. 

I am sure, when the implementation of 
this BiU starts. most of tbe difficulties being 
faced by the people will be removed and the 
roads will be more safer for the passengers. 

SHRI AMAL DATTA (Diamond 
Harbour): After fifty years, tbis BiU bas 
been brought to make new provisions, tbe 
need for which has been felt for quite some 
time. 

As tbe Minister bas explained in his 
introductory speech, circumstances have 
changed considerably since 1939. The 
number of motor vehicles on the road has 
increased from 3 lakhs to about 100 lakbs 
and the road network has also increased. 
But what he has not mentioned is that 
qualitatively there has been a big differC'oce 
not only in the number of vehicles but in the 
type of vehicles that are using tbt" roads. 
Previously we had small lorries. 

When 1 0 39 Act was passed, the 
maximum load which a truck could carry 
was one toone, but now on paper it can 
carry 7.S tonnes. But I am told on a very 
good authority that these trucks which we 
see on the roads-Tata trucks-they are really 
capa ble of carrying upto 1" tonnes. They, 
in fact, carry that much load. So, qualita­
tively there bas been a difference which has 
also to be taken note of, which means that 
the motor vehicles of today, the goods 
vehicles dud tbe stage carriages all have 
become much more lethal in character than 
they were in 19 J 9. Then they were slow, 
they were lighter and the roads were not so 
congested. Secondly, the lethal quality has 
increased many mOTe folds than will appear 
from mere numbers. I am afraid tbat this 
part has not been taken into account in 
formulating the provisions of the Bill. 
Adequate measures bave not been brought 
forward to satisfy the needs of safety on the 
road, for wbich various other provisions wm 
be required if safety is to be ensured to the 
people using tbe roads, either as pedestriaos 
or as passengers in vebicles, and to ensure 
ftJ9 t tbe veb,cles tbemselves do. oot damage 
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property aloDllide tbo road, and so on. In 
this matter J tbink tbat a lot of new thinking 
was necessary. Unfortunately lor all the 
Committee Reports etc. which have been 
gone into by the Workioll Group. they bave 
not reaJJy considered the needs that have 
arisen because of tbese technical cbanges 
which have already taken place and aro 
takiDB place at a very rapid rate today. 
This Bill which will be enacted-I am sure 
tbat tbis Bill when put to vote will be 
enacted because tbe ruling party wants it­
will again be continuing for another balf a 
century. If that is kcpt in mind, then 
various other provisions could have been 
brougbt in. and that is why I wiJI request 
the Minister to pay need to the amcndments 
which have been tabled and the requests 
which have been made to take it before a 
JOlOt Select Committee of Parliament so 
that due consideration can be given. I know 
that it is a timc·consummg process but jf 
we could have waited for fifty years-the 
need for a new Bill having been felt at least 
twenty or thirty years ago-we can wait 
for another ooe aDd a half, two ec three 
years also so that something comes. In the 
mean time, it is not as if there is Dotb'ng at 
all. The Act is there, and some slight changl!s 
which are urgently, nece isary might be made. 
But for the new Bill, I think It would be 
worthwhile to wait even for two or tLree 
years so that all the aspects of the changes 
which have taken place, technically and 
otherwise, can be taken into account, 
including tbe changes whicb are envisaged, 
which have already taken place in other 
countries and will soon come to this country. 
So, ( would again request the Hon. Minister 
to think about it and see, if it is possible, 
even now to withdraw tbe Bill and to send 
it to a Joint Select Committee of the Parlia­
ment. 

1 would draw the attention of the 
Minister to certain aspects only. The B"J 
is a very long one and it is not posClible, 
given tbe time which is allocated to Mem .. 
bers, to 80 through the major portion of t be 
Bill. So, I have to confine myself to certain 
portions only. 

Before I do tbat, another aspect I will 
emphasise it that the Minister has said tbat 
tbe State Governments have been consulted 
so far as the Bill is concerned. It is pos~ible 
that some State Governments migbt bave 9UI-

gested some amendments to the BiU DOW exil· 
ting, but I understand, and it il alia stated in 
the Minister'. introductory speech of today, 
that after tbe Bill was drafted on tbe bui' 
of tho Workins Group's rocommenda'ioQl­
of course, tbere i. a Jot of departure from the 
Working Group'. recommendatioGs .110-
tbere was a meeting coavoDod ooly ODCO 01 
the Ministers of Traosport of State GoverD­
ments That bas not, in my view. liven tbe 
States an adequate opportunity of present 
their views. Tberefore, I believe that a 
numbers of States arc still fcelioa aaarieved 
that they bave not been properly consUlted 
in bringiol this comprebensive Bill bofore 
Parliament. 

Now, let me pass 00 the aspect of file 
safety which is very predominent in my mind 
and I t should have been taken care of by 
this B111 because it is something quite ur,ent. 
Now, what we see today and the Bill unfor­
tunately does not take care of tbat evil 
which lias crept in. The whole licensinl 
proceJule·licence to drive-bas become rather 
a farce. A man does not know bow to drive 
because there are no proper driving schOOls. 
Now, you are bringing some provisions to 
contrl.,1 the driving schools, but even tbeee 
are not adequate because there is DO way in 
which a person can teach the otber 
persons to drive unless he is trained so 
teach. He bas not enough trainiol to teach 
other'j. So, tbere is no sucb training given as 
prescribed or tbought of prcscribinl in tbe 
provisions whicb have been brought today. 
Now. that is it to be gone ioto. How to 
ensure that people can learn to drive properly 
and what kind of regulation tbe Governmeot 
must have on these schools so tbat tbere are 
schools where people can go to learn driving 
and not just to get licences. 10 fact. tbat Is 
exactly what is bappening today that people 
go to tbe driving school and pay certain 
amount of fees aDd tbey get the licenco. AI 
Mr. Rajbans has said, irrespective of wbetber 
tbey are staying in lodia or not, the licence 
is given. These have become merely profes. 
siona I agents and in fact the Department bas 
become corrupt and tbat is why this thina 
can proliferate. So on tbe money part, if 
Rs. S'O is given to the driving school and 
for getting a licence -and tbey are Dot teacb· 
iog a person to drive. they are Pltina a 
licence-naturally tbey will take Rs. 2000'. 
Rs. 300 to tho otli~ial8 ~od 10 ',.ut 
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tb, licooce. Tbis is what has b:eD happening 
Now. if peop1e have some kind of training 
8Cho~l. some kind of training tbey have to 
obtain before coming for a test. They have 
to 10 to the driving schools. The driving 
schools bave to be properly regulated and 
controlled by the Government to see that 
tbey remain reliable wheo they send some­
body or wben they bring somebl)dy for a 
test. It must be properly taken care of by 
appropriate vigilance on the officials them­
selves. I do not know whether tbe same sort 
of officials are continuing who have been 
continuing under tbe existing Act because 
tbey suddenly turn honest because corruption 
bas gone to such a proportion that It is very 
difficult to eradicate. So. proper vigilance 
is very much nece~sary. There is no provi­
sion to see ti-Jat this kind of vigtlan.:e is 
incorporated in the way tbe Department 1S 
organised or appointrd. So, that should be 
done. 

Tben the danger to people may come 
from drivers, not merely because they have 
not beon trained, but they have just got the 
licence by paying a sum of money directly 
or indirectly to tbe Inspector issuing the 
licence, but also be may after getting the 
licence on learning the proper driving, he 
mlly not drive properly. What one has to do 
is to see that traffic regulations are also 
appropriately followed and they arc imple­
mented. Now, the implementation machinery 
for traffic offences is very very weak. First 
of all, there is no way of catching a person 
who is violating the traffic rules, not to 
speak of actually gotting him punisbed for 
such violation. The offence are there. But 
those offences do Dot allow a Policeman. even 
if bo sees a person violating tbe traffic rules, 
to arrest b!cause all tbese are nUD-cognisable 
offences. So. wbat can be Jone_is not just 
to issue a notice or a sumlD ).H h) ultlmtltely 
make him to appear or not a:) )ear before any 
court, bJt the point i~ whether at all the 
summons can be issu'!J or whether at all tbe 
court is to take up the case. As I understand. 
mOlt of these traffic offi!nccs ere nevey 
actually tried. I hope that the rvlioister 
knows that thig is the actual state of affdirs. 
So, to ensure safety on \h~ f\) Ids one has to 
see that the offences are not only created by 
the Act, but tbose oifeocec; 8re brought to 
book and briDling to book h H got va rious 
"'1101- .potCinl tbe (.lLfen~c and apprehco-

ding the offender, bringing him to court fbr 
trial and all these stages. I am afraid tboso 
have not been taken care of in sufficient 
details in this Act which we should have 
done having reaard to our exporienc~ UDder 
the existing Act. 

So, that is one side of tbe thtng. Of 
course. there is a provision now tbat the 
CO'lft may revoke the licence. Tbis should 
be done in certain cases of offen~es. parti­
cu~a~ly of offences regarding dangerous 
drlvmg and so on. This should be not an 
optin given to court because th: court may 
be sometimes unduly charitable to the offen­
der and not to the persons who stand ~D 
danger of being killed or hurt grievously by 
this type of driving. So, what in fact should 
happen. what should be provided for in the 
BtU is that in the c"se of dangerous or reck­
less drivinG Of driving under tbe influence 
of drinks or driving with excessive weight in 
case of heavy vehicles or with excessive 
passengers in case of pubHe service vehicles 
tbere should be a cornpulsLJry Icvocation (If 
Jicence. If that is not done, then of course 
there is no appropriate punishment which will 
in fact safeguard the life and property of 
other people. So. thot should be made 
compulsOlY and not optional as to whether 
tbe licence js to be cancelJed or suspended. 

The other aspect of it is the machine 
itself-how to eD'\ure that even if a pcr~on 
knows how to drive, even if he is 'willing to 
or try!ng observe the traffic rules, if the 
vehicle itself is not fit to be driven on tbe 
road and fit for aU types of situations which 
it may have to go tthrough in the road while 
being driven on the road, there of course 
again the danger wi n Dot be removed from 
the users of the road. This requires tbe 
Iltnc~s certificate to be obtained by tbe 
ve'lIc1e. What is provided now and what is 
being envisaged in this Bill is that this fitnoss 
certificate will be brought once a year. Do 
YIlU think that once a year is sufficient ? 
Given the number of distances travened by 
tbe heavy vehic)es- a vehicle may ply from 
Delhi to Bombay and from Bombay to 
Bangalorc and come back to Delhi, some­
tbing like that, in the course of two weeks 
only, and ill the course of one year it will 
be making the same trip may be 50 times or 
a little more o~ a little less. So, it is necos­
sa ry th It the vehicles having regard to tbe 
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nature of tbe journeys made by them sbould 
be obliged to obtain tbe fitness certificate 
much more frequently than once a year. I 
personally think that at least a quarterly fit­
ness certificate is required for tbe beavy 
vehicles including tbe buses which ca try so 
many passengers, so many passengers' lives 
are involved ... (1nterruptions). Now, I am 
coming to that. what you have been indica­
tinl. (Interruptions). 

Now, the question is fitness certificate 
can be obtained by paying money. Thll:! is 
what Mr. Mushran bas be~n mdicating to 
me. 1 am gOIDg almost iLlto tbe root of this 
evil which should be eradicated. OtherWise, 
if by paying mODey anything can be done, 
then you can do away with the annual fitness 
certificate also. I am assuming that the fitne~s 
certificate will be genuine, after proper lest 
it will be issued aDd not only in ex~hange of 
money. In that case I would say that it is 
necessary for you to see that proper vigi­
lance i~ excercised on the people who give 
the fitness certificate. And th1t also should 
be PUt in the Act itself. It i~ not only tbat 
tbe tltne'\s certl11cate is given but the autbori­
tiCS concerned must see and check that 
these filness certificates are given in a proper 
way and not by graft. The question has 
arisen and Shri Madhav Reddi bas rightly 
said that it will not be proper that the fitness 
certificate to be obtained from private gara­
ges. I agree with him. But ] would insist 
that private garages be properly equipped and 
private garages may give a certificate, and 
on the basi, of that certificate f the vehicle 
will be tested. Otherwise, the vehicle will 
not be tested at all and tt en tbe fltness 
certificate will be given by Government 
inspector only and the Government inspector 
must also have access to proper testing 
machinery. At the moment. nothing has 
happened In these SO years, from 1939 to 
19~~, where have we proceeded with 
regard to the motor vehicles. in regard to 
prOier maintenance and repair? Can you 
obtain even half a dozen guages in a place 
lIke Delhi which are equipped with proper 
testing equipment. You should Dot find it. 
There may he One or two garages in the State 
Transport Corporation and ooe or two in 
the private sector, etc. Otherwise, they have 
nothing at all. Even for a brake tcst what 
happens? If the brake in my car is not 
workinl and if I go to the mechanic. be will 

drive it in tbe crowded street and tee .bether 
it works or not. )f it does Dot work. tIlere 
will be ,"m accident. This is position because 
nobody is insisting on safety. This Is tho 
opportunity where Parliament could have 
insisted tbat first of all tbe certificates have 
to be obtained. At present you have to 
obtain the certificate from the saraae. But 
tbat garage wiU have to be proporlyequlp· 
ped. Otherwj~e tbis certificate wiU be of DO 
use. That kind of control I want the Gover­
nment to exercise because this i. much moro 
important perhaps than even tbe Factories 
Act. In tbe Factories Act, you are tfyinS 
to save from danger the workers who are 
wor king in the factory with tbe same machi­
nery day in any day out. Whereas here you 
are trying to save tbe lives of the users ,of 
road who are not faced with the danler, 
every time except wlienever tbey arc OD tbe 
rOEI d. They are not habituated to it. Tbey 
cannot anticipate what kind of danler tbey 
may have to face. Therefore, it is much 
mere important. You could understand 15 
tonnes or 20 tODnes of truck rushing around 
the street \\-itb great speed and wbat kind of 
danger it ppses to the people. UnfortuDatoly 
I see from the whole tbinS. the way tbe Bill 
has b~en fralIled, tbe people who have dODe 
this job, have no imagination as to the type 
of changes which have taken place and the 
type of dangers that people today face. 
Therefore, ] will request you to kindly think 
about my suggestion that there should be 
two sets of tests. with proper equipment and 
the test should be much mor~ frequent. 

So rar as the Claims Tribunals arc con­
cerned, the Claims Tribunals were orisiDally 
set up for the purpose of disposing of c:Jailnl 
in relation to accidents ariSing out of tho 
motor vehicles in a very sbort period of 
time, because the court proceduro was cum­
bersome. But even DOW what happens is, 
once a person goes to tbe Tribunal, be also 
does not get remedy for 4 or S years. Tbere 
art two or three reasons. One is the Tribu­
nal follows the same procedure practically .s 
the court does Secondly. the police who 
arc supposed to brio. tbe evidence before 
the tribunal at least of the accideot and of 
the death. if death bas occurred, do oot 
cooperate. Thirdly the insurance companie. 
who are ultimately to pay the mooey try to 
drag tbe case as lona as possible. It is a 
settled policy to do '0 to tire tbe ~laim.Q\ 
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out. All tbese things should be taken care 
of tbrouab tbe Motor Vehicles Act by giving 
time limit whithin whicb, if tbese people do 
Dot cooperate, the award bas to be given in 
favour of tbe claimant. In that case only, 
these people will cooperate with the Tribunal 
to sec that tbe case is quickly disposed of. 

The Law Commission bas also given a 
report that the jurisdiction of the Claims 
Tribunal should be such that a victim of an 
accident or the kitb and kin if be bas died, 
sbould be able to bring the case in the 
Tribunal bavioR jurisdiction where tbey are 
residing and Dot only where the accident 
has taken place or the defendant resides 
which is the principle today, as it will be 
very difficult for a person permanently dis­
abled and for the widow and minor children 
or~ person wbo has died, to go to a place 
of accident or where the defendant resides, 
to bring a case in the Tribunal. It is not 
possible for tbem to go This is a La w 
Commission report. Kindly see whether you 
can incorporate tbat. 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh) : Mr. Chairman, Sir. I rise to 
support the Motor Vehicles BIll, 1988. At 
tbe outsct. I congratulate tbe Government. 
particularly the Hon. Minister in charge of 
Surface Transport, for tbe strenuous efforts 
be baa put in to bring thiS comprehensive 
Bill before Parliment. 

As you know, the Act that we have at 
present dates back to 1939. About balf a 
century. SO years time, bds elapsed in the 
meanwhile and in between we have also 
achieved our independence in 1;;47 and 
obviously after independence, economic 
development activities have becn stepped up 
and things have changed miraculously. There 
bas been a sea change in different fields 
and obviously much water has flown in the 
river Ganga since tben and althougb this 
Act has been amended as many as 24 times 
so far, still much is left for this persent Act 
to be relevant to tbe modern times. There­
fore, it was good of tbe Government to 
come to P4Irliament with this comprf'henltive 
legislation. There was also a demand from 
different quarters for a comprehensive Bill 
and, therefore, I wholeheartedly support this 
ailt. 

As has been pointed out earlier, it is a 
very long Bill with a large number of provi­
sions and one cannot do justice to all tbosc 
provisions. 

There has been a demand from tbe 
Opposition for referring it to the loint 
Select Committee Bnd, I tbink it bas been 
riahtly rejected by the HOD. Minister. Some 
Hon'ble Members have also observed earlier 
that aoy reference to a Committee would 
further delay the matter and secondly, 
different provisions have been scrutinised 
in detail by different competent Bodies 
dealing with road transport like the National 
Police Commission Bod the Road CouDcil. 
Different Bodies have discussed this and, 
as we know, it is the State Governments 
who are the implementing agencies for this 
sort of Act. They have also been consulted. 
So f that way, this Bill cannot be referred 
to a Joint Committee because of the urgency 
and time factor involved. Further, I would 
like to say tbat when tba provislOns have 
been scrutinised by different bodies and 
when the State Governments have duly been 
consulted, there j~ no necessity for referring 
this Bm to a Joint Commiitee ... (lnterrup­
lionJ) What is not correct ? Let me tell you 
tbat the State Governments have been 
consulted. (Inte,ruptlons) 

MR. CHAIRM AN: Interruptionf, will 
not go on re~ord. Mr. Panigrabi, you please 
continue. 

(Inltr,.uptlonJ)* 

SHRI SRIBALL~V PANIGRAHI : Sir. 
now I don't like to go into the salient 
features of this Bill because tbey have been 
dealt with by the Hon. Member who spoke, 
prevjDusly. Since there is paucity of time. 
I do not want to repeat those tbings. But, 
wha t is our problem in the field of road 
transport? Unfortunately, Iodia bas been 
a country where tbe road accident rate is 
very high. It has got to be brougbt down. 
I think 60 per cent of the road accidents 
in India is due to the carelessness, negligence 
and recklessness on the part of the drivers. 
This is one thing The second point is that 
the road condition in different areas is not 
-------- ~- - -- ------ - -----_"_ -----.... ._..... 

·Not recorded. 
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very good. That Is also a factor which 
contributes to tbis. 

Sir. in the field of road transport, what 
we have come across is that there i. rampant 
corruption in different transport offices at 
the time of issues of permits to motor 
vehicles. at the time of issue of driving 
licence to tbe drivers and there are so many 
sucb things. It is common knowledge that 
a large number of commercial vebicles and 
also buses ply on the roads without aoy 
valid permit, without paying taxes to the 
Government, they manage to run the 
services, With the fantastic growth in our 
population, there is heavy pressure on 
diffl!rent fields including the field of trans­
port. The result is that all tbe buses aro 
over-loaded and crowded. 1 am sure, after 
the Bill is passed, if tbe provisions are 
implemented properly, there will be specta­
cular improvement in the situation. But 
again the implementation part is very 
important. In many areas. we are not in 
dearth of good pieces of legislation. But 
what is required is proper- implementation 
and the necessary will power on the part 
of the implementing machinery to implement 
them, with the spirit that is underlying 
such legislations. 

Sir, I would like to s 'y here that some 
n,!w definitions are added. Technolo~y i1 
changing Road conditions are changing 
and there is also increase in vehicular traffic. 
The vehicular traffic. that is, the number 
of motor vehicles in 1939 was about 3 
Jakhs. But , yesterday, the HOD. Minister 
Wll~ telling tbat it has now reached beyond 
the One crore mark. 

About driving licence, I would like to 
say onething more. In many CElse!ll, the 
drivers are plying the vt"hicle~ even after 
mid-night. Most of the accidents take place 
in between 12 0' clock of the mid-night 
and 4 A M. in tbe early morning. Therefore, 
it may kindly be examined whether the 
heavy vcbicles etc. plying on the roads after 
mid-nitlht can be forbidden and or restricted. 
At SOme r1aces, 00 the side (,r tbe hjgbwa~'s, 
we come across countlY liquor shops. For 
Heaven's sake, pJease see that they are 
shifted to distant places. If they can be 
completely removed, it is well and good. 
Notbio, like tbat if tbcrc could be a com-

plete ban on oponiq of liquor sbop.. At 
least they sbould not be located at short 
or approacbable distance from the national 
highways or tbe maio roads. 

As I have said, tbe procedure bal been 
simplified in this Bill. Also grant of permit 
has been tiberalised. It it very good. By 
this, corrup. ion, I believe, would hi' mini· 
mised. I again - say that it wi!! not be 
eliminated completely; thaI is a tr incndoUl 
task. Looking to tbe proportion that 
corruption bas reacbed, nobody can boast 
of doing away with it coo' pletely, but it 
can be minimilled. Anybody can now put 
in an application; anybody wbo intends to 
come to tbe transport arena can DOW do 
so. There is DO Question of its beinl 
rejected. Two types of vehicles have beeD 
integrated into one. Grant of St~ge Cordage 
permits is proposed to be Hberatised so as 
to make all elirible applicants enter the field 
of tran~port. This is 8 very good provision. 
Coming to All India Permit, I would (iraw 
the attention of the Hon Minister to one 
tbing. I could not understand why the 
11mit or ceiling on permits, both internalJy. 
inside tbe State, as weJl as for national 
permit, has been increased in the ca .. e of 
individuals aDd companies. When a larse 
number of educated unemployed youtbs 
are there and banks are ready to finance 
such projects, naturally there sbou d not 
be coocentratiau like this that a single 
iodividual can possess upto five and a 
company upto 10 permits. Jt can be 
examined whether it could be reduced. Tho 
unemployment problem is growing out of 
proportion and that way, many more p':r~oD8 
could be accommodated or absorbed hank 
finance. The insurance provision is tbere. 
The Supreme Court's observativns in respect 
of accideot claims have also been accommo­
dated. There 6re many good things, many 
wekome measures. Actually we have been 
looking forward to buch a comprebtl1sivc 
BilJ since long, with the procedure bimplified 
and all that. At the same time, 8S I sajd. 
it is the State Governmeot which should 
be impressed upon to implement it properly. 
Traffic consciousness haa ,ot to be created. 
Traffic moniforing system shOUld be effective. 
Road Safety Weeks should not be observed 
just as a matter of routine or as a ritual, 
but actually the road safety instructio~ 
road siHDals, etc., should ~e folkwf('~ 1 i't 
awareness sbould be created. 
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IOn the national biahway.. and also OD 

many State h1abways. at so many places 
barriers are there. If there is a school or 
if there are some important places, then 
the barriers should be tbere. But at the 
same time wheo so many barriers, so many 
Bates. are there, they are an impediment 
for speedy movement, etc.~ 00 highways, 
and such movements 011 highWayS should 
not be restricted because of time factor. 

Also the road conditio"s at many places 
need improvement. 

Bridges are now beina: bu i1t. There is 
a new trend. When a bridge is built on a 
national highway, there is a ceiling on 
expenditure and when th~ expeodhure is 
above a certain amount, theD tbat bas to 
be realised by way of toll tax. There are 
toll gates fixed. But in some places, within 
a distance of SO to 6:> kmi., there are 
more than one toll point. That should be 
looked into. 

Regarding by.paC\s, the other day I 
gave a reference to Deogarh town in my 
constituency. The National Highway NUlVber 
6 connectlna Calcutta with Bombay just 
passes through the heart of the town. It ,is 
not ooly DeJgarh town alone but 10 

many towns there are cases of accidents 
particularly killing children. Therefore, 
construction of by-pas! also sbould be 
emphasised and given priority. 

With all these things. I would support 
tbe Bill whole-heartedly. But, at the same 
time tbere should be good understanding , . 
between tbe Centre and the Stat'!!. Jt IS not 
tbat we sbould have such good provision 
for iSlue of li:::ence to the dr ivers and permits 
to the vehicle ownerS. But at the same time, 
tbere should be good number of recognised 
driving schools and also good workshops 
for proper training and tC'lting. Therefore. 
recognised workshops aod trainiog schools 
should be located rationally all over the 
country in required numbers Otherwise, 
the Bill, although with a very laud.lbte 
purpose, will not be able to serve tbe 
purpose, and there should be a drive to 
create an effective awareness. 

SHal THAMPAN THOMAS (Maveli­
kara): Sir. This is an old law and it bas 

to be changed. Several attempts were also 
made to change it. And also, I had the 
occasion to deal with tbis law for the past 
2S years as a practising lawyer. I know 
some of the implications of it. I would like 
to urge tbe Minister that, in fact, the pro­
VISIons regarding permits by which the 
present attempt also made to pmend tbe law 
may have a very drastic consequences. 
And also it may g') against the dictum laid 
down by various important decisions of the 
Supreme Court, 

I can appreciate the eagerness of the 
Minister to see that things are more libera­
lised. But in the name of Hberalisation. if 
things go as free and for all, then the motor 
vehicles and permits come in the hands of 
our officers to decide it in tbe light of the 
guidelines pre~cribed today in the preFent 
amendment how much is the authority or 
the officer will get out of these things. 
Whereas I can understand that there are so 
many lacunae in the existing laws. One is, 
the RTO's office or the Motor Vehicles 
Department l is now t'iken as an example 
for the nationalised corruption from one ~nd 
to the other end of the nation. 1 hat is 
true. Every public man is very much con­
cerned about it. But in spite of that 
corruption is there very much. I do remember 

, in my State people staged a walk out saying 
than this is a right of the permit to given as 
a bribe to the offict'rs and concerned people. 
It came as a naxdlite movement in my State 
and making people aware of how much 
corruption is taking place. It is true tbat 
corruption has to be avoided. But for that 
purpose. if you are leaving these things 
entirely at the responsibility of tbe Regional 
Transport Officer or the authorities taking 
away quasi-judicial power by giving certain 

'" things in the bands of them in the nature 
of guideline, then bow much it will affect 
is the Question which we have to go into. 
Also, in that respect, I would like to point 
out one thing. A person can get a permit 
if be has got a vehicle. Now under Section 
47(1) of the present Act which says that 
it is of paramount importance if that is of 
public interest. 10 alJ the theories abont 
public interest. right from tbe period of 
Britishers, the Privy Council onwards has 
given interpretation to tbis Motor Vehicles 
law. They have said tbat the paramount 
consideration is tbc pubUr; interest, It is 
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Dot a person's right to hold 8 permit. It Is 
Dot a business. It is not a profession. But 
it is a tbina which is done by an operator 
iD tbe interest of the travelling public. 
Therefore, restrictions are there. Therefore, 
tbe Supreme Court in many cases has said 
this. ) do remember a case of 1975 of tbe 
Supreme Court at pa~e 819. 19"6 Supreme 
Court Page 2:"'02-all tbese cases are 
reported in the A1R. They say, if there is 
a pal ty which is not represented before tbe 
quasi judicial authority. then the Court wiJI 
have to pay attention to that and tbe public 
interest is to be given the maximum priority 
in granting tbe permit. 

15 hrl. 

In this present Bill, instead of Sections 
47 to 58 of tbe existing Jaw by which the 
permits are issued, new &ections 69 to 78 
in Chapter 4 are provided. Here certain 
guidelines are given. that the Government 
will give certain adm •. .istrative guidelines 
ana the authorities concerned will decide 
on that Whlt is the guiddlDe about? Tbe 
first is the ownenhip of a vehicle and tbe 
second about the length of the route. 
In the length of the route it is said tbat 
one single man can get a p.;rmit for 50 Kms. 
and another company can get upto 10 
permits. Like tb.ll so:n~ restrictions are 
made. 

In tbe matter of issuing the permit this 
bas been developed as one of the important 
case Jaws. The Supreme Court through 
their Durnber of detisions have made a case 
Jaw to this effect as to bow this bas to be 
controlled. N ow more than a statutory 
provision the ca~e 1aw is tbe thing which 
is governed in the Motor Vehicles Act. I 
feel proper attention has not been paId to 
the various deci~ions of the Supreme Court 
in tbe hltste to see that corruption j'l removed 
and things are liheralised, I fear tbat in the 
practical experietl:e tbh IiberalisatiQn will 
go aga'n,t the PUl )1ic interest. 

There i!l a case law 1 make in the present 
comprehensive law. There will be a case 
of public intefest and the persona) entitle .. 
ment of a permit. That practice will come 
in. You will bave to check that in the 
control of vehtcles. I would suggest that a 
serious stud}' has to be made. There caD 

be two ·opin;nos. Perbaps tbe MfDister is or 
the C'pinion that Jet us implement it, see it 
and then correct it. There can be another 
opinion that it may be referred to a Select 
Committee, Jet evidence be takeD and tben 
it should be brought. But I wou!d like to 
point out that if the chapter on issuance 
of permifs aq at present eDvjcta~d under 
section 7' is implemented, it wiJJ create 
a lot of difficultielJ. 

A permit has to be liven to a sinale 
owner. Suppose a bus bas to be run by a 
cooductor. a driver and a cleaner. AU tbe 
three want to own a bus. How are you 
going to give priority for them? I mean. 
uDder self-employment ~cbeme some peopJe 
want to find a job, bave you given any 
provision for that? 

A cooperative society is rogistered aDd 
in the name of tbat cooperative society 
suppose a few empluyees join to.ether , 
make money, take Joan and purcbatO a 
vehicle, have you given any preference for 
them ? Something like tbat which arc very 
imp1rtant things are &bere •• No statutory 
pref erence is there. J nstead of that, I feel 
more freedom is given to the olicers COD­

cerned to deal with thJs lubject. Finan,. 
when you try to eliminate corruption" 
corruption will consolidate at tbe ot6cera 
level. That is my fear with resard to the 
permit ma.tter. All steps takcD to eradicate 
corruption ia this Bill will have our whole­
h"arted support. 

• 
There is a dog in tbe manllcr policy 

with regard to nationalisation. Chapter 4(A) 
of the present Act says tbat there is a 
natinnalisation scheme. When a scbeme ia 
notified, no permit can be issued 00 tbat 
route. Beoausc of this provision tbe public 
is suffering. If the Mllbarashtra Government 
notifles a particular route for a public 
undertakingt no new bus service wiJI come 
in tbat route and tbe public is luB'erfo,. 
Therefore you have provided a prOyiSIOD 

here. 

'Yesterday when you were makhl, roof 
introductory speech, you mentioned tbAt 
for the time b~illg if tbe notiticatioD i. there 
aDd if tbey are not in a pOlitioo to imple­
ment it, tbeD automa-ica111 _be porw;nic w," . 
be cancelled. 
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SHRI RAJESH PILOT: Mr. Chairman 
Sir, I just want to clarify some doubts. I 
tbink tbe H~D. Member bas Dot read the 
provisions ,rovided in this Bill. As far as tbe 
Dationalisation is concerned, I bad clarified 
yesterday that suppose a route from A to B 
i, at the moment beiDI operated by 20 
private operators. The momeDt the State 
Government or the Public State Transport 
UndertakiDI wants to nationalise that route 
because tbey feel tbat it is in the interest of 
tbe public and tbey give notice, after the 
Doticc has bccn given, all tbe private opera­
tors come rUDoin. to tbe authorities sayioa 
tbat please dOD't natioDalise it. So no 
oatioDalisatioD takes place. Whenever they 
feel like it they withdraw it. Now what we 
say is tbat within one year you nationalise 
tbat route and also when you are nationalis" 
ing the system which is prevailing should 
continue an d within ODe year if you do not 
nationalise tben your notification becomes 
nutl aod void. This will heJp not to encou­
age tbe wrong tbing in tbe system. That is 
tbe idea. 

SHRI THAMPAN THOMAS: Stin I 
would like to point out that for twenty years 
the notifications were published and they 
were Dot implemented. There is what is 
called schedule • A' • schedule' B' , etc. and 
finally people were suffering. Then tbe 
advocates wiJI have to make a case it is Dot 
overlapping. The cases went upto Supreme 
Court and in a Dumber of cases the Supreme 
Court said that two overlapping points 
should not be there. You can cross or 
intersect. To overcome tbat difficulty my 
sU8gestion is tbat proper buses should be 
available for the people. 

There is another thing also. Being an 
MLA or some local influential man his first 
intrere~t is to see that a bus is taken to 
hi~ constituency whether there is a necessity 
or not. Then he will say that this toute 
should be nationalised. Now this process 
should be avoided. This happening every­
daYl 

Finally if you look at the history of the 
transport undertakiDgs in this country you 
will find most of them are incurring heavy 
lo.ses. Even the otber day you yourself told 
tbat DTC is running into heavy lo~ses. On 
tbe other band wben a private opera tor Bcts 

't. 

a licence he makes money. He purchases one 
bus, two buse and then three buses. So 
somewhere the restriction has to be imposed 
and the ltreamlinina to be done. 

I would like to lay a few words about 
permit matters. Steps should be taken to 
streamline these things. The directions of 
the Supreme Court ure there. While imple­
menting yon should see no contradictions 
creep in. There should Dot be an~thinl 
contradictory. Stringent steps have to be 
taken in respcc=t of driving licences. The 
provisions with regard to claims tIibunaJs, 
etc. is good. At prescnt tbere is cumbersome 
procedure which needs to be rationalised sod 
necessary facilities given to the public t6 take 
advantage of the situation. At the same time 
I would like to point out that the road con­
ditions are bad. There are notifications for 
limiting tbe permits and unhealthy competi­
tion takes place. Another important ~hing 
i~ inter-connectinl services. Naturally there 
are decisions to that effect. When a permit 
is given one of the criteria is to see whether 
he has got coordinated bus service. The 
coordinated bus service is one of the factors 
but when you restrkt it to a certain extent 
bo~ tbe coordination function can be there. 
There are bus operators who have developed 
their bus service in different tangents and 
developed into a big concern. How tbat 
will be affected it a matter which will have 
to be investigated in the light of the provi­
sions of this Act. Suppose coordinated 
transport system is a .. ai!able for the public 
will it be ruincd. That is my fear because 
)OU are limiting tbe permits to five. ten, etc. 
Beyond ten permits nobody could get. Will it 
affect the existing system 1 It is a question 
which bas to be gone into. 

Sincc you are ringiD, the bell in conclu· 
sion I would Uke to say tbl! t on tbt" wholo 
the review of the entire matter and a new 
law is a must and it has to be tbere. 

SHRIMATI OBETA MUKHEl\JEB 
(Panskura) : Mr. Chairman, unfortunately I 
was delayed a little and I have not been able 
to move my amendments myself tut sub~tan­
tiany it does not matter because Shr i C. 
Madbav Reddi and Sbri Soz have moved 
their amendments which I support. Now 
the Question is tbat Jot bas been said about 
the djfi'er,nc;e between tbe ~arljeJ' Bill and 
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tbls Bill. As I understand there are Dot 
very substantial differences but if tbere it a 
difference tben it i. in tbeae terms. 

I wauld like to mention tbat in 8ub·pa,. 
(e) of para 3 of tbe Statement of Objects and 
Reasons in the Mator Vehicles Bill. 1987 t it 
is stated: 

• 'laying down clear parameters where 
tbe private llnd public sector can co-exist 
and develop ill road transport field." 

But in tbe present Bill, tbe same para bas 
been totally substituted as under :-

"(c) simplification of procedure and 
policy Iiberalisation for private 
sectar operations in tbe road trans­
port field. 

Earlier t tbere was at least some reference for 
. co-existence of public sector and private 
sector in the transport field. Now, even that 
pretension has been given up. It bas beep 
c1eauy stated that it is only for simplification 
of procedure and policy IiberalisatioD for 
private sector operators in the transport 
field. The public sector does not even 
featur..:: there. This is in keeping with the 
present Government's policy of privatisation 
rather than laying stress on the public 
sector. 

As the time is short at my disposal, I 
would hurriedly like to point out why some 
of the aspects should be referred to the 
select committee. As this is a 100g Bill and 
tbe time is limited, I would like to lay stress 
on two or tbree points. Firstly. this Bill does 
Dot do anything for increasing tbe benefits 
for ordinary users, who are not neoessarily 
the owners of the vehicles. It gives advant­
age to private operators at the cost of state 
exchequer. I am saying this becau~e there 
is a chaoge in definitions wbich have been 
given for different types of vehicles. As a 
consequence of tbis change, tbey will pay 
less for registration fee and fitness certificate. 
For example, for 4000 kg of laden weight, 
earlier, one used ta pay Rs. SO. Now. for 
6.000 kg, the same flty rupees will have to 
be paid. I am sure, this benefit will not be 
passed on to the users who will be using the 
vehicles for transporting tbeir goods. There 
will be a loss to the exchequer. 

SHRI RAJBSH PILOT: It will be oaaer 
WS\y rouDd. 

SHRIMATI GBBTA MUKRBlUEB:' 
Not the other way round. Tbi, , ia tbe pra. 
ctice. They will Dot paIS OD th.. benedtl 
to the users. Crores of rupen win 10 out. 

1 
SHal RAJBSH PILOT: You have Dot 

read the who). BiU, Madam. If you see. up 
to 4,000 kg t no permit VIa required .tlter. 
We have aUowed up to 6.000 ta. W. have 
J)ut a permit at 3.000 ka. So. mare revenue 
will go ta the exchequer. It I. other wa, 
round. 

SHRIMATI GBETA MUKHERJEE: 
You come to next slab. As a whole. all tbe 
slabs decrease. It will actually cost tbe 
excheq uer crores of rupeeS. Tbere i, DO 

doubt a bout that. Due to relaxation in 
weight in different selments, Government 
revenue would be lost. But tbat wilJ Dot pall 

on to the users. This is tbe first thiDS. 

Secondly, as I laid, it tends toward. 
privutisatiOD which is clearly written io tbo 
objective. It is also in the present provisioD 
of giving the private garages tbe right for 
fitnrss certificate. Then it is said tbat the 
Government inspectors are corrupt and so 00 
and so forth. Who baa ever said that tbeao 
private garages bave got all tbe virtaes '1 
That bas never happened. Tben you bavo 
said 'subject to tbe State Governments'. What 
right bas tbe State Government 80t 1 Are 
these garages according to tbe speoifications 
of tbe Central Government 7 If once tbey 
are according to the specificatioDs of the 
Ce~tra) Government, tbe Stale Government 
does refuse to gi ve tbem permission to issue 
the fitness certificate. Tbey will immediatel, 
go tu tbe court aod act it waabed. Therefore, 
in reality the State Governments are Dot left 
with the power bf option of Dot aiving tbo 
private garages the rigbt to iuue tbe fitDess 
certificates. 'fhere again. tbe queldoD arises 
as to why have you given tbis 1 You your­
self sahl in your statement once that driviog 
aod training will be better in tbe bands of 
tbe Government. But in tbe case of iospec .. 
tion of transport vehicles, tbe power should 
be liveD to tbe private aerates. This ia lour 
OWD"statemeot at a pan'cwar timo. If train· 
iDS is to be liven by tbo OovorDIIl.at. tb4. 
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Government mn~t guarantee that the iitnol. 
certificate is atriabt. If you want to give 
OQlJJIov.lM8t benefit 'to certain persons. let 
tbem repair the 88 rages. Why the fitness 
~(CI bas to be given to them ? ls it that 
tbit .ft~oas ccrtilicate lives tbem employment '1 
llepairs of sarages will give tbem employ .. 
Dl'i1t. Fitness certificate is a question of 
DLJblic safety. It should be in tbe bands of 
tbo Central Government and the State 
Government should have the rigbt to C'xerclse 
U. Your BUI bas rjghtly denied that. 

You have claimed tbat you bave instruc· 
ted tbe State Government. So far as my 
koowledlc goes I Clause 56 giving the fitn~ss 
certificate authority to privale garages bas 
beeo objc.;ted by the Governments of Orissa, 
Maharasbtra, West Boogal, Andhra Pradesh. 
Goa. Karnataka, Kerala. Pondlcherry and 
Tamil Nadu The political colours of tbe 
StltCS are Dot uniform. Obviollsly, the State 
Governments of different parties felt that 
this should not be given to the private gara· 
les. They are still of the same opinion but 
you have given that Therefore, your object 
is being subjected to different phrases and 
i~ not an empty thing. It is there in the 
Bill. It cannot be denied. Public safety is 
endanlered and tbe exchequer is robbed. 

Thirdly. your concerD for the public 
sarety is also a little dlfli.:ult for me to 
understand. A new provisIOn that you helve 
made is that if one take~ the driving licence 
then one can renew it after to.~l(..nty years. 
So far. three years WIS the time limit. 
Within twenty years. my bands or legs may 
be broken or I may be in sbambJci but my 
liceDce will be valued. What w.11 bappen to 
tho public sefety with regard to those 
thiogs? 

SHRI RAJESH PILOT: It is a personal 
vehicle driVing licence. If I am dnvmg my 
personal vehicle I must kOl)W whether I am 
tit or Dot. Jt is personal vehicle driving 
lioeoce. not commercial licence. 

SURt INDRAJJT GUPf A : (Basirhat) 
Wby sbould it be known after a gap of' 
twenty years ? 

SHRI RAJESH PILOT: We have given 
permission for a persona) veblcle licence up 
W the Rae ot 40 years or for 20 years. Tbis 

is because I know myself when I am dri¥iol 
my vehicle, whether I am fit or Dot. or 
whether I may faU into a ditch. If I am not 
responsible enoush to know wbether J am 
fit to drive my personal vehicle or Dot, that 
is a different tbing. 

SHRIMATI GEETA MUKHERJBE: 
Pilots may be quite conscientious, I am 
slad, but if all the drivers in our country 
are half as conscientious as the pilots, tben 
we could have avoided all the accidents. 
In fact, people do not want to go in for 
tak.ng driving licences and on the top of it 
you Drc making it for twenty years. I do not 
think every private owner of the car wilt be 
as conscientious as you are. Tbis should 
not have been done in tbe interest of public 
safety. 

You have been piloting in the air and 
you seem to bave a sympathy for the pilots 
on the road. But I roest tell you that it is 
not in the interest of public safety. 

This is such a big Bill and tbere arc 
very many provisions, some of which bave 
already been commented upon by my friend •• 
I do not have much time. 

The factors t!1at 1 have mentioned would 
signify that our notice of amendment for 
referring this BiH to a Joint Committee of 
the two Hou~e is the correct course desp\te 
all you,· claims' and many of the certificates 
which you have won from your side. J 
think. you should tbink over it seriously I 
and agree to our amendment. Even if that 
takes a little time, that will improve matters. 
You yourbelf had to bring two Bills within 
one year. That Itself shows that it is a 
matter for consideration by Select Com­
mittee. From all these considerations, I 
\ \ quest you to reconsider the situation and 
refer it to a Joint Select Committee, so that 
all these aspects and many other aspects that 
have been raised can be gone ioto properly. 

What is all this mad drive for privatisa­
tion and losina revenue, I do not under­
stand. 1 hope you will reconsider it. 

SHRI N. TOMBI SINGH (loner Maoi­
pur) : Mr. Chairman, Sir, I rise to support 
this Bill. Undoubtedly, it is a very com­
prebepsivc Bin with so man, provisioDs am1 
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ooe can make r.forence to ooly a few of tbe 
provisions. 

One of tbe portions in the statement of 
Objects and Reasons is very attractive to 
some of us-"tbe greater flow of passenger 
and freisbt with the least impedjments so 
tha t islands of isolation are not created ... " 

As lhe Han. MlOister knows, I belong to 
one of the islands of isolatiuD in Norlb·East. 
In tbe North-Bast regi on beginning witb Tri· 
pura, Mi~oram) Manipur, Meghalaya. Naga­
land, Arunachal, and we can take Sakkim also, 
there are DO tiulway facjjitles, only vehicular 
traffic or roadway facility is tbere. That is 
the only faclhty that we get for paSStDgers 
and freight. The importance of this Bill 
cannot, therefore, be exaggerated as far as 
that region is concerned. SIr, ond of tbe 
provisions reAated permIts for the buses to 
move State to State. Sir, I am not a lawyer 
myself. 1 have Dot been able to go through all 
tbe prOVISions skilfully. 10 this context, I 
would lrke to say that people in that reglon 
are sC..lred of moving by traw, they are DOt 
u",ed to moving by the train. So, during the 
pIJgIim~se season, parliculally in my State 
of Manipur, the majority Handu pupulation 
move out III buses and reach to the Hindu 
plI.gram places of tbe country. It is very 
difficult for the~e bu~es to move between the 
State passing the mterstate borden, because 
the border police and other" who arc in 
cbarge of the vehicles harass tbeen. I am 
speakmg of on)' of tbo~e cases wbich I 
know. But tbe situation Dlay be same with 
other pilgrim or tourist buses coming from 
the Tamil Nadu and other Southern States 
from where the pilgrim buses go to all over 
the country, like Haridwar, Risbikesb and 
Banaras. 

Nuw most of the drivers, conductors , . 
and tbuse who are in cbarge of the vchlcles, 
are not very educated people. Here a 
mention bas been made of giving licences 
to the cOllductors. This itself mayor may 
not help becJuse I am very doubtful about 
the utility of the licences being issused to the 
conductors. But, as the Oovernm~nt said, 
tbis Bill baa been based on tbe recommenda­
tions, reports aDd other findings from 
various studlet at different levels. 1 don't 
cballenge and dispute tbis provision. 

105.27 hrI. 

iSHaI N. VBNKATA RATNAM ,. ,,,, 
Chair] 

But what is important i8 tbat due re8pect 
should be paid to sucb permits aod ilBuod 
by a State Transport Autborh, '0 cover a 
country side route. Sucb permits should be 
foolproof permit which does Dot live 
any room to tbe police OD tbe interstate 
borders to harass such innocent drivers. 
conductors and passengers who are mostl, 
not businessmen but maioly pilgrims. So, 
this provision has to be made. Tbis can be 
cover~d only by be v!ng a national permit 
which will have a buUdinl impact OD tbe 
State Transport Author lUes. I thjnk, tbi. 
aspect bas been taken care of io tbe BiU. 

Then there is tbe provision of restric­
tion of tbe hour of workiol for tbe driverl. 
I t says that the driver has to take 5 br •• 
duty at a stretch and then half-an-hour rest 
before he takes up the driving work aaain. 
So, accordirg to tbis provision tbe total 
working hours for one week are 48 hra. 
I think, this may create lome problem to 
the Transport Authority. As tbe 88yiol lOCI, 
the taste of puddinl is in its eatioa. tboulb 
these provisions seom to be very useful and 
gOI..,d provision~. how useful they WOUld 
be will be known only when we will reacb 
at the imp lementation stage. Wbo is loiol 
to check tbrs. things aad how etlicienty 
and offectively they can be implementod. 

Sir, when we talk about the small.small 
details like the limited hours for tbe driven 
and so many other tbinst. in the civil 
aviation flights we see tbat tbe pilots, tbe 
boste~ses and stewards who .re 00 dUI, 
have been liven certain specific ftyloS boo ... 
beyond whicb tbey dontt remain 00 duty 
and other perlons take over from them. 

Now, I think that tbis prOVision 001, 
indicates tbat.due attention bas been alVd 
to the safety aspect of both tbe pa_aaetl 
and tbe vehicles by iotraducial atrict 
number of driving or duty )1ours ... 

MR.. CHAIRMAN : Ato you lOio, CO 
conclude or do you want to continue ? 
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SHR,1 N. TOMB) SINGH: Kindly 
allow me fo continue Sir. 

MR. CHAIRMAN; All riaht. You may 
continue when wo Dext take up this Bill, 

J5.30 brs. 

RESOLUTION RE: CENTRB·STATE 
RBLATIONS-C.nld. 

[English] 

MR. CHAIRMAN: we may DOW take 
up further discussion on the following 
Resolution moved by Shri H.M. Patel on 
the 18th March 1988 :-

"This House expresses its deep 
concero over the present Centre-Stat~ 
relations and demands their early 
restructuring so that federalism under­
lying our Constitution is made more 
meaningful. " 

\ 
Dr. Manoj Pande to continue his speech. 

He is not present in the House. Shri 
Jagatrakshakan m&y speak please. 

[Translation) 

·DR. S. JAOATHRAKSHAKAN 
(Cbingleput) : Hon, Chairman, Sir, I 
support tbe resolution on Centre-State rela­
tions ml)ved by the Hon. member Sbri H.M. 
Patel. 

Sir, federalism is the hallmark of our 
Constitution. Our Constitution says tbat 
tbere sball be a Union of States. But only 
when one particular language or culture is 
impo~ed upon one set of people, tbey 
develop secessionist tendencies. Therefore, 
impo~tnlJ uDwanted things on people, this 
very Oavernrnent sows tbe seeds of seces­
sionism in the minds of people. 

Sir, 'nation' and 'NationaUsm' are aae­
old ideas. The metamorphosis of these 
would continue for aaes to come. It was 

- ;l..---- - ---- - - --I * u'aoslation of speech orlainany deli II 
vcrod in Tamil. 

Mamn) in Italy wbo first save 'nationalism' 
a distinct political delineation. In tbose day. 
nationalism meant loyalty to the ru ler. 
Liboral ideas later crept in and 'nationalism' 
blossomed into a wider concept of 'nation 
state'ln Europe in tbe 19th century and in 
Asia in tbe present century. The federalism 
and the golden prinCiple of maintainiDI 
'unity in diversity' came to India very 
recently in the middle of tbis century. 

Sir, as far as Taai1lians are concerned, 
they feel they are Tamilians first and Indians 
next. The broader feeling of being Indian, 
as it is of nascent origin, cannot shake off 
the pride of every Tamilian that be is a 
Tamllian first as it is ingrained In him since 
ages immemorial. The sprit of being a 
Tamilian is blended in his blood and flesh 
that the recent nationalist idea of being 
Indian cannot either alienate or take pre­
cedence to the former feeling of being a 
Tamilian. Sir, only when the Government 
tries to tame the Tamilians to sacrifice this 
in born spirit and pride of feeling that tbey 
are Tamilians first, we detest such moves 
and speak in secessionist tones. 

When tbe Constitution was framed, it 
was framed to be· a fedefdl Constitution. 
Our Constitutional idealogies are based on 
tbose of tbe Constitutions of Canada, 
Australia and such other countries. Fede­
ralism is working very well and is being 
preserved in those countries. We have 
restructured the Constitution by amending 
it 59 times so far, yet we could not get at 
its spirit and make it shine. Without the 
concept of federalism our Constitution would 
be merely a code of alphabets arranged in 
readable syallables. 

Article 3S 6 is a spurious provision in 
the Constitution. There is no such paralJel 
provision in any of the federal Constitution 
in the world. It is there only in onr Consti­
tution. This provision is the Government's 
trump card. They will misuse the same 
provision to keep an unpopular Government 
OD saddle as they did in Meghalaya and 
misuse it again to deny an opportunity to 
forming a majority Government in Nagaland. 
This is an anti·democratic provision. This 
provision is there to serve as an bandle for 
tbe Contral Government to murder demo­
cracy. Tbi. is not there in the ConstitutioQ 



381 Resl. re : Centre-State 
Relatlons-C onld. 

SRAVANA 28, 1910 (SAK!A) Res/.lre : Ce1ltfe·$tatl' 382 
RelalloM-Contd. 

to safeguard democracy and democratic 
institutions. This provision has been misued 
by tbis Government several times to topple 
and to get rid or unwanted State Govern .. 
ments. History stand testimony to these 
sordid acts of this Government. 

Next is about the interference of the 
Centra] Government in the day-to· day 
admjni~tration of the' State Governments. 
The Prime Minister Shri Rajiv Gandhi 
whenever visits a State meets the collectors 
and other district officials who owe aile· 
giance to the State Government without 
taking into confidence the Chief Minister 
cClncerned. This is nothing but an attempt 
to instigate tbe district officials to dest~ilise 
the State Governments which they ought to 
serve. People have already started to view 
with scepticism these moves of the Prime 
Minister. This Goverl1me-nt has a duty to 
dispel such d()ubts. 

Now the Prime Minister has increased 
his visits to Tamil Nadu. We wou1d welcome 
the Prime Minister at all times, if he visits 
the State as Prime Minister. But he comes 
as the Congre~s President under tbe garb of 
Prime Minister, More tban 7~ crore,; are 
being spent on every such visit of the Prime 
Ministtr. But what is the benefit 10 the 
State? Nothing. Let us take a count of his 
visits since he became Prime Minister in 
j 985 and tbe number of his visits since the 
State came under President's rule. I am 
unable to understand the sudden spurt in 
the number of his vigits to the State. I am 
unable to decipher the reason behind his 
sudden love for the people of Tamil Nadu. 
People also wonder aDd doubt tbe intention s 
of his Vi5 its. 

About the office of the GOVf'rnors, Sir_ 
Perarignar (the Enlightened) Anna re­
pcated1y appealed when be spoke in Parlia­
ment tb.1t the institution as a whole bas to 
be abolibhed. Even the very Congress party 
which is now heavily relying on the 
Governors for their cheap POll tical game of 
toppling the State Oovelnmeots, voiced 
vebemently against the office of tbe Gove­
rnors, The CODgressmen, then, said that 
Governors were extra-constitutional authori­
ties. their powers should be snatched and their 
offices sbould be .bo~jsbed and all tbat. But 

now tbe same CODgressmen have vested in 
'in the Governors of free India more powers 
tban the colonial Whites were kind to Itve 
them. Tbis is the way the ConlressmeD are 
safe8uardin. democracy. This is tbe way tbe 
Conarcssmen are championing the cause of 
democracy, I would like to cbarge, Sir, tbat 
every Congressman bas in his mner heart 
colonial attitude. That's why tbese Congress­
men send the Governors as pleoipoten tiades 
to pull t~e carpet. from under the Chief 
Ministers' feet. 

Sir, the President of Indian Union is 
elected by ballot. But tbe GOVl"TrlOr is 
appointed, that too, aJ'lPoioted by the 
Central Government. If tbis Government 
believes in democracy, they must amend tbe 
Constitution so that Governors are elected 
by baltot as President of India. 

Had tbis Government peen sincere ia 
keeping cordial relations between the States 
and the Centre, tell, us, \\Ihat this Govern­
ment has done to solve tbe water problem 
in Tamil Nadu, Ev~ry year, tbey celebrated 
the Independence and Republic days. They 
stop with that. No concrete action fellows. 
w~ have been appealing to this Government 
Ganga and Cauvery and thereby help to 
arhieve unity and integrity among the 
people of North and South and aJso to 
solve the water problem in Tamil Nedu. 
But our voices have fallen on deaf ears. 
Nothing has been done so far in tbis regard. 
Even if the GoverolJ'eot had made a sincere 
effort to save money from wasteful expeodi ... 
ture on functions attended by the Prime 
Minister and otber di,oataries J believe, it 
could have been fruitfully utilized for the 
project. The same i. the fate of Cauvery 
water dispute. No step has been taken 80 

far in this direction. If this the situation, 
how could tbe Centre and tbe States go 
together? 

This Government is apportioniol finances 
to the State Governments. When there is 
a Congress Government in the State, they 
make aD increased allocation. Wbeg there i. 
an opposition Government iD the State, tbey 
make inadequate allo~tioD8. In nutsbell. 
financial allocations are beiDI made to the 
States as per tbe whims and fancies of the 
Central Oovernlllen(. Tbls discretion sbould 
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10. This is. matter of economic develop· 
ment of the Country as a whole. The terms 
and conditions, the ratio and otber para­
meters of financial allocation to each State 
by the Centre should, therefore. be unambi. 
,uouII, specified in tbe Constitution itself, 
10 that. whichever Government is there in 
tbe Centre or in tbe States, the duty of the 
Centre in this bohalf becomes imperative 
and the parameters of such financial alloca­
tions become invoil~ble. 

Yesterday t this House approved the 
Tamil Nadu budget. We boped tbat in view 
of tbe Prime Minister's frequent visits to the 
State, tbere would be some new programmes. 
To our dismay, tbere was no~e. In Tamil 
Nadu tbe conditions of schools 8re far from 
satisractory. Children sit in tree shade and 
receive education. Nothing has been done 
in the budget to improve the educational 
fatUities. 

Now. they say that they wish cord lal 
Centre-State relations. But wbat actua1Jy 
they do ? 10 Tamil Nadu, the Governor's 
rule is there. On TV and over radio, they 
eulosise the Oovernol '8 administration. 
AloDg with the media, the offi:ial machinery 
is also being milii'lsed. They tom tom tbe 
glory of the bollow Governor" s administra .. 
tion. If this blitzkrieg over radio and TV 
about the alle~ed efficacy of the Governor's 
administration is allowed to continue, I am 
sure p::ople will lose faith in the democratic 
devic~§. Peo;lle witt logt faith in elections. 
People will !ose feit'" in pop'Jlat Govern .. 
ments. 

Tbis Government toppleJ a Govern­
ment in the State which commanded majo­
rity. Tbcy said the Consututiollal machinery 
bad failed. Tbey imposed tbe President's 
rule in the State for 6 months. They could 
not restore tbe Constitutional machinery 
back into operation within tbose 6 months. 
Then tbey extended it further by another 
(; months. Still they are unable to repair 
it back. Such a Government i. unfit to rule 
this country_ Tbis Government has become 
a lauablns Btock before the people of Tamil 
Nadu. 

Tbe Centre must strive to respect the 
reBlonal feeliols. They must strive to fulfill 
'bo reaton,' aspirations. PersoDs sittiog in 

Delhi. 2000 kms. away, cannot decide wbat 
tbe people in Tamil Nadu want. They must 
respect tbe views of tbe people ham.,g from 
the State OD all matters including tbe Jangu­
age issue. That's why Periragnar Anna 
suggested federalism in Centre and autonomy 
for the States. 

This Government tried to use language 
a~ a device for unification of this country. 
This Government bas miserably failed. 
Over the 40 years, all such attemptll to 
impose one lanpuage. one culture etc. have 
been thwarted. This Government cannot 
achieve cordial Centre-State relations if it 
does not become accomodative and shed 
its craving to impose unwanted ideologies on 
the people belonging to one region. With 
tbese words, I support this resolution. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SONTOSH ~10HAN DEV): Sir. at the 
very outset I am gratdul to the Hon. 
Member who bas move 1 this Resolution. He 
himqelf has got va~t experience ahout 
administration both 10 the Centre and in the 
States. and the idea of bringing thIS Bill was 
noble and it ha~ given a cha'lce to o;;everal 
members both from the Treasury Benches 
and from 4 the Opposition to discu-,s various 
matters in connection with the Centre -State 
relations. 

Our Constitution is based on two very 
important institutional a\'rang~ments that is, 
parliamentary democracy and federal 
administrative structure. 1 hope acd I am 
sure all tbe members of tbis august House 
will certainly agree with me that after 4! 
years of iodepe.adence and 39 years of our 
Constitution, our Coostitullon bas ~tood the 
test of tbe time and this august House on 
various occasions, as lhc Hun. Member who 
has spoken jl1st now bas said, to suit tbe 
need of the political, economic and so~jal 

conditions has amended the CODstitution. All 
these amendmcdts were made by tbis august 
House in order to suit th:! various needs of 
the various situations, or the various situ­
atioos that have arillten from our experience. 

The federal structure which our Consti· 
tution cnvisases is dcm~ratic in it~ operation 
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and aspects. And some of tbe crucial 
subjects which have agitated the minds of tbe 
HOD. Members have been raised through 
this debate. One was the appointment of the 
Governor, another was the role of tbe 
Governor. Some have raised the distribution 
of the financial resources of the Centre bet· 
ween the States and the Centre. Some have 
raised the three langllage formula. Some 
have also raised the introduction of Hindi 
in non-Hindi speak\ng States. 

Maoy members during the discussion 
have also brought forward the various re­
commendations which have been made by 
the Sarkaria Commission and also the 
various mamoranda which have been given 
by different political parties and different 
governments before the Sarkaria Commis­
sion. Many members. defending tbem in 
this House. have alse brought those papers 
to this august House. at the time of the 
debate, 

I am happy to say that we have written 
letters to the Hon. Speaker hod the Chair­
man of Rajya Sabha requesting to allot time 
to have a full fledgen discussion on Sarkaria 
Commission. Thi'\ would give further chance 
to the Hon. Members of this House to 
di~cuss the Centre State relations at length 
and also on the various recommendations 
which have been raised today or in the past 
in connection with this particular debate. 

As I mentioned earlier. our federal 
structure is quHe unique to the extent tbat 
while Constitution provides maximum 
possible autonomy to the States, it places in 
the hands of the Centre adequate power to 

ensure the unity and integrity of a country 
like ours which is not only vast in its area 
but varied in terms of culture. Janguage and 
topography. The Constitution strikes a fair 
balance between the Centre and the States 
by clearly defining the legislative and execu­
tive powers for the Centre and the State 
and putting the residuary powers vested 
in the Union. 10 view of this position, 
this country is one of the biggest democracies 
in the world. It is true tbat on certain 
occasions, certain matt~rs have created some 
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misunderstanding between the State and tbe 
Centre. but our democracy illo stlona aDd 
the Legis]ature and tbe Parliamentary demo­
cracy is so cohesive, during the lalt fortyone 
years, we have been able to solve all the 
problems between the States and tbe Centre 
and never OUf Constitution has stood in the 
way. In view of the fact tbat tbere were 
certain grievances from the state, the Govern­
ment has not hesitated to have a further 
look on the Centre State relations. Now the 
Sarkaria Commission bas submitted its 
report. This was one of the rea SODS tbat tbo 
Government had appointed Sarkaria Com­
mission to see witb the change of time. some 
other adjustments or some amendments or 
divertin~ some po\\-ers either to the Centre 
or to the State are necessary. As I said 
ea~lier its deliberation will come before 
tbig House and I am sure during tbe dt'Ji­
beration, the Members wiIJ be able to lil'e 
their valuable suggestions. 

I t bas been the singular duty 01 the 
Centre to protect the States a,ainst oxternal 
aggression commuDa) disturbances and to 
ensure that the governance of tbe State. i. 
carried out in accordance with tbe provisions 
of the Constitution as defined under arUcle 
355. Article 3S6 has been questioned DOW 

and again and on this pretelft. just DOW tbo 
HOD. Members bas mentioned certain tbiDIS 
regarding Tamil Nadu about the visit of abo 
Prime Minister and also why tbe Central 
Government has imposed President's Rule in 
Tamil Nadu. Governor bas a constitutional 
power and whenever the discretionary power 
was used by the Governor, it hal never 
become an accepted decision. I do Dot thiDk 
that Governor, at any stage bas misused iD 
our independent India except on one or two 
occasions. where the Government bas also 
amended the mistakes done by the Governor. 
It wUl be wrong to say that article 3 ~ 6 bas 
been constantly misused. When the Consti· 
tutional breakdown comes in a particular 
State, the Governor bas got an inhereDt 
power to decide. A9 1 ~a id. it is a matter of 
debate and tbis is one of the subjects in the 
Sarkaria Commission. Tbe HOD. Meroben 
will be getting more chance to discuss .bout 
this particular power of the Governor wbeD 
wc take up the Sarkaria COQl~'8siQn's repo" 
for discussion, 
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Many members bave also taised about 
the sharing of the Central resources by the 
States and in the process they have given 
some vJlluable suggestions. All these sugges-
tions are noted. But the Mover of the 
Resolution himself knows that there is the 
Finance Commission which is constituted 
every five years. It gives recommendations 
after detailed deliberation with the State 
Governments. detailed assessment of the 
revenue and non-plan expenditure of difl';'!r­
ent State GoveTnments. as to what portion 
of the income-tax revenu and e~C'lqe duty 
revenue should go to the respective State 
Governments. It is an established fact that 
the Finance Commission before mak jng 
recommendations, take into consideration the 
Don-plan expendi1ure, sprcia]Jy of he (~< f () t 
States ard (conomic imba'ance \'1 kh i!\ a 
major problem in OUf country givirg J j,c to 
agitations in different parts of the counlly Jt 
has always been proved that tl e finSl)te 
Commission's lecolJlmencalions ht.\ e f>oh ed 
many of tbe problems than creating any. I 
am sure, the suggestions which ba ve been 
given by the Hon. Members will b!:: taken 
care of by the respective Stale Gl v~ roments 
with tbe Finance Commission which Ib now 
baving its deliberations. It has sul-n'ilted 
an interim report. Its final report I~ yet to 
come. We, on our part, shall try to draw 
tho attent on of the Finance CI")mml~sjon 

to many of the sUlgestions that h we been 
placed here. 

Many Members have also referred to the 
fUDctioning of the Planning COll1mission. 
The Planning Commission is the b· (lin·chlld 
of the fou:1dmg fathers of OUt nation 
sp:cially Pandit lawaharlal Neh' u. which 
was subsequ::ntly strengthened by ,)hrrrnati 
Indira G'lndbi and other Prime \ t misters. 
he ",'1 ~"., 'i of seven five year plans has 
r, ''! 1 \h.lt the economic development of 
our country has taken rapid stride., Now 
we are ODe among the I Otb iodu~trially a I,d 
scientifically developed countries of the 
world. This has been achieved nerause of 
the correct planning. Today we do not have 
to 80 to other countri~s with a beggin~ bo.vl. 
Tb,t i.:: the success of our plannlDI, tbe 

,.a&TiCu'tllrists and tbe cooperation th:\t exists 
between the States and tbe Center, whl-:h I~ 

going to be strengthened further The PIa "'­
ninR Commission takes into con~ideration 

various aspect!' of different St4tes lake 

imbalance, etc. You know many of the 
north-eastern States are subsidised to the 
extent of 90 per cent. The funds whicb are 
anotted from the Centre 80 Dot as loan but 
as grants. Thereby the imbalance which is 
now persisting in various parts of the 
country, is take care, of by tbe Planninl 
Commission. Not only tbat. Prime Minister. 
Sbri Rajiv Gandhi. baB taken a decision that 
in order to make planning more meaningful, 
planning at tbe district level sbould be given 
more importance. So the old process bas 
be~o reversed, This bas been done because 
on various occasions, in this august House 
Hon, Members from both sides bave drawn 
the attention tbat the planners have not 
taken into crlDsidcration tbe reality which 
existed in the field, So this corrective step 
has been taken on the suggestion of Hon, 
Members. 

1600 hu, 

Many Members have raised their grie­
vances BDd they have also suggusted the 
development of Scheduled Castes/Scheduled 
Tllbes, tve Hill Areas and the Tribal Areas. 
A Ii you know, this Government i8 very 
symrathctic to the development of SC&/STs 
and also of the HIll Areas. Various schemes 
have been given in the past. At present also, 
there are various set emes in existence and I 
am sure that in the coming Plan, more funds 
will be allotted for these backward commu­
nities, which is the thrust of the Government 
because tbe Govunment is aware of the fact 
that 75 per cent to 80 per cent of OUf popu­
lation lives in rUfal areas. This is why I am 
grateful to the Hon. Members who have 
suggested variou~ schemes to he implemented, 
They have also criticised some of the 
schemes which are in vogue today in tbe 
country. An these suggestions have been 
taken note of by us and we shall try to 
communicate the same to the respective 
implementmg Ministries, Bnd I am sure tbat 
ultimotely care will be taken by the respec­
tive Minjstries. 

There has been a reference to the insti­
tution of Governor, selection of the 
incumbent aDd tbe rranoer of functioning. 
The Governor derives his autbority, powers 
and functions from the Constitution. He is 
thc Head of tbe State. It is the fact tbat 
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because of bis discretionsry powers. tbe 
Governor's task is sensitive. I would not. 
however. hesitate to say tbat since indepen­
dence, the Governors bave fulfilled their 
constitutional responsibility not only 
effoctively but also in a judicious manner. 
There are, to be sure, occasional criticisms 
about tbe functioning of one or two parti­
cular Governors. It is, however, a matter 
of opinion. I would like to specifically 
mention that the institution of tbe Governor 
is one of the focal points of our federal 
system and there is no question of under­
mining or abolishing tbis institution. As I 
said, in both tbe Houses tbe Sarkaria Com­
mission's Report will be discussed at le[\gth 
and the Members will get further chance to 
discuss. 

Particular issues raised regarding various 
States, I would not like to answer today, 
nor would I like to go into detail about the 
various points which have been ral\ed. But 
I am very much thankful and grateful to tbe 
Hon. Member who has moved this Resolu­
tion. This has given us a cbance to Ihten 
to the valued views of Hon. Members of 
tbis House. 

Before] conclude, ] say that our federal 
structure contemplates a strong Union with 
strong States working harmoniously In the 
process of development and progress. In thiS 
context, I w()uld like to quote the repoIt of 
the Admioistrative Ref OJ ms Commission 
which examined the Centre-State relations 
in the light of the prescnt situation. I quote: 

"The Constitution is fleXible enough 
to ensure its successful working, 
irrespective of whichever party may 
be in power, provided tba t tho:,e who 
are in power. mean to work it anJ 
not wreck it. We are convjn~ed thH 
it is not in tbe amendment of the 
Constitution tbat the solution of the 
problem of tbe Centre-State relation­
ship is to be sought, but in the work­
ing of tbe Constitution by all concerned 
in the spirit in which tbe founding 
fatbors intended them to be worked. 
There is no otber way of ensuring 
cordial and fruitful Centre-state 
relations. n 
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This is tbe theme 00 which we should try 
to work. we should try to survive. The 
Centre-State relatioDs will be strengthened 
further in future. It is now also in a 'Very 
strong position and there are cordial 
relations between the Centre and tbe States. 
I hope that tbe Member wbo bas brougbt 
this particular Resolution will take this into 
consideration and will witbdraw his Resolu­
tion and wait for a better occasion when we 
can discuss tbis. But I must accept that this 
debate has liven us enough chance to know 
the feeling~ of tbe Members and has alia 
given us many 'Valued suggestions which will 
be kept in our mind for our future work. 
Before I conclude I want to say: 

"No Constitutional amendment is 
necessary for ensurins proper and 
harmonious relations between tbe 
Centre and tbe States in 8S much as 
tllu provision of the Conlilitution 
guvu ning the Centre-State relations 
for the purpose of meeting any situa­
tlO'1 or resolving any problem tbat 
mdY aribe is envisaged. I' 

With the\.: words. I would like to commend 
to thi~ a~lgust House tbat abe .Resolution 
tabled bv the HOD. Member regardiDj tbe 
Centre·State relations may not be accepted 
and I would request the Hon'ble Member 
to wltbd raw his resolution. 

MR. CHAIRMAN: Mr. Patel, would 
you like to withdraw your Resolution? 

SHRI H. M. PATEL (Sabarkantba): 
Sir, I must say tbat I was very much dis­
appointed at tbe Minister's observations. J 
had expected !lim to have read a little more 
carefully tbe Rebolution itself. I have Dot 
said in the Resolution anything that warrants 
bis final commendation tbat tbis Resolution 
ue Dot accepted. What is tbe Resolution? 
This House is asked to express its deep 
concern over the present Centre-State 
relatioDs. I presume that when you say you 
don"t accept it, you are of tbe view tbat tbe 
Centre-State relations are so excellent that 
there is DO need for any concern. Actually, 
I think if you are honest to yourself you 
would say that undoubtedly the Ccntrc·State 
relations are a cause for concern. If they 
were not, why did you appoint of Sarkari. 
CommissioD? Why have you bad to OItab~ 
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Usb more and more problems for elamina­
tion? Undoubtedly. tbe Centre·State 
relations arc sucb that tbey cause concern, 
Causinl concern docs not mean that the 
Centro-State relations are' necessarily bad, 
tbat tbe Constitutional provisions are bad, 
nothing of the kind. But. it is a statement 
of fact. Your degree of concern may be 
different in degree. Your degree of con;ern 
may be lesl tban. But I would certainly say 
tbat tbis is a matter which would be causing 
concern to every bon est citizen of tbis 
country. 

Then what the Resolution says ne xt is 
about the need for earJy restructuring so 
tbat federalism underlying our Constitution 
is made more meaningful. Am I saying that 
federalism Ihould not continue that federa­
lism underlying our Constitution should not 
be made more meaningful? I should say 
tbat our federalism is based on our Consti­
tution. But because of the way in which we 
have worked, even tbe last quotation which 
tbe HOD. Minister read O.at said that it is 
tbe spirit in which you work, not just a mere 
Constitutional provision that enable us to 
work any human relationship satisfactorily. 

Sir. tbe Centre·State relations are un­
satisfactory. not beCluse our Constituti on is 
bad. Our Constitution went into this very 
carefully J for it had a problem to solve. rhe 
problem arose in this way. The circum­
stances at the time when the Con'ititutlon 
was being formulated were such that on the 
ooe band everyone felt that the Centre must 
be strong and at the some time evelyone also 
felt tbat the States should be strong and 
autonomous, autonomous within of course' 
tbe powers ai\len to tbe Central Government. 
So, tbe point was not that either the State 
should be strons at the cost of the Cemre 
or tbe Centre sbould be strong at the cost of 
tbe States. But that tbe Centre should be 
made strong and nothing should be provided 
in the Constitution so thlt there shou1d be 
any danler of the centrifugal tendencies 
letting the upper hand So, it still seems to me 
that the Resolution had been \-ery carefully 
drafted aod it certainly should not have 
warranted your commendation to the House 
tbat it should not be accepted. On the con 
trary 1 would have expected you to say. accept 
it, but let U8 discuss it further in the light of 
the Sarkaria Commission's recommendations. 
You have made no observations whatsoever 
OD "bat your viows are in reiard to tbe 
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recommendations of tbe Sarkaria Commis­
sion perhaps rightly because there is to be 
further discussion. But at any rate you 
shouJd have indicated sometbing about the 

" various problems to which a reference was 
made in the course of this debate in the 
House. 

I must say II Mr. Chairman, tbat I was 
very agreeably happy to find tbat the various 
speakers spoke on the whole in a construc­
tive manner. Every onc who spoke wants 
that the Centre~State relations should be 
strong and healthy J there should not be 
suspicion in the minds of the States that 'the 
Centre is trying to do tbem down.' But tbat 
is so and when I can give you illustrations. 
Illustrations were given in the course of this 
debate wbich show that the States were not 
always satisfied that the Centre was doing 
justice to tbem. 

SHRI AZIZ QURESHI (Satna) : It is I 

two~way traffic. 

SHRI R. M. PATEL: Undoubtedly. 1 
agree, but more is ex.pected of the Centre. 
Do you realise that it is tbe Centre which is 
stronger in every way'! I t is the Centre 
which bas money to give because of tbe 
essential taxation powers it has and which 
can really enable it to raise money that is 
why this is the requirement that we have tbe 
Fmance Commi~swn every five years to see 
tbat if there is any imbalance etc., it is 
rectified. So the point is realised. But, for 
you to say it is a two-way traffic as if it 
was denied that there should be anything 
other-than a two-way traffic? 

SHRI AZIZ QURESHI: The money 
being given by the Centre should be properly 
utilised for the benefit of the people, not 
tor political ends. That is what I meaD. 

SHRI H. M. PATEL: Well, J think 
nobody suggested anything else. I do Dot 
know why !tuddenly my Hon. friend here 
suggested that merely because I say that 'the 
Centre should be fair to tbe States' means 
that tbe States, even if tbey are misusiDI 
funds they should be provided funds. I have 
not suggested anything of that kind. ) have 
merely said that the Constitution provides 
tbat tbe Centro should be strong and desires 
that the Centre should be strong and tbere 
is no reason and DO sugaestion whatsoever 
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that anything sbould be done to weaken the 
Centre. If the States are weakened, the 
Centre cannot be strong. The Centre's 
strength de pends upon strong States. I think 
tbis is a self-evident propollition. QUlte 
obviously it surprises me to find an Hon. 
Member who straighiawilY rises to say that 
it is a two-way traffic. Undoubtedly, what 
I said, Mr._ Hon. Minister, was tbat tbe 
spirit in which the constitutional provisions 
are implemented matters roost and th~ spirit 
in which they are implemen ted does not 
mean only the spidt to be ob,crved by the 
Centre, it is also for tbe States to work in 
the same spirit. Now consider this, the power 
bas been given to the Governor to withhold 
Bilts for submis~ion to the Centre. There ale 
Bills which have been pending, you will see 
from the Sarkaria Commission's Report, for 
years. Could there be any justification? 
Not at all. There are even today BIlls which 
have been sent by Congress Governments, 
which are still with the Central Government 
even tbough several years have PiJs~ed. 

Now, \\ bat justification can there be for tbat ? 
And therefore, naturally the States are un­
happy. There are a Dumber of projects which 
the States have forwarded to the Centre and 
they have been with the Centre for years 
together. Is tbat something wbich IS satis­
factory? Miod you. tbis IS not only about 
projects which have b.:en !lent by non-Cong· 
ress Government& but Congress Governments 
also. Thil\ IS something which must arouse 
of unhappiness 111 the State Governments. 

Similarly, take for instance, tbe question 
of royalty. The Gujarat Government has a 
major complalDt against the Centre as also, 
I think, has AqSRm. This is not a complaint 
that the Gujarat Government has had today 
but has been there for long. 

SHRI SONTOSH MOHAN 
They hl J during your time also. 

DBV: 

SHRI H. M. PATEL: If some gas or 
oil has been found, you evolve a formula.that 
is 20 per cen t of the price of the crude would 
be given to them. Who fixes the price of the 
crude-the Central Gov-:rnmcnt. EVen if the 
Central Government fixes the price of crude. 
it should do it so that it is fair at all times. 
You have arranged a formula of 20 per cent 

of the price which is fixed once in 4 years. 
Thus tbe royalty which has been fixed OD 

tbe basis of price which obtained in tbe 
initial year and the price rises greatly in 
tbe next 4 years. There wbould be a 10 
times increase. But the royalty remaiDs the 
same and it is not considered by )'OU as fair 
to iDcrease it. What you are paying as 
royal ty to the State Government is only a 
fraction of loday's price. They consider tbey 
are cntiled to get 20 per cent of the current 
price. Dispite their submissions that tbis 
should be revised, not on a purely technical 
or legal ground but in the spirit of fairness 
and on an equity approach. That is not done, 
unfortunately. As I have said, it should be 
a two-way traffic aDd it would mean, if tbo 
Centre felt, <'Yes, in tbe mean time, tbe 
price has gone up, the royalty should also 
be increased as understanding between 
friends. After all, the State development is 
your Central development. You consider 
that the Constitution requires that tbe deve­
lopment of the States should take place. I 
mlgb t correct the Hon. Minister wbo stated 
that the Planning Commission was tbe crea-

. tion of the founding-fathers. It is Dot 10. 
Planning Commision came into existence 
after the Constitution. Quite rightly. it was 
the Prime Minister of that day, Pandlt 
Jawabarlal Nehru's idea. I would not sa, 
it was his brain .. child, but It was certainly 
his desire that a Planning Commission 
should be set up in order to tbat our future 
development may be on planned lines. But 
the Planning Commission corniDII' in to exis­
tence, upset, in a sense. tbe balanced 
scheme tbat had been envisaged in tbe 
Constitution. The Finance Commission was 
to ait every S years and examine in the light 
of whatever had taken place in tbe previous 
5 years to sec wha t further financial essil­
tance may be given to the States so that 
they caD pursue their development activities 
sa tisfactorily. The Constitutson did Dot 
envisage tbe existence of the Planoing Com­
mission. It came after tbe Constitution was 
formulated. The Planning Commission deci­
des almost everything and therefore, you 
will see that a substantial amount of fund. 
arc: placed at the disposal of tbe States by 
the Planning Commission on tbe balis of 
its scheme of things. This is where a certain 
amount of unhappinesl, certain amount of 
diff erence of opinion now and alain arilet 
and that takes place with reference to all 
Statcs. 
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It has nothing to do with the ruling 
party governed States or with tbe non-ruling 
party governed States. 

I emphasise these view points and I do 
Dot think I will to repeat wbatever has been 
said before. 

The Hon. Minister said that the Sarkaria 
Commission report will be discused in this 
House and I do hope tbat it will be discus­
sed fairly sooo. The Hon. Minister was 
careful not to mention any date. 

SHRI SONTOSH MOHAN DEV: It 
will be discussed during this Session. You 
bave asked why did I not answer tbe various 
points of the Sariaria Commission report 
which bave been raised ? The precise rea~on 
is tbe Consultative Committee of our Minis­
try bas started parawise discussion and they 
bad two sittings. They are going to have two 
more sittings on it. Both tbe Houses of 
Parliament would discuss it. We have exten­
ded time up to 31st August. Various State 
Governments had asked for time. We have 
an open mind. We have not formed any 
opinion. At tbis stage. it will be very difficult 
for me to give any opinion from our side to 
the various suggestions which bave been 
made by you now or by other Members. 
Hence I have said in the very be,inning that 
as regards tbis particular subject. further 
detailed discussion will be there in both the 
Houses of Parliament and in the various 
forums. 

So, I request you to take it in that 
light. The SU8icstions tbat you have given 
would be taken Dote of and we win definitely 
consider tbem at proper time. (lnl.rruptlons). 

I 

SHRI H. M. PATEL: Tbe HOD. 

Minister said something about the appoint­
ment of Governors. The institution of 
Governor is necessary. 1 have no objection 
to that at atl. I would also agree witb the 
Hoo. Minister. The Sarkaria Commission 
has gODe into it. It has sUllclted that 
certain conventions be establishcd. In fact, 
the Sarkaria Commission laid great emphasis 
on tbe oeed for conventions in any written 
Constitution. We really cannot cover all 
srounds in a written Constitution and. 
therefore, conventions bave to be developed 
and it is up to us to respect those conven­
tiona and tbon Dot set tbcm aside whon they 
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do not suit us merely because they are Dot 
in writing. This is one of the important 
prerequisite conditions of tho conventions. 
The institution of Governor is really. to my 
mind also, necessary but we have to take 
care that we appoint as Governors persons 
who will act as objectively, neutrally and as 
judiciously as possible and, therefore. I tbink 
Sukaria Commission bas made an attempt 
to spell out the sort of persons you misht 
select. I do not think it is a poiD t on which 
I would like to say anytbing now. But J 
agree that we should make every attempt 
to see that we appoint as Governors those 
persons who are experienced, knowledgeable 
but, above all, objective in their approach. 

There are a number of other points which 
create dissatisfaction among the States. 
Things like tbe appointment of judges and the 
delay in their appointment and the consequ­
ential effect. Similarly, I think there ii some 
reference to the triba1s etc. But I don't 
think they need be gone into. This is really 
a matter of management. 

One final point I would like to refer to is 
about reference to District Planning which is 
the basis on which planning should start. The 
Prime Minister suggested that the planning 
may be done at the grass-roots level. It is not 
new thing. It bas been going on already. It has 
been suggested before. You cannot just plan 
from the bottom and end up at the top. It 
is just not practical for you to do thi~. It 
doesn't. Certain amount of discussion on 
what is needed at the District Level should 
be considered at the District Level and tbe 
sUlgestions that emerge from that should be 
considered by those who formulate tbe state 
plan. The last speaker bas referred to one 
point as to why the Prime Mini9ter is 
calling meetings of the District Magistrates 
and so on without consulting the States. 
I would say that if that is so, then it is not 
proper to do so. 

SHRI SONTOSH MOHAN "DEV : It 
bas been explained by Sbri Chidambaram 
that State Governments are taken into con­
fidence and the Chief Ministers are also 
invited. 

SHRI H. M. PATEL: Wbat the HOD. 
Member mentioned was tbat tbe States are 
not consulted. If that is so, thCD I 'Would 
say tba, it is not correct. But it oanDot be 
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so. I can really understand that the COD­

ference of District Magistrates could only 
bave been called with the full knowledge 
and concurrence of the State Governments. 
The Hon. Minister was good enough to say 
about that. I have some familiarity with 
the administration. So. I would Dot say 
like tbat. As I see, it will take me more 
into the details of thing'). So, 1 would not 
like to go into all these other matter, ) leave 

it over till tbe Sarkaria Commission's recom­
mendations are finalised. 

SHRI PIYUS TIRAKY (Alipurduars) : 
Sir, muny of the State Chief Ministers are 
not finding it easy to get appointments with 
the Mini!'lers bere. It is vuy difficult ... 

MR. CHAIRMAN: This is Dot a 
question regarding Government. You are 
asking the clarification. It pertains to a 
resolution of a private Member. You are 
not entitJed to that. 

SHRI H. M. PATEL: Sir, ) feel that 
the purpose I had in mind when J had 
moved this Resol\1tioo, to my mind, has 
been scrv<.'d because practicaHy e, ery speaker 
l'-rought out points in regard to Centre- State 
Re'ations which worried him and be put 
forY-ard some remedies also. This was the 
objrctive. This is a matter which causes 
concern and therefore it should be discussed 
and thought over with a view to ensurinR 
that federalism underlying our Constitution 
functions in a more meaningful way. 

Though I would withdraw my Resolution 
willingly-because the Hon. Minister says 
that this matter is going to be discussed 
again in the light of the Sarkaria Commis· 
sion's recommendations-but I would also 
request the Hon. Minister also to withdraw 
his recommendation that this Resolution 
should be opposed. 

SHRI SONTOSH MOHAN DEV: If 
you withdraw your Resolution, I will alRo 
do the same. 

MR. CHAIRMAN: Shri Shontaram 
Naik had moved two am endmeots to the 
Resolution on 30. ~.8~. But I find tbat be 
is not present in tbe House. So, I ~ball 

now put the amendments to the vott' of 
the House. 
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Amendments Nos. 1 and 2 were put 
and negatived. 

MR. CHAIRMAN: Shri Patelji. are 
you prepared to withdraw your Resolution 
as promised? 

SHRT H. M. PATEL: Yes, Sir. T seek 
the Jea\re of the House to wit hdraw my 
Resolution, namely: 

"This House expresses its deep con­
cern over the present Centre State 
relations and demands their early 
restructuring so that federalism under­
lying our Constitution is made more 
mraniDgful. " 

MR. CHAIRMAN: The question is: 

"That leave be granted to withdraw 
the Resolution, namely: 

This House expresseR its deep COD­
cern over the preseot Ccntre State 
relations end demands their early 
restructuring so that federalism under­
lying our Constitution is made more 
mcaninRful. " 

The motion was adopted. 

SARI H. M. PATEL: Sir, I withdraw 
the Resolution. 

RESOLUTION RE: IMPLEMENTATION 
OF NEW 20-POINT PROGRAMME 

[Engli.!h] 

MR. CHA1RMAN: We now go to the 
next item Shri Somnath Rath to move his 
Resolution on Implementation of New 20,. 
Point Programme. 

SHRI SOMNATH RATH (Aska) : Sir, 
I beg to move : 

UThis House, while e"pressing itl 
appreciation of the New 20·PoiDt 
Programme initiated by the Govern­
ment, Dotes tbat implementation of 
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tbe poverty alloviation programmos 
bas not been fuU, satisfactory and 
urgos UpOD tbe Government to take 
immediate steps for effective imple­
mentation thereof ." 

Removal of poverty and removal of 
unemployment are the main tbrult of this 
Government under the leadership of our 
Prime Minister, Sbri Rajiv Gandhi. Our 
Prime Minister bas declared war against 
poverty. The late Prime Minister Shrimati 
Indira Gandhi dedicated her life to people's 
welrare and national unity-Bank nationaJi· 
sation, abolition of Privy Purses, help to 
tbe poor. Now eradication of poverty is 
our topmost priority. Funds for implementa­
tion of the 20-Point Programme have been 
Increased to Rs. 2000 crores. The 20~Point 
Economic Programme had been prepared 
under the active guidance of our Prime 
Minister and laid on tbe Table of this 
House by the Minister for Programme 
Implementation on 20th AU8 1Jst, t 986. It 
is based upon the exp::rience gained and 
with an extension to fight soverty. raising 
of production and productivity, reduction of 
income inequalities. removal of social and 
economic disparities. To improve the quality 
of life of tbe people is tbe aim of tbe new 
20 .. Point Economic Programme. As per the 
last census, 73 per cellt of the youth of 
our population, that is, more than 2' 1 
million, live in rural areas. The 20-Point 
Economic Programme intends to give them 
employment. including self-employment. 
Credit with subsidy is to be provided to 
tbe rural poor and also to the persons 
depending on agriculture. The unorganized 
labour in our country constitutes 90 per cent. 
10 per cent are in the organised sector; 
they have got their trade union movement; 
tbey can bargain with the employer and 
achieve their demand. But the 90 per cent 
of the unoraanized labour which constitutes 
tbe agricultural labour also I iving in the 
rural areas have no bargaining power and 
they do not get even the minimum wages 
and suO'er very much. Our Prime Minister, 
is the first person who has given a clarion 
call . not only in our country but before tbe 
world body, at Geneva, that tbe problem 
of the unorganized labour should be taken 
Dote of. The agricultural labour in our 
country gets employment only during the 
season, for a few months. and as such in 
tbe loan months, they should be provided 

work tbrough kbadi aDd villago industries. 
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These are some of tbe metbods the main 
problems through which poverty can be 
eradicated. 

The Sevenrh Five Year Plan bas fixed 
a tarset to reduce the Dumber of persons' 
living below the poverty line in rural areas 
from 39.9 per cent at the beginning of the 
Plan that is, about 222.2 million to 2R.2 per 
cent in 1989-90 and five per cent by the 
turn of the century that is, by the year 
2000. What is essential to ensure is that 
one or the other of the entire poverty 
programme should reach at least each family 
in rural areas and it must be implemented 
in the right earnest. The fHct remains that 
20 Point Programme has enhanced and 
heJped many mi11ion families in our country. 
Their standard of living has increased. 
Employment bas bren provided both in tbe 
rural areas as well as in the urban areas. 
Under the programme of Income Ge[1era­
tion, assets are inducted by supplying 
working capital and providing institutional 
credit with subsidy. The question is whether 
the beneficiaries are getting the credit in 
time and whether the banks are advancing 
the credit in time and whether the credit 

. including the subsidy reaches to the people 
and is utilised for the purpose for which 
it is given. Complaints have been Ieceived, 
tbat banks do not give the credit r(lcilities 
in time. Subsidies given by the Government 
through t}\e district authorities and other 
bodies remain in the bank for years together 
and they invest that subsidy by way of 
giving loans to rich people and thus earn 
profit_ In order to gain undue advantaae 
cut of the subsidy amount of the poor 
people, tbey do not advance the Joans with 
subsidy in time and also do not advance 
loans in instalments as envisaged. Thus 
programmes are not implem"!Dted in its right 
perspective. 

Take for instance, the self-employment 
of the urban educated and also the rural 
educated. Government has given enough 
money. h has provided credit wi!h subsidy 
Rs. 25,000 for matriculates who ore 
unemployed and about Rs. 40,000 to those 
who hold degrees. But which is the agency 
that selects the beneficiaries? At the block 
level, the agency is tbe BDO and repre~en­
talive of the bank. Sir, you will llot be 
surprised to learn that when it aoes to 
district level, it is being changed. At the 
district level, who are the persons of the 
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so-called Task Force? It is tbe collector 
of the district, the General Manager. DIC. 
laain the bank representatives. But the 
peop1es' representatives are not involved. 
They select tbe beneficiaries .. MPs are made 
tbe President of these D1Cs; but tbey have 
nothing to do with Setectio:l of beneficiaries. 

DR. O. S. RAJHANS (Jhanjbarpur): 
Not everywhere, not in our State. 

saRI SOMNATH RATH: If it is not 
in your State. you are happy. It is done 
in Orissa. When the FlDance Minister 
Mr. Faleiro went there it was represented 
to him. In Orissa MPs happen to be Presi­
dents of these DICs and the Collectors 
happen to be the Chairrnen. The credit or 
the loan with subsidy given to the beneficia­
ries are determined by the Task Force 
where the people's reprt!bentatives have 
nothing to do. Snme MLAs are also 
Members of tbe DIes. 

Thi~ attitude must change. They say 
that it j" directed oy the Reserve Bank that 
the politicians such as MPs and MLAs 
should nJt be involved. It is strange. tbere 
sbould be accountability of bureaucrats to 
tbe people and. to the p~()ple's represen­
tatives. Unless there is ac~ountability of 
the bur~aucrats to the peopL:'s repre~enta· 
tives and legi'tJat'Jre how can this programme 
be implemerlted in the right earnest. There 
must be supervising agency involving people's 
representatives. 

1 will give an in'itance. 111 Orissa in eacb 
districts a Vigilance Committee hils been 
formed with an M P. as Chlirm 10 to enguire 
and report, to take a~tion ag linst misutili­
sation of grains meant for the poverty 
alleviation schemes. Fortunately or unL)rtu· 
nately T happened to he the President of 
the Ganjam District Vlf:~ilance Committee. 
The statistics given by the Programme 
Implementation Ministry reveal that every· 
thing is very good and the results are 
satisfactory-

UDder the Indira Awa~ Scheme, srains 
are alloted for construction of tbe houses 
for poor people. In the Vigilance Committee 
in Orissa an MP bappens to be tbe Chair-
man, there is 00 MLA, a representative 
of the Chairman of the Block and tbe 
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Additional DRDO who is of tbe raot lit 
an ADM as the Secretary. There 81 e two 
engineers also We went to the 'pot, verUfed 
one Indira Awas Scheme aDd we round that 
tbe grains bave not been g;ven to tbe 
beneficiaries. The scbeme provides that tbe 
beneficiaries should get tbe Irains (or 
construction of h,)uses m~ant for tbem. All 
the grains have been misappropriated. We 
gave a report to tbe Collector of Ganjam 
district in Orissa. Thr Collector did not act 
upon the report; but forwarded to tbe SDO 
for vC'rification. 

How can ODe expect tbat when a COlD­
mittee which is formed by notification io 
the Gazette under the Chairmansbip of aD 
M P with the people·s representatives, MLA 
and Paochayat Samiti Cblirman as n--.embers 
gives a report that there is mi~utiJisatjon 
and misappropriation of grains and no 
action is taken on that report, how belt 
these programmes can be implemented '1 

I say tbis because in tbis the 20 Poiot 
Programme you will find that monitoriDI 
a ad implementation is one of the pointe 00 

which the Prime Minister bas laid Itrc ... 
The last point of the 20 Point Proaramm. 
is 'Responsive Administration'. Our Prime 
Minister bas visited different districts. He 
has aiven stress for implementation of tbe 
20 point programme also. He bal laid 
stress on tbe District Planning. But lOme 
district authorities never undcontand what 
11 district planning is. It is stated that 
success of any programmes bowever well 
formulated and well intentioned depeoda 
00 effective imp!ementation. MooitoriOi 
systems have been developed in ditrereQI 
States for keeping a watch on the implemen­
tation of Plan projects and schemel. Effective 
mooitoring is a means tOWArds identificatioD 
of areas requiring corrective action to cnsure 
successful implementation of taraets assumet 
considerable significance with the lauQchiol 
of the '20-point programme, ~ 986. The 
prime responsibility of m(mitoriog lies with 
the agencies entrusted witb tbe execution of 
the programme. 

Well, this beina the intentioD, 0.0118. 
the programme it is implemented in flaht 
earnest however the Centre may try and 
however our Prime Minister e~pres. bit 
aoxh. t)' it will not benefit tboBe for wbom 
it Is meant. Grains have been liven to .ome 
States for poverty alleviatioD scbemc. Some 
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States utilised it ror otber purpose and Dot 
for the purpose for wbich it was meant. It 
bas gone to the consumer in public distri­
bution system by way of selling rice at 
about RI. 2 per kg. Implementation some­
times also fails at tbe grass .. root l~vel. So 
these are tbe loopboles tbat should be 
plugged in order to achieve the real purpose 
ror which this 20·point economic program­
me is meant. 

AN HON. MEMBER: Are you against 
this Rs. 2 per kg thing? 

SBRI SOMNATH RATH: 1 am against 
certain States diverting the grain meant for 
poverty alleviation programme to anotber 
channel for political gain. I do not mind 
if the States themselves appJy their rJesouTces 
and supply rice at Rs. 2 per kg hut let not 
those States divert the grains given by the 
Centre for poverty aneviation programme. 
I object to tbat. (Interruption,,) 

" Centre lives grain aod money for the 
impl~mentation of the poverty al1eviation 
programme. The same should be utilised 
for that purpose. Let it not be diverted for 
supply to tbe consumers in general. Now 
the success of a programme depends on the 
earnest implementation based on the co· 
operation of both States as well as Centre 
and other institutions like banks and officers 
at the grass-root level. ImportaDce bas been 
given in 20·point economic programme to 
irrigation aod dry-land farming. Irrigation 
projects should be completed in time, or 
else on account of price escalation, the 
programmes cannot be implemented. 

Under tbe ,row more rice scheme, 
funds have beeD provided for water harvest­
ing structures dry-land farmirg. It is a 
good movement. It will help for growing 
oilseeds also wbich are badly required in 
tbe country. 

Is there any proviiioD to maintain the 
projects, that is watershed afler heing 
constructed. Wbclher tbe States Will be in 
• position to mainfain them? So, provision 
'sbould be made to see tbat proj~cts are 
malDtaloed. 

Imoortance bal been given in tbe 20-
poiot pro,ram~, abp\Jt 1,nd r~forms .nd 
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land ceiling. In our country, the size of 
landholding of tbe larae land-bolder is 
about S 2 times more thaD that of the 
marginal land-holder. According to tbe 1981 
census, 256 million agricultural workers­
mostly landless-are Jiving in our country. 
We should take care of the landles. and 
marginal landholders. The distribution of 
surplus land should be eXl'edited. Of 
course, there are many obstacles. Litigation 
goes on for years in the courts. Unfortu­
nately when the High Court says to 
maintain status-quo ante, the persons to 
whom the surplus lands are given, suffer. 
Those poor people take credit from different 
banks for development of tbe land given 
to tbem out of ceiling surplus land. Tbey 
are not only put to a great loss, but also 
become desperate. They get money from 
tbe banks by way of credit. They made the 
land fit for cultivation. Generally t the 
landlords do not part with fertile land 
because there is an "ption available to them. 
Natura))y, they give away such surplus 
lands which are Dot fit for cultivation or 
dry land. The result is that after the court 
order the banks pwceed against the sureties 
of tbese beneficiaries besides, they being 
deprived of ceiling surplus land. This aspect 
should be looked into. 

To make tbe implementation of lRDP, 
NREP and RLEGP more effective, there 
should be proper plannin@ and supervision 
at tbe grassroot leve1. The raising of income 
throu@h self-employment should be under­
taken with determination. There are 
complaints about not giving bank credit to 
the unemployed poor. The banks favour 
tbe amuent persons while givins the loans 
because these people are associated with 
the block level committees. The banks 
should be pro· poor. We get figures that 
so many people are unemployed. But you 
must see tbat' tbe persons who get loans, 
are really unemployed, and they are living 
below tbe poverty lioe and Dot the chi1dreo 
of affluent persons. 

Money taken by thelD trom banks is 
being utilised for the trade of their parents. 
That should also be looked into. To gear 
up the administrative structure for better 
implementation is the prime need. The 
Seventh Plan aims to Itnerate employment 
and to reduce the poverty ratio to 2S per 
ceot. The Ei,btb Plan is soioa to bo framed. 
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The thinkios is tc1 ~educe tbe unemployment meDtation is Dot able to unciel'ltaod Dot 
and to creat more Jobs. prepared to discuss and extend ideas. evea 

Comiog to tbe Qew education policy. 
buae amounts are given to the different 

". States and to tbe universities to educate 
people and to remove illiteracy. Pardon 
me if I say that many universities and many 
Governments have not eitber car~d to 
understand the policy in detail or not going 
to implement it. For example, take my 
state, Orissa. Tbough there is a proposal 
in the Bducation Policy tbat 0500 coUeses 
will be raised to tbe status of up as auto­
nomous colleges in the country by the end 
of tbe Seventh Five Year Plan, not a single 
college bas been recommended as yet by 
Orissa Government and universities and the 
universities in Orissa arc not eager to take 
the advantage of the benefits and a~si8tance 
given by the Government of India and the 
UGC ... (Interruptions) . .. I am not speaking 
about your Government. I am speaking 
about the policy. We are all here for imple­
mentation. What is happening in West 
Bengal? I am talking about Orissa. If I am 
wIong, I am subject to correction. So what . ' 
IS needed is that the implementation of the 
education policy should be supervised. We 
know that education is in tbe Concurrent List. 

. In Orissa, about more than 80 per cent of 
tbe educational institutions are run by private 
organisations and about 20 per cent by the 
Government. There is no provision in UGC 
for temporary or provisional concurrence of 
affiliation. The Orissa Government gives 
either temporary or provisional concurrence 
to Colleges tun by private bodies. The result 

. is that the university also gives affiliations 
temporarily or provisionally. UOC is Dot 
able to assist these Colleges because of 
conditional affiliations. The same case i~ 
with Bibar also. So, in botb tbe States the . . 
private ColJeges are given provisional or 
temporary concurrence and universities 
temporary or provisional affiliations. Thereby 
tbose private Colleges are deprived of the 
benefit given by tbe Government of lndia 
and VGC. Tbe States are uoab]e to give 
sufficicnt assistance to these institutions. 
They stand on the way of developing those 
Colleges, deprive them of letting tbe 
facilities offered under the scheme. The 
Secretary of the State in Orissa and tbe 
Education Department of Orissa Gover:llpent 
bas peculiar view of new education policy 
aDd is more royal tban the King. If tbe 
maD wbo is tbe Head of the poliCY implo"!! 

with people's representative. aDd do DOt 
treat them properly when they discus .. tben 
can be no effective implementation. 

17.00 hrl. 

How can one imaSine tbat tbeao 
programmes will be implemented if tbore i. 
no rapport between tbe peoples' ropreteD­
talives and the administration? In Borham­
pore University in Od .... aD MLA weot 
and talked to a clerk to Ict lome informadoD 
and the Administrator punished tbe clerk 
simply because he bad talked to the MLA. 
In spite of their privileBe to let informatioD 
and intcract with tbe buroaucrats, MPs and 
M.L As should not be at the mercy of tbe 
bureaucrats. They do Dot ,et tbat much 
respect, that mucb information necessary 
to discharge their duties as M.P. and 
M L As. It is obliaatory. 

Since education is in tbe Concurrent 
List, the Government of India Ihould insist 
on all the State Governmenta to implement 
tbe new Education Policy in rilhl earncat. 
H seems, officers from the U.G.C. went and 
had a discussion with the West Boosal 
Government. Uoless tbere is a discuss;oo • 
there is an understandin8. tbolc programm •• 
cannot be implemented in their true scene. 

Tbe 1 O·Point programm~ of 1967-
Garibi Hatao-, tbe 20· Point Programme 
of 1975 and tbe new 20·Point Prolramme 
are all running through a common tbread 
of programmes aiming at eardication of 
poverty and unemployment. Tbe program­
mes like fntClgrated Rural Development 
Programme (IRDP)J National Rural Employ· 
ment Programme (NREP). Training of Rural 
Youth for Self· Command Area Development 
(CAD), Self· Bmployment and TrainiDI to 
the Urban Poor (SETUP), Massive Program­
me of Assistance to Small and Marginal 
Farmers (MPASMP) arc in addition to tbo 
Benerat proarammes of development. The 
20"Point Programme is a special action pJan 
to promote social justice and economic 
development. Tbe new 20·Poiot PrOlratDmO 
has laid stress on takins tbe benefit ot 
development straiabt to the weaker sectiod. 
and the rural poor aDd uod« . privileaed 
aroups in UrbaD &roas, Tbo .trOiI ie laiel 



Resl. re : Implementation 
01 New 20-PtiI"t Pro .. 
gramme 

AUGUST 19, 1988 Resl. re : ImplementatIon 
of New 20·Point Pro. 

'[Sbri Somaath Rath) 

on increased production and to serve the 
eotire popu13tion. That is the Dew 
20-Point economic programme. With a view 
to achieve this, special stress has been laid 
on aariculture and education also. Timely 
complotion of the projects must be given 
pfiority. 

Tbere i. also a prOVISIon for action 
apialt Bmuiliers and hoarders. In tbe new 
BddcstioD pOlicy, there is stress on spread 
of education, removal of adult illiteracy 
etc. Our Prime Minister has visited a 
oomber of villages in the country and bas 
talked to tbe commOD man and has discussed 
witb them to have a first-hand infurmation 
whether all tbese programmes are working 
to their benefit or not, have reacbed to the 
lateoded levels or Dot througbout the 
country. Perhaps he bas come to the 
ooDclusion tbat these programmes need to 
be further accelerated and implemented in 
ri abt earnest. 

As I have already stated, this programme 
bat helped many million famnies to raise 
their standard of Hving. The total Plan 
outlay for the year 19t\7-88 is Rs. ·f4690 43 
crorcs and out of that the total 20 POlOt 

approved outlay is Rs. 13~97.'27 crOfes. We 
tee tbe magnitude ('If tbe outlay. When this is 
the magnitude of the total npproved outlay 
from the total annual Plan Outlay. are we 
not to give stress on t"'c real expenditure 
of tbis 20 . Point Economic Programme 
to see that the actual beoeficianes are 
benefited under tbis programme and not the 
middleman? 

I would like to say a few words about 
wbat Shrimati Indira Gaodhi said in connec­
tioD witb tbis programme and I quote : 

"Our economy i~ 00 the move. It 
is in our hands to mamtain the 
improvement, to lighten the burden 
of our millioos. This prograt11me IS 

for each one of you, and foc the 
nation whIch is ours to serve, to 
cherish and to build. I seek to Y04.!r 
bearted cooperatioD in making the 
programme a success." 

Tbis should be our aim. I would sugpest 
tbe HOD. Minister, through you, Sir, that 
he will eoliablen us as to what specifiC 
.tep. aro aoio, to be takea or have already 
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been takeo or tbought of to plul the loop­
holes, to achieve onr alms to the optimum. 
I don't say, it is Dot at all satisfactory, it ia 
Dot fully satisfactory. 

MR. CHAIRMAN: Resolution mdt/cd: 
• 'This House, while expressing its 
appreciation of the New :1 o· Point 
Programme initiated by tbe Govern­
ment notes that implementation of 
the poverty allevation programmes 
bas oot been fully satisfactory and 
urges upon the Government to take 
immediate steps for effective imple­
mentation thereof". 

Shri Ramashray Prasad Singh. 

[Translation] 

SHRI RAMASHRAY PRASAD SINGH 
(Jabanabad): Mr. Chairman, Sir, I rise to 
support tbe 20 point programme. I support 
tbe suggestion put forward by the Hon. 
Member just now for the upliftment of tbe 
people living below the poverty line. The 
anti-poverty programmes under the 20 pOlDt 
programme about which we hold discussions 
~hould benefit the poor. For example, under 
D R.D.A., etTorts are made to uplift those 
people who are living below the poverty line. 
But the thing'l which are supplied to tbem 
Bre spurious and sub-standard. I want 
to submit in the form of a challenge to the 
Government tbat if you want to life the poor 
people above the poverty line, you should 
get these things investigated. The things 
which are supplIed to the poor people in tho 
shape of financial assistance are sub-standard 
and they are also barassed because they are 
receiving these benefits. You provide them 
with cattle and other assets. I want to 
request tha t a &Ul vey should he conducted 
to find out whether they have actually beeD 
benefitted or not and whether they have 
come above the poverty linc or not. If you 
confine yourself to ~beer paper and do not 
take an all round or retrospective view of it 
and blindly accept the figures put io front 
of you, then you will be closina your oye 
to the truth. Tberefore, you shoutd get this. 
matter investigated. It is a fact tbat tbi, 
programme has benC'fiUed some people, fOI 

example, some bank officers, middlemen 
Bnd greedy politiciaQ8 and they have of 
course become rich but the poor people who 
should be the actual beneficiaries of Govern. 
meDt assistance have been reduced to bonded 
Jabour. I want to cballense )'OU and I QlD 
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auaraatee tbat whatevar I have submitted is 
tbe truth. You can come to tny constituency 
Jabanabad for gettial first band information 
about the prevailing situation and aet an 
enquiry conducted into this matter. It is 
true tbat Government hils extended funds 
for distribution and we have received it but 
fOUDds have been misused aad as a result 
terrorism is increasing there. So far. only 
tbe Hon. Ministers have visited our area, 
but looking at the seriousness of tbe situa­
tion it seems that perhaps the Hon. Prime 
Minister may bave to go tbere sometime 
later as well. 

You have mentioned tbe Indira Housinl 
Scheme. Houses are undoubtedly being 
constructed un( er tbis scbeme and 1 have 
myself seen these constructions at one or 
two places. Such houses have been cons­
tructed in Vrindaban village whlcb IS under 
Arbal block jn my constituency. Some poor 
people showed mJ their houses and I saw 
that the quantllY of cement used for cons­
truction was negligible and It was entirely 
don~ with sand. The bricks used are also 
of a very poor quality a,'d the)e are almost 
mud houses. If WI: want to fix lmtels, these 
houses wi loot be able to be bear thl! 
weight, and we will have to hear th~t so 
many nuudlcds of hcHljaos have died when 
houses constructe(_} under tbe Indira Housmg 
Scheme collapsed. Tnis IS a fact. When 
corruption reaches its ap~", everyone is 
aff<:ctcd despite of what~ver you may say. 
Tbis will Qot let the facts C0Ine to light but 
truth cannot be bidden for long. Therefore, 
I Wclut that you should visit the site Perso­
nally and get an enquiry conducted into this 
matter. Let a Parhamentary Committee be 
constituted for tbis purpose which will go to 
the site look into aU the details. I have 
tbe relevant documents to prove and the 
Hon. MlOititer of Rural Development h~s 
him:)~if accepted that the road which was 
co }(;tructed under this scheme and for which 
Rs. 7 lakhs were spent became unfit for use 
within 6 mOQths. That road connected 
MakJdampur with Solwan. Now another 
estimated expenditure of Rs. 7 lakhs is to 
be inc·ured for the repair of this road. How 
can dovelopm..:nt take place in this way? 
If you call this a development. then you are 
deleberately closing your eyes to the truth. 
Simila-rly, the road connectio8 Kurtba and 
Sammidbama, for tbe construction of which 
as. 21 lakhs were spent bas not become tit 
for us, so far. Is cbis tho lort of dovelop~ 
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ment which you want 1 If tbe bead i8 Dot 
functioning properly, how can tbe arma aud 
legs function? The Collector of tbat area il 
himself a tbier but our blind Government 
is unaware of it. If as per your filares, 
50 per cent of the poor people have been 
lifted above tbe po\erty line, tbeo wby is 
terrorism increa!,jna &t such a f.lt pace 
there? Wbo arc the people being drawn to 
it? Tbese are the unemployed people who 
ale taking to terrorist activities becauae 
Government bas not takoo any steps to 
provide them with employment so far. As 
a consequence, they IIC takiog traioin. in 
handling rifles and throwing bombs. The 
main reason btbind it i. their . state of 
ullcmplo)'mcnt. Government is silent in tbe 
matter of creating employment opportunities 
for them. As regard) land reforms, you are 
not distributing tbat land which is UDder 
tbe Government but your attention is to­
wards posses~jon private land. 

You are sidmg with tbe big land-owners 
and land-holders I give an example. Tho 
Government bas a piece of land jn Bibar 
measuring 57 acres which was being ploughed 
by a big )and~holder. I have bccn filbtiol for 
the poor since 1969 so tbat it may bo 
distributed among them aDd we havo won 
the case from t he High Cc.,urt and Supreme 
Court. The Supreme Court has stated in 
their judgement tbat the Bibar Government 
is tbe owner of tbe land. Wbeo once the 
judgement bas . been given by the c'~urt. thon 
what difficulty is there for the Governmeot 
to get it distributed. But Land Reforms 
Commissioner of Bihar writes a letter to tho 
collector aod ask., him if tbe distribution of 
tbe laod will lead to any blood-shed. DOW 

tell me how the Government shall functioD 
that way. HoW will tbc land distribution 
lead to blood sbed 1 Tbere is already blood· 
shed going on even without it. What Is tbe 
bitch in distributing tbe land wb~n a judge­
ment has been liven by the court tbat tbo 
land belongs to Bihar Government. It is a 
matter of great sbame. You claim tbat you 
are implementing tbe 20-point programme. 
I am giving you tbe photo-stat copy of 
tbat letter. SimilarJy. I bave already soot 
you photo-stat copies of several sueh lettors, 
but you are payio& no attention. If 80 
through this photo-copy, you will come ro 
know the reasons wby tbe land has Dot beeQ 
distributed till DOW. 
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The fact is that there is a younS I.A.S. 
Officer. S.D.O. Shri Vyas. who bas got the 
land alloted to Harijans on papers but your 
legisll:ltors do not let tbe 20-point pro­
gramme implemented. They are siding with 
bia land bolders. At tho time of tbis inci­
dent. Sllri Dabey was in power. This bonest 
and good officer was removed by the 
Government on charges of his beina a 
nBxalite because he had got tbe land alloted 
to the Harijans. While keeping all things 
befor~ you, I urge upon ttle Government to 
let an enquiry conducted in regard to all 
those tbings. I request tbe Government to 
constitute a committee of tbe members of 
this House to look into tbe matter and 
punish the guilty whether they belong to tbe 
Congress party or any other party. But the 
legislators belonging to that area are sabotag­
ina tbe 20-point proarammc, they do not let 
tbe 20·point programme implemented. 
Please hold such legislator guilty and punish 
them. If any officer does not implement 
the programme, file a suit against him. only 
thea tbo p!ogramm~ may be successfully 
implemented. You referred to education. 
Rajiv Gandhiji bas gone from village to 
village and talked about the primary edu­
cation, which I think, is a must for every 
person to make bim a real man. But killings 
of the human being are still going 00 there 
every day. The number of such killings is 
lenerally increasing. There are some villages 
of the poor which have a population between 
300 to 1000 and where no educational 
facilities have been provided. When tbese 
things are raised before the District Educa­
tion Planning Committee, your Jel'islators 
assert that these scbool will not be opened 
in HariJaD villages. D.D.C. has also written 
a letter to that effect to the Bihar Govern­
ment maintaining tbat the legisJaton do not 
cooperate in such matters. He desired to be 
instructed what he should do in such a 
situation. AccordlDg to the Government 
policy, tbe schools should be opened in tbe 
villages of the poor and the backward 
classes but tbis could not be done. The 
Government should look to it how the 20 
point programme wtll be implemented and 
wben the Government wiJI be able to 
provide the facility of primary education to 
tbe people? 

Whon the legislators of your own party 
()ppo~e the 20-point programme, how will 
it be implemented and made successful. The 
Govornment should aot the voracity of mJ 

words examined and if all that what I have 
/I 

said, is Dot fund correct, after your investi-
gation. I will leave the membership of tbis 
House and I will be no mote. We all want 
tbat the poor people should come above the 
poverty line in the true sense of tbe term 
and the atmosphere of violence should be 
restored to DO(malcy. That's what I want. 
But tbe people of your P41rty do not \lant 
it. In such a situation nothing could be 
said. If the Government wants to imple­
ment these things, it is should do it hone~tly 
and not to make claims or raising the 
Harijans and the poor above the poverty 
line. In my view, the Government is not 
tbus helping tbe poor aDd the Harijans to 
come abovo tbe poverty line working for a 
bandful of people to make them minionaire 
aDd bilJionaire. 

Mr. Chairman, Sir, before taking my 
seat, I again insist on the investigation of 
all tbe tbings raised by me and I am also 
addressing a letter to that effect to the Hon. 
Minister. 

DR. G.S. RAJHANS (lbanjharpur); 
Mr. Chairman J in regard to implementation 
of 20·point programme in tbe rUI .. 1 areas. 
all those things which were envisaged, have 
not been done. No doubt. Indiraji had 
achieved succe!s in regard to her programme 
of 'Oaribi Hataoa', but exactly 2 years 
hence, Rajivji has given a new 20 point 
programme on 20th August, 1986. 

It bas been quite unfortunate that our 
expectations from the implementation of this 
programme be it in respect of I.R.D.P., 
N.R.B.P. or R.L.E.G.P, have not been 
realised. I regret to say that we have 
reached the place from where we had 
started but I am the representative of tbe 
people. It is not' merely for crirtcism sake 
but It is a fact. The figures supplied by the 
States; at least those by tho Bihar Govern­
ment are not correct. This, I am sayiog out 
of my experience because I live wjth the 
poor people and go from village to villaae 
for 5 .. 6 months in a year, I know the way 
programme is beiDg implemented. 

In Bihar, for the last three consecutive 
years is in 1985, 1986 and 1987-00 
meeting was held in resard to the 20-point 
programme particularly fn my district. In 
lomo other districts it WAI occasaioDall), 



413 Resl. re : Implementalton ~RAVANA 28, 1910 (SAKA) Red. re : Implementation 414 
of New 20-Polnt Pro- of New 20-Point Pro-
grllmme gramme 

held but in majority of the districts it was made collector an overa II iocharae of the 
not beld until we raised our voice in tbi. prolfamme leaving everything to his discre-
House alainst tbe an claims of the Govern- tion but it would Dot do. Tbe Executive 
ment tbat there bad been a areat progress Engineer has also been put under his control. 
under tbe 20 point programme. I assert I was stunned to learn about it. I do not 
that not bins bas been done in this regard. know if otbers also know about ft. 
You may conduct an inquiry in to it when 
Shri Sukh Ram. tbe tben Minister, bad 
asked me, if it was true, I said that I could 
give it in writing and he should convey it to 
the Prime Minister. Then be told tbe Prime 
Minister on whose insistancc. 20-Point 
Programme Committees were expeditiously 
constituted in Bihar. In tbe beginning the 
coJlector used to be aU and aJI in the 
20-point committee who could sanction and 
execute the schemes at his discretion. and 
even tbe Bills of expenditure for the entire 
scheme were passed by bim. ] have never 
seen such a gross impropriety that a single 
individual is entrusted with the overall 
responsibility of a particulars scheme. It did 
not happen even under the Mugba) rule. 
M ~)9t surprhing thing is tbat he himself 
audits tb~ accounts. I bad already said tbat 
the collector was like a Mini Mughal emperor 
of the district and public representat;ves 
had no say. Even today, the situation is 
more or leiS the same. 

At present a meeting of such Committees 
is beld in 3-4 months. M. Ps and M LA's 
are its members but M. Ps have no say 
though the M.L.A have it to some extent 
because the officers think that be may get 
them transferred by order from the JeveJ of 
the Chief Minister or they may .tbe posted 
some where else but what is tbe power of 
an M P., what can he do. I have no't come 
here to ventilate the grievances of M.Ps 
but to tell you tbat the figures supplied to 
you in regard to tbe employment, wages, 
dweJling units, roads, bridges and bank 
)(,8ns arc far away from truth. I will say 
only this that S or 7 M.P.'s who do not 
helong to Bihar, should be sent to Bihar and 
they should make a random selection of 
some villages areas, blocks or some 
Panchayats and find out if there bas been 
any prl'gress under the 20"point programme. 
]f there has not been any progress, tben we 
are reQpof1sibJe for it, but what can we do 
in this regard eycept raising our voice in 
this House. 

J just want to mention if that under tbe 
admioistrative structure built up for tbe 
20-point prosramme, tho Government bas 

·Now-a-days more stress is beinllaid OD 

development of forests in Bihar. It hal.- teen 
decided that 2' per cent of the tc.~tal funds 
to be spent on 20 point prograrnn"c will be 
spent on development of forests. But in the 
name of forest development tbe Forest 
Officers are amassing abund1-Jllt wealth. I did 
not see anywhere that trees have been plao" 
ted on land. When 1 enqui J ed from the 
D F .0. about the position of actual planta­
tion, be replied that trees bad been planted 
but they had submersed under of flood 
water. The truth is that trees had not been 
planted at all. Then where the Question of 
their getting sub-merged under water arise 1 
What cen be done in this regard? Unfortun­
ately, a practice bas developed under \\bich 
tbe figures sent by the district administration 
are accepted by the State GOVt rnmeDt and 
tbe figures sent by the State arc accepted by 
the Centre. It i~. therefore, necessary tbat 
there must be some system of monitoring or 
cross checking to find out the fartua. 
position. I have visited several places and 
saw the things myself. 1 asked the peopJe 
working on the roads as to how much money 
tbey were getting towards their daily wages. 
They were getting only Rs. 6 to RI. 7 
whereas they should have been paid Rs. J S 
per day. I enquired about it from tbe 
collector. He said tbat be would get this 
thing enquIred ioto. But DO enquiry bas 
been conducted so far. An of them are 
hand and glove with one another. Now-a­
days very peculiar system bas been in vogue 
particularly in Bihar. 

The B L. W., who is tbe lowest offi~er 
at the Blocks level and is not an officer in 
tbe, real sense of the term is being advanced 
an amount to the extent of Rs. 10 lakbs and 
he is beiDg Bsked to take up work like coos­
truction of roads and school buildings etc. 
Some of these officers bave fled away to 
Nepal with the money. These people collude 
with ODe another and decide not to take up 
tbe work pt all 80 that tbe Question of sub. 
mitting progress report etc, will not arise at 
all when they get everything set right 'at all 
leveis, tben wby should they take up tbe 
botheratioD of CODstructiDI tbe road, ~d 



415 Rtsl. re : Implementation 
0/ New 20·Poi If' Pro-

AUGUST 19. J988 Resl. re : Implementation 
0/ New 20-Poinl Pro-

416 

gramme 
(Dr. o. S Rajhanl] 
school bu.ildinas. I would like to brinK to 
your notice tbat a very peculiar situation 
bas developed in Bihar. Officers at all levels 
are jn collusion witb one anotber. They say 
that a very fine road had been constructed, 
but it was washed away by the floods. In 
this conDection I would say emphatically 
tbat the roads had not be Cooiitructed at all 
then how were they wa"h.:"d away by th~ 
floods? This js not the pOiition only in one 
particular state but in 011 the states. It is a 
question of tendency and tbere will be no 
improvement in tbe system until and unless 
full control is brought under the Centre. If 
poverty alleviation programme is taken up in 
it, right earnest under the 20 pOint pro­
Kramme, a lot of improvement would take 
place. I request you to do a smaJi tbing 
tbat instead of entrusting the work of imple­
mentatioo to States, it may please be kept 
under the charge of the Central Government. 
Tbe Railway as well the post offices are also 
fu.nctioning in Bihar and they are function­
in. very efficiently. Under the 20 point 
programme the Centre gives 50 per cent aid 
and in some cases it gives evell hundred per 
cent aid. Then why should not the Central 
Government take over the ~'harge of its 
implementation? I, therefore, tcll you Sir, 
tbat now tbe opportune time has come when 
tbe monitoring system of all the things should 
be changed and the overall control should be 
taken over by the Central Government. You 
are entrusting lhe whole work of implemen­
tation in the hands of the D strict Magis­
trate. Tile District Magistrate is not an 
incarnation of God. 1 have already stated 
00 a number of occasions tbat a C.B I raid 
was conducted on the re~ideoce of a com­
missioner and cash worth Rs 40 lakhs and 
sotne dollars were recovered. That I.A.S 
officer wandered about from one place to tho 
otber for several days aod thereafter he was 
Iranted anticipatory bail. You must draw a 
line somewhere. You have plans to raise 
tbe people above the poverty line, but in 
practice it is being coofined to paper work 
only. On the other hand there are other 
people who are prospering. Tbus a new 
clasl of officers is coming up in the society. 
These people have become millionaries. 
Nobody bas a check on the I.A.S. officers. 
A fresh I.A.S. becomes a District Magistrate 
after putting in ') to 4 years service. Some 
of tbem sct their palatial bouses constructed 
in Patna, Ranchi or Delhi. But there is 
Dobody to look to it whetber tbey have sub­
mitted tbelr income tax return or bo" thoy 
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manage to sati~fy the Government iQ this 
regard. Somebody should exercise a check 
on tbem. This iR tbe posItion in other States 
also. What I mean to say is tbat tbese 
people did not allow the dream of Indiraji 
to be realised. There is a saying in Bihar 
that the 20 point programme rUDS on L/4. I 
had said this tbing earlier also. L/4 means 
L divided by 4. They include bureaucrats, 
engineers, contractors and politicians lake 
mc~. You will bave to stop this loot. Jf we 
are not able to stop this loot, the whole 
programte will remain confined to papers 
only. We may write anything on the paper. 
But unless this loot is checked, we cannot 
run this programme sllccessfully. 

What is responsible for the present State 
of affair in Bihar. It is so because on one 
s~de people have nothing to eat and on the 
other side, a B D.O. accummulates wealth 
to the extent of Rs. 20 Jakhs during tbe 
course of his posting. Tbe price of land bas 
not gone up so high in any other part of 
the country as it i~ in Bih[tr. In Patna one 
square yard of land costs Rc;. 5,000 to Rs. 
lOr (100. Perhaps, the price of land in Delh. 
is als('I the sam,-. It j" because the officers 
the engineers, and the contractors have 
abundant wealth and they are prepared to 
pay any amount of money for land. 

Finally, I would lIke to say tha t the 20 
p01nt rrogramme as envisBged by Rajivji is 
a very good programme, bJt its monitoring 
should rest with the Central Government. I 
want to say this much only. 

*SHRl R. ANNANAMBI (Pollachi) : 
Hon, Chairman, Sir, 'I feel extremely glad to 
express my views 00 tbe Resolution re : 
poverty alleviation programmes moved by 
Hon. Member Shri Somnatb Rath. 

Besides the 20·point programme. there are 
many other programmes aimed at all~­

viatiog poverty in tbis country, Despite 
these, even after 40 years of indlpendence 
we feel sad that we are not able to erJdicate 
poverty from this country. To tell precisely 
even after 8 five-year plan and a short­
termed rolling plan under the Janata 
regime. we are still struggling with this 
poverty problem, we arc still unable to lift 
tbe millions above the poverty line. 

• Translation of bpeecb orisioaUy delivered 
in Tamil. 
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With a view to alloviatfol poverty. our irreauJarities and cbeek malpractices. Tbe 
HOD. Prime Minjster Rajiv Gandhi has been whole administrative structure should be 
frequently touring aU the countries. His reformed. We must allo ensure tbat there ia 
efforts bas only brought money from abroad DO discrimination on the basis of sex 81 

aDd tbese have added to our external debt. enshrined in the constitution. We mUlt also 
Bvery child born in tbis country bas on its see tbat imbalances 'n tbe developmental 
bead a debt burden of R.s. 2000/-. The processes of rural and urbaD areu do not 
main reason for poverty being tbat our continue. 
country bas lagged beh ind in production 
first. We must increase our gross production 
in the country. We must expaned our 
indu8trial development. All efforts muat be 
taken to strengthern our economy, These 
are tbe ways of alleviating poverty in the 
country. 

In Bombay. Madras. Delhi, Calcutta, 
Hyderabad and in many other cities we can 
see the vertical growth of sky-rise buildings. 
Besides, we can also see the horizontal 
proliferation of slums just below tbem. We 
are unable to do anything to stop tbe 
proliferation of the slums. These slums are 
our proud inheritance. Even the programmes 
like IRDP, NREP and RLEGP are not able 
to wipe out poverty. In this context, there­
fore, Sir. I must welcome this approach to 
expand the new 20-point economic pro­
gramme aimed at alleviating poverty. 

Sir, I would also like to give certain 
suggestions in this regard. I hope the Hon. 
Minister would consider my suggestions. In 
tbis country, tbere are many capitalists like 
TAT A Rnd BIRLA amassins wealth without 
any control. I feel we must impose a ceiling 
on wealth accumulation and thereby de­
concentrate wealth. By this also, we can 
wipe out poverty. All these programmes for 
poverty alleviation can be implemented in 
the best manner only by the State Govern­
ments. I, tberefore, recommend to the Hon. 
Minister to consider the desirability of con­
ferring more powers on tbe State Govern­
ments and also increase the financial 
assistance provided to the State Govern­
ments. 

We must also t&ike sleps to stamp out 
fissiparou9 tendencies among the various 
leotions of the public. Differences should 
not ari~e between a Muslim and a Hindu. 
Differences should not arise between a bigh 
caste person and a Scheduled caste individual. 
We must create awareness among the public 
80 tbat people correct tbemselves and do not 
live cause to commu~~1 clashes and riota. 
We must also woed out administrative 

We know, Sir. most of our cbildren 
bail) from poor families. The Government 
must issue free bus passes to all the poor 
chiJdren in the country. Our Jeader, Puralcbl 
Tbalaivi (leader Revolutionary) Setvi 
Jayalalitba bas promised to the people that 
if she is voted to power, she would arrao,. 
to issue free bus passes to all the poor 
children in the Slate. Jr the CODtral 
Government takes up my' suggestion and 
accordin[Zty issue free bUI passel to the 

poor children all over tbe country, the wbole 
nation will be grateful to the Central 
Government. 

Sir, at present, reservation is beinl 
extended to poor people OD the basis of 
social status. I request the Government to 
extend tbis facility to people on the baail of 
economic conditions also. Tbe Government 
must take all efforts to set up industriel in 
villages. Thereby the Government can 
generate employment ~ opportunities wbicb 
would in turn wipe out poverty. I also Uke 
the Government to impart compulsory tecb .. 
nical education fo all. The Central Govern .. 
ment must come forward with a Ipeciftc 
educational plan. 

I would also like to arae UPOD the 
Government to entrust the education sector 
fully to the State Government free from an 
Central interference. If education is adminis­
tered by the State Government without 10)' 

restrictions from the Central Goveromeot. I 
am certain, the State Governments would be 
able to fulfill the regional aspirations of the 
respective state, laoguaae and other related 
clasbes would never arise. 

I would be failing in my dut)' if do Dot 
allude to tbe services of our Late Cbief 
Minister Dr. M. G. R. done to tbe poor 
people for Uftina them above poverty line. 
He made a plan to construct 30 lakba 
bouses for the low-income .roup I do not 
know wbat happend to that plaD today. The 
whole sch~me is being livOD twistl 10 
different aDcles. 
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Dr. M. G. R. red the months of poor 
cbiJdren in Tamil Nadu. Out of 5 crore 
people in tbe State, more tban 80 Jakh 
children are beinl benefited under tbe 
Nutritious Meals scheme. He fulfilled the 
dream of Perarignar Anna by building an 
elalitarian socJety in Tamil Nadu. He saw 
lod in the smile of the poor as sa id by Al1na. 
1, therefore, urge upon the Central Govern­
ment to cbalk out a programme on the same 
lines of the Nutritious Meal Scheme of Dc. 
M. O. R. for covering many miBion poor 
mouths in tbe country. 

In tbe same manoer, Dr. M. G. R. im­
plemented programmes for distributing free 
cbappals and uniforms to poor children in 
tbe State. He also distributed free dhoties 
and sarees to the poor agricultural labourer. 
That was how be battled against poverty. 

I once again urge upon the Central 
Government to arant more powers and 
financial assistaDce to the State Governments 
(or fighting poverty in the respective States. 
Poverty should be fought by all concerned 
regardless of party considerations. With 
these words, I support the RcsoJu,jon. 

[Tranl/alion) 

SHaI AZIZ QURESHI (Satna): Mr. 
Chairman, Sir. I am very grateful to you 
for providing me an opportunity to speak. 
I rise to support tile motion moved by our 
Hon. colleague, Sbri Somnath R ath. After 
achieving independence we bad taken 8 vow 
in this COUDtry tbat until and unless we 
wipe out every drop of tear from the eyes 
of every citizen, our mission 'VI. ill not be 
fulfilled and, till then, we will not be able 
to reacb our goal. It was the d~claration 

of Mahatma Gandhi, it was a vow which 
was r!"J'elltcd by Pandit lawaharlal Nehru 
on 1~·8-1947 which taking the oath of 
office on the first Prime Minister of India 
in both the Houses of Parliament But tbat 
vow. that declaration remains half done 
till to·day. If we make an assessment of the 
economic freedom which we bad envio;;aged 
Ind the outline of which we had drawn and 
ask the slum dwellers living in poverty and 
tbatched houses where perinnial darkne~t 
sorrows and suffering prevail, as to \\ hat 
rays of frtedom are fallinl on their slum~. 
they will say only one thing in the words of 
fai, Ahmed Fai~. 

"Ye dill dag ojala, ye sbab aujida 
sabar. 

Wo intjar tba jiska. ye wo sabar to 
nabin". 

In order to fulfill this pledge by achiev­
ing the economic development of tbe 
country, late Shrimati Indira Gandhi bad 
announced a 15 -point programme followed 
by a 20"point programme. My Hon. 
colleague bas just now mentioned about tbe 
situation in Bibar. Almost same is the 
case in regard to Madhya Pradesh also, but 
tbe . situation in Madhya Pradesh is not so 
worse as that in Bihar. I would certainly 
like to say that the benefits of your plans 
for the implementation of the 20 point 
programme, or for the drought relief pro­
gramme: do not reach those common 
citizens of India, who live below the poverty 
line. On the other hsnd, these benefits are 
reaped by t he officers, bureaucrats and 
po1iticians, Social workers, political workers, 
members of Panchayats, SarpaDchs, Legis­
lators and Members of Parliament also 
cannot free themseJves from their responsi­
bilities in this regard. But as far as th~ role 
of Members of Parliament is concelned. they 
are helpless. They bave neitber any control 
over the district administration nor over the 
State Government. They can either simply 
raise their issues in Parliament or write to 
the Minister concerned and get a reply: 

[Enllilh] 

"1 am gl."tling the matter looked into." 

[Translation] 

Thereafter only GDd knows whether Bny 
action is taken or not. This is flegretable 
and 1 would like to request the Hon. Prime 
Minister through this House to take some 
steps to cbange tbis practice. It was stated 
in this House that tbe mam aim of the 
20·point programme is to give employment. 
I would like to give an example in this 
re~ard. Out of five big industries in my 
parliamentary constituency, Satna. three 
cement industries and otbers belong to the 
Birlas and the remaining two belong . to the 
Tatas. 7 S per cent population of this area 
consists of Adivasis, HRrijans and other 
backward c]asses who are victims of poverty I 
bleak pro~pects, starvation and diseases. 
What is r~8retable is that Dot even S per 
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cent people of this area are employed in 
these industries. After letting elected, I 
joined this House three years aao and since 
then I have been raising my voice against 
the Tatas aDd the Bielas but they are so 
powerful tbat I have Dot been able to get 
anything done against tbem. I, therefore, 
simply admit my failure. In this connectiou, 
I wrote several letters and the reply which 
I received from tbe Hon. Minister of 
Industry. Sbri VeDgal Raoji and the then 
Minister of Labour Sbri Jagdisb Tytler was 
that 'it is regretted that we have no power 
to compell the Tatas and tbe Birlas to give 
employment to the local people in their 
factories to remove unemployment there." 
When I told tbese things to my friends there. 
they said that if my Government was so 
impotent to compelJ a capitalist to provide 
jobs to the poor "eople, unemployed persons 
and indigent people of the area concerned 
and not to bring outsiders th re, then] bad 
no right to r(present tbem in the Lok 
Sabba. J want to ask tbe Government, have 
we no such laws tlnder which· we can com­
pell any capitalist 1 Can the Government 
not enact such a law under which those 
people whose lands have been acquired for 
constructing big industries, get jobs in these 
iodustlles? Are there no class·III or class IV 
jobs in thec;e industries for those people 
w ho~e life has become difficult became of 
tbe air polJution caused by the dust of 
cement in the 20 mile area and who have 
fallen victims of different types of dreaded 
diseases such as T.B .• Cancer etc. 1 Compe­
tititive tests may be held and the merit list 
peprepared for the technical and higher posts 
but the class·III and class IV jobs must be 
provided to the local poor people If tbe 
clac;~·ln and class-IV posts are not given to 
the poor people then I would )jke to warn 
the Government tbat tbe local people will 
not tolerate thii situation any more. 
They will start an agitation against this state 
of affairll. I wiJI lead these poor people 
having flag in my hands and fight against 
the Tatas and Birlas. NODe can tolcrote 
this state of affairs in which the Central 
Government cannot compell industrialists like 
Birlas and Tatas to provide jobs to the 
poor peop1 e of the area concerned instead 
of giving jobs to outsiders at tbe cost of the 
poor lo,,'al people. Th("y should not be 
allowed to make money by exploiting these 
local people It amounts to an iojustified 
and atrocious deed and this will Dever be 
tolerated. 
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Secondly. a reference bal been made to 

the issue of land reforms. I bad said earlier 
also and now I want to repeat tbat there is 
a sugar (actory in my old Assembly Constl" 
tueney Sibone near Bhop,). This is owned 
by a biB industrialist who previously uHd to 
live in Bombay but DOW be bal become 
Delbite. This factory was lot constructed 
by the Naw"b of Bhopal in his own time 
for which the precious land of the pf'ople 
bad been acquired at the rate 0' rupees S to 
10 per acre. It means tbat the people were 
given compensation at tbe rate of Rs. S to 
10 per acre. About 6· 7 thousand acres of 
land' had been acquired for ITowiog 
sugarcane for the factory. Tbereafter, tbe 
Nawab of Bhopal sold this factOr) to the 
private people. Today t tbe position is this 
that out of 7000 acre laDd~ sugarcane is 
grown in 500 acres and the rest is tJtiJjsed 
for growing other crops such as soya bean , 
wheat etc. In this way p tbis land is being 
misused We have not been able to acquire 
an inch of land for distribution among the 
landless even after 15 years of the impoli. 
tion of the land Ceiling Act because of tho 
mutual concordance bet\\een the bureaucrats 
and the factory owners. Once I had said 
that the labourers should be m1de tbe 
owners of this factory by constitutiol a 
cooperative society to rurt th;s factory. 
But my proposal was not accepted. As a 
result thereof tbe atrocities are continuousl" 
being committed in the Sihore sugar factory 
and the factory owners are playing with the 
lives of the people. Not even this. the filthy 
water discharged by this factory flows into 
tbe rivers causing polJution and mak ing tbe 
people sick aCtor drinking tbat water. 
Mr. Chairman I want to speak further. 

MR. CHAIRMAN: Do you wish to 
conclude? 

SHRI AZIZ QURESHI : I will continue. 
MR. CHAIRMAN: Will you conclude 

your speech within two or three minutes? 

SHRI AZIZ QURESHI: No. It will 
take more time. 

MR. CHAIRMAN: Then 
continue your speech next time. 

18.00 brs. 

you 

The Lok Sabha I hln adjou""d till 
Elev~n of the Clock on Mo"day. 

AI/glUt, 22, J988/S,avana JJ, 
19/0 (Saka) 
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